


C O N T E N T S

(Fifth Series, Volume XXXV, ioth Session, 1974)

No. 6, Tuesday, February 26, 1974/Phalguna 7, 1895 (Saka). Columns
I ‘3

Obituary Reference: * * . • n • 1—3

Oral Answers to questions :

♦Starred questions Nos. 83 to 85 and 87 to 89 . . 1 4—28

Written Answers to questions :

Starred questions Nos. 81, 82, 86 and 90 to 100 . . . 28—41

Unstarred questions Nos. 801 to 818, 820 to 864, 866 to 969, 971
to 976, 978 to 984, 987, 988 and 990 to 1001, . 41—194

Papers Laid on the T a b l e .................................................................... 194—96

Message from Rajya S a b h a ............................................................................196

Reserve Bank of India (Amendment) Bill—
As passed by Rajya S a b h a .................................................................. 197

Statement by Member re. Answer to S.Q. Nx 591 dated 21-12-73
on Asian Cables C o r p o r a t io n .............................................. 197—210

Shri. Jyotirmoy Bosu 197—99

Shri. D. P. C h a tto p a d h y a y a ..................................... 203—205

Matter Under Rule 377— .

Alleged non-availability of wheat in Ration Shops of Patna 
and Danapur (Bihar).............................................. 210—12

Motiqp of Thanks on the President’s Address 213—314

Shri P. G. M ava lan k ar.......................................................... 213—16
Shri N im b a lk a r ....................................................................216—22
Shri Shankar Dayal S i n g h ................................................. 229—34
Prof. Madhu D andavate...........................................................243—50
Shri K. K. S h e tty .................................................................... 251—53
Shrimati Krishna K u m a r i ................................................. 253—57

•The Sign - f  marked above the name of a Member indicates that the 
question was actually asked on the floor of the House by that Member.



Columns

Shri Inder J. M a l h o t r a . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . 2&~6i

Shri Morarji D e s a i .................................................................262—73
Dr. Karan S in g h ................................................................. 273—82
Shri A . Durairasu................................................................. 282—90
Shri A .K .M . I s h a q u e . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . 290— 94
Shri C. H. Mohamcd K o y a ............................................... 294—08
Shri Pratap Singh Negi ......................................293—302
Shri Ranabahadur Singh........................................................302—304
Shri Pannalal B a ru p a l........................................................304—308
Dr. Kailas................................................................................308—314

(ii)



LOK SABHA DEBATES
i

LOK SABHA

Tuesday, February 26, 1974/
Phalguna 7, 1895 (Saka)

The Lok Sabha met at Eleven of the 
Clock

[Mr. Speaker m the ChairJ 
OBITUARY (REFERENCE

MR. SPEAKER: Hon. Members, I
have to inform the House of the said
demise of Shri Tulsidas Muljibhai
Sheth, who passed away at Ahmeda- 
bad on the 22nd February, 1974, at the
age of 60.

Shri Tulsidas Sheth was a Member
of the Fouith Lok Sabha during the
years 19G7-70, representing Kutch
constituency of Gujarat. Starting
his carcer as a lawyer, he serves as an 
Additional Judge of the High Court
of erstwhile State of Kutch and later
as a civil servant he had different port
folios under the Government of Guja
rat. He wa£ connected with a num
ber of educational and other charit
able institutions. After his retire
ment from Government service in
1963, he again resumed practice as an 
advocate in tfie Gujarat High Court.
As a Member of Lok Sabha, he was
quite devoted'and he attended and
participated in the proceedings of the
House regularly.

We deeply mourn the loss of this
friend and I am sure that the House
will join me* in conveying our condo
lences to the bereaved family.

THE PRIME MINISTER. MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN
DHI): Sir, we are deeply grieved at 
the passing away of Shri % Tulsidas
Seth, who served Kutch and the State
of Gujarat in many capacities, as 
law>er, judge, administrator and
legislator. His death is a loss to a 
large number of social service

' 2
organisations which looked to him for
guidance. We should like you to
convey our sincere sympathy anddaep
condolences to the bereaved family.

SHRI SAMAR MUKHERJJSE (How
rah): Sir, on behalf of our party, 1 
associate myself with the sentiments
express by you Sir, on the, sad
demise of Shri Tulsidas Sheth. I re
quest you to convey our condolence
to the bereaved family.

rraramrc srwft ( <rarr) : 
straw , «ft fTtfamr

t o t  *Rfr ssrrc % f r a
wmwff sj* ferr $ ot

f"[ #  iTT’fr TO ) W tT S T #
*r % tfrfV <rfwr % farr

a m r *rrr
% j i w o t  j  %

enr q p r  ?  i

SHRI H. M. PATEL: (Dhandhu-
ka): Sir, I would like to associate
myself and my party with the senti
ments that you and the Prime Minister
have expressed on the sad demise of
Shri Tulsidas Muljibhai Sheth.

PROF. MADHU DANDAVATE
(Rajapur): Sir, on behalf of the So
cialist party. I express my condolences
to the members of the bereaved family.

**tt> Tfw (*nww8r):
warn* , *fr gwfara
in f wtwt ^ frtftw
«ut nfhc3* %

w I  i w  ^ ^ < tsrr
*srr |fsp snNrrcr gwrt i
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im r  S' i 

« f t « r t n f t n ,t  (® n j t ) :  t m  
*wftw, <fs ^Fnhsro 
$rj #  ««pfr »n£f iftr wpftwft: Sr
tp n t ^IWWNFWT W ?  V̂ STT ||
*rr ipwwr n stt̂ rt vr?rr g rat
w  v  wpn <TTCfTT *fr t̂ BT WHRT
jppf *rt flw  J } ^  hq p i  i f f iw  
wi" i f  u n  % wjifar H im  f¥
WI SpMR tftT
f p f r  i w w  ^ fT  *  I

SHRI P. G. MAVALANKAR; (Ah- 
medabad): Sir, I wish to associate my- 
art* with you and the hon. Leader of 
the Ifouse and other hon. Members in 
expressing my deep sorrow on the 
v&ry sudden and unexpected demise of 
Shri Tulshidas Muljibhai Sheth whom 
I bad the pleasure of knowing for 
sometime past. He was travelling from 
Bombay to Ahmedabad. When the 
train arrived and stopped at the plat
form while he had just got out of the 
compartment, he suddenly collapsed 
and breathed his last.

In Shri Tulsidas Muljibhai Sheth’s 
death, Gujarat and Kutch in parti- 
Jar have lost a sustained social wor
ker, a devoted public worker and a 
fine gentleman. As a former Member 
of the Lok Sabha, I used to know from 
him how regular he was in attendance 
and how devoted he was to various 
parliamentary duties. We in Gujarat 
and Kutch feel this loss all the more. 
I would like you to convey my sin- 
cerest condolences to the members of 
the bereaved family.

MR. SPEAKER: The House may 
stand in silence for a short While as 
a mark of respect

The Members then stood in silence
#or a short wfctia.

3 Oral Answers

11.4& bis.
ORAL ANSWERS TO QUESTIONS

Power Wastage due to Non-use of a 
Capacitor by State Electricity Boards

Orel Answers ^

*83. SHRI P. D. DESAI: WiU the 
Minister of IRRIGATION AND 
POWER be pleased to state:

(a) whether power wastage in the 
country has reached a figure of 20 
to 27 per cent;

(b) whether this is Partly due to 
not using a special capacitor manu
factured by Bharat Heavy Electricals 
In the transmission lines;

(c) whether the Central Govern
ment have advised the State Electri
city Boards to cut these losses by 
using the capacitor; and

(d) if so, what has been their res
ponse to this suggestion?

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K. C. PANT):
(a) to (d). A statement is laid on the 
Table of the House.

Statement

(a) There is always an inherent loss 
of energy in transformation, transmis
sion and distribution of power. It is 
estimated that the average energy loss, 
in the country was 18.3 per cent dur
ing 1972-73.

(b) Installation of shunt capacitors 
such as those manufactured by Bharat 
Heavy Electricals contributes to the 
reduction of transmission and distribu
tion losses under certain conditions.

(c) The Central Government have, in 
addition to other measures, advised the 
State Electricity Boards to install 
shunt capacitors to reduce transmission 
and distribution losses in their systems 
wherever feasible.

hav<
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gestion# of the Central Government 
*nd are taking action to increase the 
"efficiency of their systems by reducing 
-Die energy losses.

SHRI D. D. DESAI; We have acute 
power shortage in the country and we 
•can ill-afford any energy loss. I would 
request the hon. Minister to tell us 
whether measures have been initiated 
ior reducing induction and resistance 
losses Or whether presently induction 
losses by capacitors are only attended 
to. I believe, there seems to be some 
•difficulty about that.

SHRI K. C. PANT: We are trying to 
reduce the losses due to transforma
tion or distribution or transmission of 
power. Among the suggestions which 
fcave been made to the State Govern* 
ments is a suggestion to instal capaci

tors to which my hon. friend referred. 
There are also other aspects of the 
problem which will have to be taken 
•care of like the provision of conductors 
and larger number of transmission 
lines and an integrated operation of 
the system which are by and large on 
a State basis for some time. In a large 
State it may be worthwhile for one end 
of the State to draw power from a 
generating plant of the neighbouring 
State rather than from the other end 
of its own State. It leads to power 
losses. All these things will have to 
be looked into. We have set up a 
Committee in the Ministry to go into 
all the aspects quickly and we expect 
the report of the Committee soon. 
"We will then take up the matter with 
the State Electricity Boards afresh. 
We have already done it, but we will 
Jt akje it up afresh.

-SHRI D. D. DESAI: The reduction 
of losses would have the effect of 

'having additional installed and operat
ing capital equipment for generation 
and will also result in continued saving 
in "operations” of transmission and 
<Jistribution. Has the hon. Minister 
got the figures of additional costs in
volved in the installation of capacitors 
.and blggej i ^ M s s  for reducing

j  Oral Answers

losses and strengthening the transmis
sion and distribution system on Ute 
one side and the cost of installation iit 
new generating capacity equivalent to 
the saving in induction and resistance 
losses? I mean, weighing the rela&TO 
advantages. !

Croi Answers 6

SHRI K. C. PANT: I will not be able 
to answer the question in quantitative 
terms. But it is quite true that reduc
tion of losses by installation of capaci
tor and so on is itself a process which 
involves large capital investment, and 
a balance would have to be struck so 
that we get the optimum value for the 
money invested. A techno-economic 
study would be required to arrive at 
the kind of balance which my hon. 
friend has in mind.

SHRI H. M. PATEL: The Minister 
has said that considerable capital ex* 
penditure would be involved in taking 
steps which would result in reduction 
in transmission losses. The average 
loss according to him is 16.3 per cent. 
What is the expert view of, what may 
be regarded as, a reasonable transmis
sion loss even under the present con
ditions? And would the difference not 
be sufficient to justify the investment 
of the very heavy capital expenditure 
which he says would be involved in 
changing over, in adopting shunt capa
citors at the earliest possible moment. 
Because the losses of some State 
Electricity Boards are extremely high, 
reaching somewhere near 30 per cent, 
and 18.3 per cent being the average, 
it is quite clear that some must be very 
much higher and some lower. Why 
should all not be able to achieve the 
load even with the present arrange
ment?

SHRI K. C. PANT: The experts feel 
that, at the end of the Fifth Plan, we 
should aim at cutting down the losses 
to 14 per cent. When I say that the 
capital investment is high, I do not 
exclude the possibility of making that 
capital investment. I do not say that 
we shbuld not make it. Intact, 1 an*.

PHALGUNA 7,18*9 (SAKA)
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tofttimsd to think that we should make 
tba capital investment that is required 
hut subject to the optimum level being 
reached. A certain amount of losses 
will be tolerated, but going beyond 
that will mean much larger expendi
ture which is not worthwhile. In the 
States it is quite true that the losses 
are Uneven. For instance, in the State 
of Punjab, it seems to be the highest,

35.46 per cent and in the case of 
Orissa, that is, the DVC area it is ihe 
lowest, viz., 13.46. The explanation 
Is not very simple. One reason cer
tainly is that in the Punjab power has 
reached every village and there are 
long transmission lines, and the spread 
ot power to villages itself increases 
the losses. With regard to DVC, be
cause of the coal mines and the steel 
plant area being a compact off-take 
area, the losses are rather low.

Then, of course, there are several 
reasons which will take too long. In 
the Punjab, for instance, there are no 
meters in certain areas There is a 
block system of sale of power and so 
on. So, many factors contribute to 
this.

SHRI H. M PATEL; The rural elec
trification is bound to result in wide
spread and long transmission lines in 
every State and yet in many States the 
loss is well below 20 per cent 35 per 
cent is something extra-ordinary. It 
seems to be that the first attempt 
should be made to see that every State 
undei the present system is able to 
bring its losses down in a comparable 
state which is a fairly well-spread 
out rural electrification.

SHRI K. C. PANT: It is a sugges
tion for action, and it is a good 
suggestion.

PROF. MADHU DANDAVATE; Is 
it true that the various State Electri
city Boards have already lodged com
plaints that various plants have not 
been able to reach the installed capa
city they are guxmosed to reach be
cause ot various factors? They have

mentioned five important factors. (i> 
The coal supplied to the plants con
tains a lot of impurities including, 
small stones. (2) The quality of in
digenous components is very poor and
(3) there are long bureaucratic delays- 
and in some cases, even to the extent 
of 12 months for booking orders for 
various spares from abroad and (4> 
lastly, the lacuna in the maintenance 
system in which it was found that im 
the absence of proper workshops both 
mechanical as well as electrical, re
pairing facilities are not available 
either at the central level or at the 
State level. In view of all this, tee 
installed capacity is not reached at all.
In view of this, will the hon. Minister 
consider these propositions and what 
aie his concrete proposals to eliminate 
all these?

MR. SPEAKER: They are good
suggestion which we should take note 
of.

PROF MADHU DANDAVATE. They 
are not alone suggestions, these are 
the issues raised by the Electricity 
Boards and they are quite relevant in 
relation to the question that is posed.

SHRI K. C. PANT: I am not willing 
to answer under that false pretence. I 
do not think it relates to the main 
question, but I am prepared to ans
wer Here we are discussing only the 
losses. What he is talking about is 
the utilisation of the installed capa
city. So, it is not strictly relevant. 
But the points ho has raised certainly 
are relevant to the utilisation of the 
capacity. Specially about coal an# 
sparf* parts, these are matters which 
are very much engaging our attention 
and there we are trying our best to 
link certain coal mines with certain 
power stations so that they may know 
what kind of coal they can expect an<f 
prepare accordingly. In the future 
plans also we are trying to have a 
linkage of the coal mines with the 
power stations. But there are large" 
variations in the quantum of aah con
tent and this is not proving as easy as 
it seems.
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With regard to spare parts, I may 
-assure the bon. Member that We have 
been trying to reduce the time lag 
.between placing of orders and the 
supply and we, at the Centre, have 
been helping out in any case where 
the State Electricity Board has sought 
-our help.

PROF. MADHU DANDAVATE; This 
arises out ol the question of utilisation 
o f  capacity. That is why I asked.

SHRI NAWAL KISHORE SINHA. In 
-view of the fact that we have heavy 
transmission losses, will the Govern
ment consider the proposition of sett
ing up the thermal power stations as 
closer to the consuming areas as pos
sible so as to reduce the transmission 
lines?

SHRI K. C. PANT; There is an op
posing view also that the power gene
rating station should be set up near 
the area where there is availability of 
■fuel, at the pit-head and so on and ‘*o 
forth. So in all these things the best 
thine is to go into individual case and 
balance the various factors and arrive 
at a decision.

Crude Oil Supplies from Persian Gulf 
Countries

*84. SHRI SHANKAR DAYAL 
SINGH: Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to state:

(a) the quantity of crude oil annu
ally imported from the Persian Gulf 
•countries at present;

Gulf countries is of the order of 13.30 
million tonnes per annum.

(b) There was some reduction in the 
crude oil supply, but all possible efforts 
were made to meet the requirements 
of vital sectors of the economy of th« 
country.

(c) Bi-laterial contracts are being 
established with the oil producing 
countries with a view to maintaining 
continuity in supplies of crude oii. 
Efforts have been intensified to ex
plore and develop crude oil production 
in the country both on land and off- 
shore. In the meanwhile non-essen
tial consumption of oil products is 
being curbed to the extent feasible and 
all possible efforts are being made to 
develop alternative sources of indige
nously available fuels.

t o
% sfr Sr̂ r r̂r srnmr

fffar tut | cr^r

sfk p r r  xnnfWv i sns* t o
93“ % TO WTNlPw TT3T-

w  *r stfspjr srqwrr t
erraT i w r a  $ |
stpt % % qrwsfor sfr
% 3TFRT T̂fcTT g f%
zrg %q^r sfrc Srsftr

*r fm *  | m r
w  ^ f e f r  *rrerr *
'SFS VIW Sr̂ TR” T3TT ?
fr«rr fw^rr
^rr ?

(b) the effect of the West Asian
War of October, 1973 on the crude SHRI D. K. BOROOAH; Last year,
.supply to the country; and that is, 1973, we bought 13.38 million

tonnes. This year the estimate is, we
(c) how do Government plan to will buy 16.3 million tonnes from these

meet the deficit? countries. We buy oil from three
countries, that is, Iran 9.4 millions, 

THE MINISTER OF PETROLEUM Saudi Arabia 4.1 millions and Iraq
AND CHEMICALS (SHRI D„ K  2.8 millions. The prices have gone up
BOROOAH): (a) The quantity of crude* from the 16th of October, It has now
oil being imported at present from the gone up to 11.60 dollars per barrel It



IX Or& Amwer* FEBRUARY 86, 1974 Oml Answers | t
*»
k  the ruling price. But we have 
toten‘ able to get certain conces
sions in the matter of payments, 
by way of deferred payment from 
m tain countries. Two ot them 
am Iraq add Iran. We are also 

discussing this matter with Saudi 
Arabia. Even so if we get concession 
of price to 10 dollars per barrel it 
would come to around ten hundred to 
tweleve hundred crores of rupees per
ftl'minn,

i f t m t m * :  fttfp *rr*r*r,
$  % *ft m i ** farr ft?
'rfm ftq fm r  are S’srtft
emmfrv x m  T&xm-

”tnE9r % ^  % '^ ’5

XPrffo Vtft % 5TTTT
_ %  ̂ •» *s_W  __............  *vF̂vPT ^ vff ̂  l^f^ln f ^Wt 'n

q m fm  §srr «rr ^sr *r
trnr tenr arc i % ^hhi r̂r r̂r 
i  m  m. arrsr^ t  
|tr^rrfkv ^'rrfTOTR %

W r w t o
fm r | firr v m w r r  <rs3r «rc w 
urmr *?r §*r o t t ?
WT *ntcf W FR ^TRTrft If 
^  arra | *rr ?
SHRI 1>. K. BOROOAH: I have no 

information.

www w jta  : w n ^ fr  Ir^fr 
fiwrt w i r w
^jSwr ft i f r  ttt i irj |wr 

i

«ft wm wt* w!*tfr: w t ^  *w 
wr | fin wft w  «rar
jfatw iw if  <rc to x$r | 
far* %4$rcrf ifq fm  fe r

t o  ^  *ro;| s»n^itfjn%<n:
T*ft^<wnf t ftw W  f t  r #  % 1  

«p r  «| m m  | ...

vm rnm ^m  •■ «rrc%swtf»|T
t ?

wh xm m .x  w raft s f ( f t  *r  
w w  $ i

«swrq$*tr : !ft»>r^»*Tsr»st 
Wf 5TTTt f  ?

#Tr*rrn!r* « w « ft :^ r lr # w  
m swrcr i W t i p f  j  i 
aft €t wfr |
fat* jfofrsft wbptptt ?

MR, SPEAKER: Please sit down. Be* 
relevant.

aft fiiHftr f w  : *r«ra aft,
M W  ^rfwrr 3̂ciT t  Pfr^NV'sfV^ 
^r^rfOT srnrr*ptirrcfor *r4~
w m r  *r <r*rr ? »

?r ^  5hft ^ rr  ^ fa  
fsnvTT *rf t o r  ?p t  |
^ r o  f e r r  ?Mt % *mr
% 1 1  ^ 
fOT t  f% < tr* t  scr«r-3Er3npqnr «pY 
OTf?r % f̂ rq ^r?r ?rm  % ^  | 
cr> ^ ^  ^  srarrsr
tott | f% r̂r «rnr?r w #
^ ^RTT f^RT ^ fr %vnr
% f?mr % vj? § qRtffar 5srr̂ r 
wnrr t4V % wtitot Taft 'Em  
w * $ t  i  ?

vK ftrnihn : fR jr??w w ^>rT 
ft? t o m  VRsrpff î'T ^ ^
«fk  ftm r %ftn? | i
wift ?t't t^ r  <rc

|, «5a»p^f, ijitT t
w f a^r »rcr? >Pt m  1 1  *mjr
w  aw  Wft ?ff iw ft ffrff
tqjfo&t i **? wwr tpj-
W  *»fti w t ft *  I *
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I am not allowing this.

> * -
A  ftdjfif Hw : «n r ^  

m i x  i Wsft «rwt ft*rr
f  ftr unxfar *nf-»rarw 
% f̂ tT fiT^ter vttx# t-
«p# -sm fm  if «WV m tit

$  srr *r$r ? q fa  ?ft tf s r m r  
^ «rr fa ^ ^ f^ n T i'V w fw rr 

f^rr *r % ?

MR. SPEAKER: This is not relevart. 
I do not allow this.

t f t j r a f t a r i  m m n g & t, m  
*nr Kft ft,
m  smrr I  VFew, wrfifar, 
sflr ^  ^ *pz jrnrr % smnrcr *rCv
tic % *ftr wr ^r% ^ f w r  
SftWFT ^ '̂ TRiT % *fr <frr 
f^T^rCtsr *r ^ f r  g$  | ? 
g f  I  eft *rr 3*r% ?rnp? *reft 

to t  % *rnr%T*§nr ? o t  
$Y srre ft? 74TW £
i m  ^  % snr ^rr u^t ^ *rrc%
3FTC 9RT ^TT^Y | fa? 74<mlF£
^  frr^ ^ n r tfr arar m m  kzjnxCs
*rf ^  t o t  <rf*rr ?

SHRI P. K. BOROOAH; There has 
been a slight cut so far as the supply 
of crude oil by these refineries is con
cerned, ESSO had notified cuts by 
20 per cent on the ground that
Saudi Arabia had reduced our sup
plies But when we discussed this
with the Government of Saudi Arabia, 
they agreed that they would continue 
our supplies without a cut.

Burmah Shells has informed us that 
although they get all their oil ftom 
Iran and Iran has not introduced any 
cut, yet, because of their overall shor
tage of supply from all countries taken 
together, they will impose a cut of 15 
per cent

Caltex also intimated a cut of 12 per 
cent on the same ground. The supply 
for Caltex also comes from Iran*

«ft*rafsra* : wrr % nr *5V f̂ rr-
9RT | ?

sft ^W W  TOff :
& | t

We have not given them permission. 
We have not agreed to this, but they 
have said that they have intimated 
this

PROF. MADHU DANDAVATE: Who 
rules, the Caltex or the Government?

SHRI D. K. BOROOAH: In the 
matter of oil, it is difficult to say who 
rules now. Even more powerful coun
tries than ours also have been held to 
ransom.

There has been cut in our supplies 
in the last quarter and we find that 
there would be a shortfall of about 
6.22 per cent. In the meanwhile, both 
Iraq and Iran have a reed to give us 
more oil which will compensate for the 
little cut of 6.22 per cent from these 
refineries.

SHRI R. S. PANDEY: Taking into 
consideration the international oil 
crisis and while appreciating that Iraq, 
Iran and Saudi Arabia have made a 
very good gesture by supplying the 
oil to us, may I know whether we have 
approched any other countries on the 
same terms and conditions for supply 
of crude oil to India?

Secondly, the House would also like 
to know about the Bombay High,

sW  %ri *  3T <T?T fTOTT | w tit
wr qWfrPT w  qtefNnwr
I  ? $i* us mm  f( smfar far vn 

t  faftterr
| ifft mtit ftwflr flgfanrer 
t  i
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, t
t o ,  SPEAKER: The question relates 

to oil, fppm Gulf countries,

SHRI R, S. PANDEY: With your 
permission I wanted to know this, it 
would be very good if the hon. Minis
ter could enlighten the House about the 
potential of our indigenous oil which 
has been recently found out there. If 
you would permit it, it may be ans
wered. Otherwise, I am not pressing 
it.

MR. SPEAKER: If I act as Speaker, 
I do not think that it is relevant.

SHRI R. S. PANDEY: Part (c) of 
the question reads:

“How do the Government plan 
to meet the deficit?” . So, part (c) of 
the main question covers it.

MR. SPEAKER: I have no objection 
if the hon. Minister is in a position to 
answer it.

SHRI D. K. BOROOAH: So far as 
(hat is concerned, I would like to make 
a detailed statement. It will be In
correct on my part to make a state
ment off the cuff just now, because it 
is a detailed and complicated matter.

SHRI S. A SHAMIM. Delicate 
matter.

SHRI D. K. BOROOAH: Not delicate, 
but complicated. As regards the other 
question namely whether we had ap
proached other countries, I would sub- 
mit that it is economically not profit* 
able for us to get oil from other coun
tries. We can get oil profitably be
cause of the short transport line only 
from the Gulf areas. It will not be 
economical for us to get oil from other 
countries.

SHRI C. K. CHANDRAPPAN: The 
Minister has stated that some of the 
foreign oil companies like Caltex and 
Burmah Shell have introduced some 
cut in their crude supply to us. ttas

the attention of Government been 
drawn to the fact that some of these 
companies which are international oil 
cartels have switched over their 
supply originally meant for India to 
their countries, USA, Britain and other 
countries, in the context of the Arab 
oil cut to those countries?

SHRI D. K. BOROOAH: The Arab 
countries have made it clear that no 
oil meant for friendly countries will 
be given to any other country. So far 
as the companies are concerned, they 
have informed us that the oil meant 
for India has come to India and has 
gone nowhere else. Even Caltex have 
clarified that even though they import 
crude oil from Iran into India, they 
are importing large quantities from 
the other Gulf countries for their affi
liates and customers in this region. 
They say that overall no part of oil 
available would be diverted to the 
USA at the cost of India and other 
countries.

SHRI R. V SWAMINATHAN- What 
will be the impact of the recent 
arrangement or agreement that has 
been made between India and Iran on 
the price factor, particularly to the 
country as well as to the consumers?

SHRI D. K. BOROOAH: The agree
ment with Iran relates to the supply 
of crude of a particular quantity. Also 
they have agreed to a system of defer 
red payment; a particular part of the 
price would be paid now and the rest 
after five years in equal instalments 
for another five years. So immediately 
there will be some relief so far as 
our foreign exchange requirement is 
concerned.

SHRI R V. SWAMINATHAN: What 
is the position from the consumers* 
point of view?

SHRI D. N. TIWARY: In view of 
the short supply may I know whether 
Government have fixed a priority of 
supply to the agricultural and indus
trial sectors?
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SHRI D. K. BOROOAH; So far as 
diesel, oil is concerned, except lor 
railway and motor truck traction, it is 
used ssfostly for industrial and agri
cultural purposes. We have kept up 
the production and availability of 
diesel oil at the same level. There has 
been some reduction in furnace oil, 
about 10 per cent, and therefore, we 
have appointed a Committee headed 
by the DGTD to see that allotment is 
done on a very rational and reasonable 
basis.

Impact of Shortage of Furnace Oil on 
Drug Industry

*85. SHRI M. SUDARSANAM: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the shortage of furnace 
oil is adversely effecting the drug 
industry; and

(b) if so, steps being taken by Gov
ernment to save the industry?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) Representations have 
been received from the Drug Industry 
complaining about shortage of Furnace 
Oil.

(b) A Standing Committee has been 
set up under the chairmanship of Se
cretary and Director General of Tech
nical Development to regulate Furnace 
Oil supplies to the various industries.

SHRI M. SUDARSANAM: In view 
of the fact that furnace oil is very im
portant for the development of the 
economy of the country may I know 
whether the bon. Minister will be 
pleased to ask the Standing Committee 
appointed in this connection to afford 
top priority for export industries in 
the allotment of furnace oil so that 
they can earn more foreign exchange 
for the country?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K 
BOROOAH;: Yes, Sir. We batfe ac
cepted the drug industry as a priority 
industry engaged in import substitu
tion. Besides the export of drugs of the 
order of Rs. 10 crores a year, we have 
decided it' is of utmost importance 
that domestic production of drugs is 
maintained at the optimum level and 
any shortage of furnace oil will cer
tainly affect that production. In view 
of the above facts, the Standing Com
mittee set up under the Chairmanship 
of the Secretary and Director-General, 
Technical Development, has been re
quested to meet the requirements of 
the drug industry for furnace oil on 
a priority basis without imposing the 
general 10 per cent cut on consump
tion. The Committee has further been 
requested to allow 15 per cent incre
mental allotment of furnace oil to such 
of the units which use it to attain 
further growth.
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SHRI fi. R. DAMANI. In view ol the 
siiortag© which is going to continue lor 
y**ra, may I know from the hon. 
Minister whether any indication has 
been given and whether it has been 
worked out as to what extent it will 
be possible for the Ministry to meet 
the requirements of the consumers so 
that they can plan ahead to meet the 
requirements of the industry and 
whether any research has been made 
to meet this shortage?

JSHtU D* K. BOROOAH: It requires 
a long reply, but I would like to give 
it. This Committee has decided four 
categories of industries. The first is 
those customers who must use furnace
oil for technological grounds, and the 
quantity of such oil will be 560,000 
kilolitres. Category B is, customers 
who can convert to coal after major 
modifications which may involve heavy 
capital investment between six months 
to one year for the conversion to coal. 
They would require 15,28.500 kilolitres 
Category C : customers wh0 can con
vert to coal after minor modification 
within three to six months’ time; their 
requirement is 362.7 thousand kilo
litres. Category D : customers who 
can immediately change over to coal 
provided coal of requisite quality and 
quantity is available. Their require
ment will be of the order of 622,000 
kilolitres. If these are implemented. 
1 do not think there will be any 
shortage of furnace oil in this country.

SHRI ANNASAHEB GOTKHINDE: 
In view of the fact that the small scale 
steel re-rolling industry in India, par
ticularly in Maharashtra, is facing a 
serious shortage of furnace oil, may 1 
know whether the Government would 
ask this Committee to look into the 
difficulties faced by this industry?

MR. SPEAKER: The question is about 
drugs.

j t e a  am nasahe*  B o r i c a a ^
The Committee ha* b«ea appomM.I*
regulate the supply to various 
tries. The reply lays so, though dw 
question is about the drug industry.

MR. SPEAKER: The main question 
is about the drug industry.

SHRI ANNASAHEB GOTKHINDE: 
Please protect me. The reply is thi* 
the Committee has been appointed to 
regulate the supplies to various indus
tries.

MR. SPEAKER: Kindly sit down. He 
was asked about the drug Industry.

SHRI D. K. BOROOAH; My Minis
try deals with petroleum and chemi
cals. Re-rolling mills come under the 
Ministry of Industrial Development.

SHRI ANNASAHEB GOTKHINDE. 
May I know whether this Committee 
would go into the difficulties faced by 
the re-rolling industry?

MR SPEAKER: The question is 
about the drug industry. Confine 
yourself to that industry. When the 
other Minister comes you better put 
that question to him.

SHRI DINESH CHANDRA GOSWA- 
MI* I will concern myself with the drug 
industry.

MR, SPEAKER: What type of drugs?

SHRI DINESH CHANDRA GOSWA- 
MI: Is it a fact that in the name of 
shortage of furnace oil the big drug 
manufacturers are trying to curtail 
production of essential drugs tor vari 
ous motivations within the Industry 
and if so what steps are the Govern
ment taking to protect the interest of 
the citizens?. . . .  (Interruptions).

SHRI D. K. BOROOAH: The repfc 
is simple. They cannot take ftat 
plea at all.
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♦87. SHltt SlJRlklSHAN MODI; 

SHHI DEVINDER SINGH 
GARCHA:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Government are con
sidering any new measures to con
serve fuel resources; and

(b) If so, the salient features 
thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) and (b). Several imme
diate, short term and long term mea
sures to conserve fuel resources, parti
cularly liquid fuel, through maximis
ing the utilisation of indigenously 
available energy sources, particularly 
coal in place of liquid fuel; achieving 
maximum operational fuel efficiency in 
various industrial units and transport 
undertakings including the Railways 
etc. are under consideration.

sftfasr* t f t f i : ipar

sftr if utt ot  if sfarm % 
ftr*rr $ ft?

smrcrar $ ft?TffV *rrf? r̂ m  &  am?

ftarr | sftrsrnT tot
% f̂ rrr ?tp̂  to  *F>f ifrsnrr 

«TCTf | ?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K 
BOROOAH): We had discussed this 
matter with the various State Govern
ments and had written totters as well 
ms circulars that they should econo
mise in the use of petrol for their 
vehicles. We have also advised the 
various departments of the Govern
ment of India and various public sec
tor organisations through the Bureau

9f  Public *Sn*e$pri#o that they should 
reduce the consumption by at least IS 
per cent and wo have given certain 
guidelines also. So far as our Minis
ters are concerned, we have seduced 
their quota to 300 litres per month
10 litres per day. Beyond that a
Minister will have to pay from this
own pocket
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sumption of petrol? Secondly, as * 
measure of savin# petrol, tins* can be
30 per cent atimixtae of alcohol from 
mohua flower and benzol from bi-pro
ducts of coke oven plants, as was done 
during the period 104$ to 1952; espe- 
cialy because the Chhotanagpur area 
abound with mohua trees, it could be 
very usefully utilized for admixturing 
with petrol.

SHRI D. K. BOROOAH: This policy 
includes guidelines that unnecessary 
travels by public sector officials should 
be eliminated

Allotment of Land to Pong Dam 
Oustees

*88. SHRI VIKRAM MAHAJAN: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state:
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SHRI CHAPALENDU BHATTA- 
£HARYYIA; Will the Minister please 
consider ensuring some sort of incen
tive to the officers of public sector 
corporations who are in charge of 
regulating the supply of petrol when 
they suceessfuly try to save the con

(a) whether two lakh acres of land 
was earmarked for the resettlement 
of Pong Dam oustees,

(b) how many oustees have so far 
been resettled and the acreage of 
land allotted to them upto the 18th 
February, 1974; and

(c) the time by which the remain
ing person are likely to be allotted 
land and resettled?

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K. C. PANT):
(a) Rajasthan Government have set 
apart 2.25 lakh acres of land in 
Rajasthan Canal area for resettlement 
Of Pong Dam Oustees.

(b) Rajasthan Government have 
already allotted 1.10 lakh acres of 
land to about 7,400 oustees.

(c) It is expected that most of the 
oustees will be allotted land during 
the current year in S*ag*-I of the 
Rajasthan Canal Project area. 1

SHRI VIKRAM MAHAJAN: On the 
11th March, 1970 the predecessor of



tftis Minister gave an assurance in About 1,788 houses have been built'
î yls House which 'reads; and only 85 have been taken by the

oustees so far.
4 “As I expect 12,000 families would
be ousted . . . .  I can assure the hon. SHRI VIKRAM MAHAJAJI: Vur
Member that unless those oustees allotment of houses U different from
are settled we shall not allow any the question ol allotment of land to-
impounding ol water.”  the oustees.
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According to the notification of the 
Government, the impounding will be 
done in June, 1974. Now the Minister 
has stated in his reply that so far 7,400 
oustees have been rehabilitated which 
means that approximately 5,000 to
6,000 remain to be rehabilitated. May 
I know whether that assurance will be 
kept? Will they be rehabilitated be
fore the water is impounded in June, 
1974?

iSHRl K. C. PANT: I cannot give the 
exact month or the exact date. As I 
said, it is expected that most of the 
oustees will be allotted land during 
the current vear in Stage I of the 
Rajasthan Canal Project area. I 
would like to seek the cooperation of 
my hon, mend m getting the people 
who are allotted land to move to the 
area whe**e thov have been allotted 
land. E\en those oustees to whom 
land has been allotted, all of them have 
not move l to this area. Therefore, it 
is not a question of any bottle-neck 
on the allotment side. It is on the 
movement side.

SHRI VIKRAM MAHAJAN: The 
hon. Minister has said that the land has 
been allotted to the oustees and all of 
them have not moved to that area. I 
would like to know from the hon. 
Minister how many have been allotted 
land by the Government and, out of 
them, how many have not moved so 
far. Secondly, to some people whom 
the land has been allotted, it is not 
cultivable at all because there is no 
irrigation. Will he also see to it that 
in respect of those whom the land 
has been allotted and is not irrigated, 
fee land will be exchanged?

SHRI K. C  ANT: About 7400
people have been allotted the land. 
Blit only 5,025 of them have taken the 
possession within the stipulated time,

fas? gxr tt3 % 
w r *TPT <Tf*T <*t

% *rcr | i #
sn^rr g  fa? t z w x  ¥ t

3ft snfrr j f  3* t  f ^ r  
srreggto gr%r yfr grr

r trsp tT$ t o  §  ^x 
siFET ^X SSfWfcfcft
% m ^  | ? $ ^  tft
stfrt fi fa> w r w

ft  fa?

*ft ^mpf. ftmrt ^
*rf I  ?

ireor <T?5T : ?fr
%% % it fa? 5025

f̂ PTT | toffi-fra snrar % 
i sr  fa?st % srr 

t ’srr
<mr ?r|f | 1

f^m w

*89 «ft n m fi «rrf: *rr ^ fw m 
*\x weft xri 
far :

(v ) m i $r*r ^  <r$ter qforc’

f*T9rm



37 Oral Antwer* r»BKDARY S*. 197* Oral Annum

(w) # * »

THE MINISTER OT STATE IN THE 
JffBOSTttY OF mBOUSUM AND

(SBftq: sh ah n a w az
(a) A few reports of 

Idtiftertttion ot Motor Spirit, have 
1mm received after the recent in
crease in its prices.

(b) The Government of India has 
taken the following steps to prevent 
*uch adulteration:

(i) Advised the State Govern* 
ments to be vigilant and to 
take strict measures against 
the offenders;

<ii) A poster has been devised with 
simple text which will be dis
played at the oil companies' 
retail outlets. This poster is 
intended to educate tfie moto
rists on simple methods to 
detect such adulteration.

*(iii) Efforts are being made to find 
a suitable blue dye for colour
ing Kerosene OIL Coloured 
Kerosene when mixed with 
Motor Spirit will be easily 
detectable.
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Direct M ia  Service from West Bengal
• te Tripar* via Ihngtitofc

*!& SHRI DASARATHA DEB: Will 
ttie ltoister of (RAILWAYS be pleased 
ttstftfe:

(a) whether any agreement has 
feten reached between Government of 
India and Government of Bangladesh 
to open direct train service from 
West Bengal to Tripura via Bangla
desh; and

(b) if not, whether Government 
propose to take up this matter again 
with the Government of Bangladesh?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) No, 
&r.

(b) The matter of transport of goods 
from India to Tripura via Bangladesh 
is under examination.

New Modern Unit of F.CJ.

*86. SHRI GAJADHAR MAJHI: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state*

(a) whether Government have ap
proved setting up of a new modern 
unit of Fertilizer Corporation of 
India; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAHNA
WAZ KHAN): (a) and (b). The Fer
tiliser Corporation of India is imple
menting several plants based on mod
ern technology and processes. A new 
public sector Corporation is also pro
posed to be set up to take care of the 
three projects in the north-western 
region..

Generation of rower at KaUnadi
Krbfr-iatttifa m m  ’

*90. SHRI B. V. NAK: Will the 
Minuter of IRRIGATlOH ASp 
POWER be pleased to state:

(a) the total amount of power that 
will ultimately be generated at the 
Kalinadi-Hydro-Electric project;

(b) the proportion of power that 
will be utilized by Karnataka; and

(c) the names of the other recei- 
pient States indicating the proportion 
to be received by them?

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K. C. PANT):
(a) to (c). The total amount of power 
that may ultimately be generated at 
the Kalinadi Hydro Electric Project is 
4.112 million kWh per year in stage-I 
and 1.121 million kWh. per year in 
Stage-II. Out of these, only the Stage- 
I has been finalised and taken up for 
implementation so far and all the 
energy generated therefrom is likely 
in be utilised in Karnataka to meet its 
requirements of load growth. The 
proposals for Stage-II of the Project 
are still under examination and. for 
these, the possibility of the neighbour
ing States of Tamil Nadu and Maha
rashtra sharing the cost as well as the 
benefits is also being examined.

Token strike by O. & NG.C. Officers

*91. SHRI K. LAKKAPPA;
SHRI N. SHIVAPPA:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether in December last offi
cers of Oil and Natural Gas Com
mission resorted to any token strike 
observing “solidarity day’* to press 
their demands; and
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<b) If 90, reaction a* Government 
thereto?

TOE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D, K. BO
ROOAH): (a) The ONGC Officers
Observed December 3. 1973 as “ONGC 
Officers Solidarity Day" by wearing 
blue arm bands on that day; they did 
not resort to any token strike.

(b) The various demands are being 
discussed by the Management of
O.N.G.C with the representatives of 
the officers. Two meetings have alrea
dy been held and further discussions 
are contemplated. The officers con
tinue to perform their normal duties.

Withdrawal of Fending Cases under 
DIR

*92. SHRI H. M. PATEL: Will the 
Minister of (RAILWAYS be please  ̂ to 
state:

(a) whether Government have 
constituted a sub-committee of the 
officials of the Railway Administra
tion to consider the question of with
drawal of pending cases under the 
DIR instituted during the agitations 
organised by the loco-men recently;

(b) number of such cases which 
are proposed to be looked into by the 
sub-committee; and

(c) whether loco-men union’s re
presentatives are also associated with 
the sub-committee and if not. why?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) to
(c). A three-member sub-committee 
has been constituted by the Minister 
for Railways consisting of the Chief 
Labour Commissioner and one mem
ber each from the official and staff 
sides. This sub-committee is to exa
mine individual cases, which accord
ing to the Loco Running Staff Asso
ciation, have not been dealt with in 
keeping with the statement made by 
the Railway Minister in Parliament on 
13th August, 1973.

Thu «feaftnia**i0h will coVe* action 
taken by the Railway Administration 
to secure withdrawal of DIR cases in
volving offence other than sabotage, 
violence or dataage to Railway pro
perty.

The staff side have not yet given a 
complete list of the individual eases 
they would like the sub-committee to 
examine.

Book Entitled “Corruption in Courts 
in India”

*98i SHRI BHOGENDRA JHAr 
Will the Minister of LAW, JUSTICE’ 
AND COMPANY AFFAIRS be pleas
ed to refer to the reply given to Un
starred Question No. 4168 on the Hth 
December, 1973 regarding the Book 
entitled “Corruption in Courts in 
India” and state:

(a) whether examination of the 
allegations continued in the book has 
since been completed;

(b) if so, salient features thereof 
and Government’s reaction thereto: 
and

(c) if not, the causes for delay?

THE MINISTER OF LAW. JUSTICE 
AND COMPANY AFFAIRS (SHRI H. 
R. GOKHALE); (a) Yes, Sir.

(b) According to the writer of the 
booklet two cases had been decided 
against him and his brother at all 
levels .(from the lowest to the highest 
court) on account of corruption. It 
appears from the booklet that the cases 
in question were decided about ten 
years back and the decisions Were up
held up to the Supreme Court. No 
specific details of the alleged corrup
tion are given and the allegations ap

pear to have been made out of perso
nal discontentment against the deci
sions.

(c) Does not arise.
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Impact of Oil OtMhmi M K tfv n  of 
Nitrogenous Fertilisers

♦94. SHRI R. R. SINGH DEO:
SHRI R. V. SWAMINATKAN:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether as a result of the oil 
crisis our production and export of 
nitrogenous fertilisers is likely to be 
seriously affected; and

(b) if so, the broad outlines there
of and what efforts, if any, are being 
made to maintain at least the present 
level of production of nitrogenous 
fertilizers?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHANAWAZ 
KHAN): (a) and (b). According to 
present indications, no difficulty is 
anticipated in maintaining supplies of 
petroleum products required for ferti
lizer programme does not envisage any 
export's at present.
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Acute Shortage 0f Railway Wagons

*96. SHRI S. N. MISRA: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) how long the shortage of Rail
way Wagons has been continuing; 
and

(b) what has been the phortage 
during the last three years, year- 
wise?

(*T) SRj$mH SlfTOcM *rft 
*rrw &r&r % orrŝ r % t^ t

f W
| 1 p?p *r 48 enf^ft % «rs% 
?p ssn^rr |WV tfk  ^  ^ 60 
wrfatt % f?rrr j ^ strut ^ r t f 
w m  sfcc w  f f r  w t *rrfbfi if 

f ^ r  m U t  w r  ?rgt
I «Nfr % ̂ cHTR

^sr % ^rrCt f^sft n f^r 36 
JTrf̂ Tf TT% ^ 2 4
% ?fr% % W R  SZT̂FTT

I  I

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and
(b). There has been no shortage of 
wagons as such on Indian Railways. 
The availability of wagons for loading 
has been less however and has been 
affected due to a variety of causes such 
as civil distrurbances, bunds, spate of 
strikes and staff agitations, deteriorat
ion in law and order situation in er- 
tain sectors power shedding affecting 
train running, usual floods, breaches, 
etc., which all create an atmosphere of 
artifiial shortage of wagons.



The year-wise total loading and the outstanding the last day of the year 
in the last three years are as follows: —
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Year Total wagon loading Outstanding indents 
on the last day

BG MG BG MG
1970-71 ................................. 79,774 24,451

1971-72 ................................. * 6,867,578 2,145,145 263,703 192,988

1072-73 ................................. * 7»074»307 2,072,187 161,504 118,076

*973-74 (upto December 1973) • 4*959*768 1,3 02,565 158,301
$

161,009

Proposals for Kerala GQernment for 
of-shore drilling in Kerala Coast

been received and are being examin
ed.

*97. SHRI C. K. CHANDKAPPAN:
shri a . k . g o f a l a n -.

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether the Government of 
Keiala na\e recently approached the 
Central Government with proposals 
to take up off-shoie drilling in the 
Kerala Coast;

(b) if so, the main features of their 
proposal; and

(c) the decision taken thereon?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K. 
BOROOAH): (a) Yes, Sir.

(b) The request of the Government 
of Kerala was for detailed survey off 
the Kerala coast in order to determine 
the oil prospects of the aiea.

(c) A broad reconnaissance survey 
of the continental shelf in the Arabian 
Sea including portions of the Kerala 
coast has recently been conducted and 
the results are being examined by the
O.N.G.C. Officers of certain foreign 
parties for exploration of the Indian 
continental shelf area, including the 
areas adjoining the Kerala coast, have

Threat of action by All India Railway 
Technician Staff

*98. SHRI MOHAMMAD ISMAIL 
SHRI RAM PRAKAjSH:

Will the Minister of RAILWAYS 
be pleased to state:

(a) whether All India Railway 
Technician Staff have threatened to 
go on ‘work-to-rule5;

(b) what are their demands; and
(c) how Government propose to 

meet these demands to avoid agita
tion?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) No.
However the Technical Supervisors on 
Indian Railways have threatened to 
resort to agitations.

(b) Their demands are as under:

1. Industrial Bonus to Railway men.

2. Grant of a grade of Rs. 425-440 to 
Mistry; Rs. 550-900 to Chargemen; 
Rs. 840-1040 to Asstt. (Shop/Shed/i 
open line) Superintendent; Ks. 840- 
1200 to Shop/shed/open line superin
tendent.
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3. Better avenues of promotion for 
Technical Supervisors on Indian Rail
ways and to ensure intensive super
vision at aU levels by:

(i) Upgrading 30 per cent posts
in Senior Chargemen cadre 
(m case one grade is not 
granted to Chargemen);

(ii) Creation of more posts of 
A S.S. and S.S., based on pro
per and scientific yard stick;

(iii) Reservation of 50 per cent 
posts in Class I Gazetted 
Cadre for promotion from 
amongst Senior Subordinates 
and 25 per cent, from serving 
Engineering Graduates;

(iv) Stoppage of recruitment in In
termediate Supervisory grades.

4. Withdrawal of duty of boxing of 
wages from Chargemen in Sheds and 
Shops.

5. Grant of Compensatory allow
ance to P.C. staff.

6* Upgradation of Asstt. Foreman 
(Rs. 335-425) A.S. to Asstt. Shop 
Superintendent.

7. (a) Early and proper implemen
tation of Miabhoy Tribunal 
Award for upgradation of 
Mistries, Chargemen, AF and 
FO in all Workshops (Diesel, 
Electric, steam and Car) sheds 
and extension of the awards 
to BIOs MIOs, FEO and 
Draftsmen.

(b) Early and proper implemen
tation of Wanchoo Tribunal 
Award for upgradation of 
Mistries, Chargemen, AF and 
FO in all Workshops (Diesel, 
Electric, Steam and Car) sheds 
and extension of the awards 
to BIOs, MIOs, FEO and 
Draftsmen.

8. Upgradation of Independent Asstt. 
Shop Superintendent as Shop Super
intendent.

9. (i) Payment of overtime l i
times of pay to all Supervisors

for actual number of extra 
hours put in;

(ii) Re-classification of Chargemen 
under Hours of Employment 
Regulations' as ‘Continuous1 
and removal of exclusion of 
supervisors for the purpose of 
hours of employment under 
the Factories Act.

10. Grant of arduous duty allowance 
to she’d and open line Technical Super
visors.

11. Revision of rates of incentive 
hours at average of new pay scales as 
per existing practice.

12 Recognition of I.R.T.SA.
(c) Most of these demands pertain 

to pay scales, which have been recom
mended by the Pay Commission after 
taking exhaustive evidence and ac
cepted by the Government. It is, there
fore, not possible to accede to these 
demands. As regards other demands, 
not related to pay scales, these have 
also been considered from time to 
time at discussion with recognised 
federations and wherever demands 
wjere justified action was taken. As 
regards the grant of Bonus to Rail- 
waymen, the Bonus Act does not apply 
to Government undertakings. As 
gards pay scales for certain categor
ies, these have recently been improv
ed as a result of Miabhoy's Tribunal 
Award.

Eleetronic Automatic Warning System
developed by R.D.S.O., Lucknow

*99. SHRI K. MALLANNA:
SHRI C. K. JAFFAR SHA- 

RIEF:
Will the Minister of RAILWAYS 

be pleased to state:
(a) whether Research, Designs and 

Standard Organisation, Lucknow has 
developed an electronic automatic 
warning system to ensure that Train 
Drivers do not pass a red signal at 
the entrance to a Station; and

(b) if so, the salient features there
of?
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THE DEPUTY MINISTER’ IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes, 
Sir. An automatic warning system has 
been developed. It is undergoing trials 
at present.

(b) When the driver approaches a 
signal, both audible and visual indi
cations of the signal are given to him 

in the cab. If the signal ahead is 
displaying danger aspect, the driver 
has to acknowledge the audio/visual 
indication. If he fails to do so within 
seven seconds the brakes are auto
matically applied.

Development of new Design far
*ChvMah*

*100. SHRI M. S. PURTY: Will the 
Minister of PETROLEUM AND CHE
MICALS be pleased to state:

(a) whether a new design for 
Chullas (coal oven) has recently 
been developed by the Scientists of 
the Central Fuel Research Institute, 
Dhanbad; and

(b) if so, the main features there
of?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K. 
BOROOAH): (a) and (b). The infor
mation is being collected and will be 
laid on the Table of the House.
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Use of Mangalore-Panambur Railway 
Lino

802. SHRI P. R. SHENOY: WiU the 
Minister of RAILWAYS be pleased to 
state whether the line completed bet
ween Mangalore and Panambur, part 
of the main line, has been put to use 
and if so, in what manner?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): The
Mangalore-Panambur Railway line has 
been opened to goods traffic from 14th 
October, 1972.

Survey for Hydro-electrie power 
potential of Rivers flowing in West
ern Ghat iM  Western Cooat region 

of Karnataka
803. SHRI P, R. SHENOY: Will the 

Minister of IRRIGATION AND POWER 
be pleased to * ate:

(a) whether any survey has been 
made to assess the hydro-electric 
power potential of the rivers flowing
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in Western Ghat and Western Coast 
region of Karnataka State;

(b) if so, the results achieved and 
which are the rivers with hydro-elec- 
tric power potential; and

(c) when this potential will be 
exploited?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) and (b). The hydro 
power potential of the West flowing 
rivers of the Western Ghats in Karna
taka as per the survey carried out by 
the Central Water and Poster Com
mission is 3244 MW at 60 per cent load 
factor as detailed below:—

Name of scheme Name of river Power 
potential 
at 60% 

load 
factor 
(MW)

VaraM . VataAi 192

Chakranadi „ . Chakranadi . 20

Sharavathi Sharavathi . 994
Agnashini Agnastaini 214

Kalinadi Kalinadi 1300

Sonda Sonda 132

Bcdti Bcdti 200

Barapole Barapole 144

Mahadayi Mahadayi 48

3244

(c) Power potential to the extent of 
835 MW at Sharavathy has already 
been developed. Lingnamakki Dam 
power house scheme (55 MW) and 
Kalmadi Stage I Project (782 MW) 
are under construction and will de
velop a further 837 MW of potential. 
Depending upon the availability of 
financial and other resources, the 
remaining hydro potential will also 
be developed in due course.

Assistance sought by Karnataka for 
implementation of *VaraW> Hydro- 

Electric Project

804. SHRI P. R. SHENOY: WiU the 
Minister of IRRIGATION AND PO
WER be pleased to state:

(a) whether the Government of 
Karnataka has requested for any
assistance for implementing 'Varahi' 
Hydro-electric project during the 
Fifth Five Year Plan period; and

(b) if so, the reaction of Central 
Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) Yes, Sir.

(b) The matter is under consider
ation

Petroleum Products transported to 
Karnataka from Cochin, Madras and 

Bombay Refineries

805. SHRI P. R. SHENOY: Will the 
Minister of PETROLEUM AND CHE
MICALS be pleased to state:

(a) the petroleum products trans
ported to Karnataka State from (i) 
Cochin Refinery, (ii) Madras Refinery,
(iii) Bombay Refinery and (iv) other 
refineries, item-wise in the years 1972-
73 «nd 1973-74, upto-date;

(b) their costs and quantities; and

(c) the total cost of transportation 
of these items and the difficulties, if 
any, in quick transportation of these 
items to Karnataka State?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) to (c). The required in
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formation is being collected and will 
be laid *on the Table of the House in 
due course*

Steps taken to meet the demand of 
Karnataka State for Transportation 

of Fertilisers and Goal

806. SHRI P. R. SHENOY: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) what is the total amount of 
fertilizers and coal transported on 
Railway line into the Karnataka State

Fertilisers

Year

1972*73 *
1973-74 (upto Jan. 1974)

1972-73 •
1973-74 (opto Jan. 1974)

<c) Despite adverse features affect
ing train operation, loading of fertili
sers was current. Movement of coal to 
Karnataka was also maintained at a 
satisfactory level. Constant efforts are 
made to maintain steady supplies of 
essential materials to Karnataka State.

Export of Petrol and Petroleum 
Products

807. SHRI BISHWANATH JHUN- 
JHUNWALA: will the Minister of 
PETROLEUM AND CHEMICALS be 
pleased to state:

(a) what is the total quantum of 
petrol and petroleum products that

during the years 1972-73 and 1973-74 
(upto-date);

(b) what was the demand during 
this period for carrying these commo
dities to the Karnataka State; and

(c) what are the steps taken by 
the Railways to increase the wagons 
availability to meet the demand?

THE DEPUTY MINISTER' IN THE 
MINISTRY OP RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and
(b). The number of wagons loaded 
with fertilisers and coal against in
dents/programme are indicated be
low:—

(Number of wagons)

Indent Loaded
Broad Metre Broad Metre
Gauge Gauge Gauge Gauge,

10,110 4,387 10,099 4>338

9,109 4/x?4 9*096 4,004

Coal
Programme No, of Broad Guage

wagons loaded

53*547 35,035
44,567 30,070

India is at present exporting to other 
countries;

(b) whether in view of the difficult 
situation in the country it would be 
possible to meet the export commit
ments; and

(c) whether it is proposed to im
pose any cut in export quantities and 
if so, to what extent and if not, the 
reason8 therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) The export of petroleum
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products from India to other coun
tries, exduding Nepal, fa at present of 

the' order of 2 00.000 tonnes er 
amjum.

(b) and (c). Compared to the re
quirements of thfe country the export 
ot petroleum products is very insigni
ficant These exports are made for 
historical and traditional reasons. 
Efforts are, however, being made to 
keep these exports to the minimum.
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TF5T CTTVTX 3%CT PPFTcft ^ «WlA> 
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w %  w w w  wr«f(w ^ r u fw fu w ,
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uTOfiiiff v f*rftw »fr 
< m f s w i % ^ t * n w  wft |  1 
^ ^ I H T W n i  12«-j?
»nft |  mf% s O %  tr ^ T T C ft,  
55ft, « w n  # * # i  *ftr s t o t  
e a t  ter •tfen’dsBff 
v r k i f  % finer air « %  i
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^Rf trrer % w p t  10 ww  
m r  ftsrffar #  *nft t 1

itwi sr%wr if *nfjpp?r qfr- 
w w i %w»fvr̂ i

812. *ft *rm wt*t tftftor: tot 
f*fa, «frv *fk * m r  v , i  ^  ^  

tfV f t t  fa :

(v )  1973 3r to t  sr^r % tftft 
w f W  'fofaR *rf f ^ V  

fsft 10 to t  *f srftrcr |; tfk

(* )  1973 $ 5* TTsq* t  T?tft 
f%?pft <CTftwi «Tp<3WRT Wt *Ti

io w r ^ % « r fs w :« ft  ?

f * f a ,  wrwr «fVr wti i f
w iift  (* t $*wr * w )  (v ) to -  
sfc»r t m  % 1973 % to  (apnrft
1973 fe P R  1973) if, 
*rf%ronf 1956 % «repfff, f^ r f sttt
tfrfar, swt 10 ^  % *rfepfr
nftKPf «jsft i s swffufl *rr <nfr- 
w  |HT «rt i

(* )  1973 %^sf (*m ti 1973
% fa rwn: 1973) if, 10 mm w% % 
«rto«Ft 5HRT fs ft^ rfa tft  
«fn MfwHFR, *m r srfafasrc', 
1956 ^  HTCT 560(5) % *TRT*fa
g^reR, ?^r f*rr «rr 1

nor atsr if Mtrwrft
FTPRT

813- «ft n<tl W  Vtfwt : WT 
qiflftww twiCT #(ft *fl| w?rtSt

¥<Tr ircft 1% :

(v ) wr ^  jtw sfor f  
*rwrft shsr if ^wr <rr tnaif a  ht 
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w  1%<to n* f w  »rvt |;
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t w  <rrmi irt | i
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if iw i
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^5>fwm »hft >rai%
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(v )  wt trrafor fs m
% W# t  1972-73 jf fW  W  «P»t
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?ft w r  w r  f ;  «flr

(^ ) 'sttw f^r, ftrar̂ fV
^ r ^ . ^ t J i n T  AvnrfccTOTTiTfim- 
fm H^trt twr 5«f25mff % =CK»r 
1972-73 if f5m  % f t f a
tr^ft % g ?w r *r f*Pfr*ft gt ?

wh ’cwwh *f
tiw  »nft (»ft e i^ m e  wt) : (t )
i f k  («r), 1972-73 ^ # t w i n # r  

sprjpr gfm vr 19 7 1-7 2
ff«IT 1969-70 % « w p f  l t w r « n
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UK TOT9FT h VhT WRmT 5WT
»rrar«ff % <pnw yt «ft i 

3m s’ r if g f  v A  avr 3ir% vrm f 
% w fft v n  w r c  t :—

R3fm yRsrr 
w w iii

sfr^hnr 
(ooo*fteft
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afl3%*TO
JL .vr*PT ST̂ WcT 
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arff̂ pp
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0.2 —  —

-nk^yc 1 0. 7 —  1 . 8IS-r*f*rcr — > 8.0  2 .4

45.8 8.0 4 . 2

Construction at Idikki Power Pro
ject in Kerala

815. SHRI VAYALAR RAVI: Will
the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) whether the work on the IdSklrt 
Power Project in Kerala is progressing 
as per schedule; and

(b) if so, the details of work com
pleted so tar in different fields of 
construction work and the tittle sche
dule by which the different stages of 
the project will be commissioned as 
per latest calculations?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 

POWER (SHRI SIDDHESHWAR PRA
SAD): (a) and (b). The work on the 
Idikki Power Project has been delayed 
due to frequent labour troubles. The 
first Unft of the Iddiki Power Project is 
now scheduled to be commissioned b? 

June 1975, the second and third are 
expected to ibe commissioned in 
September and 'December, 1975 res
pectively. A statement showing the 
progress of various works upto January

Statement

Name of work. Unit Total Qty. Total upto date Qty.

1. Idikki Dam- LacCFT 165-66 154*29
2. Cheruthoni Dam * Lac CFT 60000 400*30

3. KalamavuDam Lac CFT 16000 106*35
4. Power Tunnel (Sides and Arches) Running FT 6651 00 4535-oo
5. Pressure Shaft No. I (Liner erec

tion)................................... NOS 201 10

6. Power House concrete •
7. Tail Race Tunnel :

Cubic meter 9400*00 8994*00

(a) Floor •
(b) Sides *
(c) Arches.

8. Tail Race Channel •

Running FT 
Running FT 
Running FT
Cubic metre

4000
2X4000

700
9x610

Completed
2X64

747»9
9. Bye-Pass Channel:

(a) Earth • * •
(b) Rock • •

Cubic metre 
Cubic metre •

840000
44000

6477
*3*4
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V sm aniM m  Till rail*) 11 hnlM l In
Pfoyfflfr

816. SHRI VAYALAR RAVI: Will
the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) whether the Vaxnanapuram Irri- 
gation Project hag been Included in 
the Fifth Plan projects ot Kerala;

(b) whether ihe Central Water and 
iPpwer Commission has given approval 
{to the f$J*en*es; and

(c) If so, the xftftin features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OP IRRIGATION AND 
-POWER (0Mt aiTOftESHWAR ttRA- 
#A 0): (a) The Fifth Plan of Kerala is 
yet to fee finalised.

(b> and (c ). The project envisages 
the construction ot a dam across the 
Vamatoapuram river at Valayanki and 
a toil batik canal system to irrigate 
8000 ha*of first and second emps (of 
paddy) end 4M9 ha. of third crop (of 
paddy). The pnojeet report was re
ceived la the Central Water and Power 
Cwnntisstan in December, 1973 and is 
under examination.

Import ef erode oil and the Foreign 
Exchange spent therefor

517. SHRI VAYALAR RAVI: Will
the Minister of PETROLEUM AND 

tCHEMICALS be pleased to state:

(a) the total quantity of crude oil 
imported in the country during the 
last three years, year-wise and the 
total amount paid in foreign exchange 
.ag its price in those years;

(b) how far our foreign exchange 
•payment is expected to increase on 
crude imports due to the recent rise 
in the prices of crude oil if we con
tinue to import the same quantity as 
4n the previous years; and

<«) how !»* the different measures 
taken by Government have helped
to minmise the foreign exchange 
drain?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) The information is as
under:—

Year Quantity Value 1 n
*ooo* tonnes Rs./crares

1971 . 12,688 139-88

1972 . 12,310 144* 25

1973* • . 13*386 240*71

•Provisional

(b) and (c); It is not possible at this 
stage to indicate the increase m 
foreign exchange payments on account 
of crude imports because of uncertain 
ty of crude oil prices. For the same 
reasons it is too early to make any 
fair assessment of the saving in foreign 
exchange outgo consequent on the 
various measures taken by Govern 
men!

Through Train Service between 
Bombay and Cochin

818 SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be pleased 
to state:

(a) whether Government of Kerala 
have requested the Central Govern
ment to introduce a through train 
service between Bombay and Cochin 
to reduce the inconvenience to a large 
number of passengers in this section, 
and

(b) if so, the reaction of the Cen
tral Government thereto and the steps 
taken in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes.
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(b) Tjbe suggestion for introduction 
of a through train between Bombay 
and Cochin has been examined but 
has not been found operationally 
feasible at present for want of line
capacity on saturated sections enroute 
and requisite terminal facilities at 
Bombay V. T.

na $  tfrw  <rfs«rc fcrt
fWTWf

820. |W  TO VSjTO :
v n  far :

(«r) tr*r if
*f t o  factft ^ rn t  T ifto

(sr ) * *  *r t o *  «rfiEr
fTORTrc ^r;

(*r) sirtoff re
«rPwfif m t*  f* ;

srk

( ? )  VTTW ?d*WI
Tta* % TOire % t o  vr*n^t 
ft irk w srw ra *  t o
srrct irtsRT | ?

srcft ffcft )  : (*p) ^(*r) • «cv fare*r 
t o t  re«r re w r  t o  t  1 [ w w  *  
to t  w r  1 ifew  tfro  L T -6 2 3 1 / 74]

( ? )  qft TOT TOT
t o  *p» % srfe
31% vrerofY #  Thr-TO' % f%tT ftrsr-
f^SRT T̂TPT 3TT I  I

(1)
y f  irrf^ff % KPT T̂TOTT % faqr 
qPWTOW !jfW  | I

(2) w q fiwff fflx JpWRT
<44*flVII r e  H reFu w  mXT ^TWItT

arm PwBrt
W  ^  SPTFfr vTRfr | I

( 3 ) IWHrfapfi % $  ^TO
«fk re fcrenft w *  

% ^  fsrro t  jftrcr qwNrft
f%2r srri- | i

(4) rmptzfto mmx (tsff
*rfp) % vfitGs wBwnffgft 
s^cror apro t o  $ srrfr *forf?r 
tit re$ ^ w s  *r? ^rf re

*TT% UMTItsff V̂FTT ?F»r<re

W  w  #  5RT j f
t  ^  swr fm  t  fv
revrft irwr *f?wr
ffW*d * iw w  | 1 t w  vw rrf 
?T ^r w pctrt w  wt vtn  »t 
m ft  | iftx ^  yggr
s n R r ^ V | f v w 3 r t p 3 [ « n f ^ f ^  

% < rnnprre,
% «rnr q?F srm  ^*r f r o  t o

I  1

( 5 ) 5WT 5TTT snfr 
tTCTpf TOf, m w ffel'iflf, JTHRTw/ 
ftvc tr re^- % ^rpff «nfe ^  
TRT ft*T <.W4l*n P̂lf ^ I

(6 ) ^sr «f¥f re«TT^r m fvitt 
mwtftK % re ^ f r
f^rrf aR% ^  nm tiHlf % 
vnhsrr ^  ^  % m m
% v^Nrft ŝrâ r | i

(7 )  ^  «pt ^  mb 
i f t w l  % fr cs  M f n A r m w r ^
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anfr $ <ik flprftr (ftftr fire* 
tw it) wffcifoiw, 1966 %
w  w n r TOT 5 *

( 8 )  u r o ftm l tit ir fW rfW f 
^fsrnxpft *a% %fatr m$ fa r o  
$  ^r% fw r  **r % ^NrCt fr m  fa*

t ;

(9) M ^ R W C iH f ^  <to*rm 
^ t f k q g n r % f a r * ^ T t  
m $ z  ^ f f  ^  ^ m t

srrcr fton ^ rr | i

(10 ) ^ ff qr a fa r  ^nmfr %
<sm fa rofr w fr % f̂ rcr 
irfW rfwf % sttoot m fw
f̂ TT 'SfTcfT ^ I

( 11) w crfiufi «ftr m
vrm *̂ r% 3i% «rto ft vt vRrfkv
f?WT tfuPPw % Hi<rrt
$ w  t̂rtt I  1

Statements on Oil Situation

821. SHRI SAROJ MUKHERJEE: 
SHRI NAWAL KISHORE 

SHARMA:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether he told newsmen at 
Calcutta on 12th January, 1974 that 
Government will gradually change 
over to coal from oil by Thermal 
Power Plants;

(b) whether he further said that 
there was a possibility of further rise 
in petrol price and of rationing of 
petrol in the country; and

(c) if so, what were the other 
salient features of his statements con
cerning oil policy?

THE MINISTER OP STATE IN THE 
MINISTRY OP PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) to (c). Yes, Sir. Minis
ter (P&C) told Pressmen at Calcutta 
on 12th January, 1974, that in view of 
steep rise in the price of crude oil and 
reflnd products m the world markets, 
rationing of Motor Gasolene or any 
such restriction on the consumption 
of oil products could not be ruled out. 
He further stated that the question of 
oil based Thermal Plants switching 
over the coal from oil is also under 
consideration. If the price of crude 
oil continues to increase fufther, the 
possibility of a corresponding increase 
in prices of Petroleum products m the 
country may not be rulled out.

Visit of Soviet Oil Minister to Oil 
Fields in India

822 SHRI D. P. JADEJA*
SHRI B S CHOWHAN-

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to st

(a) whether Mr. V. D Sha^hin, the 
Soviet Oil Minister visited our oil 
fields recently;

(b) if so, the names of oil fields 
visited; and

(c) the suggestions made by him 
for the improvement of production m 
the oil fields’

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN) (a) and (b). During his re
cent visit to the country, Mr. V. D. 
Shashin, the Soviet Minister of Oil In
dustry, visited the oilflelds/oil instal
lations at Galeki,, Lakwa, DUliajan, 
Ankleshwar and Nawagam etc.

(c) Both the Indian and Soviet sules 
considered the following as the mam



61 Written Answers PHALGUNA 7, 1895 (SAKA) Written Answers 6a

tasks for increasing oil production 
from the various oil fields:—

(i) quick development of the 
known oil fields;

(ii) maximum utilisation of the 
existing productive wells; and

(iii; wider application of economic 
and highly effective secondary 
recovery methods.

With regard to the various seconda
ry recovery methods, the Soviet side 
expressed the view that economical 
methods in this matter would be water 
flooding, 'eteeTV'fcal heating of the wells 
at the bottom and steam heating of 
the wells. For quick development of 
the already known oil fields and 
maximum utilisation of the productive 
wells, the Soviet side agreed to 
expedite Soviet assistance in terms of 
experts and supply of the required 
equipment for boosting Indian effort 
in exploration, drilling and produc

tion of oil towards which aim neces
sary action is under way.

Tzm 5sfrr TTsrtar vrsm  
-  .u qft % frrq fa^R mmr

ft T̂2T?TT

8 23 . srm  t o * :  t o
fterrf sflr froar 
ft f^T ^  fa  :

(3FT) To  % SIVcnfa
s fa fo s e w f Trsgfar t r -

31 ft gr?!TT % fcpfr 
% fafrc t o t r  w r

ft farfcr Hiiiwr 4Y sfk

(sr) rft Wft TOT SffiT
TO f  ?

fire r f f«rap. hwtsw %

(*ft f a i & R S t m  “) : («p) t fk  (*sr).

to J  v o t  % srt% f̂rnr 
zfhro spr m  | f̂ R% f%tr 

%̂ F SKT 5 ^  ^Jff sftTSfTFrf
% q̂r *r 3V arrtft t  i 
trri, 1970 t  trsfr srer: q’aivflfar

S p fT fff ft TTFTOt
% sr^ff if- t o r  % srfcr %

ft  1970 *Ft JTRfT
*r gnwifay ft

f t  WT?PT, qfafiT 
i r k  f^TfT TOFTR *T 3TRT-
3TTRT f̂ r ÎTfw fspTT 3TRT *5rrf  ̂ I 

aFPff «Ff jpr STfRTfatf T̂FFT 45 
crna' i fafrrc
srrcr mtii % t o t r ,  verm , 
sftr q fr^ r % wrr: 13.16 
<rrar ?fh: 13.14 srrsr 

*k+k ^  ?rt fa^ f  1

Power Station set up by Hindustan 
Aluminium Co. at Mirzapur

824. CH. RAM PRAKASH: Will the 
Minister of IRRIGATION AND PO
WER be pleased to state:

(a) whether Hindustan Aluminium 
Company at Mirzapur, Uttar Pradesh, 
has been permitted to set up its own 
power station; and

(b) if so, whether such facility is 
available to all other private firms 
also?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) Yes, Sir.

(b) All new power generation is 
normally to be in the Public Sector. 
However, special cases, where power 
generation is sought to be taken up 
by private firms for their own use, 
are considered on merits.
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Effect of shortage of Wagons to Move
ment of Essential Commodities

825. SHRI ARVIND M. PATEL: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) whether due to shortage of 
Railway Wagons the essential com
modities could not reach in time to 
the scarcity areas; and

(b) If so, the steps Government 
propose to supply more wagons to 
Indian Railways?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Move
ment of essential commodities like 
foodgrains, fertilisers and petroleum 
products are given the highest prio
rity in movement by Railways. The 
movement of the sam* has been 
satisfactory.

(b) Does not arise.

Development ef Coal-Base* Chemicals

*>C. SHRI GAJADHAR MAJHI: 
the Minister of PETROLEUM 

AND CHEMICALS be pleased to 
state:

(a) whether Government propose 
to develop coal-based chemicals as an 
alternative to Petro-chemicals to 
overcome the oil crisis; and

(b) if so, the salient features there
of?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH- 
NAWAZ KHAN): (a) There are no 
firm proposals.

Ttkfear Owl-Blued FertiHw* Plant

827. SHRI GAJADHAR MAJHI: 
Will the Minister of PETROI^OM 
AND CHEMICALS be plessed to
state:

(a) whether the coal-based fertili
zer plant at Talcher (Orissa) is facing 
difficulties in getting materials like 
Cement and steel; and

(b) if so, what components involv
ing foreign exchange, indicating the 
extent thereof, are needed and the 
time by when the plant is likely to 
be completed?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWA2 
KHAN): (a) and (b). The general 
shortage of the materials referred to 
has, to ‘some extend affected the 
schedules of the various projects, in
cluding Talcher. Every effort is be
ing made to overcome this difficulty. 
The Talcher plant is scheduled to go 
into commercial production by Janu
ary 1976.

Locating of a drug unit at Kerala 
Under Indian Drags and Fharmaoeii- 

tic&ls Limited

826. SHRI M. M. JOSEPH:
SHRI C. JANARDHANAN:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Government have 
finalised their decision to locate one 
of the proposed drug units of the 
Indian Drugs and Pharmaceuticals 
Limited at Kerala; and

(b) if so, the nature of the decision 
and when it was taken?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) No, Sir.

(b) Does not arise. (b) Does not arise.
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Sapply of more Pwtrol «nd Ufcricat. 
tag Oil to Nepal

820. SHRI BIRENDJSR SINGH 
RAO:

SHRI SUKHDEO PRASAD 
VERMA:

WiU the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether Government of Nepal 
has recently approached the Govern
ment of India for the supply of more 
petrol and other lubricating oil to 
that country; and

(b) whether that request has been 
considered by the Government of 
India and if so, the nature of decision

taken to this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OP PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) Yes.

(b) As the additional requirements 
of Nepal of P.O.L. products are small, 
it is proposed to meet them

Export Earnings on Import of Crude 
Oil

830 SHRI SAMAR MUKHERJEE: 
SHRI DEVINDER SINGH 

GARCHA;
Will the Minister of PETROLEUM 

AND CHEMICALS be pleased to 
state:

(a) whether the imports bill on 
crude oil during the Fifth Plan period 
will be of the order of Rs. 1,000 
crores; and

(b) what proportion of the total 
export earnings of India are expected 
to be spent on crude oil imports dur
ing the Plan period as compared 
to the proportions during the Fourth 
Plan?

KHAN): (a) and (b). Xt fe not pos
sible at present to indicate the value 
of import bill on account of crude oil 
during the Fifth Plan period or to 
compare the figures between the 
Fourth and Fifth Plans because of 
the uncertainty of crude oil prices. 
The entire situation is under review 
and the final estimates in this regard 
will be included in the final Fifth 
Plan documents.

Recommendations of the cost & 
Accounts Committee on profits of 
Foreign Controlled drag Companies

831. SHRI Y. ESWARA REDDY: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether the recommendations 
of the Cost and Accounts Committee 
on the profits of the foreiga-controlled 
drug companies have been finalised; 
and

(b) if so, the broad outlines of the 
decision?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) and (b). No such Com
mittee was set up. Perhaps the re
ference i® to the Working Group con
stituted under the Chairmanship of 
the Chaiiman, Bureau of Industrial 
Costs and Prices to examine the cost 
structure of 24 bulk drugs. The re
port of the Working Group is under 
consideration of the Government. It 
may, however, be mentioned that the 
Working Group was not specifically 
asked to examine and report on the 
profits of the foreign controlled drug 
companies as such.

Non-Utilization of full capacity of 
F.A.C T. Plants at Cochin

THE MINISTER OF STATE IN THE 832. SHRl C. JANARDHANAN: WiU 
MINISTRY OF PETROLEUM AND the Minister of PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ CHEMICALS be pleased to state:

3203 LS—3



(&) whether the main plants of 
Fertilizers and Chemicals, Travancore 
Limited in Cochij* are not utilizing 
its capacity in lull; and

(b) if so, the facts thereof and the 
steps proposed to be taken to improve 
the production?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) and (b). The plant is 
presently operating at about 60 per 
cent of its capacity. Steps are under
way to overcome certain mechanical 
and operational limitations and stabi
lise production! at higher levels.

$7 Written Answers FEBRUARY

Agitation for more ration by Kailway 
Employees’ In Nagpur

833. SHRI R. S. PANDEY: WiU the , 
Minister of RAILWAYS be pleased to 
state:

(a) whether Railway employees in 
Nagpur launched an agitation for 
more food grains ration; and

(b) if so, the nature of their agita
tion?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes.

(b; Staff at Nagpur remained away 
from work for varying periods from 
19th to 28th December, 1973. They 
not only stopped work but also held 
morchas, demonstrations and inter
fered with running of trains when 
trains could be run only partially.
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Railway line Between Mana»aagar
and Kumarghat

836. SHRI DASARATHA DEB: Wi1a 
the Minister of RAILWAYYS be pleas
ed to state:

(a) whether the scheme for the 
construction of Railway line from 
Dharmanagar to Kumarghat in Tri
pura has been finalised;

(b) if so, the expenditure that is 
likely to be incurred thereon; and

(c) when the actual work is to 
start?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS ('SHRI 
MOHD, SHAFI QURESHI): (a) No.

(b) and (c). Do not arise.

Trains with Driver’s Vigilance Device

W7 SHRI D D. DESAI: Will the 
M’mHei of RAILWAYS be pleased to 
state:

(a) how mpnv tr in* on the trunk 
loutes hTve been lilted with the 
“Driven \igitunce device"; and

(b) what steps are proposed to be 
taken to fit this device on the remain
ing trains?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) The 
Driver’s Vigilance Control Device is 
fitted to Diesel Locomotives which 
work the trains. 367 Broad Gauge 
and 248 Metre Gauge Main Line Die
sel Locomotives out of a fleet of 930 
Broad Gauge and 366 Metre Gauge 
Diesel Locomotives respectively were 
fitted with this device. No electric 
locomotives are fitted with the 
Driver’s Vigilance Control Devices at 
present

(b) All new Diesel locomotives are 
being* fitted with the Device. Manu

facture of 100 numbers to be taken 
up on the Podanur Workshop of Sou
thern Hailway for which an initial 
order for 20 such devices has been 
placed and this will be increased by 
80 as soon as the first 20 successfully 
complete the trials. Further orders 
on this Workshop will be placed on 
completion of the first lot of 100, The 
question of import of some quantity 
of the device for use on diesel and 
electric locomotives is also under 
consideration. 1

O & N. G. C. Search for Oil in deeert 
region of Rajasthan

838. SHRI D. D. DESAI;
SHRI SHRIKISHAN MODI:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Oil and Natural Gas 
Commission will reaew its search for 
oil in the deseit region of Rajasthan;

(b) if so, whether it has started 
deep drilling operaUons in the Sum
mer Wall Vikhuram Nai area in Jai- 
salmer district; and

(o') if no1, the reasons for the delay?

THE MINISTER OF STATE IN 
THE MINTSTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH- 
NAWAZ KHAN): (a) Yes, Sir.

(b) Yes, Sir.
(c) Does not arise.

Search for Hidden Oil Resources

839. SHRI D. D DESAT:
SHRI SAMAR GUHA:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state the steps taken to intensify 
search for hidden oil resources?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM
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AND CHEMICALS (SHRI SHAH* 
HAWA& KHAN): The ONGC has
drawn m> a programme of work for 
the Fifth Five Year Plan for intensify
ing its ml exploration work on land as 
well as on the continental shall areas. 
The objectives of this plan are:-—

(i) to establish additional reco
verable reserves of 70 million 
tonnes of oil;

(li) to step up produtcion of crude
oil in a manner so as to 
achieve production rate of 8.42 
million tonnes during 1978-

* 79 wit** a cumulative produc
tion of 94.12 million tonnes 
during the plan period;

<Mi) to establish gas production 
rate of about 1150 million 

, cubic metres per year by the
end of 1978-79 with a cumula
tive produtcion of 4902 mil
lion cubic metres during the 
plan period;

<iv) to intensify exploratory work 
in hew areas so as to obtain 
information for assessing hy
drocarbon potential in these 
areas; and

(v) to maximise the efficiency and 
minimise the cost by using 
sophisticated equipments and 
techniques wherever neces
sary.

To achieve the above objectives, the 
Commission envisages to drill 1.47 mil
lion metres and put in 105 party-years 
of geological and 150 party-years of 
geophysical work.

Petrol Consumption by Central Min
istries

840. SHRI D. D. DESAI: Will the 
Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the Central Ministries 
feave been spending more and more

on petrol every year despite economy 
steps in the use of this fuel; and

(b) if so. the facts thereabout and 
Government’s reaction thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH- 
NAWAZ KHAN): (a) and (b). The 
information is being collected and 
will be laid on the Table of the Sabha.
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Cancellation of Trains due to Afita- 
tlon by All India Train Examiners
845. SHRI M. SXJBABSANAM: Will 

the Minister of RAILWAYS be pleas* 
ed to state:

(a) whether due to recent agitation 
by All India Train Examiners, some 
trains were cancelled; and

(b) if so, the number of trains so 
cancelled?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes.

(b) Approximately 11 pairs of trains 
on an average were cancelled daily 
during the period 30.178 to 10.2.74. 
The periods of cancellation of trams 
varied from 1 day to 12 days.

Electrification of Harijan Bastis in 
States

846 SHRI M. SUNDARSANAM 
Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether some of the States 
have not sent their schemes for elec
trifying the Harijan bastis, especially 
when the adjoining villages have 
been provided with power,

(b) if so, the names of these States; 
and

(c) the steps taken by Government 
to get the Harijan Bastis electrified in 
these States?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD)- (a) to (c). No proposals 
have been sponsored by the States of 
Assam, Himachal Pradesh, Jammu and 

Kashmir and Meghalaya for extension 
of electricity to Harijan Bastis ad
joining villages already electrified. It 
has been reported that there are no 
separate harijan bastis in these States.

Setting up of a Super Thermal Power 
Station in Bihar

847. SHRI GAJADHAR MAJHI: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state:
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(a) whether Government have de
cided to set up a Super Thermal 
Power Station in the State of Bihar; 
and

(b) if so, the main features there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) and (b). A Committee 
for the selection of sites for large 
thermal power stations in coal bearing 
areas in different regions has been set 
up by the Government of India. The 
Committee has visited various sites in 
all States including Bihar and is ex
pected to submit its report shortly.

Supply of Fuel Oil for Coastal Ship
ping at Concessional Rates

848. SHRI SHRIKISHAN MODI: 
SHRI P. GANGADEB:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Union Government
have decided to supply fuel oil for

(ii) The price for bunker fuels charged 
from coastal vessels, and from 
2-1-74 are as under: —

coastal shipping at concessional rates; 
and

(b) if so, the ratio between the 
concessional price and the actual pre
vailing price elsewhere in the coun
try?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH- 
NAWAZ KHAN): (a) and (b). (i)
Effective from 13.12.1973 and suDse- 
quantly with effect from 16.12.1973, 
the price of bunker fuels at Indian 
ports had to be Increased substantially. 
However, vessels of the following 
category (which included coastal 
vessels) were exempted with effect 
from 2.1.1974 from these increases:—

(1) Vessels belonging to Indian 
Navy and Port Trusts.

(2) Fishing crafts.
(3) A ll vessels permitted by Di

rector General (Shipping) to 
carry coastal cargo and or 
passengers and performing 
coastal voyages between In
dian ports, excepting vessels 
on single or consecutive voy
age charter basis.

by the Indian Oil Corporation Limited 
International vessels with effect from

(Figures i" Rs.'KHohtre)
Ex-‘ Kmg< 0-arf 1 Trtesr.i.-
p >hrs basic V. tion' 1
o ilir\g <u Tling Vtf st Is
pnevs w.o.f.

l?uni,ci Oil Furn’O Oil

Fmn°ci Oil

Bombay . . . .
Goa
Cochin .
Mviras . . . .
Vizaij .
Onlcwta .

Completion of Kangra Valley Railway 
Line

849. SHRI VIKRAM MAHAJAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) the original target for comp
letion of the Kangra Valley Railway 
line; and

$rt 60 *199 17 1031-77
510 00 V 5  57 1070-2,1
510-87 1048*18
S*6’ 33 3t~ n 57
517*9 ' 3*9-48 1157-63

52 5 35 336 j0 93
(b) the progress made so far and

when it is lik»»lv to be completed?
THE DEPUTY MINISTER IN THE 

MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) 30th 
June. 1973.

(b) The progress achieved so far 
on this project is 41 per cent. The 
work is in full swing now and efforts
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«ro being made to ensure th»t the 
project is commissioned by 30th June,
m s.
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Prices of Bunker oil for Coastal 

Fteet

851. SHRI B. V. NAIK: Will the
Minister of PETROLEUM AND CHE
MICALS be pleased to state the price 
of bunker oil for coastal shipping on 
12th December, 1973, on 13th Decem
ber, 1973 and after 11th January. 
1974?

TOE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAH NAWAZ 
KHAN): A statement is laid on the 
Table of th© Bouse. [Placed in 
library. See No. LT-«2>2A4.]

proposal to nominate Government 
Directors on the Boards of Manage

ment of Monopoly Houses
852. SHRI B. V. NAIK: Will the

MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether there is any proposal 
to nominate Government Directors on 
the boards of management of the 
large monopoly houses; and

(b) if so, the salient features there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRT BEDA- 
BRATA BARtIA>: (a) No Sir.

(b) Does ont arise.
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B %  16 Co-ordinate Haulage Coal, 
Salt and Cement by Bull and Coastal 

> Ships

853 SHRI B. V. NAIK: Will the 
Minister of RAILWAYS be pleased to 
stat?:

(a) whether there is any proposal 
to set up a body to co-ordinate 
haulage ol coal, salt and cement by 
rail and coastal ships, in the wake of 
prohibitive cost of road transport due 
to price hike of high speed diesel oil;

(b) if so, the composition of the 
co-ordinating body; and

(c) the quantities earmarked tor 
rail and sea transport for above bulk 
cargo?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) to (c>. 
A Study group has been set up by 
the Government (Ministry of Shipping 
and Transport) to go into the general 
question of Rail-Road-Sea Co-ordina
tion, keeping in view the need for 
development of Coastal Shipping.

The composition of the Study Group 
is as follows:

(i) Director General of Shipping, 
Bombay— Chairman.

(ii) Directo* Traffic (Commercial) 
Railway Board—Member

(iii) Director Traffic (Transporta
tion) Railway Board—Mem
ber.

(iv) PepuV Secretary (Meicantile 
Marin*) Ministry of Shipping 
and Transport—-Member.

(v) Deputy Seer-itary (Pott Deve
lopment), Ministry of Shipping 
and Transport—Member.

(vi) Under Secretary, Road Txan>« 
port, Ministry of Shipping and 
Transj^rt—Member.

(vii) Chief Engineer and Adminis
trator, Inland Water Trans
port, Ministry of Shipping and 
Transport—Member.

(viii) Senior Deputy Director Gene
ral of Shipping—Convenor.

The Study Group has not yet sub
mitted its report. No specific quanti
ties for rail and sea transport erf coal,, 
salt and cement have been fixed.

Decline in Freight carried by- 
Railways

854. SHRI H. M. PATEL: Will the 
Minister of RAILWAYS be pleased ta 
state:

(a) total freight carried by Rail
ways during the last three years 
(year-wise);

(b) whether the total freight now 
being handled by the Railways i& 
much less than what it was last year 
and the previous year; and

(c) the reasons for decline fo. 
freight handling by the Railwayst

THE DEPUTY MINISTER IN THE 
MINISTRY 07 RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Total 
freight traffic carried by the railway* 
during the last three years was aa 
under:

(Tho'wsnd Tonnes)
1970-7 1 .............................. 1*90,456
1971-7 2 .............................. 197,825
1972-73 .................................sot,300

(b) Yes.

(c) Freight traffic handled by 
the Railways daring the current 
year has declined due to numerous 
factors, mostly beyond the control of
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the Railways. During summer 
.months, there was .frequent power 
.shedding and power tripping on the 
busy electrified routes of the Indian 
.Railways, which seriously affected 
train movements. Industrial pro-
duction has also been affected due to 
.general power shortage in the coun-
try. This was followed by series 01 
breaches and floods dUring monsoons. 
'The movement of traffic on the Rail-
ways was severely disrupted fre-
-quently as a result Jf Wild-Cat strik-
-es and agitatings by railway staff 
Locomen's strike, public agitations 
·and food riots, bundhs, civil di;tur-
'bances, labour strikes in various in-
dustrial establishments, and excessive 
-detention to wagons at terminals fltC. 

. Finalisation of Flood Contr91-cum-
'irrigatiOn Schemes over River Dbans-
Bagmati and Embankments over 

River Mohini 

855. SHRI BHOGENDRA JHA: 
Will the Minister of IRRIGATION 
AND POWER be pleased to refer to 
the reply given to Unstarred Que3tlon 
.No. 4269 on the 11th December, 1973 
regarding survey of Dhans-Bagmati 
River for implementation of Flood 
Control-cum-Irrigation Project in 
Darbhanga District of Bihar and 
state: 

(a) whether the flood-control cum-
irrigation schemes over river Dhans-
Bagmati and embankments over river 
'Mohini have since been finalised; 

(b) if so, the main featUres thereof; 
and 

(c) if not, the reasons for delay? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF mRIGATION AND 
POWER (SHRI SIDDHESHW AR 
PRASAD): (a) to (cL The state 
Government of Bihar has not yet 
finalised the scheme. It has been 
l'eported by the State Government 
that certain clarifications reqnired 
for finalisat'ion of the estimates are 
awaited from the fleld organisation. 

Construction of Sluice Gak.-cum-
Bridge Over Rive: K!lirc~ ill Bihar 

856. SHRI BHOGENDRA JHA: 
Will the Minister of IRRIGATION 
AND POWER be pleased to refer to 
the reply given to Unstarred Question 
No. 4270 on the 11th December 1973 
regarding construction of sluice' gate-
cum-bridge over River Khiroi in 
Biha:c and state: 

(a) the exact findings of the hydro-
logical observations made in river 
~iroi during the last three years; 

(b) whether any decision for cons-
tructing sluice gate-cum-bridge over 
river Khiroi between Hariharpur and 
Kalingaon villages and at Muraitha 
ha~, since been taken; and 

(c) if so, t(1e main features there-
of? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IL~_ :·-':..TION AND 
POWER (SHRI S~DDHESHWAR 

PRASAD) : (a) to (:). The State 
Government of Bihar have reported 
that the analysis of the hydrologic31 
data collected since 1970 h3s indicat-
ed that the discharges in the river in 
the Hathia period (first half of Octo-
ber) are not adequate for the success 
of a diversion scheme for irrigation. 
Therefore, it has been proposed to 
continue th~ hydrological observa-
tions. The scheme can be formulated 
only after the results of such 
observations are found favourable. 

~ q'f'nl'r.="~f~ :'>. ~ ~ smr 
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Demand for setting up a Bench of 

High Court at Meerut

858 SHRI S. N. MISRA:

SIIR1 BIRENDRA SINGF 
RAO:

Will the Minister of LAW, JUS
TICE AND COMPANY AFFAIRS be 
pleased to state:

(a) whether the people of Western 
Districts of Uttar Pradedh have made 
a demand for setting up a High Court 
Bench at Meerut in order to mitigate 
the hardships of the poor litigants; 

and
(b; if so, the reaction of Govern

ment thereto?

THE MINISTER OF LAW, JUS
TICE AND COMPANY AFFAIRS 
(SHRI H. R. GOKHALE): (a) Repre
sentations in this behalf were 
received by Government from certain 
organisations.

(b) The question whether a 
High Court should Have a Bench at 
a place other than the principal seat

is in the first instance lor the State 
Government concerned to consider 
in consultation with the High Court. 
There is no proposal from the Gov. 
ernment of Uttar Pradesh for the 
setting up of a Bench of the High 
Court at Meerut.
Cases pending and Seats of Judge* 

Vacant in Supreme Court and 
High Courts

859. SHRI C. K. CHANDRAPPAN: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state;

(a) the number of cases pending 
before the Supreme Court and various 
High Courts in 1972-73 and 1973-74;

(b) the number of seats of Judges 
vacant at present in the Suprem# 
Court and High* Courts and the num 
ber of these vacancies in 1971-72 anti
1972-73; and

(c) the steps taken to expedite the 
disposal of the pending cuses?

THE MINISTER OF LAW, JUSTI
CE AND COMPANY AFFAIRS (SHRI
H. R GOKHALE): (a) A statement 
is itad on the Table of the Ho .se. 
[Placed in Library. See No. LT- 
6233/741.

(b) A statement is laid on the 
Table of the House. [Placed in 
Library. See No, LT-6233/74]. The 
number of vacancies varies fiom time 
to time due to retirement etc. The 
figures in the statement represent 
vacancies as on the 1st January of
1971, 1972, 1973 and at present.

(c) A statement is laid on the Table 
of the House. [Placed in Library. 
See No. LT-6233/74].
Cut in Allocation of Kerosene Quotas 

to States
8C0 SHRI C. K. CHANDRAPPAN: 

SHRI SUKHDEO PRASAD 
VEKMA:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state;
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(a) whether Government have de
cided to impose a cut on ;he a.ifctu* 
tion of kerosene OH to the State Gov
ernments; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN HIE 
MXm^THY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) and (b). Yes, Sir. A 

cut of IS per cent in January and 
20 per cent in February, 1074 has 

been imposed on the estimated con* 
sumption of kerosene oil and State- 
wise allocations have been curtailed 
accordingly. The above cuts have been 
made after taking into account the 
likely reduction in the demand of 
kerosene oil after the near equalisa
tion of prices of Kerosene Oil and 
HSD, and the increased require

ments of HSD & LDO due to power 
cuts in some States, inadequacy of 
winter rains and other such factors. 
These cuts will ensure availability of 
the more essentially needed economic 
inputs for power transport, industry 
and agriculture.

Bail Link between Trivandrum and 
Cape Commoria and conversion of

Ernakttlam-Trivandnun Railway 
Line into Bread Gauge

$61. SHRI C. K. CHANDRAPPAN: 
Will the Minister of RAILWAYS 

be pleased to state:

(a) the present stage of construc
tion work on the new Rail link bet
ween Trivandrum and Cape Com- 
morin;

(b) the progress so far mads in the 
work for the conversion of the metre 
gauge into broad gauge between 
Emakulam and Trivandrum;

(c) whether these works are not 
progressing as scheduled; and

(d) the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI

MOHD. SHAFI QURESHI): (a) StoM 
L o ^ ta j Survey for the project ha* 
been < ompleted and the land acqui

sition proceedings are in progress. 
The earthwork in all reaches, bridges 
and staff quarters is also in progress. 
Overall progress till January 1074 Is 
16 per cent.

(b) Earthwork in all reapfceâ  
strengthening of girder bridges to BQ 
stanndards, well sinking ana pier con
struction for major bridges, extension 
and reconstruction of smaller bridges, 
lifting road overbridges and foot over
bridges to broad gauge clearance if m  
progress. Overall progress till January, 

1974, 23 per cent.

(c) and (d). Yes, slightly behind 
the schedule, due to limited avail
ability of resources.

Cancellation of Trains In Kerala

862. SHRI C. K. CHANDRAPPAN: 
WilJ the Minister of RAILWAYS 
be pleased to state:

(a) whether several trains, running 
in Kejrala, have been cancelled due to 
coal shortage recently;

(b) whether Government have any 
proposal regarding electrification of 
entire rail system in Kerala as elw- 
tridty is abundant in that State; and

(c) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RALWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Some 
less intensively utilised passenger 
trains have been cancelled.

(b) Ho.
(c) Availability of power for elec

tric traction at cheap rates is only 
one of the many pre-requisites to be 
taken into consideration, while taking 
a decision for electrifying any section. 
Due to low density of traffic1 and the 
heavy capita} investment required, 
electrification of rail system in Kerala
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State, is v not considered economically 
justified, in perference to trunk routes.

•Conversion of metre gauge **nes into 
broad gauge in Karnataka State

863. SHRIK. MALLANNA: Will the 
Minister of RAILWAYS be pleased to 
*tate:

(a) the broad outlines regarding 
Governments decision to convert the

metre gauge lines into broad gauge in 
Karnataka State;

(b) whether the survey of certain 
lines in this respect has been made 
and the work has not yet been start
ed; and

(c) if so, the salient features re
garding such lines and the reaction of 
Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Con
version of specific section in B.G. 

is considered on the merits of each 
case when line capacity cannot be 
increased by other economical me
thods, subject to availability of funds.

(b) and (c). Surveys carried out 
lor certain proposals, and the posi* 
tion thereof is as below:

(i) Bangalore Musor̂  convention 
to BG,—Reports on Engg.-rum-trafflc 
surveys have been received, and
is under examination. A final 
decision will be taken as soon as the 
results of the examination become 
known.

(ii) $alem~Bangalore conversion 
to BG (partly falling in the State 
of Karnataka) .—Traffic survey report 
has been received from the Railway 
and is under examination. A final 
decision will be taken as soon as the 
results of the examination become 
known.

Steps taken to meet financial deficit 
du~htg current financial year

864. SHRI M. S. PUftTY;
SHRI HUKAM CHAND 

KACHWAI:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Indian Railways are 
confronted with a big financial deficit; 
and

(b) il so, to wfeat extent and the 
steps Government are taking to meet 
this deficit in full or part during the 
current financial year?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and
(b). The position will be brought out 
in the Railway Budget to be pre
sented to the Parliament on 27-2-1074.

Decision en the recommendation of
M.R.T.P. Commission on licence to 

Hindustan Lever Limited

866. PROF. MADHU DANDAVATE: 
Will the Minister of LAW JUSTICE 
AND COMPANY AFFAIRS be pleas
ed to state:

(a) whether a decision has been 
taken on the? recommendations of the 
Monopolies and Restrictive Tiade 
Practices Commission regarding licen
ce to be given to Hindustan Lever 
Limited for the manufacture of Sodi
um Tnpo!y Phosphate required for 
the non-soapy detei gents; and

(b) if so, whether the decision con- 
lorms to the policy of not encouraging 
the growth o* foreign monopolies in 
our country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) No, Sir.

(b) Dose not arise.
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Proposal to probe Into the Trade 
practices like under-invoicing and 

black marketing by M.R.T.P.
Commission

867. PROF. MADHU DANDAVATE: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas- 
ed to state:

(a) whether Monopolies and Res
trictive Trade Practices Commission 
proposes to probe into the trade prac
tices such as under-invoicing and
black marketing,

(b) if so, whether Government have 
enlarged the scope of jurisdiction of 
Monopolies and Restrictive Trade 
Practices Commission; and

(c) if not, what slaps Govei mneat 
propose to take to piobe into these 
mal-practices?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE & 

COMPANY AFFAIRS (SHRI BEDAr 
BRAT A BARUA): (a) to (c) Undei 

the present scheme of the MRTP Act, 
1969, it will not be competent for the 
Commission to probe into offences like 
under-invoicing and black marketing, 
at» such practices will not cowe within 
the purview of the Monopolistic or 
Restrictive Trad  ̂ Practices. Offences 
like under-invoicing and black mar
keting are regulated by other pro
visions of the law and as such it will 
not come within the scope of the 
M.R.T.P Act

Setting up of Thermal Power
Station at Tenughat

868. PROF. MADHU DANDAVATE: 
Will the Minister of IRRIGATION 
AND POWER he pleased to state:

(a) whether a super thermal power 
station with an installed capacity of 
about 200 mw. is likely to be set up 
*t Tenughat near Bokaro; and

(b> if so, the total estimated expen
diture involved in setting up the pro
ject?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) and (b). A Project 
Report for setting up a thermal power 
station with an installed capacity of 
1300 MW at an estimated cost of 
Rs. 193 crores at Tenughat was re
ceived from the Bihar State Electri
city Board. The Planning Commission 
has agreed, in principle, to the instal
lation of 2x200 MW sets at Tenughat 
Thermal Power Station in the fir«t 
phase. The Bihar State Electricity 
Board has been requested to prepare 
a revised project report after maMng 

a firm tie-up of the coal sources, 
arrangements for coal transport,  ̂ etc. 
and inr orporating the transmission 
lines required for the outflow of the 
power from the project.

Declirie in profit of F.C I in 1973

HGJ SHRI FRA^ODH CHANDRA 
S ira  G C DIXIT:

Will the Mnnibtc, ol PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether the net profit ot Ferti
liser Corporation of India during 1973 
has shown downward trend in com
parison to that of 1972;

(b) if so, the reasons therefor; and

(c) the net profit earned by the 
Corporation during the years 1071,
1972, 1973*’

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH* 
NAWAZ KHAN): (a) No, Sir.

(b) Does not arise.
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(c) The »et porfit earned by the THE MINISTER OF STATS IN THE
Corporation during tfce years 1970-71 MINISTRY OF PETROLEUM AND 
to 1972-73 is given below:— CHEMICALS (SHRI SHAHNAWAZ

KHAN): (a) Government has seen* 
(RS. lakhs) press reports to this effect.

1970-71 1971-72 1972-73 (b) This agreement is not expected
166 59 192 23 541 82 crude oil imports from SuudU.

Arabia.
Consumption of Petrol by Government 

Cars

870. SHRI PRARODH CHANDRA:
SHRI BISHWANATH JHUN- 

JHUNWALA:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) wn-Jh r Government cais have 
used more petrol in 1973 as compared 
to previous years;

(b; if  5.0, the reasons therefor; and

(r) the p'-'i'iues taken to economise 
co* eumptio j [ petrol in Government 
vehicles?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN>: (a 1 to (0). Presumably the 

Hon’ble Members desire information 
regarding cars used by Central Gov
ernment’s Ministries. This information 
is being collected and will be laid 
on the Table of the Sabha.

Impact of Saudi-French Oil Agree
ment on Crude supplies to India

871. SHRI PRABODH CHANDRA: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether Government’s attention 
has been drawn to the reports of 
Saudi-French oil agreement; and

(b if so. the extent to which it 
would effect our crude oil imports 
from Saudi-Arabia?

Trains abandoned by Driver* after 10- 
Hours Duty

872. SHRI PRABODH CHANDRA: 
Will the Minister of RAILWAYS be* 
pleased lo state:

(a) whether after the strike of loco- 
men was called of, a number of 
trains were abandoned by drivers en- 
route on completion of 10 hours duty; 
and

(b) if so, the number of trains so 
abandored and the consequent loss 
suffered by Railways?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI); (a) Yes.

(b) 140 Goods and 6 Coaching 
Trains were abandoned by drivers 
after completion of 10 hours duty only 
on the South Eastern Railway during 
the period January, 1974 to 12th Feb
ruary, 1974. The amount of loss 
suffered by South Eastern Railway on 
account of this is Rs. 5,86,534.00.

Loss suffered by Punjab due to non
construction of Thien Dam Project

873. SHRT PRABODH CHANDRA:

SHRI DEVINDER SINGH 
GARCHA:

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether Punjab is reported to 
have suffered huge losses due to the
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<&on~con«tni£tion of Thien Darn Pro
ject ; and

(b) if so, the reasons for the delay 
and measures taken to expedite the 
project?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 

PRASAD): (a) No, Sir. No loss has 
been suffered on this account though 
the utilisation of the surplus flood 
waters of the Ravi during the mon
soon would undoubtedly benefit the 
•country.

(ib) Hie Project will be cleared 
after consensus is reached amongst 
the concerned States in respect of 

4ts faater-State aspects.

Fire in Durgapur Project

874. SHRI MANORANJAN HAZRA: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether Government are 
aware of the fact that the people of 
'West Bengal are not being supplied 
with gas and power due to the fire 
*that broke out in the West Bengal
Government owned giant Durgapur 
Project; and

(b) if so, what steps have been 
taken by the Government of India to 
repair it and ameliorate the suffering 
of the people of West Bengal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 

PRASAD): (a) and (b). Due to the 
fire in the power station of Durgapur 
Project Ltd. on 12th January, 1974, 
the power generation was interrupted 
but the production of gas vftfc not 
affected, The work of repairs/replac- 
inent of damaged equipment, particu
larly cables has been taken up Imme
diately and the generating units under

maintenance ore being brought back 
into service, As against the genera
tion of about 150 MW prior to the 
fire, generation to the extent of 
100 MW has already been resumed and 
is expected to be brought to the pre
accident level in April.

Representation regarding revision of 
Lower Damadar Scheme from 

Arambag, Hooghly

475. SHRI MANORANJAN HAZRA: 
Will the Ministejr of IRRIGATION 
AND POWER be pleased to state:

(a) whether Government have re
ceived any representation from the 
people of Arambag, Hoogly last year 
for revising the Lower Damodar 
Scheme; and

(b) if so, the steps Government pro
pose to take in this respect?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) and (b). Yes, Sir.
The suggestions made were that part 
of the discharge of the Damodar should 
be passed through the Amta Channel 
instead of the entire discharge through 
Mundeswari. as proposed in the 
scheme, and that the remaining four 
of the eight reservoirs earlier contem
plated should also be constructed.

The Ministry of Irrigation and 
Power had appointed a Committee of 
Technical Experts in 1971, to examine 
the problem of floods and drainage in 
the Lower Damodar basin and to sug
gest remedial measures. This Com
mittee, after examining all aspects in 
detail, had recommended the Lower 
Damodar scheme as proposed by the 
State Government of West Bengal for 
construction of embankments on the 
Mundeswari, to accommodate the en
tire discharge of pamodar and to use 
the Amta Channel for drainage of the
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a w  op tfae ieft of the Mundeswari. 
The Committee had also stated that 
the ne*4 far additional flood storage 
dams might be reviewed *fter watch
ing the functioning of the Lower 
Damodar scheme and in the context 
of the economics obtaining at that 
time. The suggestion for diverting 
part of the discharge through the 
Amta Channel had further been exa
mined by the State Government and 
it had been concluded that, apart from 
the prohibitive cost, there were also 
difficulties in its successful operation.

Shortage of Kerosene Oil in States

876 SHRI JOYTIRMOY BOSU: 
SHRI ERA SEZHIYAN:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) the retail price of Kerosene 
after upward jevision of its rate by 
incieasing CenUal excise duty on it 
in 1970

(b) whethci Government are aware 
that Kerosene is not available at the 
fixed price by Government;

(c) whether shortage of this com
modity still prevails in almost all the 
States; and

(d) if so, what steps, if any, 
being taken in this regard?

are

THE MINISTER OP STATE IN THE 
MINISTRY OF PETROLEUM & CHE
MICALS (SHRI SHAHNAWAZ 
KHAN): (a) The retail price of
Kerosene Oil varies from State to 
State depending upon the quantum of 
local taxes. However, in Delhi it is 
Rs. 0.85 per litre.

(b) State Governments have been 
empowered under the Essential Com- 

modities Act, 1955 to take action 
against those found guilty of over
charging.
3293 LS,~ 4

(c) and (d>. The availability of 
witaum produets in the country was 
affected during the last few month* 
due to a steep increase la prices and 
the general scarcity of petroleum pro
ducts in the world market As a con
sequence it became necessary to re
duce the production of Kerosene oil 
In the refineries and correspondingly 
increase the production of diesel oils 
and furnace oil to meet the higher 
priority requirements of the power, 
transport, industrial and argicultural 
sectors. A uniform out in kerosene 
supplies of 15 per cent in January 
and 20 per cent in February 1974 was 
therefore, made on the allocations 
made to the States.

All State Governments have been 
advised to ensure equitable distribu
tion of the available supplies &nd to 
take steps against any hoarding or 
black marketing of the product.

M.R.T.P' Commission's objection to 
the maimer in which eases are 

referred to it
877. SHRI JYOTIRMOY BOSU:Will 

the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether the Monopolies andi 
Restrictive Trade Practices Commis
sion has taken exception to the man
ner in which the Central Government 
has denied its scrutiny of a number of 
cases of considerable importance to 
the economy;

(b) whether the Commission has al
leged that sometimes cases not involv
ing major issues are referred to the 
Commission while others which would 
prima facie involve important con
siderations are not so referred; and

(c) if so, the gist thereof and Gov
ernment’s reaction thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY A1FFAIRS (SHRI BEDA- 
BRATA BARUA): (a) No, Sir.
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(b) In Its Annual Administrative 
Report tot the year elided Slat De
cember, 1972; laid on the Table of the 
House on 14th December 1973, the 
Commission has made certain general 
observations on the working of Chap

ter II of the M.R.TP. Act

(c) Government’s views on these 
observations are contained m para
graph 4 of Chapter I of the Second 
Report on the working and adminis
tration of the MKTP Act, 1969 for the 
year ended 31st December  ̂ 1972 laid 
on the Table of the House on 14th 
December, 1973.

Steps to boost Fertilizer production 
In Fifth Plan

878. SHRI JYOTIRMOY BOSU:

SHRI SHANKAR DAYAL 
SINGH:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state what positive and specific stf(ps 
had been taken by Government to 
boost fertilizer production in the 
country during the Fifth Plan 
period?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): The measures taken or being 
taken to step up fertiliser production 
fall broadly under two categories 
namely (i) optimising production in 
existing units and (ii) creation of 
additional capacity to meet demand.

1. Optimising Production: The mote 
important measures in this regard are 
the following:—*

(i) Repairs and renovations of 
old sections and carrying out a 
rationalisation scheme in the Sindri 
factory;

(ii) Modification of certain sec
tions of the Trottvbay unit;

(iii) Installation of supplementary 
naphtha gasification facilities to

produce synthetic gas and Initia
tion of steps to maximise coke 
oven gas supply to the fertilizer 
plant at Rourkela;

(iv) Modifications in various sec
tions of ammonia and urea plants at 
Neyveli;

(v) Repairs and renovations in 
certain sections of the Alwaye unit.

2. Creation of additional capacity: 
Government have approved in prin

ciple the setting up of five large sized 
fertilizer plants in the public sector 
during the Fifth Plan period. These 
are proposed to be located at Mathura. 
Panipat, Bhatinda, Paradeep and 
Trombay. Letters of Intent liave been 
issued for establishing a fertilizer 
plant at Kakinada and for further ex
pansion of the Kota fertilizer plant, 
both in the private sector. Proposals 
for establishing additional fertilizer 
projects have also been received.

Foreign l>riig Firms Marketing Indian 
made drugs under their brand names

879. SHRI JYOTIRMOY BOSU: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) tho names and particulars of the 
foreign drug Arms m India who do 
not nroduoe any basic drugs but only 
market the dtugs produced by Indian 
firms, including public sector .firms 
in their own brand names;

(b) paid up capital, turnover and 
profits of these foreign-oontrolled 
drug firms, year-wise during the last 
three years;

(c) whether the Government is 
considering to put an end of the acti
vities of such firms; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ
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KHAN): (a) to <d). The information 
to being collected and will be placed 
on the Table of the House.

Shortage of furnace oil and efforts 
made for Us import

880. SHRI R. V. SWAMINATHAN: 

SliRI P. M. MEHTA:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether some senior officials of 
his Ministry visited almost all the 
West Asian oil producing countries 
to explore possibilities for import of 
furnace oil;

(b) if so, the results achieved;

<c) whether over one million ton
nes of furnace oil is imported annua
lly as against the requirement of 4.7 
million tonnes; and

(d) if so, what steps are being taken 
to overcome the crisis?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) and (b) Dele
gations of officers of the IOC and the 
Ministry have visited separately and 
jointly 'vvue countries in West Asia 
as alsc suppliers elsewhere to explore 
the possibility of imports of furnace
oil. Some spot cargoes were finned 
up as a consequence which enabled 
the supply line to be maintained with 

the least cuts in furnace oil supplies.

(c) and (d). It is not considered in 
the public interest to give the figures 
of consumption and imports of indi
vidual pertoleum products. How
ever upto 90 per cent of furnace oil 
supplies are presently being met and 
while contingency plans are being 
finalised to improve the position, the 
general availability of this product is 
expected to improve.

Purchase of Power tram Karnali 
Hydro-̂ ectrte Project of Nepal

881. SHRI B. V. SWAMINATHAN: 
WiU the Minister of IRRIGATION 

AND POWER be pleased to state:

(a) whether India proposes to pur
chase bulk of power from Kamali 
Hydro-electric project of Nepal;

(b) whether any Nepali delegation 
visited India in this regard in the 
month of February 1974; and

(c) if so, whether India has also 
decided |to help in setting up this 
project?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) Yes, Sir.

(b) Y S i r .

(c) Indian Experts will be associa
ted with the further investigation of 
the Karnali Hydro-Electric Project. 
Nepal is also requesting India to 
nominate a Member on the Karnali 
Executive Board. India has express
ed its willingness to consider financial 
assistance for the execution of this 
pi ojcct if His Majesty’s Government 
of Nepal so desire.

U.S. Assistance for Oil Exploration ia 
India

882. SHRI R. V. SWAMINATHAN: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether US. Government has 
agreed to help oil exploration in the 
country-

(b) if so} the fact's thereof;

(c) whether with U.S help the 
drilling at new site in Bombay has



(d) if so, the salient features there
of;

(e) whether India has asked U.S.A. 
far further assistance in exploration 
of oil and drilling; and

(f) if so, the reaction of the U.S. 
Government in this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) No, Sir.

(b) Does not arise.

(c) and (d). No, Sir. The U.S. 
■Government is not involved in this 
drilling. However the service* of 
some U.S. contractors are being uti
lised, as and when required, on com
mercial basis.

(e) No, Sir.

(f) Does not arise.

Supply of Hydro Power to India by 
Sri Lanka

883. SHRI R. V. SWAMINATHAN: 
Will the Minister of IRRIGATION 
AND POWER ibe pleased to state:

(a) whether Sri Lanka has made 
any proposal for exploring surplus 
Hydro power to India;

(b) whether this subject was dis
cussed at the recent talks between the 
Prime Ministers of India and Sri 
Lanka; and

(c) if so, whether any agreement 
has been signed in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI S1DDHESHWAR 
PRASAD): (a) to (c). Sri Lanka has
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Medium and Major Irrigation Projects 
ia Gujarat

887, SHRI D. P. JADEJA:
SHRI ARVIND M. PATEL:

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) the medium and major irriga
tion projects in Gujarat which are 
under examination of Government; 
and

(b) the time by which these are 
likely to be cleared?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) and (b), The follow
ing new irrigation schemes have been 
proposed by the Government of Guja
rat:—

Major 1. Sipu
2. Karjan 

Medium 1. Watrak
2. Kalindri
3. Dhatarwadi
4. Godethad
5. Kaswati

6. Ambajal
7. Chapparwadi (Lunl-

vav siteT.
8. Rami

9. Sughbhadar
10. Harnav Stage II.
11. Rajwal
12. Amipur

The State Government have been 
asked to give the clarifications on the 
observations made by the Advisory 
Committee on Watrak. Kalindri, Dha
tarwadi and Godethad projects and 
their clearance will be considered on 
receipt of these. The obseravtions of 
the Comtr ittee pn Kaswati, Ambajai

and Chapparwadi (Lunivav site) are 
being shortly forwarded to the State 
Government lor further necessary 
action.

Examination of Sukhbhadaj project 
is nearing completion. The Rajwal 
and Amipur projects received recent
ly are under examination. The Kar
jan, Sipu, Rami and Harnav Stage II 
projects involve inter-State aspects 
which need to be settled before they 
can be processed further.

Oil Exploration by O&NGS in Guja
rat with the help of U-S.SJEt.

888. SHRI D. P. JADEJA:
SHRI VEKARIA:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether Oil and Natural Gas 
Commission have decided to intensify 
oil exploration work in Gujarat with 
the help of U S S R.; and

(b) if so, the broad features there
of?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) and (b). As
per ONGC’s Fifth Five Year Plan 
programme, the Commission plans to 
intensify its oil exploration & produc
tion work in all its areas including 
Gujarat. This programme envisages 
increasing of crude oil production in 
Gujarat from the present rate of 3.7 
to 5.45 million tonnes per year by 
1978-79 and to achieve accumulative 
production ot 26.19 million tonnes 
during the Five Year Plan period.

For attainment of the above objec
tives the ONGC expects help from 
the U S.S R. in critical areas, in terms 
of experts and supply of equipment, 
spares, etq. %
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Proposal to let up Nyfas Factory 1ft 
Gujarat State

889. SHRI D. P. JADEJA:
.SHRI AEVIND: M. FATEL:

Will the Mimster of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether Government are consi
dering to *U up a Nylon factory in 
Gujarat State; and

(b) if so, the main features there
of?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) Yes, Sir. A
letter of Inteni was j^ued to Gujarat 
Industrial Investment Corporation 
Ltd. on tbe 29th December. 1971 for 
setting up a new industrial undertak
ing m the State of Gujarat for the 
manufacture of 2100 tonnes per annum 
of Nylon filament yarn.

(b) Letter of Intent contains the 
following conditions: —

(1) Arrangements for import of 
plant and machinery and 
teims of foreign collaboration 
will be settled to the satisfac
tion of the Government.

(2) In case equity shares are off
ered to outside parties for 
financing the project, prefer
ence should be given to co- 
operativeff of nylon yarn users 
to contribute to such equity 
shares.

(8) The Corporation should have 
a minimum equity sharehold
ing of 26 per cent and should 
be the single largest share
holder, thereby ensuring re
tention of financial and mana
gerial control. The Corpora
tion will obtain prior appro
val of the Central Govern- 
m ej. u  anj proposal for as

sociating private parties in the 
project,

(4) No sole selling agents will be 
appointed and finished pro
ducts would be distributed 
directly to consumers.

(5) The price to be charged by 
the undertaking for end-pto- 
duct must be settled to the 
satisfaction of the Govern
ment in the Ministry of In
dustrial Development in con
sultation with the Ministry of 
Petroleum and Chemicals.

Amount Spent on Restoration «a l 
Repair of Railway Property due to 

Floods and Strikes

890. SHRI BIRENDER SINGH RAO: 
WiU the Minister of RAILWAYS be 
pleased to state:

(a) the extent of damage caused to 
Railway property, zone-wise due to 
Hoods and strikes during the last three 
years, year-wise; and

(b) the amount spent on the res
toration and repair of Railway pro
perty, zone-wise during the above 
period?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and 
(b). The information is being collect

ed and will be laid on the table of 
the Sabha.

Distribution of Sone Water amongst 
M.P., Bihar and Andhra Pradesh
891. SHRI BIRENDER SINGH 

RAO:

SHRI MUKHTIAR SINGH 
MALIK:

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether the Government of 
Bihar has ur^ed the Prime Minister
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tfi settle the dispute relating to distort- 
button of Son* Water amongst Ma
dhya Pradesh, Bihar and Uttar Pra- 
d*sh;imd

(b) If so, the reaction of Govern
ment thereto?

TO* DEPUTE MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) and (b). Agreement 
on the use of State Waters has already 
been reached In September, 1973 bet
ween the Governments of Uttar Pra
desh, Madhya Pradesh and Bihar 
after dSecussfcws between the Gover
nor of Uttar Piradesh and the Chief 
Ministers of Madhya Pradesh and 
Bihar.

Rural Electrification Projects sanc
tioned by Rural Electrification 

Corporation

m .  SHRI D. B. CHANDRA 
GOWDA:

SHRI RAJDEO SINGH:
Will the Minister of IRRIGATION 

AND POWER b e  pleased to Btate:

(a) the particulars of rural electri
fication projects sanctioned by the 
Rural Electrification Corporation dur
ing the current year; and

(b) the schemes out of these de
signed particularly to improve socio
economic conditions in the backward 
areas in the country, particularly 
Itattiataka?

THE DEPUTy MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) and (b). The Rural 
Electrification Corporation, during the 
current financial year (as on 31-1- 
^974) has sanctioned 197 schemes of 
tttate Electricity Boards involving a 
total loan assistance of Rs 71.18 cro- 
res. In addition 24 schemes involving 
a loon assistance of Rs. 80.945 lakhs 
lor extension of eleetricity to 1,695 
BEarltaa Bastis adjoining villages al

ready electrified have also been sane* 
tioned. Statements giving the State- 
wise details are enclosed as state
ments I and II laid on the Table 
of the House. {Placed in Library. 
£ee No. L*32S*/*43.

The total schemes sanctioned for 
t&amataka are six These include two 
for backward areas.

The schemes sanctioned by the Cor
poration arft mainly intended to pro
vide for the area development. All 
the schemes are so designed to im
prove socio-economic conditions of the 
area coverlid thereunder.

Convention of Bangafore-Myaere 
Metre Gauge Line Into Broad 

Gauge

893. SHRI C K. JAFFER SHARIEF: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whethe there is any proposal 
under the co> (deration of Govern
ment to con vp1 t the Bangalore-Mysore 
metre gauge hne into broad gauge; 
and

(b) if so, the gist thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes.

(b) Engineering and Traffic Surveys 
for the conversion of the Bangalore- 
Mysore M.G, section to B.G. have been 
completed and the reports are under 
examination. A decision on this con
version will be taken after the re
ports have been examine.

Committee for Development of Beck 
Phosphate Areas

894. SHRI R. N. BARMAN: Will
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether Government have app
ointed a committee to tecamlxie the
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technical aspects for tfc* development 
o ! rock phosphate areas & the coun
t y ;  ,

(fr> if oft its terttaa of reference and 
the date by which the cm ndtem  wiH 
start functioning; and

the names of places likely to 
he examined?

Tflfe MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH- 
NAWAZ KHAN): (a) to (c). Gov
ernment have appointed a Committee 
only for examining the technical and 
other aspects in connection with the 
development of the rock-phosphate 
deposits in the Jhamarkotra area in 
Rajasthan. The terms of the refer* 

ence of the Commi^ee are as follows:

(i) To evaluate the ‘Feasibility 
Study* carried out by the 
foreign consultant firm and 
examine all technical aspects 
involved and specify the fur
ther steps that need to be 
taken for the expeditious and 
integrated development of the 
Jhamarkotra Rock phosphate 
deposits; and

(11) Xo suggest the most appro
priate corporate structure for 
the development of the de
posits after taking into con
sideration the magnitude of 
th*j investment involved and 
the method of financing.

The Committee is expected to start 
functioning shortly.

Compensation paid for Death and 
Injury during 1911

895. SHRI R. N. BARMAN: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) total number of persons invol
ved and amount of compensation paid 

&*th and injury by the Railways 
4 ttring I#7I{ and

(b) the criteria of deciding the 
quantum of compensation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOH£>. SHAFI QURESfel): (a) The 
total number ol persons killed or in* 
jured in train accidents in the cate, 
gories of collisions, derailments, level 
crossing accidents and fires in trains 
during 1978 iff <86. ?$& compensa
tion paid so far is Rs. 1,40,44?/-.

(b) Claims for compensation arising 
out of train accidents are dealt with 
under Sections 82-A to 82-J of the 
fndian ftattways Act, which provides 
that such claims are to be received 
and decided by the Claims Commis
sioners. Railway employees killed or 
injured on duty are paid compensa
tion as admissible under the Work
men’s Compensation Act.

Ransacking of Inspector’s Office at 
Howrah

896. SHRI R. N. BARMAN: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether the Inspector’s Office 
of the South Eastern Railway at 
Howrah was ransacked by passengers 
on the 11th January, 1974;

(b) if so, the reasons therefor; and
(c) the total loss to Government 

property as a result thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QUBESHj): (a) Yes.

(b) m protest against late arrival of 
two trains at Howrah on 11-1-1974.

(c) Telephones, furniture and re
cords were damaged. Loss in term of 
rupees has not been calculated.

Dislocation of Train Services at Seal* 
dah South Railway Station

m . SHRI A. N. BARMAN: Will the 
Minister or RAILWAYS be pleased to 
state:
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(a) whether there was dislocation 
Of train service at Se&idah South 
Railway Station ©n the 7th January, 
1&74; and

(b) if so, the reasons therefor and 
the loss suffered by Railways?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI); (a) and
(b). The train services at Sealdah 
South Railway Station were dislocat
ed on 7-1-74 on account of agitation 
by guards, sparked off by the man
handling of one of the guards by the 
passengers of a train. The estimated 
loss due to dislocation of services is 
approximately Rs. 12,832.00.

Railway Lift* from Malda to Balur-
ghat via Gajol or from Aklakli to 

Balurghat

898. SHRI R. N. BARMAN; Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether the survey work of 
laying of Railway line from Malda to 
Balurghat via Gajol or from Aklakli 
to Balurghat via Buniadpur-Ganga- 
rampur has been completed;

(b) if so, the time by which the 
actual construction of the Railway 
hue will be started; and

(c) if not, the reasons for the same?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) A 
traffic survey for a B. G. link from 

Aklakli to Balurghat via Gajol, 
Buniadpur and Gangarampur has been 
completed and the report thereof is 
under examination of the Railway 
Board.

(b) and (c). A decision for taking 
up the actual construction of the pro
posed railway line will be taken 
only after the examination of the 
survey report is completed.

Assissment 0f Power for Irrigation in 
West Bengal in With Plan

899. SHRI B. S. BHAURA: Will the 
Minister of IRRIGATION AND POWER 
be pleased to state:

(a) whether the assessment of the 
power required for irrigation in West 
Bengal by the end of the Fifth Five 
Year Plan made by the Central Water 
and Power Commission was unrealis
tic; and

(b) if so the main features there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) and (b). No, Sir The 
consumption Of electricity xm irri
gation in West Bengal during the 5th 
Plan was estimate id by CW&PC on the 
basis of the proposals of the West 
Bengal Government. Subsequently 
however, due to various constraints, 
the proposals and the load demand 
had to be scaled down. The targets 
for the 5th Five Year Plan in this 
regard are still being finalised

Rejection of Proposal from Planning
Commission to reduce Crude Oil 

Imports

900. SHRI R. S PANDEY: Will the 
Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether his Ministry has re
jected any proposal of Planning Com
mission for reduction of crude oil im
ports to save foreign exchange;

(b) if so, the extent of reduction 
proposed by the Planning Commis
sion; and

(c) the reasons for rejection?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAIHNAWAZ 
KHANV. (a> No tstm proposal hm
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been made by the Planning Commis
si on:

(b) and (c). Do not arise.

Execution of Bagmati Project

901. SHRI HAKI KISHORE SINGH: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether any memorandum has 
been submitted to Government by the 
M.Ps., legislators and other represen
tatives of the people of Sitamarhi 
District in regard to the speedy exe
cution of Bagmati project;

(b) if so, the main features thereof; 
and

(c) the action taken by Government 
thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD); (a) to (c). The Govern
ment of Bihar have stated that the 
Members of Parliament and Members 
of Legislative Assembly of the area 
had met the Minister of Irrigation 
and Power, Bihar, and presented a 
Memorandum to him. They wanted 
that the execution of the Bagmati pro
ject should be taken up as speedily 
as possible. It '-es explained to them 
that the Central Government had 
not objected to the scheme and an 
amount of Rs. 20 lakhs has been pro
vided for this purpose in the first year 
of the Fifth Five Year Plan. The 
project would be taken up in right 
earnest after the revised project re
port has been cleared by the Techni
cal Advisory Committee of the Plan
ning Commission and requisite funds 
become available. > *

Rural Electrification Programme ia 
0&ar

902. SHRI HARI KISHORE SINGH: 
Will the Minister of IRRIGATION. 
AND POWER be pleased to state:

(a) the progress made in regard to* 
the rural electrification programme in 
the year 1972**73 in Bihar;

(b) whether the target fixed tor the 
period has been achieved;

(c) if not, the reasons therefor; and*

(d) the steps taken by Government 
to improve die situation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRl SIDDHESHWAR 
PRASAD); (a) to (c). The rural elec
trification programme involve energi
sation of pumpsets and electrification 
of villages The details regarding tar
gets and progress achieved in respect 
of rural electrification in Bihar during 
the year 1972-73 are;

Target Achievement 
Villages 1,750 902
Pumpsets 17,000 14,275

The reasons for short-fall in the tar
gets are:—

(i) inadequate development ia  
power sector;

(ii) lack of adequate transmission
and distribution system; and

(iii) constraint on financial re
sources.

(d) The steps to improve the situa
tion inter alia include (i) additive 
finances have been provided to the 
State Electricity Board by the Rural 
Electrification Corporation. 43 sche
mes involving ~ loan -assistance o f.
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.Rs. 25.03 crores have so far been sanc-
tioned. These schemes envisage elec-
trification of 4,832 villages and energi-
sation of 53,7'89 pumpsets. Of these,
3 schemes relate to extension of high
tension transmission lines. These
schemes are scheduled tor completion
.in a period of 3-5 years. (ii) A Com-
mittee of Members of Parliament
under the Chairmanship of Union De-
puty Minister for Irrigation and Power
has been formed to review jhe pro-
gress at rural electrification in the
Eastern states including Bihar and to
make suggestions to improve the situ-
ation. (iii) A special programme
called "Minimum Needs Programme"
is being undertaken in the Fifth Plan.
"I'his envisages making electricity
available to 30-40 per cent of the rural
population in the State.
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Power Sbortage in U.P. and other
areas

903. SHRI S. C. SAMANTA:

SHRI S. M. BANERJEE:

R
C

Will the Minister of IRRIGATION
AND POWER be pleased to state:

t

(a) what arrangements, if any, are
contemplated to be made to reduce
the rigour-, ef power shortage in Uttar
Pradesh and other States;

t

(b) whether alternative sources of
production of power are likely to
come up in such areas, and if so, the
main features thereof; and

,
J

(c) to what extent neighbouring
States propose to meet this shortage?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWFR (SHRI SIDDHESHW AR
PRASAD)' (a) to (c). The power
supply n"";tion in the country is gene-
rally s:>t;~f,\...tory except- the States of
Uttar Pradesh, Punjab and Haryana
in the l'T0rthern Region. Tamil Nadu,
Kan<labl"a and Andhra Pradesh in the
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Southern Region and West Bengal
in the Eastern Region.

Due to power shortages in these.
States, restrictive power cuts on indus-
tries haVe been imposed and the follow-
ing efforts are being made to increase
the power availability to the indus-
tries:-

(i) The utilisation of existing
power installations is being maxi-
mised by monitoring and arranging
tor supply and transport of coal and
fuel oil, .spare parts etc.

(ii) The programme of construct-
ing inter-State lines and setting uP
of load-despatch stations is being
expedited.

(iii) The projects which are near.,
ing completion are bei'1~ expedited
to ensure early commissioning of the
generating units.

(iv) Exchange of power between
neighbouring States is being en-
couraged so as to achieve Jptimum
utilisation of generating capacity
and minimise the requirements of re-
serves.

Uttar Pradesh is getting relief of
about 2.8 million units per day from
the Badarpur/BMB/Madhy'l Pradesh
and Bihar. Haryana is getting 0.5 to
0.7 million units per day from Badar-
pur/BMB systems. Tamil Nadu is
getting a relief of about 1.3 million
units per day from Kerala and 0.3
million units from Karnataka. An-
dhra Pradesh is getting a !relief to
the extent of 0.3 'million units per
day from Karnataka.

Loss in F"!JT due to Misma!lagement

904. SHRI VAYALAR RAVI:

SHRJ RAMACHANDRAN
T<:ADDANNAPPALLI:

Will the Minister of PETROLEUM
AND CHEMTCALS be pleased to state:

t
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(a) whether Ooweramwit are aware 
of the import* that the mismanage- 
«P«I4  of FACT he* crippled fertilizer 
^Muction witfe the consequent loss 
running into cnores of rupees; and

(b) if so, the reaction of Govern
ment thereto and the steps taken 
thereon?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAHNA
WAZ KHAN): (a) Government have 
seen some reports to this effect.

(b) Several sections of the Udyoga- 
mandal plant are old and aging and 
cannot be expected to achieve the level 
of performance of a modern plant. 
Several renovation and other debottle- 

necihng programmes have been under* 
taken to maximise production A 
regards the Cochin plant, it is presently 
operating at about 60 per cent of capa
city and steps are under way to over
come certain mechanical anri other 
operational limitations and altain 
higher level of production.

Trains Services introduced and to be 
introduced on four Railway Zones

905 SHRI FATEHSINGHRAO 
GAEKWAD: Will the Minister of 
RAILWAYS be pleased to state:

(a) the number of new trains intro
duced by the Southern Railway, Nor
thern Railway, Eastern Railway and 
Western Railway during the last year;

(b) the number of new tram ser
vices proposed to be introduced dur
ing the current year; and

(c) the lines proposed to be cons
tructed as a result thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) 8 non- 
suburban trains on the Souths in, 14

on fee Northern 0 m  tim Eastern and
2 on the Western Railways were intro
duced/extended during the last year 
(1973).

(b) A pair of biwe*kly mail train 
between New Delhi and New Bongai- 
gaon/Gaughati has been introduced on 
the Northern. Eastern and Northeast 
Frontier Railways from 26-1-74. From 
the same date, a pair of Dehri-on-Sune- 
Gaya Passenger trains has also been 
extended to/from Patna on the Eastern 
Railway. There are no immedi
ate proposals in hand for introduction 
additional non-suburban trains.

(c) Does not arise as the line capa
city for the trains proposed to be in
troduced exists.

Cancellation of Jay anti Janta Express 
to Cochin

906. SHRI FATEHSINGHRAO 
Will the Minister of RAILWAYS be 
pleased to state:

(a) the reasons due to which the 
Jayanti Janta Express to Cochin was 
cancelled for nearly a month during 
December/January last causing great 
hardships to the South bound passen
gers;

(b) whether the Jayanti Janta Ex
press for Samastipur was not can* 
celled; and

(c) the reasons therefor?

THJE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) 1W 
Dn/132 Up Mangalore/Cochin New 
Delhi Jayanti Janta Express remain
ed cancelled from 19-12-73 to 20-1* 
74 due to loco staff strike.

(b) 153 Up/154 Dn Biweekly Jayanti 
Express running between

Delhi and Samastipur were also 
cancelled from 20.12-73 to 27-12-73 
on account of loco staff agitation.

(c) Does not arise.
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Electrification of Hallway lia e i

007. SHDI FATEHSINGHRAO 
‘GAEKWAD: Will the Minister of
RAILWAYS be pklased to state:

(a) how many kilometres of Rail
way lines have been electrified dur
ing the last year; and

(b) how many new lmes are going 
to be electrified during the cuirent 
year?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHMFI QURESHI) : (a) 123
route kilometres during 1973.

(b) Miyagam-Virar section (route 
kilometres 314) ol the Western Rail
way and Panchkura-Haldia section 
(route Kilometres 89) of the South 

^Eastern Railway, are expected to be 
brought under electric traction during 
the current year.

Prevision of means 0f Communication 
to various Unions

908. SHRI S M. BANERJEE- Will 
the Minister of RAILWAYS be pleased 
to state:

(a) what further stepi have been 
taken to provide means of communi
cation to the various unions category- 
wise;

(b) whether one of the reasons for 
Various strikes is lack of forum for 
negotiations; and

(c) if so, when a final decision 
about means of communications is 
likely to be taken?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) All 
categories of staff are duly represen
ted by the recognised federations, 
which are unitary organisations. 
These recognised federations and

through them all categories have got 
ample opportunities to represent 
their grievances and these are solved 
through the negotiating machinery 
which is functioning at various levels 
on the Railways. It is not possible to 
give a channel of communication sepa
rately to each category, consider
ing that there are over 700 such cate, 
gorics on the Railways, as such a step 
will lead to complete confusion and 
disruption of Railway working. How
ever, if any category sends any re
presentation, this is also considered 
and suitable action is taken.

(b) No.
(c) Question does not arise.

"Work-to Rule" call by all India Train 
Examiners Association

909. SHRI S. M. BANERJEE: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) whether All-India Tram Exa
miners Association resorted tn ‘work- 
to-Rule’ irom the mid-night of 30th 
January, 1974 for redressal of their 
grievances;

(b) if so, whether they have sub
mitted their 8-point Charter to the 
Railway Administration, and if :»o, 
ieac*ion of tho Railway Ministry 
thereto; and

(c) whether any negotiations with 
them are taking place, and if not, the 
reasons for the same?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes.

(b) The 8-point Demand Charter 
has been received. Such issues are 
raised from time to time by recogni
sed labour organisations and are set
tled through discussions in the meet
ings of the PNM and the JCM at di
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fferent levels. Further, representa
tions coming from any source includ
ing un.recognised unions, ate given 
due consideration and action as de
emed fit is taken. Whatever de
mands are presented to the adminis
tration are given due consideration 
with the utmost sympathy taking 
into consideration factors like finan
cial resources, framework of rules 
and aegulations, justification for ac
cepting the demand and the repercus
sions of their acceptance.

(c) No direct negotiations are being 
carried out with the All India Train 
Examiners Association as no such 
treatment can be accorded to 
the unrecognised category-wise asso
ciation.

'Steps to improve Distribution machin
ery for Petrol, Gas and Kerosene

910. SHRI S. M. BANERJEE: Will
the Minister of PETROLEUM AND 
'CHEMICALS be pleased to state;

(a) whether the distribution ma
chinery of petroleum, gas and kero
sene oil in the country at present re
quires much improvement; and

(b) if so, improvements suggested 
by Go- ernment and when these are 
going to be effected?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SIIAH- 
NAWAZ KHAN): (a) and (b). By 
and large the existing machinery for 
the distribution of oil products includ
ing cooking gas and kerosene oil Is 
considered adequate. Whenever there 
are local or temporary scarcities, the 
State Governments/Union Territories 

are kept informed so that they may 
ensure equitable distribution of pro
ducts within the statutory powers 
conferred upon tlhem in terms of the 
provisions of the Essential Commo
dities Act. However, the State Gov
ernment/Union Territories have been 
requested to take pll possible mea

sures to equitably distribute the avail
able supplies. In the case of sensitive 
commodities like kerosene oil, the 

quantities likely to U» available on 
the monthly basis are also intimated 
to the State Governments/Union 
Territories. Additionally, to augment 
the distribution network of kerosene
oil, the oil companies have recently 
started the sale of kerosene oil direct
ly to the consumers through some 
of their existing retail outlets selling 
motor gasolene and diesel oil. This 
facility is being progressively aug
mented.

Settlement on Demands of 1DPL 
Employees

911. SHRI S. M. BANERJEE; Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether some of the demands 
of the employees of Indian Drugs and 
Pharmaceuticals Ltd-, Rishikesh, are 
still pending for a negotiated settle
ment;

(b) if so, steps taken by Govern
ment to settle the same; and

(c) whether any negotiations are 
taking place with the representatives 
of the rocognized unions, and if so, 
the outcome thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) Yes, Sir.

(a) and (c). There are under con
sideration in consultation with the 
management who are also holding dis
cussions with the Union on certain 
issues.

Differences with Finance Ministry on 
Petrol Rationing

912. SHRI S. A. MURUGANAN- 
THAM: Will the Minister of PETRO-
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to state:

(a) whether the Finance Minis- 
try and Petroleum and Chemicals Mi
nistry have differed over the econo
mic viability of introducing rationing 
of petrol; and

(b) if so, the facts thereabout?
THE MINISTER OF STATE IN 

THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) The question
of introducing rationing is under the 
consideration of Government and no 
final view has been taken in the 
matter. In the meanwhile there are 
no differences of opinion and/or ap
proach 'between the two Ministries.

<b) Does npt a îse in view Qf (a) 
above.

Possibility of a Drug Famine

913. SHRI S A. MURUGANAN-
THAM:

SHRI NAWAL KISHORE 
SINHA:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state*

(a) whether there is any possibility 
of a virtual drug famine in the 
country in the near future; and

(b) if so, the reasons therefor and 
steps contemplated to avert it?

THE MINISTER OF STAfTE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) No, Sir.

(b ) Does not arise.

Deployment of Territorial Army 
during the Rallwaymen’s Strike

914. SHRI SAMAR MUKHERJEE* 
Will the Minister of RAILWAYS be 
gfteased to state:

(a) how many tufts
Army were utilised in Indian R*U- 
ways during November-December,
1973 agitation of Loco runnipg staff;

(b) whether there were any acci
dents in which the trains or engines 
operated by the Territorial Army per
sonnel were involved; and

(c) is so, the total loss suffered due 
to these accidents?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) 9
Railway T. Ai. Groups (except for the 
construction and maintenance com
panies and in one case the workshop 
company also).

(b) and (c) The informa*ion 
being collected and will be laid on 
the Table of the Sabha.

Authorised Scales of pay for casual 
labour due to recommendations of 

Miabhoy Tribunal

#15. SHRI SAMAR MUKHERJEE: 
WiU the Minister of RAILWAYS be 
pleased to state-.

(a) whether all the recommenda
tions of Miabhoy Tribunal in respect 
of casual labour have been accepted 
and put in operation in all the Indian 
Railways;

(b) if so, (i) the number of casual 
labour engaged in project who have 
been granted authorised scales of pay 
as a result of this, (ii) the number of 
casual labour, who have been granted 
authorised scales of pay after four 
months of continus service, (iii) the 
number of casual labour, Railway* 
wise, wh oare still in rcjceipt of wages 
as local rates and why revision in 
their wages have not been made in 
terms of the recommendations; and

(c) whether Government have re
ceived any complaints in this regard, 
and if so, steps taken by Government?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). A statement showing briefly the
main recommenadtions of Railway
La~our Tribunal, 1969 regarding
wages of casual labour and fue action
taken thereon is laid on the Table
of the House. [Placed in Library. See
No. LT-3837/74]. The information
with regard to the implementation on
Railways is being colected and will ':Je
laid on the Table of the Sabha.

(c) Representations have been re-
ceived and action is being taken to
expedite decision and implementa-
tion.

Use of Coal in Thermal Power Station

916. SHRI SHASHI BHUSHAN: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether more than a million
tonnes of furnace oil can be saved
annually if generafing units of the
four power statioIlG at Trombay, Ah-
medabad, Dhuvaran and Barauni now
using oil switch over to coal;

(b) whether Government have any
plan for these power stations to use
coal in their boilers; and

(c) if so, how Government propose
to ensure adequate and regular sup-
plies of coal to these power stations
and when these proposals are likely
to be implemented?

al
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Saving to the extent
of about one million torrnes per annum
in the consumption of fuel oils, viz.,
L.SH.S. H.H.S. and R.F.O. (but not
furnace oil) can be achieved with the
conversion of tlle steam raising equip-
ment in these power stations to coal
firing. (These stations do not use
furnace oil).

d
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(b) and (c). Plans arc being for-
mulated for converting th2 equip-
ment in theSe stations to coal burning
instead of oil burning to the extent
possible. The power station authori-
ties have been asked to initiate neces-
sary steps towards conversion. The
conversion would involve alterations
to the boilers and auxiliaries and in-
stallation of additional auxiliaries
plants such as ash handling and coal
handling plants. The programmes of
conversion have to take into account
the reduction in power generation
during the period of conversion and
programme, these to fit into the sys-
tem condtions and operations. Neces-
sary arrangements for adequate
supply and transport of coal :for
these power stations are being made
and coal stocks will have to be built
up.
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Rs. 1^5,000 missing: from the safe of 
Sahib^anj Railway Office

819. SHRI NAWAL KISHORE 
SINHA: Will the Minister of RAIL
WAYS be pleased to state;

(a) whether a sum of Rs. 1,25,000 
wag found missing from a safe of the 
Sahibganj Railway Office (Eastern 
Railway) on the 14th January, 1974;

(b) the result of the investigation! 
made in this regard; and

(c) whether some employees of the 
Railway have been found involved, 
and if so, the action taken or pro
posed to be taken against them?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QtfRESHI): (a) Yes, 
on 14th January 1974 a shortage of 
Rs. 1,25,000 was detected from a cash 
safe of the Pay Office, Sahibganj 
(Eastern Railway).

(b) and (c). Government Railway ( 
Police. Sahibganj have registered a * 
case under section 409 IPC. Three 
Senior Pay Clerks and one Cash- 
Khalasi of Sahibganj Pay Office have 
been arrested by the Police. They 
have also been placed under suspen
sion by the Railway Administration. 
Police investigation continues.
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Setting up of aj, oU Drilling Unit in 
Collaboration with Romania

920. SHRI NAWAL KISHORE 
SHARMA:

SHRI N. SHIVAPPA:
WiU the Minister of PETROLEUM 

AND CHEMICALS be pleased to state:
(a) whether Government are con- 

dering any proposal to set up off
shore oil drilling unit in the 5th Plan 
period with collaboration of Ruma
nia; and

(b) if so, location of the unit and 
the cost at which the unit would be 
set up?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AiND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) No. Sir.

(b) Does not arise.

{Demand for Increase In Royalty on
Crude oil by Assam Government

921. SHRI NAWAL KISHORE 
SHARMA:

SHRI V. MAYAVAN:

Will the Minister of PETROLEUM 
AND i CHEMICALS be pleased to 
state:

(a) whether Government of Assam 
have approached the Central Govern
ment to increase the rate of royalty on 
crude oil produced in that State.

(b) if so, the broad outlines of the 
increase demanded by the State Gov
ernment and the decision taken by the 
Central Government thereon; and

(c) the extent to which such an 
increase in royalty would affect the 
consumers of kerosene oil, diesel oil, 
petrol and other by-products?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ

KHAN): (a) No, Sir.

(b) and (c). Do not arise.

Introduction of Scheme of Ready-to- 
Serve Meals in Long Distance Trains

922. SHRI NAWAL KISHORE 
SHARMA:

SHRI NARENDRA SINGH:

Will the Minister of RAILWAYS 
be pleased to state:

(a) whether there is a proposal 
under the consideration of Govern
ment to introduce a scheme of “ready- 
to-serve” meals to passengers in all 
the important long distance trains;

(b) if so, the salient features there
of; and

(c) the extent to which such a 
scheme would prove more useful and 
effective than the present catering ser
vices in mails and other long distance 
trains?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) The 
scheme of ‘Ready-to-Serve’ Meals has 
already been introduced on the 
following trains:—

(i) 3|4 Frontier Mail and 25(23 
A.C./Paschim Express trains bet
ween New Delhi-Bombay Central

(ii) 15|16 Grand Trimk|A.C. Ex
press trains between Madras Cen
tral and New Delhi.

(iii) 1|2 Mail trains between 
Mughalsarai and Delhi.

(iv) 153/154 Jayanti Janata Ex
press trains between Samastipur- 
New Delhi.

(v) 31/32 Jayanti Janta Express 
trains between Delhi and Ahmed- 
abad.

It is proposed to extend this schema 
gradually to cover other important 
long distance trains.
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(b) and (c). Under this scheme 

food cooked in modernised kitchens 
at static catering units is picked up 
and is kept in hot cases in the pantry 
car for service to passengers in trains. 
The adyaitage# oI the scheme Are:—

(a) Food is prepared under more 
hygienic conditions and is kept 
hot

(b) Catering etatf like bearers, 
cooks etc. remain in clean uniforms.

(c) Washing in the Pantry car is 
shifted to the base kitchens.

Inclusion of Hites Dam Project in 
Fifth Man

924. SHRI NAWAL KISHORE 
SHARMA: WiU the Minister of IRRI
GATION AND POWER be pleased to 
state:

(a) whether the construction of 
Thien Dam Project has been included 
in the Fifth Five Year Han;

(b) if so, what has been the rise in 
thp cost of the project since its incep
tion; and

(c) by what time the project is ex
pected to be completed and at what 
cost?

Detention of Trains m  the Rawest of 
V.IJPjs.

923. SHRI NAWAL KISHORE 
SHARMA: Will the Minister of RAIL
WAYS be pleased to state the total 
number of cases of detention 4f trains 
on the request of V.I.PS. and other 
high Government officials during the 
last six months and the aetion taken 
by Government in the matter?

THE DEPUTY MJNIgTKR IN THE 
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): During
August. 1973 to January, 1074, passen
ger carrying trains have been de
tained out of course for entraining/ 
detraining of V.I.P$. etc. as follow*—

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) to (c). The cost of 
the Thien Dam Project as estimated 
on 1968 rates was about Rs. 89 crores 
The revised cost has been estimated 
as Rs. 146 crores. The project has 
not yet been cleared as no consensus 
has so far been reached amonsgt the 
concerned States in respect of certain 
interstate aspects. A token provi
sion of Rs. 6 crores has been made 
in the Annual Plan 1074-75 of the 
State of Punjab, subject to the clear 
understanding that the expenditure 
on this Project will be incurred only 
after the project has been cleared in 
all respects. 'Hie Project work, after 
it is started, will take about 7-8 year* 
for its completion

Southern Railway 
Northern Railway 
Eastern Railway 
Other Railways

1X4 cases. 
3 cases. 
1 oase. 
Nil

Instructions have been reiterated 
the Railways, other Ministries of 
Government of India and State Gov
ernments that trains sfhoujd not be 
detained for V  IPs.

Sxritstitate far Naphtha In PertUfitnr

925. SHRI M KATHAMUTHU; WiU 
the Minister of PETROLEUM AND 
CHEMICAL  ̂ be pleased to state:

(a) whether Government are trying 
to And substitute for naphtha in ferti
lizer units;

(b) if to, the facto thereof; and
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<c) whether some research ftftg been 
made in this direction, and if so, the 
results thereof?

T M  O t STAtE IN THE
M iftistffty o r  m ^ O L E tiu  a n d
CHEMICALS (gHttt SHAHNAWAZ 
KHAN): (a) to (c). While there is
nd pitn to replace naphtha in the 
existing nifAtha-basedl fertilizer 
pianb, it is Government’s policy to 
base the fertilizer programme on 
diversified ffced-stocks keeping in view 
ffcfct&rs like local Availability, techno
logical cfthitdetatltittt, overall econo
mics, fete.

Financial Assistant for rmkanpai, 
BriNttn end

Projects

926. SHRI Y. ESWARA REDDY:
stmi p. narasim ha

REDDY:

Will the Minister of IRRIGATION 
AND POWER be pleased to state;

(a) the {fretfresa taadfe so far in Res
pect of PochAmlMHKy SHaaiiam And 
JNagarjunasagar Project*;

(b) whether Government pt̂ pCsHt to 
give any additional financial assistance 
tor completion of these projects; and

(c) if so, the main fftftUtt*!* thereof
and the time by which HiM projects 
a re likely to be completed?

THE DEPUTY MINISTER JM THE 
MNISTRY OF IRRIGATIOjf AND 
POWER (SHRI SIDDiflWHWAR 
PRASAD): (a> Qn M«0NrJtti*s*gar 
Project, the dam has been tttriSrirfted. 
On the right tom dttuO, WOrtt *>n *he 
first 91.2 Km, aft* * 1* taH bank 
canal -work on the first 115 iBift., has 
l»een completed, and tfie wAtefcs let 
-out for irrigation. The w dft in the 
mother reaches is M Ah irri
gation potential it  419 li&H M. has 
*0  far been creftt**, m  ot * total 
potential ot *32 laWi M . <rf the 
iect.

The i’toeham^aa project intended to 
iitiicrie 1$ lakh ha. is beitog executed 
in #t*see. In the fttst phase, the dam 
will be OHSstrttctfed to a partial height 
and the right bank canal for a length 
of 113 Km. to provide irrigation to
1.8 lakh ha. About 90 per cent of the 
work <fe the fitst phase of the dam 
has been dbne so far and the canal 
has been excavated upto 66 Km. The 
excavation work in the remaining 
portion is in progress. Ain irrigation 
jMeniift! Of 53,600 ha. is likely to be 
cheated by ttie *fld of March, 1974

(hi tfti* St&ailam Project, the dam 
in fh4 &ep channel portion has been 
raised to an avtrlge level of 170 
metres from deepest foundation level, 
TKfe nriasoiiary work in filocks 6 to 11 

16 to 17 is in progress. The toork 
oh the po^er tunnel ii ip an advanced 
*tage tod the excavation for the 
potoei fttaise has been Hatted. Orders 
fot supply of po*fef generation equip- 
litgftt have been plActSd.

(b) and (e). These project* form 
part of the State Plan. Central assist* 
ance to State Plans is in the form of 
block loans and grants, not related to 
tiny htdiVi<iU*l jfecior or project. 
Maximum $o£Su>le provisions are pro
posed to <be made for these project? in 
the FiHfc Pfam programmes of Andhra 
Pradesh astd it is expected that the 
Nagarjunesagar and the first phase of 
Pochampad projects will be substan
tially completed in the Fifth Plan. 
Srisailam project is expected to be 
oompleted early in Sixth Han.

Cut in import of Crude Oil

927. Y. ESSWARA REDDY:
WiU the Minister <* PETROLEUM 
ANli CHEMICALS be leased to 
etate:

<«) whether Government h«ve de- 
elded *° cut down the crude import; 
and

(b) if so, the reasons and the broaa 
outlines thereof?
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THE MINISTER OF STATU IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH- 
NAWAZ KHAN): (a) No, Sir.

(b) Does not arise.

Provision for Electrification of Villa
ges In West Bengal In Filth Plan

Irrigation Projects lor Wm Bengal In 
Firth Plan

930. SHRI A. K. M. ISflAQUE; Will 
the Minister of IRRIGATION AND 
POWER be pleased to state;

(a) the main irrigation projects in
cluded in the Fifth Five Year Plan 
from the State of West Bengal; and

928. SHRI A K. M ISHAQUE; Will 
the Minister of IRRIGATION -AND 
POWER be pleased to state the total 
amount allotted for rural electrifica
tion scheme m the Fifth Five Year 
Plan for West Bengal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): The total proposed outlay 
for rural electrification in West Ben
gal dm mg the Fifth Five Year Plan 
amounts to Rs, 43 crores. This includ
es a sum of Rs 27 crores under the 
Minimum Needs Programme.

Location of Two Drug Units to be set 
up under LDJPJL.

929. SHRI A. K. M. ISHAQUE- Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state*

(a) whether Government have fin
alised the location o f the two drug 
units under the Indian Drugs and 
Pharmaceuticals Limited, proposed to 
be set up in the Fifth Five Year Plan;

* n >
(b) whether one of the Units has 

been allotted to West Bengal; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH- 
KTAWAZ KHAN): /(a) No, Sir.

(b) and (c). Do not arise.

(b) the present projects which are 
likely to be extended to the Fifth 
Plan and their present stage of work 
according to latest assessments?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDtfESHWAR 
PRASAD) * (a) The following 6 major 
and 19 medium irrigation schemes 
have been proposed by the Govern
ment of West Bengal in their Fifth 
Plan —

Major Schemes:
1 Tista Barrage
2. Lining of Mayurakshi Canal
3 Upper Kangsabati
4 Dwara Keabwar
5 Gajol Lift Irrigation 
g. Dqlong

Medium Scheme#
* 1. Barabhum

2. Taragonia
3. Parga
4 Moutorjore
3. Saida 
fc'Beko
7. «P*tlot .
8. Hanumata
0. Tattoo

10. Extension of Bandhu
11 . Kaxnc^andrapHe
12. 5&3I
13. JRellykhola
14. Jarda
15. Belong Baiakolia 
16 Amodar-Tarajnli 
17. Lipandajori-Pifca
16. Golmarojore
19. Narayanpur-Sone River
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(to) Three major schemes viz. Ma- 
yurakshi Damodar Valley Corpora
tion and Kangsabati and two medium 
schemes viz, Hinglow and Saharajore 
would spill over into the Filth Plan. 
Their present stage of work is as 
under* —

Mayuraksht Project

The project has been substantially 
fc-ompJeted. The work on the distri- 
lulwij system is in progress. It is 
t expected to he completed by 1976.

bamodar Vatley Corporation Irrigation 
Works

All the works are practically com
pleted except construction of small
w orks like w ater cour&es 

Kangsabati Project

The project has been substantially 
completed The work on the canal 
b>stem is m progress. The project is 
expected to be completed by 1978-79.

Hinglow and Saharajore Projects

The work is expected to be com
pleted during 1974-75.

Petro-Chemieal Industrie in West 
1 Bengal

« i 
. 931 &HBI A. K. M. ISHAQUE: Will 
the Minister ot PETROLEUM AND 
CHEMICALS be pleased to state:

>

, .(a ) the broad outlines of various 
.jjeiro-chemical industries which have 
been or are proposed to be estab
lished in West Bengal;

(b) how many ane in progress and 
how many are under consideration; 
and

(c) the factors which at* proving 
hindrance in the way with particular 
xaferenee to Hftldia Chemicals?

THE MINISTKR QF STATE JN 
THE MmSTRY OT PETROLEUM

4NI> <?HEMJGALS (SfflU SHAH
NAWAZ KHAN); (a) to (c). There 
are at px ŝent no petro-chemical units
i.e. chemical units bas^d on petroleum 
feedstock operating in West Bengal 
M/s. Fertiliser Corpoartion of India 
are implementing a 100 tonne/day 
methonol project based op petro-raw 
materials This project is expected 
to be commissioned in 1976-77.

Programme for petro-cehujicals ^  
the public sector during the Fifth 
Plan is being limited to t c o m p le 
tion of the Naphtha Cracker and the 
down-stream units at Baroda, Gujarat 
and the Bongaigaoj* refinery/petro
chemical complex in Assam. No new 
major programme for petro-chemicals 
at Haldia or elsewhere is currently 
contemplated during the Fifth Plan 
period. < - *

Request for Special treatment of 
India W  OPEC

932. SHRI PUBUSHOTTAM 
. KAKOBKAR: 
m m  EAJDBO SINGH:

Will the Minister «rf PETROLEUM 
AND CHEMICALS bt pleassd to sftate:

* 1

r (a) whether India has asked Orga
nisation off Petroleum Exporting 
Countries for special treatment to 
India for the supply of crude; and

$)> if f *thexr reaction thja^to?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CH M CALS (SHRI, 5HAH- 
NAWA2} KHXJT): (a) *n<t tb), The 
question 0* Supply of crpji* tlie 
steep tfse In its price and th0 possible 
ways of meeting th# situation have 
been discussed with the Secretary- 
General Of the Organisation of Petro
leum Exporting Countries and for
mally or faflstmalltt its feasible, with 
the Member GovennmtentB s i i  num
ber of OPEC countries. No final ded- 

dm m  Pat tom  taken by OPEC 
in this regard.
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Device to Replace Petrol by Diesel

933. SHm PURUSHOTTAM
KAKODKAR:

SHRI P. GANGADEB:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government are >b.ware
that an automobile machine in Palam-
pur town has developed a device to
substitute petrol with diesel as fuel
to run heavy ~ehicles; and

(b) if so, reaction of Government
thereto'!

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). No
particular device by an automobile
mechanic of Palampur town has been
brought to the notice of this Ministry.
Vehicles are, however, normally run
on motor spirit (M.S.) as alse on high
speed 'diesel oil" (H-SDO). While
motor spirit is normally used in motor
cars and scooters etc., heavy vehicles
like trucks and buses are generally run
on HSDO. By suitable replacements
of engine and oUier related compo-
nents it is however possible for vehi-
cles run on MS to be operated on
HSDO.

Fa.nners claims oa 011 find in
Irrigation Well

934. SHRI PURUSHOTTAM
KAKODKAR: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether Government are aware
that some farmers haVe found oil in
a 1200-foot deep irrigatioJl well in
east Tanjore District; and

(b) if 80, whether Government have
taken any steps in this direction?

144

THE MINISTER OF STATE IN
THE MINISTRY OF PETROI-EUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Yes. Sir. -A.
crude oil like substance was found
floating in a bore hole drilled to about
600 ft. for water.

(b) Samples of the substance are
being analysed and investigat ion: to
collect additional data are under way.

Measlllres to ImprOVe PrOfitability on
Investment in Fertilizer Industry

935. SHRI MOHINDER SINGH
GILL: Win the Minister of PETRO-
LEUM AND CHEMICALS be p:~ased
to state:

(a) whether Government are con-
sidering to adopt some measures to
ensure and improve the profitability of
investing in the fertiliser industry in
the near future; and

(b) what progress has been made to
pursue efforts towards technological
evaluation of fertiliser plants based on
coal in the context of the current oil
crisis?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI -SHAH-
NAWAZ KHAN): (a) The general
question of providing suitable incen-
tives to speed tip flow of fresh invest-
ment into the fertilizer industry is
under consideration with due regard
to Government policy about choice of
fertilizer foodstock. This involves
several issues, which need to be dealt
with on an integrated basis. Mean-
while, Government have decided to
exempt fuel oil from excise duty when
used as feedstock for fertilizer pro-
duction. -

(h) Three new large sized fe:-tilizcr
plants based on coal are being irnple-
merited at Talchar, Ramagundam and
Korba. Feasibility studies are also
being made fOr establishing fertilizer
plants based on coal in other locations.

-
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Supply of power to punjab from
Badarpur Thermal Station

~ ;36. SlRDAR MOHINDER SINGH
GILL: Will the Minister of IRRIGA-
TION AND POWER be pleased to
'state:

(a) whether Punjab is not getting
its due share of power from the Badar-
'Pur Thermal Power Station ever since
it has started generating power; and

(b) if so, the reasons for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Only one
unit of the Badarpur Thermal Power
Station has been commissioned for
commercial generation. The Central
Government is distributing power
from it taking into account the rela-
tive shortages and needs of the diffe-
rent States.

inspection under Section 209(4) of the
.Oempanies Act on the Mairs of

Bindustan Lever Ltd.

937. SHRI SUKHDEO PRASAD
VERMA: W1ll the Minister Elf LAW,
JUSTICE AND COMPANY AFFAIRS
'be ,pleased to state:

.(a) whether the inspection ordered
into the affairs of the Hindustan Lever

! Limited under section 209(4) of the
Indian Companies Act 1956, has been
-eompleted; and

'(b) whether Government have
-aasociated any independent persons
conversenj with the affairs of the

#I iCompany with the inspection?

'THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
'COMPANY AFFAIRS (SHRI BEDA-
:BRATA ,BARUA): (a) No, Sir.

)

•

(b) The inspection is being carcied
out by an officer authorised by the
Central Government under sub-clause
(ii ) of clause (b) of sub-section (4)
of Section 209 of the Act under which
necessary powers hav., beef.! given to
the Central Government to inspect
books of account and other docum errts
of companies.

Steps taken: to Indianise Hindustan
Lever Ltd.

938. SHRI SUKHDEO ?RASAD
VERMA· Will the Minister of LAW,
JUSTICE AND COMPANY AFF .\IRS
be pleased to state:

(a) whether Government are aware
that Hindustan Lever Ltd., a foreign
subsidiary of Unilever, London with
85 per cent foreign and only 15 per
cent Indian equity, operates in the
country wholly in a low-technology-
high-profit consumer area, thereby
constituting a drainage of our foreign
exchange resources; and_

(b) if so, what steps have been
taken by Government towards the
.Indianisation of this Company ~J as
to put a stop to this process?

THE DEPUTY MINISTER IK TH.E
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) This is a sub-
sidiary company of Mis. Unilever Ltd ..
United Kingdom. Their main line of
production is soap, synthetic deter-
gent, processed food; compound cattle
feed etc. Cosmetics form a small
portion of their overall activity. The
remittance of foreign exchange re,·
sources is done with the approval of
the Reserve Bank of India in accord-
ance with the provision of the Foreign
Exchange Regulation Act.

(b) As and when any proposal of
the Company for expansion under
Sections 21 and 22 etc. of the MRTP
Act, 1960, is approved, a condition
that the Company shall dilute its
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foreign equity by specified percentages 
so as to bring down the foreign equity 
participation gradually, is being sti
pulated.

Setting up of a Panel for Rural Elec
trification in Eastern States

* 93d. SHRI RAM PRAKASH; WiU 
the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) whether Government have 
constituted a panel to study the rural 
electrification in Eastern States; and

(b) if so, the main functions of the 
panel?

1 t*IE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER' (SHRI SIDDHESHWAR 
PRASAD): (a) and (b ) . A Committee 
'has been constitu ted in  January, U974 
■fco rev iew  the progress of rural elec
trific a tio n  in  Eastern States. The 
term s of reference o f the  Com m ittee 
are:—

(i) To review the progress achiev
ed to the matter of rural elec
trification in the States of 
Assam, Bihar, Manipur. Me
ghalaya, Nagaland, Orissa, 
Tripura and W^st Bengal;

(ii) To identify the seasons for 
slow progress* o f rural electri
fication in these States and to 
reedfnmend steps netffled to 
Be taken to accelerate the 
progress;

(itt) To examine the adequacy of 
the provision made by these 
States in their respective 
plans for rural electrification 
and the additional resources 
available from the institution
al sources and make such 
suggestions as may be consi
dered necessary.

Nstt*UtHlsfctk» el Fmida by Electricity 
Board# for EieeMAestlon. JfarUan 

Basils

940. SHRI RAM PRAKASJI; Will 
the Minister of IRRIGATION A1*1* 
POWER be pleased to state:

(a) whether some of the Electricity 
Boards in States have not utilised the 
sanctioned funds for electrification of 
Hanj an Bcistis;

(b) whether State Governments 
have given reasons for non-utilization 
of thp funds; and

(c) if «o, the reaction of Government 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) to (c). The Rural
Electrification Corpoartion has sanc
tioned 61 schemes of the various State 
Electricity Boards for electrification 
of Sar#$n Bastis a& jotifog’the villages 
already ̂  ( electrified. These! Schemes 
involve d loan assistance of1 fas. 280.31 
lakhs. Of this, Rs. 226.83 lakhs has 
been drawn by the State Boards. The 
St t̂e Electricity Boards *>f Andhra 
Pradesh,' Bihar/ Gujarat, Baryana, 
Punjab and Tamil Nadu have not so 
far drawn the full amotmt. The shat
ter has been takeff up with the State 
Governments concerned for expedit
ing progress. ' ’ ■

r
wt fiwrf ft **r *nf ft 
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Oil M a e t iif  Om kM w

944. &tjRI tf. tt. VEltAfclA: Will
-tiie Jfltaister o f PETROLEUM AftD 
CHfMlCALB be pleased to state:

(ay the tetal anwuat spent on im
port el crude oil alter the oil produc
ing countries have increased their 
prices; and

(b) what will be the overall effect 
thereof on the economy of th4 country?

th b  umitanm o f  s t a t e  in
THE MINISTfcV Ot VTfikOUSUM 
AND CHBaltCALs SfiAH-
NAWAZ KHAN): (a) The foreign

tot the import of 
crude oil effective from the 19th 
October, im  to-diite has be£h of the 
order of Rs. 185 crores.

(b) The entire subject is under 
detailed r*viliW. It is not ftoisiHle at 
this stage to precisely indicate the 
ovM fi efffefets df ittcrfises M crude 
oil prfee* en tip  country's economy. 
The »ositi6n is further complicate by 
'the f o  tUdt t^esently crtid* d& fffc - 
es itv  p o v M m l and have not yet 
stabilised.

* 4 5 . 41 « f c f t  « N t  W f t  : * r r
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Op) whether Qjissa Goven>ment TJIB tylNISTOB OF STATU IN THU 
iutve accepted the suggestion qI Expert MINISTRY OF P®TROL|!UM AND
Committee on Subarnarekba Project; CHEMICALS (SHRI SHAHNAWAZ
and KflAN): (a) and (b). Government.

are not aware of any such direct cru
de oil sale.
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(b) if ao, the action being taken to 
include it in the Fifth Five Year 
Plan?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWEtt (SHRI SIDDHESHWAR PRA
SAD 1 (a) and (b). The State Gov-
ernnment of Orissa have reported that 
recommendations of the Subarnare- 
kha Committee are under their exa
mination. The State Government 
havf>, however, tentatively included 
the §ubainarekha scheme, consisting 
embnnkments and drainage improve
ment in the lower reaches in Orissa, 
ir then Fifth Plan

Rates of Crude Ott charged by Ivan 
from Foreign Countries vis-a-vis 

India

949. SHRI SHYAM SUNpER 
MOHAPATRA: Will the Minister of 
PETROLEUM AND CHEMICALS be 
pleased to state:

(c) Does not arise.

Survey to nake E sjn  and Maagriposh 
Una Into 9tm& Qa«|e (Soath Eastorni 

Railway)

949. SHRI SHYAM SUNDER 
MOHAPATRA: Will the Minister of
RAILWAYS be pleased to state whe
ther there has been any further survey 
to convert iRupsa and Bangriposh line 
of South Eastern Railway into broad 
gauge?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): Based on 
the recommendations pf the Unecono
mic Branch Lines Cpmmittee, a 
traffic survey for conversion of 
Rupsa-Bangriposi-Talband N. G. sec
tion into 3. G. was carried out ancj the 
report under examination. A de
cision will b? taken after the report is 
examined by the Board.

(a) whether Government are aware 
that USA has entered infyj a pact with 
Iran by which the rate arrived at tor 
crude is almost the half Iraq has agre
ed to charge from India;

(b) whether the same terms have 
been extended to UK and some other 
ECM countries; and

(c) if ao, what action Government 
of India propose to lake ft)r taking 
advantage of the deal?

Abolition HMMrajr Catering 
Coomitfee

950. SHm SHYAM pUNDER 
tyOHAPATRA: Will the Minister of 
RAILWAYS be pleased to state:

(a) whether Railway Catering Com
mittee in South Eastern has
been abolished; and

<b) it «ot the reasons therefor?
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THE D E lteY  MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHP. SHAFI QURESHI): (a) and 
<b). No; the present term of the 
Catering Supervisory Committee on 
South Eastern Railway will expire on 
31-3-1974.

It has, however, been decided to 
intergrate the functions of the Cater
ing Supervisory Committee in the 
Zonal Railways User's Consultative 
Committee on each Railway. The 
Zonal Railway Users* Consultative 
Committees to be formed from 1st 
April, 1974 will* therefore, be more 
broad-based and also deal with mat
ters concerning catering. Conse
quently, the Catering Supervisory 
Committees will not be reconstituted 
on completion of their present term.

Passenger trains on Bankura- 
Damodar Sections

951. SHRI KRISHNA CHANDRA 
HALDER- WiU the Minister of RAIL
WAYS be pleased to state*

(a) whether all the passenger trains 
of Bankura-Damodar Sections in 
Soutti Eastern RaUway were in re
gular operation in the month of Decem
ber, 1973 and January, 1974; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) No. 
In December, 1973, only 2 passenger 
trains, namely, 5 Up and 2 Dn. were 
cancelled on Bankura-Damodar sec
tion on 9-12.73 and 10-12-73 due to 
shortage of locomotives because of 
their being ineffective. In January 
1974, however, the passenger services 
in this section had to be cancelled on 
different occasions on account of 
high ineffectives on Narrow Gauge 
locomotives.

(b) The passenger trains were can- 
^celled on account of high ineffectives

on narrow gauge steam locomotives. 
Bankura-Damodar Narrow Gauge 
section takes off from Bankura and is' 
a single line narrow gauge section on 
Andhra Division. This line was taken 
over from M/s. Macleed and Co Ltd. 
Four Narrow Gauge Bagnall steam 
locomotives are over 60 years old and 
non-standard locomotives. These lo
comotives developed certain mecha
nical defects and were held up for 
the manufacture of certain special 
components. Narrow Gauge steam lo
comotives on Satpura region of the 
South Eastern RaUway could not be 
used, as these are heavier axleload 
locomotives and not suitable for the 
track on Bankura-Damodar section 
and speed limits with these locomotiv
es are very low compared with non
standard locomotives taken over fiom 
M/s. Macleed & Co. Ltd

Clash between passengers and
Burdwan Railway Authorities

952. SHRI KRISHNA CHANDRA 
HALDER: WiU the Minister of RAIL
WAYS be pleased to state.*

(a) whether there was a clash bet
ween the daily passengers of Saheb- 
ganj loopline at Burdwan with the 
Burdwan Railway authorities on the 
3rd January, 1974;

(b) if so, the reasons-for that clash; 
and

(c) steps Government propose to 
take to prevent the recurrence of , 
such incidents?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes.

(b) Dn. Coal Field Express was run-, 
ning behind schedule by an hour at 
Burdwan and due to this passengers 
wanted to detain Rajdhani express 
there which, hdwever, they could not 
do as the train was passed through a 
diverted line from Burdwan.
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(c) The District Magistrate order
ed for a joint Picket by Railway Pro
tection Force and Government Rail
way Police personnel for 7 days as a 
preventive measure. All out efforts 
are also being made by the Railway 
Administration to run train in time.

Working of l>argapur Fertilizer Plant
to full capacity' * * h

953. SHRI KRISHNA CHANDRA 
HALDER: Will the Minister of PETRO
LEUM P ND CHEMICALS be pleased 
to state:

(a) whether Durgapur Fertilizer 
Plant is working to its full capacity 
from tho time of its start; and

<b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) an d(b). The plant is
presently operating at between 50 
to 60 per cent of its capacity and the 
plant load is being progressively in
creased. Efforts are also being made 
to overcome the limitations in the 
waste heat recovery system and 
other mechanical problems and stabi
lise production at higher levels.
Electrification of villages in Gujarat
954. SHRI P. G. MAVALANKAR: 

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) the number of villages already 
covered by rural electrification pro
gramme in Gujarat during the current 
financial year; and

(b) the number of villages still left 
without electricity in Gujarat and the 
steps taken by Government in this 
regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) 279 villages have
been electrified in Gujarat upto De
cember, 1073 during the current finan- 
ttfalyear.

(to) There are 1$,5$4 villages in 
Gujarat. Out of these, 5539 villages 
have been electrified upto 31-12-1973, 
leaving thereby a balance of 13045 
villages still to be electrified. It i» 
planned to electrify 1030 more vilU, 
ages during the Fifth Plan period.
Improvement in advance reservation 
facilities and services to long distance 

journey passengers

955. SHRI P. G. MAVALANKAR: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government are aware 
that advance reservation facilities and 
services are not adequately available 
and offered to the passengers travel
ling by first and third classes, parti
cularly, on long distance journeys; 
and

(b) if so, the steps Government pro
pose to take to improve the situation 
in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Re
servation of accommodation on trains 
in all classes is made on ‘First come, 
first served’ basis upto the following 
limits:

(i) Air-conditioned first class for 
journeys over 640
Kms. 30 days.

(ii) Air-conditioned 
for journey 
Kms.

(iii) First class

first class 
upto 640 

20 days.
20 days.

(iv) Second and third class (seats 
and sleeper berths and air- 
conditioned chair car 
seats) 10 days.

(b) In the light of recommendations 
made by the Committee on Reserva
tions and Bookings in their First Ro*> 
port in October, 1973, proposals to 
improve the facilities for reservation 
of accommodation and sale of tickets 
are under examination.
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Increase in M t<4telii an important 
sftatten*

056. SHRI P. O. MAVALANKAR: 
WHl the Minister ol RAILWAYS be 
pleased to state*

(a) the number of Railway book
stalls available on various important 
stations, State-wise all over the 
country; ^

(b) whether there is any proposal to 
increase awch bookstall* and whether 
they will be put in charge of educated 
unemployed youth of the country; and

(b) if so, the gist thereto?
THE DEPUTY MINISTER IN THE 

MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI): (a) A 
statement is attached.

(b) Yes.
(c) At stations where no bookstalls 

exist at present but where bookstalls 
are considered necessary and at new 
stations which may be opened in 
future, bookstalls are proposed to be 
allotted to unemployed graduates bet* 
ween the age of 10-30 who form them
selves either into a cooperative or an 
association registered under the Socie
ties Registration Act of 1860, where 
permitted by the State Government, or 
two or more persons entering into a 
partership deed.

Statement
(a) State-wise number of bookstalls 

available at railway stations
Assam 

N agalani 
West fkn gal . 
Bihar

Uttar P r a ?esh .
Maharashtra
Madhya Pradesh
Haryana
An4hva?ta4«sh
Kacnatafca
Goa
Oris$a .
Tam il Nadu .

21 

t 
6o 
82 

IIA 
127 

54 
12
5«
28

2
U
n

Kuala .
Gujarat . 
Rajasthan 
Punjab . 
Himachal Pradesh 
Delhi . 
Chandigarh

?9‘
44
47
X4"

t
12
r

Assistance for ittniltriicttan of irrigation
Projects and extension o f Irrigation 

faeiltftff In Oftfaint

057 SHRI P. G. MAVALANKAR: 
WiU the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether Government propose to 
give any financial assistance t0 Gujarat 
for construction of irrigation projects 
as well as extension of irrigation faci
lities in the said State; and

(b) if so, the main features thereof?*
THE DEPUTY MINISTER IN THE 

MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PR ASAP) (a) and (b) Irrigation is 
a State subject and funds for irriga
tion projects are provided by the 
State Governments within the fra
mework of their overall developmen
tal Plans. Central assistance is given 
for financing State Plan but it is in 
the form of bloak loans and grants 
not related to any individual sector of 
development or project.

However, a special non-plan assis
tance of Rs. 3.5 crores was provided 
by the Government of India to the 
Government of Gujarat during 1073- 
74 for meeting the needs of the Katfa* 
na Project.

Representation made for tfreot train 
Ahmedahad to VfiwtMl

058. SHRI P. G. MAVALANKAR * 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government have re
ceived any further representations 
from the persons having thalr native 
Places in Uttar Pradesh but living in 
Ahmedabad and other places in M a 
rat for starting a direct train fmoa
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Ahmedabad to Varanasi-vio-ICanpur 
and Lucknow; and

(b) if so, Government's reaction 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD, SHAFI QURESHI); (a) 
Yea,

(b) Introduction of the proposed 
train is operationally not feasible 
due to strained line capacity enroute 
and for want of adequate terminal 
facilities at Varanasi,

Working group on foreign drug 
Companies

959. SHRI N. K. SANGHI; Will the 
Minister of PETROLEUM AND CHE
MICALS be pleased to state:

(a) whether the foreign drug com
panies operating in India are making 
fabulous profits through Charging high 
prices which are higher than the 
companies are charging in their own 
countries, for bulk drugs;

(b) whether Government had ap
pointed a working group to go into 
the whole issue and make their sug
gestion available to Government; and

(c) when was this working group 
appointed, what was its composition 
and if the views of the group are 
available with Government, the broad 
outlines thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH- 
NAWAZ KHAN): (a) to (c). The
Tariff Commission had costed 17 bulk 
drugs and the fair selling prices re
commended by it, were statutory fixed 
Under the Drug (Prices Control) 
Order, 1970. The prices of all other 
bulk drugs produced indigenously 
were frozen at the levels prevailing 
on the 15th May, 1970 ie . prior to the 
Drug (Prices Control) Order came 
into force.

Some bulk drugs are being imported 
through STC. The prices of these bulk
3293 LS.—6

drugs are fixed by Government Dur
ing 1973-74 it is expected that STC 
will import bulk durgs valued at 
Rs. 17.73 crores.

A working Group was set up by 
the Government under the Chairman
ship of the Chairman, Bureau of 
Industrial Costs and Prices on 11th 
September 1970 to study, inter-alia, 
the cost structure of 24 bulk drugs. 
The question of the foreign Drug 
Company’s profitability on bulk drugs 
was not specifically referred to the 
working group.

The composition of the working 
Group was as follows:—

1. Shri N. N. Wanchoo—Chair
man.

2. Shri G. K. Abhyankar—Mem
ber.

3. Shri R. Jayaraman—Member.
4. The Drugs Controller (India)

(DGHS)—Member.
5. Dr. A. Seetharamiah, Sr. I. A.

DGTD—Member.
5-A. Dr. B. Shah. Industrial Ad

viser, DGTD.—*Alternative Member to 
Dr. A. Seetharamiah.

6. The Chief Cost Accounts Offi
cer, Ministry of Fanance or his no
minee—Member.

7. The Economic Adviser to the 
Ministry of J|D., IT& CA-JMember.

8. The Director. Central Drugs 
Research Institute—Member.

9. Shri Manmohan Singh, Pro
fessor of International Trade. Delhi 
School of Economics, Delhi University 
—Member,

10. Adviser (D) Department of 
Petroleum and Chemicals—Member- 
Secretary.

The Working Group has submitted 
its report which is under considera
tion of Government.
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pro&ixct&ap eflf
teied fertiliser projects

990 sum  N. It  SANGHI: Win the 
Minister of F fitm M M  AND CHE
MICALS be pleased to state whether 
the production schedules of the four 
naphtha based fertiliser projects in the 
country namely at Alwye, Madras, 
Gorakhpur and Tronubay are likely to 
be affected during the current year 
and if so, the estimated production to 
be made by each?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): Production in these four
plants during 1979*74 is not likely to 
be affected for want of naphtha. How
ever, due to power and other cons
traints, the actual production may be 
lower than what was anticipated ear
lier; the actual production achieved 
during April, 1973 to January, 1974 
was as under:

1000 tonnes

Alwajye
Madras
Gorakhpur
Trombay

N
S3

101

5«
47

Pi O,
19
44

26

Incream la Irrigation sates aim Elec
tricity tariffs in States

961. SHRI RAMKANWAR: Will the 
Minister of IRRIGATION AND POPER 
be pleased to state:

(a) whether the Union Government 
have asked the States to revise irri
gation rates and electricity tariffs to 
mobilise additional reseources for the 
ISfth Plan:

(b) the likely percentage increase 
in irrigation rates and electricity 
tariffs in various States as a result of

this veqp&tit c*f the Union Govern
ment; and

(c) the additional revenue whldh 
the $tate Government are likely to 
raise consequently?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) In order to improve 
the financial returns on investments 
on irrigation and power projects and 
for mobilising additional resources 
for the Plans, the State Governments 
have been requested from time to 
time to seriously consider suitable 
revision of irrigation rates and elec
tricity tariffs This has also been 
emphasised in the report of the Sixth 
Finance Commission and in the dis
cussions in the National Develop* 
ment Council in December 1973 and 
in the draft Fifth Five Year Plan 
document.

(b) and (c). Action on these items 
has to be taken by the State Govern
ments, It is not possible to give any 
details about them at this stage

Supply of Power in Gujarat

962. SHRI RAMKANWAR* Will the 
Minister of IRRIGATION AND 
POWER be pleased to state

(a) whether there has been serious 
dislocation in power supply in Gujarat 
recently;

(b) whether as a result thereof 
agriculture and industry have been 
hit hard;

(c) the extent of losses suffered by 
various industrial and agricultural 
sectors of Gujarat; and

(d) the efforts, if any, being made 
to ensure adequate power Supply in 
the States?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) Due to the forced
outage of one boiler at Dhuvaran 
Thermal Power Station from 26th 
January to 7th February, 1974 and 
shut down of one unit at Tarapur 
Atomic Station from 1st February to 
8th February, 1974, some restrictions 
in power supply were imposed in 
Gujarat during that period. The 
power supply position in the State is 
reported to be normal from 8th Feb
ruary, 1974.

(b) Some loss of production as well 
as inconvenience was caused to indus
trial and agricultural consumers on 
account of the curtailment of power 
supply.

(c) The extent of losses suffered on 
account of restrictions in power sup
ply alone cannot be assessed due to 
multiplicity of factors involved.

(d) The commissioning of additional 
generating capacity in the State is 
being expedited. Two units of 75 
MW each at Ukai Hydel Station are 
expected to be commissioned by April 
and June, 1974.

Setting up of a Control Board for 
Inter-state river valley projects by 

U.P. and MJP.

963. SHRI RANA BAHADUR 
SINGH:

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether Uttar Pradesh and 
Madhya Pradesh have agreed to set 
up a Control Board for the speedy, 
smooth and efficient execution of the 
inter-State river valley projects of 
the two States; and

<b) so, the progress made in this 
regard?

THS? DEPUTY MINISTER JN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) Yes, Six.

(b) Uttar Pradesh has conanualca- 
ted its concurrence to the Draft Re
solution for setting up the Control 
Board. A reply from Madhya Pra
desh is still awaited.

Financial Assistance to States for
Rural Electrification Programmes

984. SHRIMATI BHARGAVX 
THANKAPPAN:

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) the financial assistance given by 
the Rural Electrification Corporation 
to the various States for launching 
Rural Electrification Programmes 
during the calendar year 1973, State- 
wise;

(b) the percentage of the amount 
spent by each State for electrification 
of the villages totally inhabited by 
Harij'ans;

(c) whether ther are some States 
in which the sanctioned amount was 
not fully utilised and allowed to 
lapse; and

(d) if so, the names of such States?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) The Rural Electrifica
tion Corporation has sanctioned 236 
schemes of the various State Electri
city Boards during the calendar year 
1973. The State-wise details of the 
schemes are given in the Statement
I. laid on the Table of the House. 
[Placed tn lAbraty, See No. LT-238/ 
74].

(b) to (d). A statement showing 
the amount sanctioned and amount
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drawn by the State Electricity Boards 
in respect of electrification of Harjjan 
Bastis adjoining villages already elec
trified as on 31-1-74 is given in state
ment II laid on the Table of the 
House. [Placed in Library. see 
No. LT-238/74].

The States of Andhra Pradesh, 
Bihar, Gujarat. Haryana, Punjab and 
Tamil Nadu have not drawn the full 
amount. The loan sanctioned by the 
Corporation are not allowed to lapse 
and are disbursed as and when the 
request for the drawal are received 
from the State Electricity Boards in 
accordance with the phasing of the 
expenditure.

Kerala’s proposal regarding new 
Irrigation Project

965, SHRIMATI BHARGAVI 
THANKAPPAN:

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether a proposal for any 
new irrigation project has been sent 
by the State Government of Kerala; 
and

(b) if so, the main features thereof?
THE DEPUTY MINISTER IN THE 

MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) and (b). The main 
features of the new irrigation projects 
for which reports have so far been 
sent by the Government of Kerala are 
given below:—

SI. Name of Project Estimated benefits 
No. cost (Thousands

(Rs. lakhs) Ha.)

x 2 3 4

1. Banasutasagar . i i 37* w  23*87

2. Tirunelh . 650-00 8-90

3. Kerala Bhatani
Tail-iace 805*00 32*30

4. Vamanapuram . 747-28 20*00

z 2 3 4

5. Karapuzha 389*00 9*37
6. Attappady 476-00 7.38

7. Nolapuzha 290*00 8* 50

8. Manjat . 318-00 4*86

9. Thomlar . 299*00 6-07
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In j^ n ih flM li Joint l i n n  Cmnxnis- 
sioii nan regarding Flood Control and 

Deveto|mflBt of Water Resources

071. SHRI RANEN SEN:
SHRI FATEHSINGHRAO 

GAEKWAD:

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether Indo-Bangladesh Joint 
Rivers Commission has suggested co
ordination of plana of the two coun
tries relating to flood control and the 
development of water resources in the 
concerned regions;

(b) if so, the main features thereof; 
and

(c) the reaction of the concerned 
Governments?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) to (c). Co-ordination 
of plans relating to flood control and 
the development of water resources of 
India and Bangladesh are among the 
assigned functions of the Indo-Bangla- 
desh Joint Rivers Commission;

Both India and Bangladesh have 
proposed various schemes of Hood 
control in the region, The endeavour 
o f the Commission is to identify, 
through Joint Study Groups, those

schemes that need coordinated plan
ning and recommend measures to en
sure optimum benefit to both the 
countries.

The two Governments recognise the 
UMpoartace and usefulness of these 
endeavours.

Secondary processing of Heavy
Residual Fuel Oil in Refineries

972. SHRI RAJ DEO SINGH: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether except two foreign 
refineries viz., Burmah Shell and 
Esso, none of the other refineries in 
the country has facilities for second
ary processing of heavy residual fuel 
oils;

(b) whether with catalystic crack
ing or hydrocracking, the country 
could realise 25 per cent more of 
petrol, kerosene and diesel oil from 
the 40 to 50 per cent of residual fuel 
oils left after the first round of crude 
processing in refineries; and

(c) if so, what action Government 
propose to take in this direction?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN)- (a) All the refine
ries in the country except the ones 
at Koyali, Cochin and Madras have 
facilities for the secondary processing 
of residual fuel oil. While the Bur- 
mah Shell, Caltex and Esso refineries 
nave catalytic cracking units, the 
Digboi, Gauhati and Barauni refine
ries have coking units which also con
vert residual fuel oil into light and 
middle distillates.

(b) and (c). While establishing 
hydrocracking and catalytic cracking 
facilities would result in larger pro
duction of light and middle distillates, 
setting up of such facilities would 
not be feasible in the Madras. Barauni 
and Digboi refineries which have faci-
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liti&s f̂or recovery of lubricating oils/ 
wa*e* which are also essentially 
needed in the country. The other 
factors to be taken note of are, the 
need for production of fuel oil which 
is also required in large quantities in 
the country, problems of disposal of 
residues left after crocking etc. How
ever, efforts will be made to estab- 
lish secondary processing facilities 
wherever feasible. Feasibility of 
establishing a cracking or coking unit 
at Koyali and a cocking unit at 
Bongaigaon is under study. A  cataly
tic cracker of one million tonne capa
city has been included in the Mathura 
refinery which is under construction.

Doubling of RaUway lin e  from 
Sonepat/Fanipat to Delhi

973. KUMARI KAMLA KUMAR: 
Will the Minister of RAILWAYS 
be pleased to refer to the reply given 
to Unstarred Question No. 4549 on the 
28th August, 1973 regarding doubling 
of Rail line from Sonepat/Fanipat to 
Delhi and state:

(a) whether the survey report sub
mitted by the Northern Railway has 
since been examined;

(b) if so, when the work will be 
started; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). Doubling of 56.35 km between 
Subzimandi and Ganaur is being in
cluded in the Budget for 1974-75.

Connection of talaman and Ranchi 
New Railway Lina

974. KUMARI KAMLA KUMARI: 
WiU the Minister of RAILWAYS 
be pleased to state;

(a) whether Govertoment propose 
to connect the Palajnau and Ranchi 
by a new Railway'line in the Fifth 
Five Year Haft; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOD. SHAFI QURBSHI): (a) There 
is no proposal under consideration at 
present to take up the construction of 
Palamau-Ranchi rail link during the 
1st year of the 5th Plan, The decision 
regarding taking up new projects for 
construtcion during the subsequent 
years of the 5th Five Year Plan will 
be taken in due course.

(b) Does not arise.

Xteterftoratiftg eondttfcsn of Train 
running on the B.IX,GJD. and 

C. G. lin e

975. KUMARI KAMLA KUMARI: 
WiU the Minister of RAILWAYS 
be pleased to state:

(a) whether Government are aware 
of the deteriorating condition of the 
train running on the B.D., G.D. and 
C.G. line; and

(b) if so, the steps proposed to be 
taken by Government to improve the 
condition of the train?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and
(b). The running of train services on 
Barawadih-Dehri-on-Sone. Garwa 
Road-Dehri-on-Sone and Chopan. 
Garwa Road sections have been affec~ 
ted of late on account of various 
factors Uke staff agitation, adverse 
law and order situation, alarm chain 
pulling and due to constructional 
activity in connection with doubling 
of lines. A close watch is however, 
being kept on the running of trains 
on these sections and avoidable deten
tions are taken up and other correc
tive steps are taken as required.
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Bequest of Kerala Government for 
Electrification of Railways

978 SHjRI C. JANARDHANAN. 
Will the Minister of RAILWAYS be 
pleased to state.

(a) whether Government have 
received repeated requests from the 
Government of Kerala for the electri
fication of Hallways in that State; and

(b) whether m view of the present 
oil crisis Government would take 
immediate steps to electrify the Hail** 
ways in the State?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI 
MOHD. SHAFI QURESHI). (a) Yes. 
Sir.

(b) No In view of low traffic den
sity on sections in the State and heavy 
capital Investment required for elec
trification, it is not considered eco
nomically justified in preference to 
trunk routes.

Ojtt ltjr f

979. SHRI NARENpRA SINGH: 
Witt the Minister ot PETROLEUM 
AND CHEMICALS be pleased to
state:

(a) whether Oil India has stepped 
up exploration to help the oountiy 
achieve self-reliance in the oil; and

(b) if so, the salient features there
of’

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) and (b). Oil India Limit
ed has intensified its eploration ope
rations and has drawn up a seven- 
year programme (1973—79) to meet 
the growing needs of the country. As 
a part of this, it would be drilling 16 
wells in the coming years in Dum 
Duma area of Assam and Nmgru area
oi Arunachal Pradesh with a total 
depth of 192*500 ft  (equivalent to 
about 58,712 metre?).

Diversion of Canvery Water for
Power Generation and Irrigation in 

Kerala

980 SHRI M. M JOSEPH: Will the 
Minister of IRRIGATION AND
POWER be pleased to state-

(a) whether it has been decided to 
divert some water from the Cauvery 
basin to Kerala for generation of 
power and irrigation there; and

(b) if so, when that would be 
effected?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR
PRASAD)* (a) and (b ). The Govern
ment of Kerala have drawn tip some 
proposals envisaging diversion of
Cauvery Waters westwards for power 
generation and irrigation outside the



basin. Consideration of these wmdd 
have to fcwait a settlement of the 
various issues regarding the Cauvery.

V
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Concerns managed by the Moravkas 
since 1962

987. SHRI SHANKER RAO SA
VANT:

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas
ed to state:

(a) the name* of concerns manag
ed by the Morarkas by themselves or 
In partnership with others since 
1962;

(b) which of these concerns have 
gone into liquidation or have been 
taken over either fey the( State Gov
ernment or by the Central Govern
ment;

(c) the namas of concerns which 
are still managed by them;

(d) wtiether any complaints have 
been received regarding the misma
nagement of these concerns; and

(e) if so, the nature thereof and 
Che steps taken to redress the grie
vances of the employees and the 
shareholders?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BHATA BAjRUA): (a) and (c). The 
reference! appears to be to the con
cerns of Shri Gokulchand Dwarkadas 
Morarka and his family. It has been 
stated earlier in 1971 in fulfilment of 
an assurance given in the Lok Sabha 
in reply to the Starred Question No. 
32 answered on 22nd July. 1969 that 
16 companies listed in the annexure 
were belonging to the Morarka Group 
in 1969, Subsequently, one of these 
companies, viz., Belapur Co. Ltd. was 
amalgamated with another company 
of the group, Gangapur Sugar Mills 
Ltd. and the latter changed its name 
to Belapur Sugar and Allied Indus
tries Ltd.

(b) Apollo Mills Ltd. has been 
taken over by the Central Govern
ment under the Sick Textile Under
takings (Taking Over of Manage
ment) Ordinance, 1972 dated the 31st 
October, * 1972. In the case of Shree 
Changdeo Sugar Mills Ltd. a Receiv
er has been appointed by the Income- 
Tax Department to look after the 
business of the company.

(d) and (e). As a result of com
plaints about mismanagement, ins
pection of the books accounts of the 
various companies o* this group was 
undertaken under section 209(4) of 
the Companies Act. After examine-
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tion of the Inspection reports* the 
Company Law Board have appointed
2 pirj&ctor« under pectton 400 of the 
Companies Act on the boards of each 
of the following companies:

1. Belapur Sugar and Allied In
dustries Ltd.

2. W. H. Brady & Co. Ltd.
3. Naaijk-Dfeofeli EtectfritJ Supply

Co. Ltd.
4. Poona Electrical & Industrial

Co. Ltd.
5. Shree Changdeo Sugar Mills

Ltd.

The Company Law Board has also 
ordered an investigation under section 
237 (b) of th£ Companies Act into the 
affairs of Belapur Sugar and Allied 
Industries Ltd.

Statement

Concerns m the G.D. Morarka Group 
in 1969

1. Apollo Mills Ltd.
2. Armstrong Smith Ltd.
3. Belapur Co. Ltd.
4. Brady & Morris Engg. Co.,

Ltd.
5. Broach Electric Supply and

Development Corpn. Ltd.

6. Kapesh Transport & Sfynance
Co Pvt. Ltd.

7. Madhya Bharat Trading Co.
Pvt Ltd.

8. Mahadev Commercial Trad
ing Co. Pvt. Ltd.

9* Nasik Deolafi Electric Supply 
Co. Ltd.

10. Poona Electrical & Industrial 
Co. Ltd.

11. Rajputana Textile Agencies
Pvt Ltd

12. Saraswati Commercial Trad
ing Co Pvt. Ltd.

13. Shakti Trading Co. Pvt. Ltd.
14. Shree Changdev Sugar Mills

Lid.
15. W.H. Brady & CO. Ltd.
16. Gangapur Sugar Mills Ltd* now

kncmn as Belapur Sugar and 
Allied Industrial Ltd.

Bases Manufacture of Fertilisers

988. SHRI SHANKER RAO SA
VANT:

WiU the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) what are the various bases for 
the manufacture of fertilisers;

(b) what are their comparative 
costs;

(c) what attempts are made to ma
nufacture fertiliser mainly from raw 
material available in India; and

(d) with What results?

THE MINISTER OF STATE IN 
THE MINISTRY OP PETROLEUM 
AND CHEMICALS (SHRI SHAH- 
NAWAZ KHAN): (a) Diversified
feedstocks like natural gas, naphtha, 
coke/coke oven gas, power, fuel
oil (heavy petroleum fractions and 
coal are in use or would be used for 
production of nitrogenous fertilisers.

(b) The capital and operating costs 
of fuel oil and coal based plants 
Would be higher than those based on 
natural gas and naphtha, which are 
the most preferred feedstocks. The 
comparative costs would also depend 
on factors like location of the pro
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jects; availability, quality and cost of 
inputs at project sites.

<c> and (d). As a Dart ol the plan 
to ensure maximum self-reliance in 
fertilizer feedstock, three large sized 
eoal-fcased plants are under* Imple- 
mentation.

Oil Ea&totmttm with Poreifn 
Collaboration

900. SHRI SHANKER RAO SA
VANT: WiH the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to state:

(a) where and with whose collabo
ration are we exploring for oil at 
present; end

(b) what is the result of the ex
ploration?

T#E MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH- 
NAWAZ KHAN): (a) ONGC is dril
ling for oil at present in Cambay 
Gulf Basin (both on land and off- 
shore), in the Upper Assam Valley, 
in Tripura, in Nagaland, in Rajasthan 
and in Cauvery basin. In addition, 
exploration by geological and geo
physical survey in various parts of 
the sedimentary basins in the coun
try is also under way. Exploration 
in these areas is not being undertaken 
in collaboration with any foreign 
country. However, Hydrocarbons 
India Private Ltd., a subsidiary com
pany of the ONGC is exploring in 
the Persian waters of the Gulf in 
partnership with AGIP of Italy and 
Phillips of U.S.A.

(b) Oil and gas deposits have been 
discovered in the Gujarat and Assam 
basins. Oil has been discovered in 
one of the wells drilled in Nagaland 
and there have been minor gas shows 
in Tripura. Oil has been struck in 
the offshore structures in the Persian 
■Gulf and, very recently, in the off

shore structure of Bombay High. No 
success has been achieved in the Cau
very Basin.

1 &

Plan fwr MvenMeatkn by FACT

991. SHRI YAMUNA PRASAD 
MANDAL:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Government have ap
proved the diversification plain of Fer
tilisers and Chemicals Limited, Tra- 
vancore; and

(b) if so, the main features of the 
plan?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH- 
NAWAZ KHAN); (a) Not yet Sir.

(b) The diversification scheme pre
sently envisages production in the 
Udyogamandal unit of methanol and 
soda ash.

Formulations in Excess of the Capa
cities covered by Permission Letters

m . SHRI K. S. CHAVDA:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state •

(a) whether production of formula
tions covered under permission/no 
objection letters, far exceeds the li
censed capacity;

(b) whether product mix allowed 
through permission letters have given 
a long handle to foreign firms to sup
press the Indian sector; and

(c) whether the foreign exchange 
requirements and utilization of units
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have increased with the permission 
and *6 objection letters!

THE MINISTER OP STATE IN 
THE MINISTRY OP PETROLEUM 
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) to (c). Per
mission/No Objection Letters were 
generally issued to drug manufactur
ing firms subject to the following 
conditions:—

(i) No additional plant and ma
chinery wouM be required 
for the purpose;

(ii) No royalty would toe payable;
(iii) The products would be mar

keted under trade mark al
ready in use; and

(iv) No special concession in re
gard to the import of basic 
raw material  ̂ and ingredi
ents would be made in rela- 
ation of the General Import 
Policy in force from time to 
time.

71 is not possible to indicate the ex
cess production or to compute the 
impact of product-mix on the Indian 
sector as many of these Permission/ 
No Objection Letters did not indicate 
capacities for such items. Imports of 
raw materials are allowed to drug 
manufacturing firms by the technical 
authorities and Import Control autho- 
lities on replenishment basis, and 
therefore foreign exchange outgo is 
directly related to the production of 
manufacturing units concerned which 
involves imported raw materials. It 
is likely that foreign exchange re
quirements may have increased on 
the basis of production of drugs taken 
up by the manufacturing units based 
upon Permission/No Objection Let
ters,

Memorandum fjrem LOHA. regard
ing ftitftantortkm of b A n  Brag

993. SHRI K. S. CHAVDA: Will the 
Minister of PETROLEUM AND CHE
MICALS be pleased to state:

(a) whether LD.M.A. has submit-' 
ted a Memorandum to his Ministry 
containing 16 points for Indianisation 
of Indian Drugs Industry; and

(b) if «o, what are the reaction of 
Government thereto?

THE MINISTER OF STATE IN 
THE" MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI S&AH-' 
NAWAZ KHAN): (a) Yes, Sif.

(b) It is under consideration o£ 
Government.

<
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Location of *  Fertiliser Want In 

BAiasChtta

995. SHE! HAMAVATAB SEAS- 
TRI: Will the Minister of PETRO
LEUM ANP CHEMICALS be pleased 
to refer to the reply .given to Starred 
Question No. 469 on the 28th August, 
1973 regarding the request from Rajas
than Government for location of a 
fertilizer plant in Rajasthan and 
state:

(a) whether the decision regarding 
the establishment of a fertiliser com
plex in Rajasthan has since been 
taken; and

(b) if so, the main features thereof?
THE jyUNXSTJSR OF STATE IK 

THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH- 
NAWAZ KHAN): (a) and (b), A de
cision regarding the setting up of a 
fertilizer complex in Rajasthan will 
be taken on receipt of firm data on 
the economic availability of the basic 
raw materials like pyrites and sock 
phosphate and essential utilities. The 
Feasibility Report on Saladipura 
pyrites deposits prepared by M/s. 
RTZ has been received. A Commit
tee has been set u$> to evaluate the 
technical and other aspects of the 
development of the rock phosphate 
mines in Jhamarkotra Area of Rajas
than in the context of the Feasibility 
Report* prepared by M(s. Parsons at 
the instance of the World Bank.

Department of Catering Staff on 
North-East Vnmttor Railway

996. SHR1 RAMAVATAR SHAS-
T R I:

SHRI BHOLA MANJHX:

WUl the Minister of RAILWAYS 
T>e pleased to stotte:

<*> the staff, ttom&k of De
partment of catering, station-wise In 
North-East Frontier Railway;

(b) the strength of leave reserves 
and rest-giver staff required tinder 
the rules tor the aforesaid staff in 
North-East Frontier Railway;

(c) Whelfcer the services of any 
leave reserve and breat-giveir were 
ever utilised as per rules; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a)

Station Number of Catering
staff.

x. Katiharanct N ew 285+ 5 Leave Reserve 
1-5 Rest Givers®- 38]  alpaguiri.

2. Gauhati. . 32 hB Leave Reserve 
-f  3 Rest G ivers»38

3* Tinsukia 11 f 1 Leave Reserve 
1 2 Rest G ive rs= i4 .

(b ) z. KsttbarfUKi
N ew J alp aig m 5 Leave Reserve -} 5 

Rest Givers.

2. Gauhati. 3 Leave Reserve 1 3 
Rest Givers.

3. T m w kia. 1 Leave Reserve 4 2 
Rest Givers.

f c )  : Yes Sir.

(d): D oes not arise.

Training for Catering Staff

997. SHRI RAMAVATAR SHAS- 
TRI:

SHRI BHOLA MANJHI:

Will the Minister of RAILWAYS 
be pleased to state:

(a) whether the Railways have any 
plan to train up the catering staff 
of $attw*y» in the technic*! institutes 
of Calcutta, Delhi end Bombay, if so, 
the numbers of trained hands avail* 
able in each Railway Catering De
partment and what is the future pro*
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potfal tot detailing more catering 
staff for such training; and

i
<b> *w#iy Departmental catering has 

not been introduced at Katihar so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD, SHAFI QURESHI): (a)
Yes, it Is proposed to train railway 
catering staff in suitable batches who 
are eligible for admission in catering 
institutes. The number of such train
ed staff on the Zonal Railways at 
present is as under:—

Railway No. of 
trained 

staff

Western 29
Eastern . 44
Northern 4
North Eastern 25

Northeast Frontier . 38
Southern 70
South Central. 9
South Eastern . 5
Central . • 91

(b) Partial departmental catering 
has been introduced at Katihar. The 
question of extending departmental 
catering to more units at this station 
is being pursued,

Hallway Catering and Passengers 
Amenities Committee Report, 1967

998. SHRI RAMAVATAR SHAS- 
TRI:

SHRI BHOLA MANJHI:

Will the Miniater of RAILWAYS 
be pleased to state:

(a) whether he has accepted the 
Bailway Catering and Passengers’ 
Amenities Committee Report, 1967;

($>) if so, whether tiie recommen
dation is not being implemented in 
a|l casea specially m North-eaat Froo- 
tier Railway; and

(•c) whether North-east Frontier 
Railway authorities have made any 
efforts to improve and expand their 
own catering establishment and if so, 
wlhat progress has been achieved 4x1 
this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI); (a) Yes; 
all recommendations of the Railway 
Catering and Passenger Amenities 
Committee, 1967, have been accepted 
except one relating to charging the 
cost of washable aprons to some other 
head of expenditure which was not 
accepted and the other regarding the 
scope of promotion for catering staff 
to class II level in regard to which it 
was decided to await the recommen
dations of the Third Pay Commis
sion. This is at present under con
sideration.

(b) The recommendations are under 
implementation on all Zonal Rail
ways including the North-east Fron
tier Railway.

(c) Prior to 1967, North-east Fron
tier Railway had three departmental 
catering units at Gauhati, New Jal- 
paiguri and Katihar. Two more units 
were opened at Lower Haflong in 
November, 1970 and at Tinsukia in 
March 1971 but the unit at Lower 
Haflong had to be closed down in De
cember 1973 due to losses. With 
effect from 23rd January, 1974 a de
partmental snack bar has been open
ed at Jalukbari. The question of 
extending departmental catering at 
Katihar is also being pursued. Simul
taneously various steps as recom
mended iby the Railway Catering and 
Passenger Amenities Committee are 
being taken to improve the standard 
of catering on the Northeast Frontier 
Kailway.
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Discovery of Large 041 Deposit* fat 
Bay of Bengal fry a M f o  Oonpfltty

009. SHRI SAHOJ MUKHERJEE: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether a foreign company has 
discovered that a large oil deposit is 
underneath the Bay of Bengal and 
its surroundings including the Sundar- 
ban bill of West Bengal;

(b) if so, the main features of the 
report given by that company; and

(c) efforts made by Government to 
explore this oil-wealth?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH- 
NAWAZ KHAN); <a) Government are 
not aw^re of any such discovery.

<fc) Does not arise.
(c) O.N.G C., have no immediate 

plan to take up exploration work in 
Bay 0f Bengal. However, when the 
(seismic) ship which is on order in 
U.S.A., is received ONGC will under
take exploration in this area. The 
shij> is expected to be delivered in 
the first quarter of 1975.

Supply of Oil to States whale Elec
tions are being held

1000. SHRI P. M. MEHTA: Will the 
Minister of PETROLEUM AND CHE
MICALS be pleased to state:

[a) whether due to the oil crisis in 
the country the regular oil supply to 
the States which went to poll recently 
was greatly effected;

(b) whether in spite of the Chief 
Election Commissioner's assurances, 
full supply to these States upto the 
Elections was not given;

(c) if so, what was the total allot
ment made to each, such State in the 
months of December, 1978 and Janu
ary and February, 1974;

(d) whether most of the candidates 
have complained about toot getting, 
sufficient oil for their vehicles; and

(e) if so, the facts thereof and the 
steps Election Commission took in. 
this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH- 
NAWAZ KHAN): (a) to (e). Oil pro
ducts principally required for elec
tioneering purposes are motor gaso
lene (petrol) and High Speed Diesel
Oil. There has been absolutely no 
shortage of motor gasolene except for 
local shortages resulting from trans
portation bottlenecks. These have 
in turn been created by staff 
problems on railways etc. As for 
High Speed Diesel Oil the demand 
has sharply increased due inter alia 
to power cuts in some of the States 
and inadequacy of winter rainfall. 
These factors have necessitated in
creased use of High Speed Diesel Oil. 
These increased demands of this pro
duct coupled with transportation bot
tlenecks etc. have ereated a general 
scarcity of this product including in 
the States where electioneering is in 
progress. The problem has been 
further complicated by the fact that 
generally there is increased demand 
for oil products during the pre-bud
get period. While State Govern
ments have been alerted and re
quested to take all possible measures 
within the powers available to them 
under the Essential Commodities Act 
to equitably distribute the product 
and to take action against those res
ponsible for black-marketing «ntf 
hoarding a special organisation has 
also been set up in the Ministry to 
ensure maximum possible Supplies to 
the extent feasible, principally of th* 
two oil products required for election 
purposes, to the States in which elec
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tion campaign* have been in pro
gress.

Statewise allocations of petrol and 
High Speed Diesel Oil ere not made 
nor are figures of Statewise consump
tion compiled for these two pioducts.

Wastage of Gas tn OH Fields la Assam 
*nd Gsjarat

1001. SHRI SAMAR GUHA: Will
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state;

(a) whether very large quantities 
of gag are being burnt in Assam and 
Gujarat areas of oil fields;

(b) whether any estimate has been 
made of the amount of gas burnt as 
waste;

(c) the reasons for burning such 
ridb Hydro-carbon gas as waste;

(d) whether in view of power shor
tage as well as lack of raw materials 
for pioduction of fertilizer, Govern
ment will draw up a plan for utili
sation of these gases; and

(e) if so, the schemes drawn out 
or likely to be drawn out?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH- 
NAWAZ KHAN): (a) No, Sir. How
ever, some quantities of gas from oil
fields of Assam and Gujarat are be
ing burnt (flared).

(b) Yes, Sir.
(c) Some quantity of gas which is 

usually produced by its separation 
from crude oil, has got to be burnt 
cither because it is at very low pres
sures and cannot be transported or 
because it is produced in very small 
quantities from a number of scatter
ed oilfields under test/trial. Day-to- 
day fluctuations in the consumer de
mand sometimes result in gas having 
to be flared.

(d) and (e). Available gas in Guja
rat is already being supplied by the 
3298 LS—7

ONGC for the thermal power stations 
for generation of electricity and to 
the fertiliser p**nt for manufacture 
of fertiliser. Besides this, some gas 
is being supplied to industries for 
utilisation as industrial fuel. By 
April this year, the ONGC expects to 
commence supply of gas to the Indian 
Farmers Fertiliser Cooperative in 
Kalol, North Gujarat for the manu
facture of fertilisers and to Bhabha 
Atomic Research Centre’s Heavy 
Water Plant at Baroda for the manu
facture of Heavy Water. With the 
commencement of gas supplies to 
these two new units, the gas burning 
in Gujarat will be negligible, As re
gards the gas available in Assam, the 
ONGC is actively exploring the pos
sibilities of utilising this gas for the 
manufacture of chemicals etc. At pre
sent some gas is being supplied to 
two Tea Gardens near Lakwa in 
Assam. ,

12 hrs.
PAPERS LAID ON THE TABLE

Fifty-fifth and Fifty-seventh Reports 
of Law Commission. Notifications 
under Representation of the Peoples 
Act, 1950 and certain orders of the 
Dilimitation Commission re assembly 
Constitutions or U.P. and Orissa

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRINITIRAJ 
SINGH CHAUDHARY): I beg to lay 
on the Table—

(1) A copy of the Fifty-fifth Re
port of the Law Commission 
on the rate of interest for the 
period after the decree and 
interest on costs under sec
tions 34 and 35 of the Code 
of Civil Procedure, 1008. 
[Placed in Library. See No 
LT-6225/74].

(2) A  copy of the Fifty-seventh 
Report of the Law Commis
sion on 4Benami Transactions*. 
[Placed in Library. See No. 
LT-6226/741.
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m  A top* ©* th* following 
Notfttetfttotts (Hindi and Sag- 
lish versioft*) Uwfle* #ub* 
section <ajr of mction $ o f the 
Representation o£ the People 
Act, lt80:—

(i) S.O. 795(E) published in 
Gaaette of India dated the 
28th December, 1973 making 
certain amendments to the 
Delimitation of Parliamen
tary and Assembly Consti
tuencies Order, 1966, con
sequent upon alteration of 
the name of state of ‘My
sore’ to ‘Karnataka*.

(ii) S.O. 37(E) published in 
Gazette of India dated the 
15th January, 1974 making 
certain amendment in Part 
B of Schedule VII to the 
Delimitation of Parliamen
tary and Assembly Constitu
e n ts  Order, 1966 in respect 
of the State of Kerala.

[Placed tn Library. See No. 
LM 227/74].

(4) A copy each of the following 
Orders (Hindi and English 
versions) of the Delimitation 
Commission, under sub-sec- 
tion (3) of section 10 of the 
Delimitation Act, 1972:—

(i) Order No. 8 of the Delimita
tion Commission in respect 
of the delimitation of par
liamentary and assembly 
constituents in the State 
of Uttar Pradesh, published 
in Notification No. S.O. 
764(E) in Gazette of India 
dated the 8th December.
1973.

(ii) Order No. 8 of the Delimi
tation Commission in respect 
of the delimitation of par
liamentary and assembly 
constituencies in the State 
of Orissa, published in Noti
fication No. S.O. 801(B) in 
Gazette of India dated the 
31st December, 1973 toge
ther with corrigenda there
to published in Gazette of

India dttoa the 2$th lantt* 
ary, 1974.

[Placed in Library. See No. 
LT-6228/74].

COMPIROLLER AND AUDITOR GENERAj/S
Reports re. Indian Airlines, Indian 
Oil Corporation and Film Finance 

Corporation Ltd.
th e ' MINISTER OF R/^RLIAliEN- 

TAHY AFFAIRS (SHftf K. RAGHU 
RAMAIAH): On «wh»U of Shri K. B. 
Ganesh, I beg to lay on the Table—

(i) A copy each of the follow
ing parts (Hindi version) 
of the Report of the Comp
troller and Auditor General 
of India for tHfc year 1969- 
70—Union Government
(Commercial) under article 
1951(1) of the Constitu
tor

Part VIII**~Indiau Airlines.
Part XI—Indian Oil Corpora

tion Limited (Refineries 
Division excluding Pipe
lines Section).

(ii) A copy of Report (Hindi 
version) of the Comptrol
ler and Auditor General 
of India for the year 1970- 
71—Union Government
(CommercfSl) Part II— 
Working of the PHm Fin
ance Corporation Limited, 
under article 151(1) of 
the Constitution.

[Placed in Library. See No. 
LT-6229/74].

MESSAGE FROM RAJYA SABHA
SECRETARY-GENERAL: Sir, I

have to report the following message 
received from the Secretary-General 
of Rajya Sabha-—

“In accordance with the provi
sions of rule 1H of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha. I am directed 
fa enclose a copy of the Reserve 
Bank of Inida (Amendment) Bill,
1974, which has been passed by the 
Rajya Sabha at Its sitting held on 
the 19th February, 1974.”
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"RESERVE BANK OF INDIA (AM
ENDMENT) BILL.

\ *!
As passed By Rajya Sasha

SECRETARY-QENERAL: Sir. I lay 
-on the Table of the House the Reserve 
Bank of India (Amendment) Bffl, 
3874, as passed by Rajya Sabha.

12.02 hrs.

STATEMENT BY MEMBER RE. ANS
WER TO S.Q. NO. 591 DATED 21-2- 
73 ON ASIAN CABLES CORPORA- 

TlOtf

SHRI JYOTIRMOY BOSU (Dia
mond UlTrbour): On 21-12-1^73 while 
replying to my supplementaries 
against S.Q. No. 591, the following 
was stated: —

“SHRI JYOTIRMOY BOSU: With 
iegard to a leading very criminal 
firm of Bombay in this matter, the 
Asian Cables Corporation—which 
has given employment to many 
high-ups’ relations, friends and 
children, to which I will come one 
day next session—will the hon. 
Minister kindly tell u* if ’t is or 1* 
not a fact that 2500 tonnrs of poly** 
thylin were imported at the rate
of Rs. 3.50 per kg.----- landed cost
and sold in the black market at 
Rs. 7 50 per kg. making a profit of 
Rs. 88 lakhs? Will the hon. Minis
ter also tell us the quantities stamp
ed on the reverse of the licence and 
what is the figure according to the 
Customs daily and weekly list, value 
o f utilised licences, value of imports 
made by Union Carbide, another 
competitor? Secondly, in the list of 
the firm’s director, I ate the names 
of Shri Girdharilal, ex-Chaionan, 
Messrs. Asian Cables Corpoartion, 
Shri Popatlal etc. But We do net 
see the name of the real culprit 
who is R. P. Goenka of Duncan 
Bros. Is it because he was so close 
to the ruling party? Why is it that 
the name of R, P< Goenty who te 

so much involved in this’ is not

there? He has managed to keep out 
of it by tampering with documents 
of the C.BX It is i*i the list.

PROF* D. P. CHATTOPADHYA- 
YA: There were charges against 
Asian Cables involving Rs. 80,56,500. 
Two cases have already been filed 
against them in the court. The 
third Charge has also been referred 
to the CB1 and the CBI is in touch 
with the Solicitors General. They 
are discussing the matter between 
themselves. So far as we are con
cerned, we have referred to the CBI 
for investigation and if necessary 
to institute a case against them. 
The name of Mr. Goenka is not 
there simply because Goenkas were 
not the owners of Asian Cables at 
that time. They perhaps owned it 
later. That explains the absence.*’.

Sir, I have referred to the under
mentioned documents and what I have 
found in them, I am narrating here- 
below: —

Report of t1** Industrial Licens
ing Policies Enquiry Commitee 
Appendices Volume II—July, 89,
for the year 1966-67 (H-20) Under 
Goenka*—Item N1"* 5 reads:—“Asian 
Cables Cornn. Ltd.*’

Directors’ report and statement of 
Accounts for the year 67-68 of Asian 
Cable Corpn. Ltd.; Under Directors.

Mr. K. P. Goenka, (father of Sh. 
R. P. Goenka) Chairman, (2) Mr. 
R. P. Goenka. Director (son of Sh. 
K. P. Goenka). In the Directors* re
port and statement of accounts for 
68-69 for the Asian Cable Corpn. the 
same Chairman and director remain
ed. Again directors* report and state
ment of accounts fqr 70— sajpe 
name is seen on the list as Chairman 
and as director. In 1971 Sh. R. P. 
Goenka, son of Shri K. P. Goenka 
becomes tha Chairman of Bboard 
of Directors. Therefore. S/Shri 
K. P. Goenka and R." P. Goenk* 
according to the documents quoted, 
above have been controlling this 
company at least from 1966 and
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r&Bhri Jyotirmoy Boms]
to my information these offences 
took place within the above 
mentioned periods of operation.

On top of this 1 have written that 
they were the owners even before 
106$ according to the reply of Mr. 
Gokhale in which the holdings of 
Mr. K. P. Goenka in Duncan Brothers 
and in another two companies where, 
1 am told, they have some interest 
totals to about 49 per cent There
fore, before they became the absolute 
owners in 1960, they were also own* 
ing the company and they had suffi
cient controlling interest. Therefore, 
they cannot be absolved.

I trust I have been able to give 
sufficient evidence to establish that 
the Minister had misled the House 
and the Government have deliberately 
allowed the actual owners to remain 
outside the punitive action that they 
are proposed to take.

This is a fit case for being sent to 
the Privileges Committee. The ques
tion is that this man whom we all 
know is involved in the poster scan
dal. Mr. R. P. Goenka and Mr. K. P 
Goenka of Balmer Lawrie are one of 
the biggest financiers of the ruling 
party. You remember the posters
scandal___(Interruptions) . Because,
1 am telling you that they have given 
employment to so m&ny Ministers* 
sons and brothers and they have 
gone to the Rashtrapati Bhavan 
also. They have cast their net very 
w id e....

MR. SPEAKER: You should toot
go beyond the scope.

tit m x m m  tttf (<rcrcr): m m  

*rrf̂ r \ m m  yffrr 
f t  wf, S rfira  wrcr i f  q rtff 
jffr trcfte wk »r m * i

MR. SPEAKER; There is not going; 
to be any debate on this. You sent 
me a copy and you read it. You ara 
going out of the scope.

SHRI JYOTIRMOY BOSU: No.
Sir. I am not going at alL

My submission is that when a 
Minister misleads the House, if he 
comes forward suo motu and makes a 
statement, he can do it under Direc
tion 115. If he does not do so and 
if he is detected in the matter that 
he has misled the House, it is a fit 
case to be sent to the Privilege* 
Committee and y°u should do so. If 
you do not do it, we shall consider 
that the Chair is trying to protect 
the ruling party.

MR. SPEAKER: The hon. Member 
should not try to coerce the Chair 
like that. I am not going to be 
coerced.

:(^hfrr)siw$T

»rra% on taM  1 1 s %
OTPf 224 %

i an? q ftm  Wfcr mr »mrar
& *  'n frr
<TW WBT 9TTT WW
wt w  n m r  *rgr

sRsr *rr, trr^ar
3 *  m  ifcfr ft mm

z  % tto v ft
fcw a? ^ irr  «pjfsra ftar fa  w  

wsfm 5f ? r n r ^ t  i anrnsflrtw  
*nft anwrflr «ft, ftrfror *rt <m 
ftr i mftfaTire »t w ra  t o  «rr,
sw % *rc w r -fB  **  W H urrft
ttw ^  ^  ^  ^  ^  wt»r f .

ip  ita  <r* sft&tWH |, st 
tmwuft «m  tpt»  frog  wit » i4«tr4> 
j W V m # ?  *rro «rĝ r 5*  w  Or
w icT i



m m
i,3 S  $  fifpFFR ift ^  f *  $  fat * W

m m  % i

w m t i , •

t o w  ; t  *r **r* 
i* r ifr * ?r< iu t|  i

«f> «rew «nr*Wt : <*n *rrc 
* r «rrfa*r <ft i»rr | i

MR. SPEAKER: these Rule* make 
It virtually a post office. Alter all 
I have to go by the Rules.

vft TOFT fa& ft WWlfcft: %&m 
trr3TT% $r »ror smw ^rr 

w flr  ^irit fafktz* ^ ri ^nrr ^  
$*TFT TOft sftt jt^tt | r̂fapsr 

«TCcfr TOT tftr 3TIWff 35T ffnff <f MiCN
srrcr s W  *r t o  fa? m  ?

*r*3T9? *rjfarc : «mr W t o t  
*?r snmr ?r> %h i

flrft wttffagnc) wnrtoft : m x  3?
$  > r #  *rj, err w r  arrfrww % 
far* ?rra*r % $rm% «rr t o #  ^ i *ft 
wftfW *  *rfr *tpht f  iff srsnrr
<m ?

*tawi : firfr o c  sr^r vt 
a rw  m  w  $ 1

SHRI SHYAMNANDAn  MISHRA 
(Begusarai): X rise on a point of
order. It Is this. This matter has 
been before the House for a long 
time and this has been pursued by 
Members very vigorously. They have 
smelt a serious corruption in the 
matter particularly in league with the 
ruling party. That being so, the ques
tion was put to the bon. Minister. The 
bon. Minister had said that since they
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did not seem to be the owner ot the 
firm, the cases were not insti
tuted against them. Wow it has been 
conclusively proved that they had 
been the owners of the firm. The hon. 
Minister knew it, that they had been 
the owners of the Arm. It is a case 
of wilful misrepresentation. The 
Chair knows that this matter was 

very vigorously pursued by Members 
in this House. And yet the hon. 
Minister tried to misled th$ House 
by saying that they were not owners 
of the firm. The hem. Member
Mr. Jyotirmoy Bosu has conclusively 
proved that they have been owners of 
the firm. So the Minister had misled 
the House.

H^Wf 'R̂ fhPT : fo r fro r  m $ *  

^ rr$ ^ % T r$ £ $  i o t s r a r *
?ft i %tn ^  wtft igm

’forarr % t| 11

SHRI SHYAMNANDAN MISHRA: 
We will hear him, but the Chair is 
presumed to have heard him earlier. 
That is to say, you must have seen 
and gone through that statement...

MR. SPEAKER; I am giving chance 
under Rule 115. I have got to listen 
to the Minister. How can it be that 
I can’t listen to the Minister? I 
have to listen to the other side and 
this is provided in the rules. He has 
a right to reply.

PROF. CHATTOPADHYAYA
THE MINISTER OP COMMERCE 

(PROP. D. P. CHATTOPADHYAYA): 
Sir, I have carefully heard the state
ment made by Hon’ble Member, Shri 
Jyotirmoy Bosu. The factual position 
is as follow:

There are three cases pertaining to 
the misuse of imported raw materials 
by Messrs. Asian Cables. These three 
cases are:

(i) Misuse of copper where licen
ces were obtained during tihe period 
November 1902 to October 1954, and 
the offence was committed during
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{Prof. D. P. Chattopadhyaya]
%  pirio^jfprftj^es to.|tf*reh 1966 
Wh$» th  ̂ manĵ gement of the firm 
w** in , Tbsinds of the Kotak 
Group wad Goenkas were not on 
the Bourd of birectors.

(ti) MiiUjse of aluminium whpre 
licences w6re obtained during the 
period JfanUary 1962 to April 1963 
and the offence was committed 
during the period February 1964 to 
January 1965, when again the man
agement was in the hands of Kotak 
Group and Goenkas were not on 
the Board of Directors In fact the 
last resolution of 14th March, 1966, 
regularising the sale of aluminium

* wag passed when the Kotaks were 
on the management of the Arm

(ui) Misuse of low density poly- 
thelene ponder where licences were 
obtained m 1967 and the imports 
and misuse were made thereafter

The tnanagement of Asian Cables 
passed hands from the Kotak Group to 
Hie Duncan Brothers in April 1986, 
and therefore Goenkas, including Shri 
R P Goenka, were on the Board of 
Directors of Asian Cables in respect 
of the period during which the mis
use of 1°W density polythelene powder 
was made.

There seems to be some confusion 
in the reply to the supplementary 
from Shri Jyotirmoy Bosu, where I 
had said that the name of Shn Goenka 
is not there because Goenkas were 
not the owners of Asian Cables at 
that time When I said this, I was

* referring to the role, of Goenkas m 
respect of the aluminium and copper 
transactions, on which complaints had 
been filed.

In fact, in reply to the Starred 
Question No 591 on 21st December, 
1973 at SI No. 9 of the statement en
closed with the answer, I had re
ferred to the names of the Directors 
of the Asian Cables Corporation,

, ’'in rOpiet ’kale ot
imported aluminium in cpntravttMtpn

r a n K w r * ;
the Supplement**!*# o f Shri ’Jydfeir- 
moy Bosu in the following words:

“Tftiere were charges against Asian 
Cables involving ~Rg. 80,56,300. 
Two cases have already been filed 
agamat them in the Court. The 
third charge has also been referred 
to the C& and the CBI is in touch 
witlh the Solicitor General. They 
are discussiijg the matter between 
themselves ISo far as we are con
cerned, we have referred to the 
CBI for investigation and if neces
sary to institute a case against 
them The name of Mr Goenka is 
not there Simply because Goenkas 
were not the owners of Asian Cab
les at that time They perhaps 
owned it later That explains the 
absence of the name of Mr 
Goenka”

It will, therefore, by very clear 
that I wap referring both m reply to 
the orgmal question and in reply to 
tfie Supplementaries to the role of 
the Goenkas in respect of alummrmum 
and copper transactions In so far as 
the supplementary of Shri Jyotirmoy 
Bosu related to the low density poly
thelene powder, the misuse does re
late to the period when the manage
ment was m the hands of the Goenkas 
and Shri R P Goenka wag on the 
Board of Directors I might also irtn- 
tion here that m continuation of 1he 
supplementaries relating to the same 
Starred Question I had stated*

“I only said that these names of 
the accused are there. I was not 
aware of the dates from which Mr 
Goenka took over. I said only 
that/*

Therefore, Sir, as I have explained, 
it is not correct to aay that X have 
misled this House. Ais regards puni
tive action in respect of copper and 
aluminium cases, complaints ijave 
already been filed in the Court of



Law. hi respect of the low density 
polythelene moulding powder case,

Jfee c m  it to fM M w  of
Mm Ministry eft Law, and we *re 
awaiting the advice of the C8I. No 
final decision has been token in re
gard to the alleged misuse of polythe- 

tiene moulding powder and the in
volvement of Shri R. P. Goenka in 

(’the alleged misuse. I can assure this 
House that it is not at all our inten
tion to protect of shield firnis or 
individuals found responsible for vio
lating the law of the land, nor have I 
the slightest intention to mislead this 
august House in any way whatsoever.

m m  fw qvft w nifcft : w s*m

*PTT SHFff W*f$ j f  |  ? WT

<m w  g r a f t s  wt ^  srt 

*rterlr %
$ 1

SHRI H. M. PATEL (Dhandhuka): 
He makes it very clear that in the 
supplemcntaries quoted there were 
three charges. He said that the first 
two charges related to copper and 
aluminium in respect ol which Messrs. 
Goenka were not the directors at that 
time. But the third charge was re
ferred to the CBI. That is mentioned 
in the reply. In the sentence that 
follows, that is, in the sentence sub
sequent to the one where he says that 
the third charge was referred to the 
CBI, he goes on to say that the 
Goenkas were not directors *t that 
time. That is the point. The signi
ficant point is what follows which 
sentence. I may quote for you the 
exact sentence, which is as follows:

‘The third charge has also been 
referred to the CBI and the CBI 
is in touch with the Solicitor- 
General. They are discussing ihe 
matter between themselves. So far 
as we at# concerned, we have re
ferred to the CBI for investigation 
and if necessary to institute a case

tM>5* «- W*4*r 9 im *G W A
, s ffiectkm  1X5

7, i m  iSAKA) S& Under
Direction 115 3P&

again# them, th e ’ name of Mr.
Goenka is not there simply because
Goenkas were not the owners of
Asian Cables at that time/’.

* f . T •
The sequence makes it quite clear 

that at the time the third charge was 
referred,—and the thltfd tihafrge jpas 
with regard to polythelene—the name 
of Mr. Goenka was not there. Then, 
further, he has said They perhaps 
owned it later*. What is it which made 
him say that they petti aps owned it 
later, that is, later then the date in 
respect of which th£, .third charge was 
involved. It may be that there was a 
certain misunderstanding, and the 
Minister may have been confused at 
that time. But I think that there 
ought to be a fair admission.

MR. SPEAKER: I shall look into
it very closely. I shall see both the 
statements, and let me be clear about- 
it.

SHRI SHYAMNANDAN MISHRA:
I would make just one submission. As 
has been pointed out by the hon
Member Shri H. M. Patel, Government 
did not refer the name of the two 
Goenkas in the third case. It also
seems from the statement made by 
the hon. Minister that the Govern
ment did not refer to the CBI for in
vestigation the case against Mr.
Goenka. That being so, it is a deli
berate attempt at not only not referr
ing the case to the CBI but also at 
misleading the House about the
matter. There is a double attempt on 
the part of Government in not referr
ing the case for investigation against 
Mr. Goenka and in not informing the 
House that they happened to be the 
owners of the firm at that time. There 
is a double • attempt....

MR. SPEAKER: i shall look into 
the -previous statement and also this 
statement. I cannot give any off hand 
ruling.

SHRI JYOTIRMOY BOSU: I want 
to draw your attention to one thing.

ME. 8FSA&KR: There can be no 
debate on this now.
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SHRI JYOTIRMOY BOSU: Kindly 

fee what my question was. It was 
"With regard to a leading.. . .

for a  fc£rr*ft sw *

t o  #  vftfcrr i

MR. SPEAKER: I have to see both 
the statements, the previous one as 
Well as this.

W W W  f*W : ITT
% *hfirw ift P^R^hfnr
% ftn? si# »fk  5*r s M  % *?r
$  i

SHRI JYOTIRMOY BOSU: I would 
just draw your attention to one very 
pertinent thing. I had asked:

“Will the hon. Minister kindly tell 
us if it is or it is not a fact that 
2500 tonnea of polythelene were im
ported at the rate of Rs. 3.50 per 
k.g. (landed cost) and sold out on 
the blackmarket at Rs. 7.50 per 
k.g.?”

I have made a very specific charge, 
but in reply he says ‘No’ and he gets 
away, because he belongs to the rul
ing party. A privilege motion ag
ainst me wag admitted in half an 
hour, and you, Sir, were pleased to 
admit it within a half an hour be
cause it was Jyotirmoy Bosu. From 
this, one will know who is running 
the Parliament, this ruling party and 
your good self..........

MR. SPEAKER: It is not a question 
Of privilege.

SHRI JYOTIRMOY BOSU: It is a 
question of privilege.

SHRI SHYAMNANDAN MISHRA: 
It is a clear case of breach of privi
lege.

SHRI SAMAR MUKERJEE 
(Howrah): He is the chairman of the 
Indian Jute Mills Association and

money has been given by ***"» far ths 
tIP elections.

SHRI SHYAMHANDAJf MISHRA: 
The offence of privilege ia con* 
pounded by the element of corrup
tion involved.

SHRI JYOTIRMOY BOSU: 1 would 
say that Shri R. P. Goenka stays 
with Shri Uma Shankar Dikshit who 
collects funds for the party. And you 
are the presiding officer of Lok 
Sabha and you are making a mince
meat for yourself. It is a clear case 
of breach of privilege.

MR. SPEAKER: If he thinks that 
he can do like this, it is very unfor
tunate

m x  (w to )  : wwrcr

OTflr t o  vt $  f  f*mr *rr *  t o  
apf rfzfiw ifrfbr §*,
tot v r w ft  ^  tfrraft 
vsqw r W I

MR. SPEAKER: Matter under 377— 
Shri Ramavatar Shastn.

4ft sNrt vrm  F*r$ : ifcfr TO *1# 
t  fa irntvf *

» m  %^rm % at 4 tfir to w

MR. SPEAKER: I will have to
satisfy myself.

SHRI PRIYA RANJAN DAS 
MUNSI (Calcutta South): Mr. Bosu 
said that one of the Minister. . . .

MR. SPEAKER: No, no. I am not 
allowing it; I am now passing on to 
the next item. Shri Ramavatar 
Shastri. May I request all of you 
to sit down?

SHRI JYOTIRMOY BASU: I want 
to make a submission.
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MR. SPEAKER: You have made 
the submission already. The «late. 
merits are belor* me. X will have 
to go through them. X will do so.
( cannot give a ruling offhand at once.

SHRI JYOTlHMOT BOSU: What
was my supplementary? It was about 
a chemical powder. The charge wa» 
very clear that its landed cost was 
Its. 3.50 and it was sold in the black 
market at Rs. 7.50. The Minister 
talks about copper and aluminium. 
Are we jackasses sitting here?

MR. SPEAKER; Please sit down. 
There is no question of blackmarket 
or anything. The question is whether 
the Minister, knowing certain facts, 
superessed them. I will have to see.
I will see that.

SHRI JYOTIRMOY BOSU: You
had my statement. You had the 
reply from the Minister, You had 
these before you for a considerable 
length of time. I brought this motion 
in December, if I remember aright. 
24th December. You cannot take the 
edge of the issue like this. You had 
my statement. You had the Minis
ter’s statement. You had them for 
a long time.

MR. SPEAKER: There is no ques
tion of long time. It has come today.

SHRI JYOTIRMOY BOSU: What
has come today? — All right.

west fajrft a w
net i t  « m t  fspfcr £  wfr 
ft? u s  fferr | 224

*FT ITFTSTT £ I 

m m  unffon : fff *T3*r 
| fa  ^  

yrefrre | 115 11
for |

fRTCT fwfftfy WTSPPfcft : fWT
w f j r  frt fw w r

wt yretg fiwr wt» at y r r i f  fitfWm 
*(r | ?

ift | fasrtft t o s  4  v w ft
i # % «ft gtpw ro % 

wt* $  n m r  zmr «rr tit
. ». g». . **- ----------- *1 >> «s s ■>.wPT $ emTOTwT tjflT

| ?rt fsrft%3r *n* m w r | »

artwc ( ? m r )  : t o w  
instor, 1 1 5  vt m  im f t fr o r  tit 
shtw r % faq tott *rr$r f , 
^  | i *rr# i i s  *rt wtt anr

fa n  tftx fa fr o r  t o w
forc i

^  ?ft ^ tt srrfvaFT 
#mr vtot Tt*rr i

Trrornc TOat i

12.29 lira. j

MATTER, UNDER RULE 377

Alleged non-availability or wheat 
at Ration Shops of Patna and 

Danapu* (Bihaa)

«ft w iw n  wmft (<j3^r) :
«itm ,  farfavqC T rfcftftrjr

w w f  sunyc %
w rxfrjfi

^ fr  |  i q ^ r  i s  for «f «rr

1300 mw ftwr amrr w t
i s f t s r ! f 4 5 o » n T * t f t> t r « m T t ^ k
WflfrfJWtTT
T W ft 11  unr *TNt u»*rtf t  <nrt

%1T?
*6wr w nr fiw w  ̂  441^
•st % n n  %

1885 iSAKA) St. Under 2io
Direction 115
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p ft TimWmT fflfVtj
m *£m  w ft \ xt % **dW

Tfan VK  *Y*5f *ft aV4^rt,
(mfa *i*rr- *» $ w fr  *
«ronr»f *ftc - w  «r

sfrff fa*  s *  * i m ^ r r ^  
iM fit  f M  ift fw w ^ p r ft^ R T T  
t  1 *r p̂t t o  *st g 4  qfa 
Nwt ^  qrc w
tfg*nflff*m *reTiwt»r^rT|t irtaT 
If V*, TOTT $ faT % «FT ^  f  ^FT 
^3r fjff firatfr | 1 farfr t  im  
$?>it ai^nwr qftM  i

w r a  sft, *w fteft ^ t in ^ i f f h c  
fa$rc $r ?ft ffc ft srgcr ssttst w ijft  sffffr 
| sftr $twr % «rj, vm , zrsm  fnrr 
*r gr wiwr *rafrr $ 1  srt *pr 
*m % *rf «Pt »w w t ^1 ?rt vtth9pr 
ffaT, f^T T  ^rTVR *fr 3JX3K STPT $T 
B*TR ijtftv̂ rr *T T f l iW  WK ®̂Pt 
t  fa fRT* ^  it fJT̂ T ’SHCW fc, «HR
20,000 z% *rg ^  t  fa sr^ r | ^ r % 
apir t^7 t o t  &i srf̂ r 1 * 5

*TN *?T *!#, ^  *. TOTR ^  
sprtffr 1 w t  *rr

PT OT *T ? $  f̂T^T %, wft 5ft 
*foj;s |f fa £t*ft % t r  re*T% 
nwffrft % ?r«rT fa?rn: % ^  ftnrt 
% 3r̂ t <fi*rer mft n f | *rf n 
%*rtr*r, ?
ffk  ^mr t ft  3r ift% *t f o m  
if t t f t f  *rg»rrfa«fofl'$fr 1 

tft $*r *r$t 3sm *ftr

*n* t*r % w srt *t «̂RCT?f $m  \ 
’spwftrir w  *p| ftr f^ R  qCT «i?t 
arar % M  «rrr w r | ?
*rtft sftfir 1

ME. SPEAKER: Order, please.

« * ' 4\.
wH ii>m t*rn  % 

*1F|rî f  ffir Jrtfr w « r ^  1 ^  « r  
wt^tt »w #w fir if i

«ft f ’ftfN * w  {^T^/rnr^wT) : 
■»fipw «n w  % i?w pr % n t  S nrr^ 
'•A tw iftift, T O W fin g m ?

MR. SPEAKER: 1 had Allowed a 
Calling Attention on it for tomorrow, 
but I am told because of the budget 
which is coming, lor adjustment of 
time, it will have to go for some 
other date. I had allowed it yester
day. If the statement does not come 
I am going to allow it; it will have 
to come.

*ft «rtf?wr * 3  * qrffcnr srro % 
jftwra % 3rr̂  % tr̂ r stsite % ir s h
*  «rr CTrarar *  1

w*w*f£ta«r; ?*• ^ r
«rr t o  %i 1

SHRI JYOTIRMOY BOSU; No, Sir 
You had told the Government to 
appiise this House of the actual facts.

MR. SPEAKER: Anyway, he has to 
come with that

SHRI JYOTIRMOY BOSU* When’

MR. SPEAKER: I shall enquire in
to that.

SHRi JYOTIRMOY BOSU: Thank 
you.

SHRI S. M. BANERJEE (Kanpur): 
Sir, Since Mr. Shinde is here, let 
him make a statement on the situa
tion in regard to the employees of 
the Food Corporation of India.

MR. SPEAKER: If I allow you, 
then others may also have to be 
allowed. I have already aUowed one 
under rule 377. I am not allowing it 
You cannot raise such things without 
my permission.

Now, Shri Mavalaokar.
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* MOTION* O r'TtttN K S ON THE 

PRESIDENT’S  ADDRESS—-contd.
MR. SPEAKER:' Ur. Mavalankar. 

You ha^e token enough of time al
ready; almost doubly the time that 
was* allowed. Kindly finish your 
speech in two or'three minutes.

SHKI P. G. MAVALANKAR 
(Ahmedabad): Mr. Speaker, Sir, the 
Fj esident’s Address, as 1 was saying 
yesterday, was inadequate in terois 
of what is happening in Ahmedabad 
and Gujarat in general. Enough of 
deception, destruction, death and dis- 
ruption have already taken place and 
the people of Ahmedabad and Gujar?t 
are n0 longer willing and ready to 
bear lurther damage to their lives and 
property.

Sir, throughout the last two months 
and odd days, the people of Ahmeda
bad and Guiarat have seen and ex
perienced the atrocities of the police 
and other personnel to such an ex
tent that more than 60 lives of in
nocent and young people have already 
been lost. I lake this opportunity to 
pay my humble tribute to all those 
young students and fine boys. Some 
of them were very promising. They 
lost their lives while they were fight
ing against corruption, and they want
ed more food which was their legi
timate right. I have a photo here, and 
with your permission I shall lay it on 
the Table of the House along with the 
statement of the father of the deceas
ed. It is a photograph of a young boy 
of 21 years and he was shamelessly 
and mercilessly crushed under the 
police van. It happened on 7-2-74. 
He Was offering ftafoagraha. His name 
was Bajtoder Vyas and wjtity he was 
underneath the police van, the police 
inspector said:

«rrtfV iTTTSTSft fTOt l”
And the wheels of the police van 

overran the young student and he 
died on the spot. This young man 
died leaving behind an innocent young

Widow of 19 years oi awe. I want to 
I^y* all this oh the Table ox the House.

MB, You can mention
this in your speech.

SHRI P. G. MAVALANKAR: On 
tfe 27th of last month, another hoy 
was killed, a boy of 17 years. Here 
is his photo; look at it, Mr. Speaker, 
Sir* No one, I am sure, will go with
out ttiedding tears Wfeen he sees th's 
lovely yduthful face. He too was shot 
and killed, and not during the curfew 
hours. I also want to place the photo 
fraph Of that boy and the statement of 
that boy's father on the Table of the 
House, with your permission. I de
mand a judicial enquiry into all fir
inĝ  and other police atrocities that 
have taken place in Ahmedabad and 
in so many other places in Gujfarat.
1 also demand that independent 
tribunal of judicial people, capable 
people should be set up to Ko into 
all charges of corruption levelled 
against people belonging to the rul 
ing party in Gujarat, because corrup
tion and other evils have played such 
an havoc on our people there. The 
demand for the dissolution of the 
suspended Gujarat Legislative Assem 
bly is universal and genuine. It is 
not only from urban and semi-urbar 
areas that this demand has come it is» 
coming from all corners of Gujarat 
We demand a fresh Doll because w< 
believe, rightly X say, in going bad 
to the people where we have come an® 
from whom we derive our legitimacy 
and authority. People are sovereign 
in a democracy. We want to give 
them an opportunity to throw out the 
corrupt people who have lost credi
bility so that * a new set-up of honest, 
clean and dedicated people can be 
returned. The animated suspension 
of the State Assembly is constitution
ally not valid and certainly it is mo
rally untenable.

The Prime Minister, I am sdrry to 
say, has been saying during her elec
tioneering and poll campaigns In U.P. 
and Orissa that the movement in 
Gujarat was financed by rich people.

♦The Speaker not having subsequently accorded the necessary per
mission the papers were not treated as laid on the Table.
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i  laugh at it. It is a travesty of the 
.situation, it is the suffering people 
who are agitating. This type of state
ment by the Prime Minister adds 
insult to injury. Did not Gandhiji, 
Pandit Nehru and Sardar Vailsbhbhai 
Patel get the support and money ol 
•rich people were fighting for freedom, 
But in, this present India’s case, even 
without the support of rich people, 
(they are fighting in Gujarat It is a 
spontaneous Qght. Rich persons are 
,not financing it. The Centre is utterly 
(uninformed and misinformed and some- 
-times only partially informed about *he 
happenings in Ahmedabad ana Gujarat, 
The youth, the teachers and the 
intelligentsia ate all supporting this 
movement I want to mention here 
one aspect of the situation. I want 
to pay a tribute to the Mazdur Maha- 
jan of Ahmedabad. The Ahmedabad 
Textile Association, the Mazdur Maha- 
jan as it is called, was founded by 
<*andhiji and it gave a call- I we do 
•not subscribe to the corruption of 
4he Government of Chimanbai Patel, 
we are opposed to it. but we do not 
want to add fuel to fire let the poor 
'lose wages and suffer and therefore 
we shall keep the mills going. May 
I say that it is only in Ahmedabad 
■that this kind of thing can happen.

The Minister of Home Affairs has 
•no time to go to Gularat during this 
•period of more than two months. He 
•had all the time to go to U.P. and 
other places. He sent Shri K. c. Pant, 
-the Minister of Irrigation ana Power 
-to Ahmedabad. Then came Mr. 
Gokhale. He did the magic apparent
ly and the President’s rule came. I 
want to ask the Centre whether they 
wfll continue to adopt this attitude 
of indifference towards Gujarat, 
an attitude which is worse than 
a step-motherly attitude, we have 
been watching it for years. In the 
case of Narmada waters also the same 
thing is happening. There is no jus
tice or fairplay When Shri P. A. 
Ahmed gave us appointment in Delhi 
earlier in the month, he kept me wait
ing for 45 minutes. I had to leave with
out meeting him. If this is the

treatment given to a Member of 
Parliament elected from Ahmedabad,
I do not know what will be the treat
ment that w*U be given to others A 
majority of the Congress MLAs are 
interested only in continuing in office 
when rotten rice and other foodgrains 
are being supplied to the people, a 
sample of which I have with me here.

Therefore, I would conclude by 
saying; do not take us for granted. 
I want to give a warning that what 
has happened in Gujarat is a tre* 
mendous lesson for the whole coun
try. Corruption is not going to be 
tolerated, not only by the people of 
Gujarat but also by the people of 
India. This Demon of corruption must 
be demolished. I sav: Centre, Be
ware! corrupt Governments must go 
the real question is: who should
prevail—the people or the political 
party which should prevail—demo
cracy or Congress? Let the will of 
the people prevail and let no further 
damage be done to Gujarat because 
bv doing damage to Gujarat you will 
be doing damage to the whole of the 
country.

With these words, I appeal m all 
earnestness to the Prime Minister 
and the Government to act more 
effectively, realistically and in time 
so that much more damage and much 
more avoidable violence can be avoid
ed.

MR. SPEAKER: Hon. Member*
should stick to the time allotted to 
them. The hon. Member took a lot 
of time yesterday also and he went 
on speaking today. I would request 
hon. Members to stick to the time 
limit so that more hon. Members can 
be accommodated

SHRI NIMBjALKAR (Kolhapur): 
Mr. Speaker. I rise to support the 
Motion of Thanks to the President 
for his Address. But I cannot help 
feeling that In his Address the Presi
dent might have also mentioned in 
a more graflc manner the feeling of 
the poor people of our country who 
are facing difficulties. I feel that 
unless we do it at such times the 
poor might well feel that we do not 
know what is happening to them and



how they feel, their frustration and 
their feeiing of helplessness.

The poor man today is in «  strange 
position in our country. He sees an
other person owning a particular ob
ject, which say costs Rs. 100 or 
Rs. 200. The poor man says: I would 
also like to have that object. He de
cides that he must get a job. he must 
save money and then he can buy 
that object. What happens? While 
he is trying to get a job he finds that 
unless he has a grandfather as a 
Governor or a member of the Central 
Cabinet he has no chance of getting 
a job. If by some chance he does 
get a job, he starts saving money 
in order to buy that object By the 
time he has put the first savings aside, 
what happens is that the prices have 
shot up so much that the same object 
goes completely beyond his dreams. 
Yet, the other person who was own
ing that object before, even though 
the cost of that object has gone up by 
5, 6 or 30 time, he can still afford to 
buy that object.

The poor man asks hinisell- why is 
it that this objcct is always running 
away with the prices, running away 
from him, but there are others who 
can always buy it, whatever its cost? 
This is the frustration which comes 
into him and he asks “how is this 
possible’ ” This is the feeling before 
the people today. While some peo
ple can afford anything at any time 
at any cost, the poor man has no hope 
of ever achieving that even in his 
dreams.

Sir, you might have notice tfiat 
when the prices of petrol went up, 
for about 15 days in Bombay, you 
found that the traffic was not as dense 
as it usually used to be. But after 
15 days, as if there was no price hike 
in petrol at all, the traffic become 
again denso in Bombay. One asks: 
How is it that however much prices 
rise through taxes or, any other rea
son, however much prices shoot up, 
there are certain people in our coun
try who can always afford, whatever 
the cost it may be, to live their usual 
lives? What does then a poor man 
do in such a situation? Even if he
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works hard and has a job, he can
not reach his dream. Therefore, he 
ultimately looks to the Government.

What is the situation? When he 
looks to the Government, he is not 
quite sure and he finds the Govern
ment faced with problems. What is 
even wrose in the country today and 
which augments the dilemma and 
frustration, of the poor people is, 
whereas they see that the Congress 
party has come into difficulties, they 
also see that the Opposition parties 
are able to do even less. Where is 
then the poor man to turn to? This 
is a dilemma before the people to
day This dilemma has to be faced 
many times more severely by them 
than what we can imagine. That is 
why it is time we start thinking in 
terms of taking drastic steps in Help
ing the poor people to come out of 
this dilemma and out of the difficul
ties they are facing. The reason why 
I say it in this manner is because I 
want the poor people to think that 
there are people in this House who 
know the frustrations they are fac
ing, who feel the frustration they are 
facing and who are concerned and 
who want to remove their frustrations 
as early as possible.

Where then do we go from this 
point? I would like to say that we 
will have to take some drastic steps 
I want to suggest 10 things which 
the Government should do immedia
tely. They may sound very drastic 
and very revolutionary, but, I am 
afraid, there is no short cut to pro-* 
gress. There is no short cut in reach
ing a final goal. Firstly, I would like 
the Prime Minister to scrap the Plan
ning Ministry. Secondly, in place of 
the Planning Ministry, there should 
be a Minister of Economics with alt 
the economic Ministries under him, 
including Finance. Then, the powers 
of the present Planning Commission 
should be reduced. It should be 
merely a body of experts and these* 
experts should be as an advisory 
body to the Minister of Economics.

Even though Mr. Nehru was proud 
in saying that ours was the first de-

PHALGUNA 7, 1895 (SAKA)
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mocratfc country to go in for Fire, 
Year Plans, the fact is "that our ex
perience h^s shown us that a de
mocratic country, it is not posible to 
function with Five Year Plans. It 
there ware other democratic countries 
before us who did not take to these 
Five Year Plans, it is because they 
realised that m a democratic system, 
this planning system does not func
tion. We have acted like children in 
this and we had to be burnt in ordei 
to understand that fire burns.

There can be only one Plan for our 
country in the present situation and 
that is a Plan of plenty through full 
-employment. When we really are 
senous about the question ganbi 
hatao, then surely it should occur to 
us that we should be able to give our 
people at least two meals a dqgr. 
leave alone clothes, leave alone shel
ter. Let us be able to give our peo
ple at least two meals a day. I do 
not think that is asking too much.

ffhat does that amount to in eco
nomic language? It means that the 
purchasing capacity of every indivi
dual in this country must be at least 
so much that he can buy two meals 
a day.

We can do that only by ensuring 
full employment. So we must go 
in the direction of giving full em
ployment today. This i» only pos
sible if we realise certain provisos 
and one is that this country must go 
in for massive production of such ar
ticles as are exportable and are also 
labour intensive—not only skilled 
labour but ala© unskilled labour inten
sive—as, for example, textiles, lea
ther industries, ceramics and forest- 
based industries,

Coming to our procurement pro 
gramme, the difficulty that we are 
having is this. Some say that 
•should give more, mqney for wheat or 
grain, whatever we purchase; and 

the others say that we cannot give

them toq much o^rwri** ure wi# 
have to pu^jup the cost in the ration 
shops Tlhe fact is that, if you ex
pect! mm the farnfttfcs grains at parti
cular prices then it it your duty sure
ly to give the farmers inputs also at 
definite prices commensurate with 
the prices at which you are asking 
them to sen the grains to you. This 
means that the Government must 
give inputs to the farmers at reason- , 
able prices if they expect the grains 
back for themselves for procurement 
at reasonable prices. I would, there
for, say that, even if that means giv
ing heavy subsidies, you must give 
the farmers fertilisers, power and 
water at definite prices over a definite 
number of years. This policy must 
be followed if you want to bring 
down the prices or stabilise the pri
ces of foodgrains In our country 
stabilising prices means in fact sta
bilising the prices of foodgrains. This 
is the only way I can see at present 
to stabilise the prices of foodgrains 
in this country Only then can you 
think m terms for instance, of freez
ing wages, or m terms of disallowing 
strikes for a certain number of years. 
People will be prepared to respond to 
you if you give them foodgrains at 
definite costs. Therefore, you lhave 
to work out a system by whcih you 
give them foodgrains at definite pri
ces. And this is the system which 1 
have suggested which, I think, is fea
sible.

I think, it is high time that we tal
ked in terms not only of taking some 
steps against black money but of de- 
afetojftng blaek money, tfhis is possi
ble only through demonetisation and 
speedy monetary reforms It will be 
too much if I were to go into that 
now, at this time, because to explain 
the whole system of monetary reforms 
would take me a long time.

Then I come to the next point We 
must reform education. It must be 
reformed immediately and Put into 
practice. I am very glad, Shri Suibra- 
maniam is here, t once went to his 
house and suggested how education'
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could, be reformed in this country. 
He said that I had explained a modem 
system of education, I request him 
to take it up some time—modernise 
education In our country* Even stu
dents thews elves in Bombay and Cal
cutta have come up with plans where 
they want education to be moderni
sed. It is a great thing that in our 
country we have students who are 
themselves telling us what kind of 
education they want. They have 
made very sensible suggestions and I 
would like the Government to consi
der those suggestions seriously.

*Kien I would say this that, if any 
person in this country wants to put 
up a factory and with the aid of the 
output of that factory he is able to 
earn his imports Uhrough exports, 
then no hurdle should be put on his 
way in putting up the factory. If not 
anything else, surely this creates 
work for people. Tlhis is very impor
tant. It is without any cost to the 
Government as such. In fact, it is 
a help to the entire country.

Then, Sir, as the last thing I would 
say: take the decisions that are pend
ing. You have kept too many deci
sions to-day pending. These deci
sions should have been taken a long 
time ago. Please take them imme
diately. For instance, the border issue 
between MaJharashtra and Karnataka. 
This has been pending for too long. 
Recently, we have hard and seen atro
cities against the Marathi-speaking 
people. We have had to face so many 
things in Belgaum which had their 
repercussions in other parts of the 
country also. I want to say that if 
people like Nixon and Mao can come 
together and solve their problems, if 
the Russians and the Americans can 
come together and solve their proble
ms, I do not see how our border pro
blems cannot be solved. Immediate
ly some decision should be taken by 
the Prime Minister on thi# question 
and justice given to the people. Aifter 
all, when you talk of socialism, one 
•of the biggest parts of socialism is 
justice. You must give justice to the

people. Jbettu4 delayed -is juettee 
denied. Justice is something which 
should be given to tine people quifck- 
ly ...

MR. SPEAKEfU The bon, Minuter* 
time is up. He would have heard 
the bell. It is not a hobby for me 
to ring the bell. It is just for invit
ing your attention.

SHRI NIMBALKAR; I am conclud
ing.

I want to put certain figures before 
the House. I am glad Mr. Stephen 
is here. They say that we are treat
ing South Indians very badly in Bom
bay and that the Shiva Sena is doing 
it and our Maharashtra Government 
is doing nothing about it. I want to 
place some figures before the House,

As far as Kannada-speaking peo
ple are concerned, in 1951 there were 
only 52,000 Kannadigaa in Bombay. 
Now, in 1971, their population has 
gone up to 185,000. The Tamtl-apeate- 
ing population has increased from*

59.000 in 1951 to 160,000 in M71. 
Telgu-speaking population has increa
sed from 78,000 in 1951 to 130,000 in 
1971, Malayalam—from 32,000 in 1951 
to 130,000 in 1971. Tulu—their po
pulation has increased from 9,000 to
10.000 in 1961 and the figure of 1971 
is not available. With regard to the 
number of primary schools—Kannada, 
from 45 it has gone upto 58 in a pe
riod of* ten years from 1961 to 1971. 
In the same period the primary 
schools for Tamil-speaking children 
has gone up from 39 to 45, Telugu— 
from 14 to 34 and Malayalam from 0 
it has gone up to 10.

So, what I am trying to say is that 
they should not have a wrong impres
sion that Maharashtra is doing noth
ing. Actually, Mr. Stephen, if you 
really think of the good of your peo
ple, then you should do something 
for the development of Bombay and 
trv to get rid of the slums in Bombay. 
This is what you have to do —

SHRI C. H. MOHAMMED KOYA 
(Manjeri): Did not the South Indiana
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contribute to the development of 
Bomfcay?

SHRI NIMBALKAR: Of course, we 
are not denying it. We are not say
ing that they have to be kicked out, 
not in the least. What I am saying is: 
You should not criticise indiscremi- 
nateJy, for then we could also criticise 
you, for instance why d0 you not 
look after your people in your own 
State? Then they will not have to 
come to Bombay. All impression has 
been caused by your attitude that the 
Kerala people are doing nothing but 
running either to Bombay or runn
ing nuns to the Vatican or running 
maids to gulf area.. . .

SHRI C. H. MOHAMMED KOYA: 
Is Maharashtra an independent State? 
Is it not a part of India?

SHRI NIMBALKAR: You Should 
create more scope for employment in 
your own State. If that is done, these 
things will not happen. See now you 
don’t like being criticised either!

SHRI C. M. STEPHEN (Muvattu- 
puzha): We have no case that the Ma
harashtra Government is against us.

SHRI INDRAJIT GUPTA (Alipore): 
They should not say things which 
will objectively help the Shiva Sena.

MR SPEAKER: I have not been 
able to follow such things. Let him 
go for lunch and think over it.

We now adjourn for lunch and re
assemble at 2 p>m.
IS hrs
The Lok Sabha adjourned for Lunch 

till Fourteen of the Clock

(The Lok Sabha re-assembled after 
Lunch at five minutes past Fourteen 
of the Clock).

[Mr. Deputy-S*sak«b in the Chair]
MOTION OF THANKS ON THE PRE
SIDENTS ADDRESS

m | fo ra * : (artoT) «rwrer 
■TOW Wf H K  TO

f  I i tarn*
* w w  tfwsft sm  .
MR. DEPUTY-SPEAKER: If it is »  

point of order, let me hear him.

m x  v m  
q m i m t t  m 1

«ft t

%rr m  src* | 1

w m  srrr
TOT ’pTTRT % SITOR |
fan* sfsr*rrc | * *rr*

apt STP̂ f f t  m  |  1 m *  sro  
ott tft srreft t  fa trt % 1 6

%. . . (MWRSf) .
*nrv5TT | «rtr ^ ft % ^ r r  *rnr q?t

t  » ^  r̂r*r?=rT nsp
w  ^ t  | 1

MR. DEPUTY-SPEAKER: It is im
portant. But, what is the point of 
order? This thing you can mention 
m the speech on the President’s Ad
dress.

m  tsm ft. A  eft arta §t T$r 
$ 1 sft <rtor | i 
% 1 a rror
SPT SOFT | I

MR. DEPUTY-SPEAKER: I have 
allowed you to raise a point of order. 
But, only the point of order and not 
to make a speech.

SHRI VASANT SATHE (Akola): 
He first makes a speech and then for
mulates his point of order.

tewfc : wra «pto 3rtt% 

ffa  t  ? m  
3*r ^ t t  1

SHRI K, S. CHAVDA (Patan): You 
were not asking Mr, Sathe to speak*
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MR. JXEPUTY-SPEAKER: Order
please. I am ota my legs, Kindly 
sit dawn. Mr. Limaye, you say you 
want five minutes on a point of order. 
Is that a point or is that a speech I 
would like to know?

*fr for i w r  %
^sritoi % jtto% qr f^r sr^r w r f  

I SPFIT STTO 3TP3T 
i $  sfrwr i 'rarr̂ a:

STFfiTOT V3VT I

SHRI VASANT SATHE*. He Should 
not make a speech, fu&t and then for
mulate his point of order.

sft : %m w r r  jt?t
fwr^tr i
Ztfar I ^  5FTPTr I  I
5? ?N% M  % ‘̂ ’lT I STTCr fasrfad t̂f^nr |

t r  f ir o  srtt i

MR DEPUTY-SPEAKER: How can 
you take five minutes for a point?
It cannot be.

fcrar % am  fnr sm  | i
% f e r  ?

MR. DEPUTY-SPEAKER: All right. 
Let us hear. I have allowed you to 
raise a point of order only and not 
to make speech. You state the facts 
and then raise the point of order. 
The point of order must relate to the 
order in the House.

^  w t o t  f̂tfeer
f m  ^ l*i4̂ K 377 % . . . .

MR. DEFUTY-SPKAKKR; What 
does the rule say? You lhave to give 
jnotice for that.
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MR. DEPUTY-SPEAKER: Why do 
you want to abuse this opportunity?

farrfr : #  Vtf ^  S»X
w i  1

MR. DEPUTY-SPEAKER: You can- 
not raise a point of order under 377.

*ft *% : 4% 377 %
fm  | * iw r  wnr *fr 

Snr t o  $ ; sfrff smef $ 1

MR. DEPUTY - SPEAKER: If you
have given a notice under 377 and if 
the Speaker has permitted you, you 
can raise it. But, you cannot raise a 
point of order under 377. You only 
raise the point of order.

sft fsTOtT : 3^ |

TOW *T^T, ^  OTT $*T ^ T  
»  srftrercw <re srpr f  i 

XT^rfw % rr|?r % «IPT wpr ^ f% 
p̂TCTcT «Pt WESWf 3FT 35%^ | pr sffr

ffar % m x m  t  ? ^

HT*T*nTT% *faPT «PT HT*T fm r TO $ -
W  fWr 4  w  *r$r ssr Tfr $ i 

OTSWr 16 fl'WFf %
"Mr | . . .

MR. DEPUTY-SPEAKER; What is 
the point of order?

sft
appr i (w rw m ). . .  ^ r ? -

?rr^ «g(r ^
5 ^ t||  i . .  . *

MR. DEPUTY-SPEAKER: What is 
the point of order? He is a senior 
Member and an able parliamentarian. 
He is raising a point of order. What 
is his point of order
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,JdR. DEFUTy-SPEAKSR: All rj*ht, 
there i* no qiiMttqo of aeniority or 
Juniority. I would like to know what
the point of order is which he is try
ing to raise.

«fy : «rrr ft

wm %sm *r tot i

ME. 0EPUTY-SPEAKER: If he does 
not co-operate, I cannot help. Now, 
Shri Shankar Dayal Singh

tit finfc crt«rr5^
irn? srnre vw r i

MR. DEPUTY-SPEAKEJl: He ia
making a speech.

tit W* ? %m
tit wCTt i o ut ^E whe mrnrs
s s m  tot t  wt ^  % «p$t

m £x% ?

m .  DEFUTY^P*^q£R: All light, 
he may raise the point of order.

SHRI VASANT SATHE: He must 
formulate it under rule 376 (3). He 
must specifically state which interpre
tation or enforcement of these rules 
or such articles of the Constitution as 
regulate the business of the House 
he is raising the question afrout. That 
has to be done under rule 376 (3) 
subject to the conditions referred to 
in sub-rules (l) and (2) under which, 
a Member may formulate a point of 
order and then the Speaker or the 
Chair shall decide whether it is a 
point of order or not. He must for
mulate it and say which article of 
the Constiution or which rule is be
fog violated. That is how he must 
bggin. He must not begin with a 
/Speech in the beginning.

cannot make a *peech under the pre
text of a point of order.

: W W W  TPff

ar? % f»r tit iiff siShft i 
w w | — t * n r * ,v  %cf ori f c t i  *  

wrawntr <it T|r *t i
MR. DEPUTY-SPEAKER: Now,

Shri Shankar Dayal Singh.

anvs *ns> ^  m n£r ?

MR. DEPUTY-SFEAKER: I have 
allowed hhn, but he has not stated 
what his pomt of order is.

tit **J foeft : %m ^  
far«  trm  q>pf̂ a: 
fer#  fore ^  i m  3? %?7T r̂ | 

wr^ri^r ^ r r fw  <tt 
w m qrgtfoT 

f t ,« r r a r h i t f d * f w tit
#RR | I W  cTC$ % *ffT ^  
*&rft i

MR. DEPUTY-SSPEAKBR: I shall 
give him exactly one minute to for
mulate his poijit of order. If he can
not do it within that time, I cannot 
help

1 HV fo r t  % A
JTift ^TT I

MR DEPUTY-SPEAKER- Then tt 
cannot be done. Order, please. I am 
not hearing him any more.

: s parer * $ m ,.

MS. DEFUTY-SFBAKER: I know MR. DEFUTY-SPEAKER: Order,
all Aft that 1 want Mr. Umaye please. Let Shri JShmtar 9«ra| ®n^» 
to do is to mention wtat ib* {mint ot continue hi* »pe*di. ft t »  Artf J »t 
«d er  -which he wants to raiae'l*. He speak. I letawody B»e,
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,«#> «*«« fins (*rcrrr) :

a f tw w  tfgfcpr, f t  * tt  *rrr % Jrcr 
*t*r j m r ,  & ftw  $sr %
* f * r  **m $  ft? % wt»r «tr^r f  f r  

fore ift *ttt srrarr 
* t  5*  ffk  tffa smr
mrtsrr wrrc W w ?r 5^— #  srrrcft 
«m rr *nra% % arrsr j .....................

t w r w ^ r r j f ____( « r w r )  . . .
.............. ..  .w t 5f r | t  v®WF<rr ^ e tA
&  t o t  $  wr^rr w  im  vr 
f?fr w  ffaT VTVQX I w f )  * ( |W T  

% %rr smr jw tr  fc, *sftr? 
t  m  «rmr % « k  ^  iprfw 
^  sum Jf ’artr p? w fr  xrarTf v p  

t '

•ft * (^  {»m& :

f  a r n l  *?*sr?*r ^  *£t 
WITT I W f TOTTSfer,
^  WRft............

vft STVTTOH ffTfT :
f R  ^  i v *  to r  frnfo gfsm, §rf*R 
ut*t ^ wkrx *m *m  5^Trr, s«ir 
^rrffr|fa«tt^% f f t  *rtor
t o r  | ,^ f ,  % **tm  W * m xz
qr o tt  kto" ^  t o r  |, 1 %fasr 

*  !5̂ r T  | fa  s *  f  
^  eft srta $  smrc ^ r f w  
^  ^ , w f a  *ft «n^ $  ?n§% *nr w  
f ,  t r r % « ^ r ^ a r r a | ,  ^ r ? f t  s ir

*  w it t ............. ( m w )  • • -W
to: * p .............#  fsrcRr
«6T ^  ^  arr -5T  j  1 *  ift  £
Sjjfqrr fa  «m  arcr xrepifir tfr % ijftf- 

H W  vt Wf, a s  Sf fiprr | %  ipr 
$  fUTTCT it TOW

*n»lfajr*rar 1 1 iNt^mfinSr ^  
fypaftrfr | ftr %T <MdH<<rr PTlJfer 
^  f  wpr ^  faw t  ?fa*r sftr 51-
^ rp >  snpfTT w  m m  1m ...................
(« n ra rR ).............f  v&pffa %

«pt px^rr Wr g% ws$ % ft t̂ flr 
m m  fa  W t w t^tt «r m  vt
VFTT
%■ f t t  ^ r  W « i w i  *PT*r*r n %  1 
% fftw ^[t f t  f p n T v r  w  « s^f  

l l f t r  s ^  tor *  I 4

Jt? s*5?r siTfF tm  I ,  w r r ^ t r #  

|  ft? >if tor w  W r  ftsr f im r <rft- 

fe r tN f  ^  ^sr  |  H K w r t ^ m tA -N« _» --̂_ ____iwxTiSi ?pFTT ^  *T9nr> wr  ̂vnx 
*T5 w #  | f t r  tor ^  

t o r t » P w f f , t o r * r ^ w ^ f t t ,  «ntr 

«Mr | ,  tor *  *iwrw 1 1 1  ?rt <fnpr j  

ft? v r  ^fWr v r 5T *r jf ?r^r ?rf- 

«fm swfl1 t t  wrt ’ f.#
? s r f  ar; <p?— ( a r « r w )...
WI5U^ 3T5T?wmV=Jjft f% *t
ft ^ ? r r  ̂ prr, t  srW #  t o  <rr f  rr 
»& «PT*rfffen... (»r in iw ).. .srnw 
«TH HmtT ^  I , f i#  «ftw T|T % 1

w  VWT

I , fw - f »  vr fwr T O it ..................
( b r ^ pt) ......n f^si w  f«rr

« W |  t *r t |a r

{  8F T O r f % f f ^ f r { W f l ^ r * f  

f l w i f f T O  ®?fip)(?rf%«T 

i*rar t ,  w r ?tg tor f t  n fiw  f r  

t fo f w  |  ; f tw  aT^ fppr &&% w 

{ ^ t f r  ' f w t  •’ft»r wnr w  swero f r  

f«wr vx Tf | - w  w f  m m  
4 s r  4$r »ttt £  ? wnr m  

ipr ?fRr $ u ^ r  ^  vp  I? 6pT tor

^  F f  f*w f #  f f l *  ^  t /  tor

| f f | W E R T
m ft W ^  t .  * «  ^  » W  ^  f>Fr 

fipw | f e y ^ w  ^  W  ^  W *
y> «R p r ,,,#  am w a8F , w ? s 
mm * m  (  ftf *>  ^  w m  ^
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[«ft OTT 5»mt ftR{]

Tt sffrt >px ^  i  " f t
<ror % srfit *rgt ftarr at 

(jm rr «phrt ^  srfanT 1 #  *rrar 
t r ^ f t r  aft % s f ir n n  t t  
jJf ^i^err f  fa  srfafor sftn

rwr *r *mr I .........  («nwr>r)
.................aw |T  taffar t o  ^ jtI tt
*n$t | at #5*  fRr tx fa«rr§m £—

*m fa*, itttfir t t o  ar^ra a w  1 

5i<tt ’̂ fcn-fr 5  f| * w *  11

^r!ft?€3^5ricr% ^t'sra^t 1 sw 
at in|ft f t  *?rarcranr t t  cfcr 
*sr *rr$ % s r ^ m  r|, %fr=r $*rtt 
sftr f*rrt art ftnctsft w  % « i f  fc, art 
t p j p  % ^  «pt snjt wr *<r £, <&< 5t 

^t$itt 5  fa srrr %*t s*pt <rc 
srgf f ,  fir* % *r«r»rpr

>r iw r n r  far *t nf 1 1 snnft 
5ft  «ww*ft firfoft s*ft <rc | 1 
(*ptow) T O R  'TT̂ ft | fa  uraftr 
vt *ra>pr *sn»t, w ttr  $ 
fa  «PRftr % vt ¥Wf, 
s w r t  ■wpft | f a  «rcar % 

f»rjt^% PFr y® tffr Jt$ *nf# 
f f a  «Ft ? f  1
smrn % Rin jt  an% #  trwvnsnr 

^  tt is  arfrtr aw 
TrsjqfiT «i#w  w  w fiw m  gwr 
ot for <iT#ff«ra**jw *fWf% faw 
WTfisr vh* Ami *w*t arair if 
^ r a r  ( « m » )
wftiH #  *rn% nrwur %
•njtw % i t  «p^aw *
JTwfiW W w to  VfPfT

ÎfCft ff ft? w  <TC£ ifrc
jW l - *Tf>t ‘TT̂ ft q W t | SRTVt 
*m  Ifr!® 5T I ff
sm%<n$rtEr ^n^rrg’ f%

^ aftvCI' ??̂ t TC 3 ^
^  1 

« r o  t  1 p  ^
f 1® «n^T f^TT t  ^TPt w  

% 1 st ^  5ft»r
fr ^ r |, srr^ ^fr TCf % n% 
^ r ^ l ^ F T  zr̂  ?f^r %

f  ^  t o
T̂T, fJPFt sf̂ FTt T̂T %fer #  Vt

sricft % ^  w r  1 (^rwnr)
# ŜTRRTT j  W  
55 ^R?rr «RT ^T^fi f  I f

«rrr% ^ t | «fhcf ^  *ft
3TRT irPTcTT ^ f̂

HSR I  | f  % W  To  ^
«trt | ^ r r a m  #
% w  ^  ?̂r ^ ifnr* w  1 1

T O  HT«r ^fT^t 55 SflTte 

TOTT W  TO *Pt *ft TO f̂t | %  
fr*R w ^ r  f r  s r  ^ewr 
t  vfmtit »rrsfr ft  $t

Vtf 5!^
W IT  ^ I WRT f*T t^Ff R w it TT 

^  T|t ^  ?ffwr?ar 5 1® 
sneft ^ r r  ^ r r  f  1

% r̂rqrnr % *twri % w  
*JM«fM ^TFff ^  *ri% farsnr 

^ t k  j p r  #  ^imr
^ r r  g- ^ t TOifhr % ftr 

w  I ?  { m m )

vft *% fwr^ : T̂O*WT iT^hPf, 

UTT **WFWr VT SHRf >33T%
1 («mrpr)

tft t o t  f*nw •' % wfrr? ftfr 
m  w r  tv r r  * $  % Ppw
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* 1*  <Pft <1?* |
ftrenstSpR % *mrhm ?
v s  n w  *f fPT-jfa

'sraft.
'T t ft , f ? w r v  *<r«rt fcrfc 
^ 5f <ten f*rr $  *r*f 

ft, ?tot *nfw? fircro
«Jta.«ifa% ^  tff M sft 
*t w  t  s*  | ,
wrenwt w t |  "»flr 
^gtvflRr qft ift ir«ift, w -  
sfrft t  '■rat |  i i«M 8i!i) 
fc r %  aro% ^  stpt 3>rfwr ft 
t o  | fr y ®  w  ?r^ %
fcrir s m s  *t qrc  ̂ fo r  
apt jit sswr w n  f w  «nt i
(3WST * )  f  ftTT *TOT

%*n»r «m *r sp̂ tt ’ nsflTfj fV  ^  
»tas »t*f*prt %  «r%  *tmr ^
jj i v r it  S* fipH'w ’rft wmff 

sprai wrffNRT TOfr $ i 
(«TTOH)

*ft «W ftpft t "tftft *TT
w  w ft *r anR^r f r  srw 351% 
s^f foir an Tijrt i ( « m p )

«ft 5WT w w  ftrp : awfll r̂t 
«pi w  ^ t r  I t  3w rer 
% ?irr w w  Rm«iit >rta% % fin* 
IVTTT ?it <ft ITHsflT Wt&ft
«ft*pfr<r «nj fiptf * f
*n? aiftt *  « im  n k  irai ( « t o r )  
«w % tfwr ftf ira* wnw fit* 
ft * r «ft«ft wRrr
I  (m m sr) w m tofif sft M t  
*ra <s*% u fiw  wnrw w ii | 
l i f t t t a r t  ftftrt^T «rc^ 
<#, *w H i ^ s m  ^  ^  i «rar 

tiftrw r * t  ^ | t  ?
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«ft *1% ftw >: WFT #  V rilltf
wflRT ffrfr * 7 %  I ^  IJT «?CT

tc fw rr ^  im»r *np 11
(«q̂ HT<r)

«ft nwr wwr Rflj : w n  5 ®
iftr t*5 §^ rrt  n ^ r m
VTTm Tf I 'HTtT TO 5ETHm
trrf | <pt f̂ rmr ^  5^ #
«m% t o t  ,?i?aT| ftr aft
prrft 8 t t
^ ifr w vt ?r$r ferr|  (amr«T)

«ft qo ?nfhT :
27 TOT qft tTRTft if VPT̂ t #
w  t o r  I ?  27 t o t  m  ?W f 
*$t I (a m w )

«ft 5WT *im  : TOPTT %
fcr t  «r#V *$t ?ft «m%

wxxif 1 f*T% w  
%*r «Pt irrtSr tit vtfifrff tit 
?ft w r  Ttvt, f ir o r  
^  W  ftWRT I fR% T̂TfT Pp 
fWW fTWTWf #  3̂  ^ <lfr{ ft, 
fR% ^  Pp 5JIT

fit^ *m *r
w R a  vpt^ wnft ipixif 
w & tit tifom tit 1 «w m % * m  
iftffwr ftwr ^ r r  ?ft ^ i t ^ r  
^rWf% siw ^  ft it  in#?
«ft tir «irt fT O f *tr* f  1 w fr 

^ s r %  
lift n i f t S f im  mtit

-IS. --->•«*- % . H ...A#*
*TT v fin  w i VT wi\ VTTW 
«Î f I

tm V| W w  : W 8 W  
Sw « n w i  <wr nwntfc *Pf <Rtft 
*mr ««<f f r  t| | i uwr Sw ftinr 
it *sr ifrc fiwr f lm  if v$  
q p r $ ^ | ? f f ^ c  W f %
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[«ft *rv fa**] 

a n to  v m  wifSr jf f r  vjk « r a w  
I*  *wro fon  ant i ( m m )

**  > m  w m  fa *  : *  arf
* w r% m  «prr fa
W  f c r t  ftsft 'far *rw$r*rftw 
w w m i  % ?ft sfjbtcft
#  I  («nram)

»rt *nt fm i : #  UTO *[£ 
lr«m% smf̂ rr wk v s  j  i

«ft sN r w m  ftaf : w m n  ^ 
^  ft? *?rfc*r*r

sftorp- ft*?%farr? 
^  *w W h*%  sfol, M  ?T̂PGr 
wtpsrh: wnrarfr ^ r | , t  ^ftarnrrfr 
^  xtew gi *  | » t o j t t  ^

fiwil ̂  ?nww f̂ir ’3?hw  
**wr 'm ftW m  *ftit%TOftan? 

*Mr ft? 
v t i  (U T O f)

MB. rmnrn-SPMKm-- It is very 
unfortunate, that Meflfb&rs ob this 
sidte We#te trytdf to dftkw wy am n- 
tio» all the tfene, bat tfe* only order 
before the House was the speech of 
Ml. S ta n ly  Datfal Sinfch. If thete 
is «njr dtaflrdwr at 4% ttisr the inter
ruption of his speech. I jgiould iike 
to dravfr th$ attention ol S»ri Mfcdhu 
umfe, #ho i* *  ve*y knowledge- 
able Memtyfei*-4ie may not Hke that— 
to rule $76 which relates to points of 
ordfer under which, I suppose, he 
se&ST to ft&fe ft potoit of o lict, lfte 
rule says very dearly: "A point of 
order shall relate to the interprets* 
tion of enforcement of these rule* or 
such articles of the Constitution as 
regulate the business o l the Hocne and 
shall raise a question wtoieh is with
in &4 co#&ance <& Hie gjfc&ef.**

SHRI K  *  C B ^ V P A : m a t  about 
met vm m  he tfras dpeiflrfng, Ihere 
w*§mmrM ~ I tailed #  i*ilit uitter 
rule 877.

ME. DH^UTY-SmftgR: There in 
only one order, that I am on ray legs 
and you are interrupting me. Shri 
Madhu Limaye should cooperate. You 
cannot make a speech on the pretext 
of raising a" point of order. If you 
try to pressurise the Chair to allow 
you to make a speedh under the pre
text of a point of order, then it be
comes very difficult to conduct the 
proceedings. You may do it now and 
other members may do that tomor
row. Even so, I have said that I will 
give you one minute or, let us stretch 
it, two minutes to make a point of 
order. But if you say **I cannot do 
it within that time”, then it is very 
plain that you are not very serious 
about the point of order. Now I would 
like you to cooperate and reciprocate. 
I will even go out of that way, now 
that Shri Shankar Dayal Singh has 
finished his speech

SHRI SHANKAR DAYAL S1NOH: 
No, I have not finished my speech... 
(interruption)

MR. DEPUTY-SPEAKER: Order,
order. As I said at the beginning, 
the only order before the House i» 
the speech of Shri Shaftkar Dayal 
Sfngi when fhetg was interruption. 
I rang the bell and I thought he had 
finished his speech. If he has not 
finished his speech, let him finish it. 
Then I will come back to this point.

#  f t w * : <ftfr nrfr A  
i f r o  icnta #

jmr i

MR. No, shri
Madhu Ltfmaye, I will comfrbaftk to 
you .... (interrupttom). Please do 
not pressurize the Chair beyond a 
certain lift*, f  on **jy fc*s. I 
h$Ve Shri Sftankar Ba**I Start*
to speak. If he has not fin ish ^ g s  
speech let him finish his spe^bh. Then, 
I wfil come tfacft t# ®tri Wadfeu 
LMtye ai Kverxt9f*irt 
because I ■would like the cooperwlon
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«f every Member in this House. Now 
Shri Shankar Dayal Singh. I am not *
hearing any body else.

*Pt 3T** TO# : OTWfT sft

w  fa  tor w r  qfrfarfa t, 
**r *fa?ttitwft
% % $T «pt w  s*nr I
%f*P?T TO? % WST TRtTT ^FT
m % ^'Fc f a s n r f r r mm tit* * rr  

**rf^ i ! n r t f
^  T f ^  * fe

tit *r*ft |  tit
w *  *rror srrr t o t o  ftar i
t  T O t tit T O #  fn  tft w  t o
s r >  s r o  «*nrsrr ŝrr̂ rfT g  fsp

%sr tit 55  ^ R rr  i f t  t f r o l f  % 

sffa, w t  % sfta\ % sfte frptfr
*prc: *rc ^  rr t o

^rf |  f% w  s r ff ^*r*rt *r f¥ r

f e T  |  tit t f e r t r  *rrfff ^ r  

#  fa n  t o t t  11

*n**pnc, 'SRf *ft Tn d̂̂ T % srfVr- 
ITW^T *TC ti,*'WT<t HTHH % $P^TPf v c  si^r
i r m  f| jr £<np *r ?t tix w .t  s £  tftc  * ftt 
£  s r o  * n i r e  f o r f  t o t  t  f%  m^nf^r 

ti 2 7  *mfr T O  $*r t  w  Onrr ? ^ r

*n*ff ft t i t * $ x f $ i * * m  
% i *n?r <*nflr j * w r  tit m*$ 
t  ^  » f t r v  f o * * ”  *r$ t^ r

w t  tfT I W  ^n?PK »T snpmfm v t  $  I 

w c ^  $  &  $  w r i t

* f f  g«w ^ *  qqft tr'sf^r $  WRfr i
W w l  V ,T^t 79T h TOf flT W in VT
t?rofar * $  ^  t o  ^ r
# ^ , € r  v r

^ir v f w t ,  W rr 
-m rw  f f t r  w t r t ' t  w^rrflf %

wrt  «p| f«i? ^ r % j f
?rt ^  TO ?|f?TTO | I

#  «rN>srf % tot wpt ^ ^  vTRr 
^ r ,  ^  ^  *  TO tfwr 25
t o  ^  ^ir^r ^  ^  t o  rhrr ?r$r *rr 
^TfT rnc, ^  * t m  f t  I i t ^ T
t o  ^ r r o t  %x t o  % q^rr?fr * t t o  
f r̂#jr t % m  fa  aR #» rr 
^ ’TO^^terrTOq'fT^TO, qr̂ r 
if t  »rt $  i ? rk  % i t  *r£ i m f»src 
* t t o  ^ n %  % f̂ T r̂ ^ V *rj ftr^rr. ^ t  
f̂ T̂ rr, q-?rr ^  irnrr ?T«ft eft f^nrf  ̂
fsrri w frq^q^r («r) (^) (?r) t o  
tit tiH tit% ^  *ft ^  r̂rsr ^  w r  
*r ^ 5 r ,  5pf%ir «rh: fa m rf^ ro z r  |  i 
3r^r «r^% fe r r  tfr  ? ift f ^ f ^ p r r  «rr,

Vttit «ft T̂fT T O  f5RT?fr tit
9f^rr ^r^mr ^  11

2T? ^«p I  ft: 3ti «rro  |
^ r  vr «f,1 $*r ^ i ^  > f^ 
^  *9  # fapr «TTO ^  I  I %3T%lWr 
f̂f<3? v» %?\ ^ *w  w»pc T O w ^ f  ^  art 

«gr ynfrwwr | «pff% t o  gfr ^r 
^ « ft, ^9r v r  w t f ^ f t r t r  p * r r f 

«ft^ r lt?rf q?*r*gt itto %
i t o  *r 50, 100 TO

m * t t t t m  f f i m  f m w  ^  f a *  
t i t t i f  t i t  %*pc fW N rt ? % **r f?rf«mr 
% ?*$f f^rtr to t  «rfw fr *r
R m  amrr 11  Iww w aff ?r <m rf 
Ir^Ri^W finttar.wl i w f t *  w rtw  
*PT T O p w r c  TO ^R T t^rar*TT m  f?T 
ww <Rt»rr W  mr «ft«t vry»r

#5*mrifJW t «n*rr«#kw m w  
<tK afrt ^ #  «ff mrft ^ r  w f  
% «rt«r ^  ^wrarw
^ wr ^  <? i vrftfr unr f t  ^ 5  &
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[«ft vfvk m t  f%f)

*ftr «rr5R»r »fK P r o  
?> | «(Tt r̂r t̂ *fk

aft «trcr h  t p ^  ^ r r  % 
M t  Sfift srfor sft%^fr

'STfifc i «TRff $  wtt% *rm%
X̂ RT TT̂ TT «TT I

MR. DEPUTY-SPEAKER: Mr.
Limaye. Be reasonable; don’t abuse 
tho opportunity. Make your point of 
order. Let us then get on with the 
business.

sft fw?T> (3rm) . OTKT9T 
*rfta*r, % *  srot ^
| aTET yt 3  *E*ft <ft <\%OTcTl i  I 
$  faerfa r̂ ft ^arr 11

srr̂ r vprpvr *nr ^sr
Tfr % for ?r?f TT̂ qrirr % 

ft |  «plr ^  srftnrm 
vr anpr ft T̂ t wfM  s*fcpc *rrfsr 
?t * f  M *r forc fo  f*r t o r  snstt* 
*t i m  cigyrfd’ %
<re *f*r ?nft ft w r t t  fsrcrcr % 
^  *r **r% ^ rm  20 3ft rift «ropr 
cbtpt f^mnr =sn̂ rr g , %^r i**r
m *r t  Tpnn ^t farfa '^ rfW V
% «rw f^rr | \ r̂nr̂ rr ^mt®w *rfV<w, 
*if |  fa 16 faro* *t*ct % *nswf 
#»ot %, \ * $ m  k fOT % 55
5ERTT VnfcT % SSFff % Ŝ ffaT f̂ FTT | ,
fW t 1 *s#&r
fator to r t  efte* % ?rm% wr **  
ferr|; 1
uw tffasrpr ^t snrr 179 *W t, *tft 
aprrm v ftw ft  % ^ r 269 vr Sftfr 
tftoK  «Pt * f  v fw n : ?t$r | fa  fkwR 
r̂«rr % *ra**fr snr w t%  ^  

vftyrc *r ^  1 *n*r f f w  f̂t

f w n w t  irn^T # tto *  ^ r%  frq ir  
269 ^  ffhc 179 ffr it
?<fNr?:% wfc % 1 1 f t  f ^ t  
?*fNr?: f^ r c r  t  ^ f t e  ^ 
w ? r  fr  srraT f  1 f?rsrm ^«rr %
?*r>R w r  | =r | f  ?fN? to t  
% STEZrer 3?t TT5T w«rr...........

«ft«Trfwr qq* (TT3RT>) :
^rcr nrr^a: ?rn> ?rr#T ^ 1 t t i w

% « fk ^ T  T5 ?Tft TOTTji
f  ...

*ft : jt?  ccrr^
Trrir ^ r  T^r fT ?ft ^ pt

?r|t ^ sT C rr | 1 
17 9  v*  sr̂ nr t  . .

MR. DEPUTY-SPEAKER: I know. 
I have read it.

«ft *nj ftm* * TT^rfcr % ?rf̂ r- 
«n w  q R ^ ^ T T ^ t  Jr 1 v r

?rr
*reft f^cf^r ̂ TTff ^  3TRT ^ T fW
t* 1 f  ̂  ^prr I  «rt ^ fh K ^ ft m i  w
q x  |  \ ^  ^ p jjf t  f^ r fe

f t* ft  ^ rk  'Terr ^ r t  f%
w r  ^  ^ 1 5  f^ T  ^  I ,  W
f r o r  ^ t  ^ r r  t  ,
w r  ^  irm w f *m r % n f t^ :  %
f ^ Rrsrt?r f  ? z if w l^r ^ r r

% * rn r t m  ^ r r  | ,  J rft 
%m  | 1 *cft % 

t&> T O f^ r y x v n : ^pt m tr ^
?rp ?Tft srrerr % f̂ rtr

s f* r  ^ t  ^ P ic t' f ^ r r  ^nrr 1
*r *sft

jfk K s ft ^ r r f  gpirTj ^ y i f a %



% w m  f *  ^  i t  ^  m w  
*rr srwr ^rr ?^r gr %  

«r  srt w  ^  t  
*'#r<r fturr 3rn?*f?c stffcrr- 

f?re ftarfar *rn> % srrs ^  <rc
I

Some hon. members rose—

MR. DEPUTY- SPEAKER: He has 
raised a point of order. Let me give 
a ruling. Let me deal with it. I am 
not as intelligent as Mr. Limaye is or 
as knowledgeable as he is, (but I real
ly fail to understand how this consti
tutes a point of order. As far as I 
understand, your main point is that 
we cannot continue with this discus
sion unless these things are cleared 
first___

SHRI MADHU LIMAYE: You give 
your ruling on that.

MR. DEPUTY-SPEAKER: My rul
ing ia that these very same things 
that you are submitting here are the 
very things that you can submit on 
this very discussion and it is for the 
Government to reply later on. How 
can it prevent a discussion? I do not 
understand. In the first place, we can
not , here, sit in judgement on what 
the Speaker of the Gujarat Assemb
ly in his wisdom has done or has not 
done. We cannot sit in judgment. 
And that is no reasons why the dis
cussion on this should be stopped. 
But these submissions which you are 
making, you may make on this very 
discussion; it is upto you. And it 
ia for the Government to reply.

SHRI MADHU LIMAYE: I express 
no opinion. I want a clarification.

MR. DEPUTY-SPEAKER: Kindly 
make it clear to me or explain to 
me how do these things stand in the 
way of discussion being continued.

fan* : 356 I
im  mrr % *rm$r if

f  i w t f a s r r f s r r t :
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“declare that powers of the Legis
lature of the State shall ibe exer
cisable by or under the authority 
of Parliament;”

I  t
faarc ffsrT % s it  fcsrfc4^7; m z  ^  
srfTOrr *pt | 1 sTTfsnr t  
^  * n w  33 ft ' j  t  ?̂tf
tw ^  g,

1̂ 5 1 1 1

MR. DEPUTY-SPEAKER; It is clear 
now. Again I say that this is a sub
mission. You are quite free to make 
this submission in the discussion. It 
is a part of the discussion. I do not 
see how it stands in the way of the 
discussion continuing. It is not a point 
of order. I rule it out...

SHRI P. G. MAVALANKAR; This
matter is now before the Gujarat High 
Court----

MR. DEPUTY-SPEAKER: Mr.
valankar, you have made your speech 
Please sit down

This does not, in any way, stand 
in the way of the discussion continu
ing.

Mr. H. M. Patel.

SHRI ANNASAHEB GOTKHINDE 
(Sangli): Sir, now that we have heard 
Mr. Limaye, would he please express 
regret for the aggressive posture 
with which (he marched towards the 
seat of the Chair?

MR. DEPUTY SPEAKER: Well, I 
do not know. We are here entering 
into very strange things.

I have called Mr. H. M. Patel. Now 
under the Rules if a Member is called 
and he does not speak, then, of course, 
it has to be seen. If every member 
says, *1 will speak tomorrow*, it be
comes very difficult.

Prof. Madhu Dandavate, would your 
like to apeak?
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PROF. MADftU DAKDAVATE 
I wotild have preferred to 

spealt tomorrow, but in all respect to 
you, I will speak now.

I have carefully gone through the 
President’s Address. Since toy Party 
had boycotted the Address, I could 
not listen to him but I went through 
it very carefully.

At the very outset, let me say that 
the President's Address gives no indi
cation that the President of the coun. 
try comprehends the hunger and the 
anger of the people. Unfortunately, 
the efttirfe s&*ech is cou£heft in vague 
gefteral&atictos and does not take cog- 
niuahce' of the economic and social 
crises* hi the cotttrtry.

There is so much talk about stabi
lity, stability of the Government and 
stability of democracy in the country. 
But in the new context of people's 
atfj£er fcfWt p b̂pie*s agitation, the word 
‘stability* has lost its meaning and re
levance. Even when there is a steam
roller majority for the ruling patty, 
there is no guarantee that there will 
be a stable government at all. At 
times, the Government will be pulled 
down by the angry ptetjple’k agitations 
and demonstrattohs outfciae or some
times, the Government will fall under 
the gravity of internal dissensions and 
internal manipulations. That is how 
An °M President is forced to shoulder 
•the gfcetft responsibility of conducting 
the ajM&i^ration of so many States.

this is the tragedy of 
In. tfce country. They got 

the^sxeam-roller majority. Even then, 
they could not manage the show and 
even in spite 0$ having a tnasftive 
mandate for Garibi Hatao and so 
many other programmes, they could 
not deliver the goods. Ag a result, 
there are people’s Agitations all over. 
There are’ agitations in BHfcr, there 
are frgitatioas In Bengal, M Gtijtaftt, 
in Maharashtra and in every edmer 
of the country there are people** agi
tations, agitation* ag&ftst hungW, agi
tations against poverty, agitations 
ngtim  toltfthfflty* A at*|hite spec, 
tacle of our times is that When people’s

agitations grown from the roots deve
lop in the country, the Prune Minister 
of this country has the temerity to 
allege that some foreign agencies must 
be responsible for these agitations and 
she squarely threw the entire blame 
on the Opposition Parties, I am not 
at all on the defensive. While accept
ing this allegation of the Piime Minis
ter, if she says that the Opposition 
Parties are responsible, 1 very much 
wish that the Opposition Parties should 
be responsible for agitations. Be
cause, what is the task of the Opposi
tion Parties? Not to deliver only 
speeches in the Parliament and State 
Legislatures, but their responsibility 
is to represent the anger and tiie 
hunger of the people outside and if 
the people are hungry, in that case, 
the Opposition Parties must be able 
to mobilise the people’s discontent, of 
course, in peaceful and organized 
channels----

SHRI VASANT SATHE: Peaceful 
and organised underlined

PROF. MADHU DANDAVATE’ 
Ybu need not underline it I myself 
underline it because we belong to 
that organisation which believes m a 
peaceful and democratic path. You 
must have forgotten the path of 
Mtimfna* Gandhi and accepted the 
path of another Gandhi. But Gandhi- 
ji b&fcved in the non-violence of the 
brave. He' believed that whenever 
pe&fttk are suffering? and when people 
tfre' etxfferirff their agfthy, We mudt 
give egression to the discontent and 
people mult ftght He did not believe 
in the mm-viblence of the coward. He 
believed in the non-violence of the 
W  and it i* that rion-vlolstfce1 that 
th$ bfip>$ftifoii Patties are seWHng to 
follow.

we are told thdt some foreign 
ag$lc&S‘ a$ef responsible for tfcfe a$- 
U’tldy; I ^oMd l&fe to know from 
the Prime Minister whether the hun
ger of the people, the poverty of the 
people of a country where 4fc pet cent 
of the population live below the 
poverty line as also the social and
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economic inequalities, whether these 
jare comm6dities imported ijom. foreign 
countries or whfether these are the 
indigenous commodities manufactured 
in the work-shop of Shrimati Indira 
<3andhi, who is solely responsible, her 
Government is solely responsible for 
these inequalities, this poverty and 
this hunger and anger of the people. 
You cannot describe the agitations as 
jnachinations of a particular person. 
Our economy is completely collapsing. 
'The Government is collapsing; they 
do not know their own mind. The 
Government is rudderless; they have 
no sense of direction, at all. Even 
sifter four Five-year plans what is the 
position in the country? There was 
an occasion when I drew the attention 
of the House to the enormity of the 
deficit financing which has been ex
erting an inflationary pressure on our 
•economy. I asked the Finance 
Minister whether in the first four 
years of the Fourth Plan the amount 
'Of deficit financing has gone beyond 
Ks. 1500 crores. I remember that the 
Finance Minister retorted that per
haps this was a figment of my imagi
nation. And wheti i retorted by say
ing, let me have yOtir imagination, he 
could not display ahy imagination and 
it was left to the imagination of the 
Pfenning Minister to provide the ans
wer t6 my question. In r^bly to my 
question the Planning Minister hits 
very clearly indicted that the deficit 
■financing in the last four plan« were 
of the ffolAtfiftg order: First plan, 2#0 
tk&W ; $& < #&  tflan, l,17t tror&; 
TO*d *>&n, 1,133 crores and fa the 
flht t<M of the Fourth PWn 
Us. *,9*5 crdi^s. 'Whfen I d&fcttbfed it 
as 1560 crotik the Finance Minis- 

siiid it Was figment of imagination. 
M W  m  Pl&hift£ Minister himsetf 
Admtts thfct it of the order of 
■Hr. 1,975 crores.

-Mr President’s
Address <M)

"Wh&aMft&r wfc rafer to people** agt- 
Uttsks rigSttfet Hifl&g prices tfcle pet 
A m  v M 'ty  «ie prfriie Minister Is 
m f  & & £ pAhek ig a global plienb-
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mena. But to overcome this pheno
mena to have rising income is. also a 
global phenomena. Here I would 
like to quote certain figures. I quote 
them just to blow up the kind of argu
ments advanced by the Prime Minister 
and the Finance Minister. This is the 
information which I have collected re
garding the using prices and the ris
ing wages. In Germany the rise in 
prices is 7 points and the rise in wages 
is 10.5. In France, the rise in prices 
is 8 points and the rise in wages is 14. 
In Great Britain it is 10.5 points and 
the rise m wages is 12. In Italy 
the rise in prices is 11 points and the 
rise m wages is 25.5. In Holland it is 
6 points and 13 respectively. In 
Belgium it is 7 points and 15.5. In 
Denmark it is 11 points and 20. In 
Ireland it is 12.5 points and 20. When 
we talk of the global phenomena we 
must realise that even in some of the 
affluent countries and some of the less 
affluent countries whenever there are 
rise in prices they also generate the 
adequate income and they increase 
the real wages of the workers and the 
result has been that whatever rise in 
prices have been there, have been neu
tralised to a very great extent by the 
rise in wages. But here what do we 
find? Here the picture is dismal, to 
say the least. There is no use des
cribing this situation as a global pic
ture and take shelter behind the glo
bal situation, Sir.

Sir, there is another point to which 
I would like to make & reference. 
There is not only economic inequality 
but there i? also social inequality The 
social inequalities are becoming more 
glaring and the people who ar? suffer
ing from these social inequalities are 
not prepared to keep quiet. I am 
making a reference to the harijans 
who are oppressed and suppressed for 
centuries. They are not going to keep 
quiet any more. Those people are tel- 
ling the world that ‘it *night be in 
your interest to be our meters but 
hpw is it Jn our Interests to be your 

The harijans are suffering
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[Prof. Madhu Dandavate]
everywhere in social inequalities. 
They are albo rising 111 revolt?

Dr. Ambedkar, while dehvenng his 
last speech in the Constituent Assemb
ly on the 25th November, 1949 said 
the following:

“How long shall we continue to 
deny equality in our social and eco
nomic life? If we continue to deny 
it for long, we will do so only by 
putting our political democracy in 
peril. We must remove this con
tradiction at the earliest possible 
moment or else those who suffer 
from inequality will blow up the 
structure of political democracy 
which this Constituent Assembly 
has so laboriously built up”

The President’s Address is supposed 
to be the broad canvas for the poli
cies of the Government. The Address 
has not taken note of these glaring 
social inequalities and the new revolt 
that is taking place among fhe Sche
duled Castes and Schedule Tribes. 
Unless they are able to take note of 
this, they will not be able to solve 
the problems.

MR. DEPUTY-SPEAKER: You
should conclude now.

PROF. MADHU DANDAVATE: I 
shall take only a few minutes more. 
There are fratricidal war going on 
between the people of various States. 
As a socialist and as a democrat, I 
hang my head in shame. I have been 
fighting against the rise in prices. In 
Bombay, because of the economic ine
qualities, the people are forced to 
fight for their just demands. The sole 
responsibility for this falls on the 
shoulders of the Government. And in 
this very House I demanded a discus
sion on the pending border dispute 
between Karnataka and Maharashtra; 
with a sense of national perspective, 
however, I agreed to withdraw that 
motion in the hope that the Govern
ment will come forward with a solu

tion to the problem so that the fratri
cidal war between the people of 
Mysore and the people of Karnataka 
can be ended. But, they are sitting 
on the fence; they are not solving the 
problem. As a result of that, more 
tensions are taking place.

Sir, as a socialist, I would condemn 
every atrocity committed anywhere. 
Atrocities are committed in the Mysore 
State on the linguistic minorities who 
are marathi-speaking minorities; also 
atrocities are committed against the 
non-marathi linguistic minorities in 
Maharashtra. Therefore, in that con
text, those of us who have the secular 
outlook and social outlook, should al
ways condemn any atrocity committed 
against the linguistic minorities. But, 
unfortunately, nothing is being done 
to put an end to these atrocities and 
to put an end to the root cause of 
the border dispute. As a result of 
that, a lot of linguistic tensions are 
taking place. I shall take this oppor
tunity to clarify one important aspect.

In the capital of Maharashtra, lin
guistic tensions have developed and 
some of ue have made allegations that 
the problems of law and order are not 
being tackled by the Government in 
an adequate manner. We found that 
some of the hawkers in the city of 
Bombay who do not belong to the 
marathi-speaking area were being 
mercilessly beaten. Those who held 
demonstrations were mercilessly bea
ten by the police. Firstly we request
ed our State Government to institute 
an inquiry. The Chief Minister of the 
State refused to institute an inquiry.
I demanded then that the Centre 
should intervene to the extent of ap. 
pointing a Parliamentary Committee, 
to have a probe info the attitude of 
the police.

15 tin.
This was misunderstood. And the 

pratagonists of Shiv Sena had oarried 
a campaign. All of m  had condemn
ed the atrocities. They wanted sepa
ration of Bombay from Maharashtra.



249 Presidents PHALGUNA 7, 1895 (SAKA)
Address (M)

1 want to utilise this platform to make 
it clear that those who committed the 
atrocities on the linguistic minorities 
in Bombay are not the majority of 
the people. All of us including myself 
and my party never wanted Bombay 
to come under the Central regime. 
We have made it clear that the people 
of Maharashtra had fought for the 
creation of Samyukt Maharashtra with 
their sweat and blood and we will not 
allow any problem to crcate a barrier 
between Bombay and Maharashtra. 
Wc want Bombay to be a part of 
Maharashtra. It is not only my feel
ing, but even the Malayalam-speaking 
people in the city of Bombay have 
never demanded that Bombay should 
be separated from Maharashtra. The 
Malayalam-spoaking people of Bombay 
had participated in the movement for 
the creation of Samyukt Maharashtra. 
They went with us to jail and they 
participated in the daily satyagraha 
and thpy participated in the demons
trations Therefore, it is very futile 
and wrong to allege that the Malaya- 
lam-speaking people of Bombay want 
separation of Bombay from Mahara
shtra. They do not want it. But 
there are a few industrialists who 
want to take advantage of these ten
sions and demand that Bombay should 
be a Centrally administered area. I 
take this opportunity to demand that 
under no circumstances can Bombay 
be separated from Maharashtra. There 
was a leader in this country who said 
that so long as the sun and moon are 
there in the sky, Bombay will never 
be a part of Maharashtra. In the 
same tone, I want to say that so long 
as the moon and the sun are there, 
Bombay can never be separated from 
Maharashtra. But atrocities on mino
rities have to be checkedt and I am 
very sorry to say that under this re
gime of the Congress Party, the rights 
and Privileges of the minorities, whe
ther they are communal or linguistic 
minorities, have not been protected 
and that is a challenge to secularism.
I am sorry that the FVesideat has not 
taken any note of that in his Address.

SHBI K. K. SHETTY (Mangalore): 
The President's Address has realiti-

ca lly  touched upon the main events; 
that have taken place in our country 
and the world. It gives an objective 
assessment. The President has touch
ed upon the important events, the 
challenges and the difficulties that the 
country and the world have been 
facing.

In the very first paragraph, he has 
expressed concern about the situation 
in the country and point by point he 
has dealt with all the questions facing 
the country. In the last or concluding 
paragraph, he has appealed to the 
nation to face the challenges. When 
the nation is facing a critical situation, 
it is the duty of every citizen and 
every party to co-operate together and 
tr3' to avert the crisis. He has appeal
ed to all parties. But j am surprised 
that some Members of the Opposition, 
especially professors and research 
scholars who are expected to be very 
much restrained in their expression 
and very much sober and balanced in 
their views, should have outright con. 
demned the President’s Address as 
dull, drab and so on. Especially my 
hon. friend Shri Mavalankar said that 
it was not worth reading.

DR. KAILAS (Bombay South): That 
is his characteristic. He always says 
like that, but he does not mean it.

SHRI K. K. SHETTY: I do not have 
much time, otherwise, I would have 
referred to all the points mentioned in 
the President's Address. Mr. Mava
lankar claimed that Gandhiji was 
essentially a Gujarati, and Gujarat 
could claim him... .

SHRI P. G. MAVALANKAR: I 
never said that. I never meant that,
I npver said that nor did I mean that.

SHRI K. K  SHETTY: Gandhiji be
longed to the whole world.

SHRI P. G. MAVALANKAR: I said 
that he even belonged to eternity.

SHRI K. K. SHETTY: I had heard 
his speech.. . .
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SHRI P. G. MAVALANKAR: Let 
him read my speech again.

SHRI K. K. SHETTY; Of course, he 
belongs to the world and he belongs 
to the country, but essentially he be
longs to Gujarat—

SHRi P. G. MAVALANKAR: He is 
putting into my mouth something 
which I had not said. He may cri
ticise, but he should not prut something 
into my mouth which I have not said.

SHRI K. K. SHETTY: It is the 
greatest blot on Gandhism and 
Gandhiji that Gujarat where he spent 
the most part of his life and where 
he started his ashram and carried on 
so many experiments on non-violence 
and batyagraha etc. should indulge m 
such violence, we find old leaders 
who were brought up and trained un
der Gandhiji keeping silent over all 
this. All of them including the res
pected old leader, Shri Morarji Desai 
I do not say Shri Mavalankar is an old 
leader. He is a youngster who has 
just come up. I am referring to the 
old leaders who had worked under 
Gandhiji. Shri Mavalankar was re
cently bom; perhaps when we began 
our movement he was not born.

SHRI S. A. SHAMIM: That is not
crime I was also not bom then.

SHRI K. K SHETTY- What I want 
to impress on the House is that none 
pf these people went on a hunger 
strike or a fast unto death as Gandhiji 
»sed to do in such situations Several 
old leaders including Sarvodaya lea
ders kept Silent when violence took 
place.

Shri Mavalankar, I am sorry to say, 
spoke in hyperboles about police at
rocities. Are the police drunken peo
ple let loose on the public? They are 
Gujaratis themselves; most of the 
police men are Gujaratis. Were there 
not responsible officers to give them 
directions? Will any policeman act 
unilaterally and harass people, oppress 
Hue people, beat them up or fire on

them without any not violence any* 
where in the country?

SHRI P. G. MAVALANKAR: Have 
you gone and seen the problem?

SHRI K. K. SHETTY: We have read 
reports. Law and order should be 
maintained. This is the first duty of 
any government.

SHRI S. A. SHAMIM: It is not law 
and order; it is a food problem.

SHRI K. K. SHETTY: When there 
is burning of shops, buildings, houses, 
offices, university buildings, is the 
police to keep quiet? Should there 
not be law and order? That is what 
I want to stress.

There was not a single old Gandhi- 
an there, a State very famous for old 
Gandhians and Sarvodaya leaders, 
who intervened They did not pro
test They did not raise a little finger. 
They did not threaten to go on fast 
as Gandhiji would have done.

SHRI P. G MAVALANKAR: We 
have been protesting loudly against 
many things. He is talking without 
information.

SHRI K. K. SHETTY: Being an old 
Gandhian, I did not interrupt him.

I am sui pn^ed, shocked, that there 
was no protest from them,

MR PEPUTY-SPEAKER: Did you 
hear the bell? You should conclude 
now You have taken more than ten 
minutes.

SHKI K. K SHETTY: j  will con. 
elude by this observation From my 
point of view, the President’s Address 
contains___

SHRI S. A. SHAMIM: Spelling mis
takes.

SHRI K. K. SHETTY: This is a
most disrespectful way of referring to 
the President's Address. This Is some
thing most irrcts&tmt&le. They have
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become used to it. This sort of irres
ponsible behaviour is most unparlia
mentary and unbecoming of a member. 
But he is indulging day in and day 
out ?n this sort of remarks and inter* 
ruptions... (Interruptions). What does 
he mean by 'spelling mistakes?*. I 
was provoked by this remark of his.

MR. DEPUTY-SPEAKER: Shrimati 
Krishna Kumari.

SHRI K. K. SHETTY: 1 shall finish 
in two minutes, Sir. There were in
terruptions and every uncharitable 
remarks by the young Members who 
ought to know better.

MK. DEPUTY-SPEAKER: You are 
feeding grist to their mill.

SHRI K. K. SHETTY: So, I say that 
tho President’s Address contains all 
the salient points and all the warnings. 
Mr. Dandavate criticised the Govern
ment for saying that it is a world 
trend. Today, anything happening in 
any part of the world will always have 
its reaction on any country. There
fore. in every way possible we are 
facing the crisis, the challenge, in the 
country and in the world. We have 
all to co-operate together and face the 
challenges and try to overcome the 
critical situation the country is Con
fronted with.

It is right that in the last paragraph 
of his Address the President has ap
pealed to all the parties, all the citi
zens of the country, to work together 
and co-operate and face the challenge 
and get over this difficult situation.
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*ftr  sj« r «hr w  s%»r *r m rw  

art «»iw |  1

s. »rWJ *r f A ?  % f a *
..*s.«s ..-*■> __ »v--- ■ ' - *> - r> ■—.-<.SFK we^Sttw11!* P  f l f m  i w  «!IW

^Sfi 1 m M  'to f t i  w rn ff t

gftWW faqT UTHT f a #  M
m ? # 8fTfpr <jh«w | f ,  zrttvnfa,2. irfhrfc 5t rnjet - * k

■t^f p n  4m ti : f t w w  w w r r *  ■ w n r /  'r fis t  f a ^  ^ ^ p t ,  

^ r  ^  « * i w f l » r w r ,  ' :i} ' « i r , w  wnrw * t  %



resident's PHALC3XJNA 7, 
Address (M)

wfa, *fit v^rf, qft
^rrt w f t  fftwr n̂snr, irrfir i 
OTfrrf % srfa fw r p t t t  ?rnc ^ffar 
*fV o tfct sftaT r̂r ■’1st l-^n^Frc 
W  far̂ hr s*tft i

6. w iw r ^  ^ r *r *F*ft | I 
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SHRI INDER J. MALHOTBA-
(Jammu): Eight at the beginning I
should like to say that some of our 
colleagues, whether rightly or wrongly*, 
have chosen to give ccrtain strange 
adjectives to the President’s Address. 
Some of them have termed it as in
adequate. In my opmion if one is to 
make an objective analysis of the 
President’s Address one will come to 
the conclusion that it was an honest 
and sincere attempt to analyse the 
problems which the nation faced to
day. It also gives an indication of the 
approach to be adopted by the people 
of this country irrespective of the 
strata of society to which they belong, 
to solve the problems, whether eco
nomic or political.

I would like to mention that a lot 
of time has been spent during this de
bate, analysing the causcs and factors 
whirl) have led us to this grave 
ecoMumic crisis today, and some sug
gestions h:, ;r> also bppn imde as to 
what steps the Government should 
h?v* taken to overcome this economic 
ciibi'- My orly complaint is that 
very little has been said about the 
iole Hi t can be played by the indivi
dual to stiengthen the hands of 
not on1'! the Government but also the 
otl'<"* agencies which contribute to- 
waido the* met eased production of 
various items in this country.

There has been a good deal of 
talk about the shortfall in foodgrains 
and the defects in the public distribu
tion of foodgrains. There is no deny
ing the fact that due to various fac
tors there has been marginal short
fall in the production of foodgrains. 
Even though my colleagues from the 
opposition have referred to the arti
ficial scarcity, the main factor respon
sible for defective or inadequate- 
public distribution is the reduction 
in procurement. But here we have 
to remember that this is not a Gov
ernment which is running a police* 
State; this is a democratic govern
ment, So, it has to take steps, keep
ing in view the basic democratic prin
ciples. This Government, which is
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«&e<ed By the people, which is work
ing f6r' the people, cannot adopt 
■fiifee ifoeAsutes by which any produ
c t ,  witeth^r he is a farmer or a 
sitiall factory owner or the producer 
of a consumer article, can be forced 
ih a way which will go against the 
baste rights given to the citizen under 
the Constitution So, there will natu- 
tally be a lot of difficulties in the 
way of procurement, whether it bo 
foodgrains or other consumer goods.

It has also been asked whether it is 
mot possible for the Government to 
nationalise all those units which pro
duce consumer goods I am one of 
those who has always been saying 
that the Government should take 
over all those units when the time is 
ripe, when the Government is in a 
position to take over and run those 
units. But before we nationalise any 
unit we must make it doubly sure 
that we have got the right type of 
properly trained personnel with us to 
Tun that particular unit to its fullest 
capacity and improve production.

Now I would like to turn to an
other field, about which verv little 
has been said, and that is our achieve
ment in the international relations 
Apart from other factors durable 
peace m the Indian sub-contment is 
the most important thing for increa
sing production. It is quite clear 
that some of the problems which we 
are facing today are the outcome or 
the off shoot of the 1971 war which 
was forced on this country by Pakis
tan. While I would not like to repeat 
past events, all the same. I would like 
to say that the policy initiated by 
•our Prime Minister, Shrimati Indira 
Gandhi, before the War, dtiring tttfe' 
war and after the war to establish a 
durable peace in this sub-continent 
has paid its dividend. Only the other 
day Pakistan recongnised Bangla
desh, which is a matter for rejoicing. 
India was the first country, under the 
leadership of Shrimati Indira Gan
dhi, to recognise Bangladesh to point 
the path which this universe should 
takg. As far as Bangladesh is concern

ed, today it has proved r ifH  with 
th«‘ recognition of it by Pakistan,

As has been mentioned in the Pre
sident’s Address, and also indicated 
by the Prime Minister of Pakistan 
during the last two or three days I 
hope that a tripartite conference 
of India, Bangladesh and Pakistan 
at some level will be held very soon to 
make © sincere effort to solve the 
problems which are being faced by 
the three countries today.

Now, it is quite indicative, coming 
to the policy which India has pursu
ed during the last tew years towards 
Pakistan and the efforts that we have 
made for a durable peace in this sub
continent, that mt̂ ch still depends 
upon the attitude and approach that 
the Prime Minister of Pakistan 
adopts. But I am quite confident 
that the atmosphere and the con
ditions prevailing in Pakistan and 
around Pakistan, the attitude of the 
Pakistani leadership, will be more 
positive, that they will lv more re*>- 
ponsive and they will adopt more 
constructive attitude to solve the 
problems which this sub-contment is 
facing today.

One of the off-shoors of the last
1971 war with Pakistan 1*5 the ques
tion of the refu wees of Chhamb area. 
Time and again, I have been trying 
to focus the attention of this august 
House about their problems. I want 
to draw the attention of the Gov
ernment and urge upon the Govern
ment to take immediate steps for 
their proper rehabilitation. During 
the last war, the people of this area 
made the maximum sacrifice. When 
the line of actual control was drawn 
up and decided upon between the 
representatives of India and Pakistan, 
unfortunately, the area in which they 
were living before the last war was 
handed over to Pakistan. It is the 
entire, the sole, responsibility of the 
Central Government to make avail
able all kinds of facilities for their 
proper rehabilitation.



would «J«o like to mention that 
during th® last year or so the political 
atmosphere and other conditions in 
Jammu and Kashmir State have im
proved to a great extent. This has 
been possible by the dynamic leader
ship which the Chief Minister, Syed 
Mir Qasim, has provided to the State. 
Another happy {actor is the role 
which Sheikh Abdullah has chosen to 
play now not only in the State but 
also in the rest of the country. I wel
come the efforts which have been put 
forward by Sheikh Abdullah to st
rengthen the secular fortes in this 
country, not only in the State of Jam
mu and Kashmir but in the rest of the 
country also.

Here, I would like to point out, let 
us not confuse the issues in the name 
of the change that has come about as 
far as the attitude of Sheikh Abdul
lah is concerned. I appreciate his 
efforts for strengthening the secular 
forces in this country. But when 
he says that mor-e autonomy should be 
given to Jammu and Kashmir State,
I think, he is trying to confuse the 
issue The people of Jammu and 
Kashmir State want autonomy at 
the equal level, that is, the autonomy 
which is now being enjoyed by other 
provinces and State® in the country.

SHRI S. A SHAMIM: No.
SHRI INDER J. MALHOTRA: 

Your lone voice is not going to count.
I represent the people of Jammu and 
Kashmir.. (Interruptions). How
soever politically powerful he may 
think himseP to be, this is not going 
to affect the attitude of the people of 
Jammu and Kashmir. The people of 
Jammu and Kashmir have sacrificed 
much to come into the main-stream 
of the nation. No. individual can put 
•back the clock. I want to make it 
absolutely clear,

SHRI S. A. SHAMIM: He can only 
make a speech in parliament, and not 
outside.

SHRI INDER J. MALHOTRA: 1
do not know whether he represents
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the people or he 'rei^Wehis Sheikh 
Abdullah. I know his pest, 1 know 
his present, but 1 do not know his 
future.

SHRI S. A. SHAMIM: Then he 
must be a very wise man. He is 
the mid-wife in Jammu,

StfRI INDER J. MALHOTRA: In 
the end I would like to make a very 
sincere appeal that, in order to solve 
the problems, economic or political, 
which are being faced by the country 
today, every individual and every 
party should put his or its mite.

Sir, I support the motion of thanks.
SHRI MORARJI DtESAl (Surat): 

Mr. Deputy-Speaker, Sir, I am spea
king after a silence of more than 27 
months in this hon. House as I feel 
that the time has come when the 
political and economic scene has be
come so volcanic that one feels very 
anxious about the future and the 
days through which we shall have to 
pass. It is, therefore, necessary that 
I should point out what I think about 
it to the Government. Whether they 
attend to it or not is their look-out. 
But I must also appeal to the country 
through this hon. House, so that the 
country fights the anti-democratic 
forces and restores democracy to its 
real level, I am very much disturbed 
because I find that the values which 
the Congress had laid down and was 
observing, the democratic traditions, 
economic values and political inte
grity, have been cast to the winds by 
the ruling party and that too in the 
name of congress itself.

When the President addressed the 
two Houses, he mentioned that "the 
times are very difficult'. I am glad 
that he has recognised it. It was not 
even recognised some time back. But 
he did not suggest any remedies for 
relief. Of course, I cannot find fault 
with the President because, while he 
has delivered the Address, it was 
prepared by the Cabinet. Therefore, 
it is the Cabinet to which I must ad
dress my remarks. The worst situa
tion is happening in the economic
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field which touches the whole popula
tion and more particularly the 40 per 
cent of the people, an acknowledged 
even by the President, who live be
low the poverty-line in this country. 
Prices are rising so fast from year to 
year that it is difficult for the poor 
people to get even one meal a day. 
People who do n<$ feel the pinch, 
c§jtsL” l7 would not realise it. But 1 
have seen people like that myself in 
the course of my travels through the 
country, Even during the election 
tour that I have had to undertake in 
UP I hav© seen abject poverty In 
several areas----

SHBI K. P. UNNIKRISHNAN 
(Badagara): You did not see it before.

SHRI MORARJI DESAI: Not as
much as I see it now. There is no 
poverty for my friends who are sit
ting over there because they are 
making the most out of these chaotic 
conditions___

SHRI VASANt  SATHE (Akola): 
It must be worse for you.

SHRI MORARJI DESAI: I was also 
not speaking in this hon. House for 
the last 27 months because I know the 
spirit in which my hon friends op
posite take what is said by the Op
position. They specialise in distur
bing people when they find something 
inconvenient. For them that is very 
democratic, but..

SHRI K. P. UNNIKRISHNAN: It 
may not be worthwhile to learn 
democracy from you.

SHRI MORARJI DESAI: I know 
what you will learn. You will learr» 
soon at your cost. Events are fast 
moving and you will realise what you 
are getting. It is very easy to create 
a disturbance from a safe position of 
Government for the Opposition be
cause it is weak----

AN HON. MEMBER: As in
‘Gujarat.

SHRI MORAQJI DESAI; In Gujarat

what is happening? If that doe* not 
teach a lesson to my friends, I do not 
know what will teach them. I will' 
come to it later on.

The prices a** they are rising for* 
tlu last four years are phenomenal 
and one does not know where it will 
lead us to. And whose fault is it? 
When we say that it is the Govern
ment's wrong policies which are res
ponsible for it, the Government say 
that all this is due to the fact that 
it is a world phenomenon. What is 
the world phenomenon? In the inteiv 
national world, in the well-to-do 
countries prices are rising, but they 
do not rise beyond 5 to 7 per cent in 
a year, while their annual incomes are 
rising by more than 10 per cent. How 
will, therefore, the price-rise, pinch 
them? But what happens here? Not 
only the prices are rising by more 
than 100 per cent but the incomes 
are not only not increasing tor the 
bulk of our people but incomes aie 
decreasing, specially for the people 
who are below the poverty line.

Unemployment is increasing even 
according to the Government's re
cords tho Government's records 
themselves show that u ^employment 
amongst the educated has increased 
by 75 per cent in the last two years. 
These are not my figures. And, when 
that happens, a callous attitude is 
taken towards them by saying that 
these are world phenomena. How is it 
a world phenomenon? When that does 
not catch, it was said that the year
1972 was the worst scarcity year 
during the last 100 years. This is also 
far from the truth, to say the least, it 
we look at the figures of production 
in 1972-73, that is, those two years 
and the previous years when there 
was greater scarcity. Take the years 
1965-66. The production of food crops 
in 1965 was 72 million tonnes and in 
1966 it was 74 million tonnes. On the 
whole, therefore, it wag 146 million 
tonnes for two years. What was the 
production in these two years of 1972 
and 1973? It is 200 crores and more.. 
How can there be a comparison bet*
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ween these W o  figures? And yet, 
what happened in 1985-66? Nobody 
%0t less than 8 kilos per day per 
month, in those two years. (Interrupt 1 
nfcions). These figures are in million  ̂
tof tonnes. 1 hope they are agitated 
Tbut they do not seem to have any 
Reeling of agitation. There is so much 
callousness all around that even all 
this misery does not move them and 
they think that it is a time good 
enough for going at the opposition In 
such matters. They would certainly 
like to help, but how are they to 
help? You say, all suggestions given 
by them are really crude and are not 
acceptable at all. It is so difficult in 
a democracy when the ruling party 
does not show any courtesy to the 
opposition which is so fundamental in 
a democracy. I can quite understand 
that all suggestions of the opposition 
cannot be accepted by the Govern
ment and may not be accepted. No
body will quarrel with it but at any 
rate couitesy and respect must be 
shown to what the opposition says. 
But instead of that everything is laid 
at the doors of the opposition. Even 
in the matter of prices the opposition 
is being blamed, that the opposition’s 
agitation is responsible for it. How 
does the opposition raise the 
piiccs? X don’t understand that. 
And, what is the opposition to 
do when the prices are rising; 
are we not to point it out? Then 
•what are we for? Now, this is what is 
not realised by those who are in 
charge of the Government.

And, there is no chance of prices 
coming down as long as this Govern
ment is in office. I have no doubt 
about it in my mind, because their 
policies are such. Even the Economic 
Survey which has been laid on the 
Table of the House yesterday, shows 
no remedy, no hope for this year, no 
certainty for it. I do not understand 
why they are so helpless.. The remedy 
Is very clear, because, the causes are 
very clear for rising prices. In spite 
o f there being enough food ta this 
country there is scarcity felt every

where. I say that there is enough 
foodgrain in the country. Why do 1 
say that? Because, in 1989-88, in 
these two years, we had produced 
only 146 million tonnes of foodgrains 
and by importing only about 15 
million tonnes in those two years, 
with 180 million tonnes, we could 
feed all the people without any 
difficulty and everybody getting not 
less than 8 kilos per month. What 
is the difficulty in giving full sup
ply to everybody, more than even 8 
kilos, when there has been more 
than 200 million tonnes produced in 
two years, and in the previous year, 
it was 108 million tonnes in one year? 
Therefore, it is mismanagement end 
wrong policies which are responsible, 
which have created an artificial 
scarcity. And it is this which the 
Government ought to take into ac
count and correct and take correc
tive measures.

But instead of doing this, fault is 
found either with the season or with 
international conditions. And if noth
ing else is available then the opposi
tion is a good peg to hang every
thing on! But even worse than that, 
the Government finds fault with the 
administration, saying, the adminis
trative machinery is wrong or in
effective and therefore this is hap
pening. Who is responsible for the 
administrative machinery? Is not 
the cabinet responsible for it? Under 
whose orders do they work? And if 
they are not efficient enough to 
manage their administrative machi
nery what business have they to run 
the Government? What business have 
they to remain in Government? If 
they are self-respecting they ought 
to go out and give place to other 
people who can manage it. Or, else, 
manage it all right. Who comes in 
their way in managing the adminis
tration? But, they don't want to do
i i

instead of that, they try to take 
action against the Judiciary and 
three seniemoat Judges are super
seded In the Supreme Court; thereby
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trying to make (hem su&servient to 
the Executive. Now, this is an 
assault on the Constitution itself and 
on Democracy. Production on all 
fronts is almost at a standstill or is 
very static. Xt is not increasing. 
That is why also things are lefts avail
able. WJien money circulation goes 
up and u$, prices are hound to go 
up. They can never come down. 
When deceit financing goes on in
creasing from year to year, what else 
will happen? There may have been 
deceit financing in the past but it 
was not of this order at all and 
nowhere near it. Now it Is mount
ing by leaps and bounds. Therefore, 
money circulation has increased be
yond limits. Whereas the money 
circulation was Rs. 5,000 crores by 
1969, m the next four years, it has 
increased by about Rs. 4800 crores— 
in only four years. What will hap
pen? The prices are bound to go up. 
The prices are shown to have risen 
by 22 per cent to 30 per cent in two 
years But take the ordinary sarsu 
oil which is used by the Common 
man in UP. It used to be Rs. 4 a 
kilo in 1971 and now it is Rs. 13 per 
kilo. It has gone up by 300 per cent 
When we come to dal, its prices too 
has gone up a great deal. The 
prices of vegetables are also increas
ing everyday or every week. Take 
tomatoes. They were available for 
Rs. 4 a kilo in Delhi or in Bombay 
Their prices are rising like this 
every day What can the people do? 
The only thing left to them is to die 
and to disappear. Instead of poverty 
disappearing, the poor people are dis
appearing. Well, if that is what the 
Government wants, I think it has 
achieved this very successfully;

Therefore* the Government has to 
do something about the inflation. 
This happens because deficit financing 
goes on increasing. Why cannot you 
give it up’  It is said that because of 
defence, because of security, the ex
penses have to be Inducted.4 The de
fence exp«tt*&tttre has to be incurred. 
At the stf'ne time, s&Vdty h%s ulso

got to be tac$le& That money i*
wisutjlised and fifty par cent of ii is 
swallowed by those who manage the 
scarcity operations. How can 
have money for any other purpose” 
tn the same way, in the matter ot 
defence expenditure, nobody waul# 
say that the defence expenditure 
should be cut down so that the de
fence is weakened. But, there is
great scope for economy even in
defence expenditure. I have no
doubt that Rs 200 crores can be eco
nomised even after strengthening the* 
defence more than what it is to-do> 
Because, there is so much of corrup
tion allround wherever you go, and’ 
if that corruption disappears, there 
wilt be a lot of economy achieved 
and the money circulation too will 
go down.

Government seems to be going fa?, 
towards increasing the money cii di
lation from year to year. I do not 
know what picture will be presented 
this year in the budget after two 
days. I am quite sure that the defi
cit has mounted up much more than 
what was calculated. We read from 
the papers the other day that 
Rs. 1000 crores will be m deficit in 
the first nine months of the year i  
do not know what the facts are be
cause these are figures published ir 
papers. It will be a terrific thing 
when we see the budget after two 
days. But, what is the remedy for 
it? The remedy is to give deficit 
financing and practise economy. 
Economy can be practised in several 
areas. I do not want to take murtit 
.more time over it because I hav« 
little time at my disposal.

Unless incentives are given for 
production by allowing the initiative 
to those who produce, I do not think 
production can be increased. At the1 
same time, the cost of production- 
also must be decreased. Unless the 
costs of production are decreased, 
there can b# no remedy ftr  tqfckHri* 
the prices pr6|^rty at It sltdUld be 
<tone.



PreMmV* 
Address M )

FHALGUNA 7, 1895 (SAKA)

C«ttrimtion to l?ecomi$g the only 
commodity , yhfcty is #ot scarce. 
Everything else Is scarce but corrup
tion is not scarce. It is getting more 
and more and more everyday. In 
all fields it is now encroaching, prac
tically, if I may say so. Even on the 
political side, corruption is prevail
ing. The way the office of the Gov
ernor 19 utilised is something terrible. 
In Orj$$a, the Ministry disappeared, 
tad U:e Op-csitio** had a majority 
but they were not allowed to form 
government and President’s rule was 
established When they went to 
court, the High Court said that they 
had no jurisdiction in the matter but 
they did record a finding that it was 
misuse of his powers by the Gover
nor for which the High Court had no 
remedy. If after such a distinct 
finding by the High Court, the Gov
ernor goes on merrily, whose fault is 
it? It is the fault of the people who 
appoint him and control him? But 
they are utilising him only as an in
strument, and this is what is being 
done for the institution of Governors 
and even the President, if I may say 
so, because the President is made to 
say whatever he does not want to 
say.

The other day, the Presdient said 
in a speech that food scarcity includ
ing the food problem was due to cor
rupt and inefficient method of dis
tribution by Government. But he 
does not say that in the President's 
Address because he is not allowed to 
say so. But I do not know why he 
was allowed to say so before. I do 
not understand this kind of function
ing of Government, which had never 
happened before, at any rate, in the 
past.

The corruption in the economic 
field is something terrible. It has left 
all limits. I hftd never seen this kind 
of corruption even in the British 
p^rio#. TJtat jtfye kind^of cdifup- 
tfon wh$eh is7 going on everywhere. 
TJi&re i$ jpot pn# iftiĵ g v WtJh 0611 be 
^ n e  without paying money by the 
ordftutfy 0er&n, except ol course by 
those who are connected with Minis-
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ters or with Gaagrew MFs who can 
get those thing* done easily as they 
want to be done. But all others have 
got just to pay money in order to get 
things done.

Railway travel has become difficult 
The other day, a Sarvodafra wdrfcer' 
said that he was coming from Kan
pur and he could not get a ticket in 
third class with reservation unless 
he paid money and he had to pay 
money, he said. I am Very sorry if 
he had paid money; he should not 
have travelled. Somebody at least 
should resist. Biit this is the state 
of the country in which people be
come weak. Whose faut is it? Is it 
not the duty of Government to re
duce corruption? Is it not the duty 
of Government to see that corruption 
is reduced to a minimum? I can 
understand if corruption does not 
disappear completely, but it is bound 
to go down and down if constant 
efforts are mode, then alone there 
will be integrity coming into the 
administration and also efficiency; 
otherwise, it cannot, come. But in
stead of doing that, lakhs and lakhs 
of rupees amounting to crores are 
being collected by Ministers for party 
purposes, and if they are collected 
for party purposes and spent in elec
tions as they have been spent, as 
they had never been spent in the 
past by the Congress? fit any timp, 
and all this is done in the name of 
the Congress, corruption is made 
rampant If fhis happens at the 
Ministerial level, how can the admi
nistration remain free from it? The 
administration wijl behave as the 
ministry W ill behave. Therefore, the 
W h o le  disease lies at the root and this 
is what is rpquirpd to he remedied.

I now come to the gjieption of 
Gujarat which .has been very casually 
mentioned in the President’s Address, 
which jilso shows what indifference

What is bai not men-
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tioned at all I am very sorry that 
violence lias sprung up also in 
Gujarat where it waa the least ex
pected But what is the cause of that 
violence? Violence did not take place 
in the beginning. It waa a spon
taneous movement by the students 
and the young people, joined later 
on by all other sections of the peo
ple against corruption and against 
non-availability of foodgrains. If 
only two kilos per head per month 
are given in ration shops, what are 
the people to do from day to day? 
This is what has created a revolt in 
Gujarat, because the Gujarat people 
had never seen such corruption be
fore the ruling party came into 
power in Gujarat. That is why this 
is happening (Laughter). They can 
laugh at themselves. It is they 
whom I am referring to because all 
of them are not free from it. They 
can laugh it out. They are bound to 
because that is the only way left to 
laugh it out. But please remem Der, 
he laughs best who laughs last. I 
am quite sure the time would soon 
come when they will not be able to 
show their faces to their own people, 
to their own constituents. I have no 
doubt about it.

This is what is happening in Guja
rat. This is what I am worried about. 
I do not like it. I have gone there 
and 1 have spoken against violence. 
1 have said that there should be no 
violence because violence is not the 
remedy for it. But when people see 
that they have either got to put up 
with that Government or take to a 
remedy which is available to them, 
and when the Government goes on 
committing atrocities on harmless 
people, what else can happen? I 
have gone there and seen things for 
myself. I have made enquiries and 
I found that out of 54 people who 
have been shot down, not less than 
30 people have been completely inno
cent who had nothing to do with any 
movement or anything. They have 
been shot down in cold blood. The 
police have gone into the houses of 
people (Interruption*).

SHRI VASANT SATHE: Why were 
105 people shot down in Bombay? 
What was that? Mercy kttiinie?

SHRI MORARJI DESAT. J w)U 
tell you about that

SHRI VASANT SATHE: It is very 
easy to talk like this now.

SHRI MORARJI DESAI: I have
said that not one innocent man had 
died amongst those 105 in Bombay. 
They were all people who were kil
led by bullets when they were actu
ally looting or killing people, not 
otherwise. Also let them remember 
that whatever I did, the whole vio
lence disappeared in two and a half 
days. But what are they doing? They 
are killing people and violence has 
gone on for the last six weeks They 
are not even efficient in doing what 
they should do.

I know that Government has to 
govern. I would support a Govern
ment which shoots down people who 
loot or commit dacoities or murders 
Let them be shot down. I will sup
port them for it. But what is the 
meaning of shooting down people who 
are on the street trying to buy some
thing? One man was flying a kite 
on a roof. He was shot down in the 
inside street. I have seen all that.

SHRI S. A. SHAMIM: Why should
he fly a kite?

SHRI MORARJI DESAI: Flying
kite is a crime! I have gone there, 
seen it and verified it. He was killed 
in such a manner that his skull was 
broken and stuck at the wall and 
some hair is still sticking there. I 
have seen it there.

This is how atrocities are commit
ted. Policemen have gone into the 
houses of people on the second flow1, 
taken people out of their beds and 
beaten them. A women's procession 
which was completely non-violent 
and peaceful, was broken up by drag
ging women by their hair. When this 
thing happens, what else if fcotaf to
happen?



Therefore, now the whole people of 
Gujarat lure in! revolt. Whet ia one to 
do About it? One dot* not tee when 
this Government is going to wake up. 
President’s rule has been established. 
The Assembly has not been broken 
■up, not been dissolved, and elections 
are not ordered. The demand of the 
people is that such a corrupt Govern
ment and such a corrupt party can- 
jiot be allowed to run the government 
any longer; therefore, let the Assem
bly be dissolved and let there be 
fresh elections. U you do that, there 
will immediately be quiet in Gujarat, 
absolutely. I have no doubt about it. 
That can happen without anybody’s 
doing anything. There will be com
plete peace there, provided this is 
done. But they will have to do it.
I have no doubt about it. The sooner 
they do it, the better it is for them. 
If they do not do it, then they will 
have to disappear themselves. I have 
no doubt about that.

I do not want to take up any further 
time from you.

16 hrs.
THE MINISTER OF HEALTH AND 

FAMILY PLANNING (DR. KARAN 
SINGH): Mr. Deputy-Speaker, Sir, I 
have listened yesterday and today 
with very keen interest to the speeches 
that have been made from the Oppo
sition Benches. Many of them have 
been critical; many of them have been 
hypercritical; and many of them, I 
am afraid, have verged on the hypo
critical. But the point is that the 
crisis through which the nation today 
is passing is really too deep a crisis 
simply to be looked upon as another 
forum for making a debating point or 
for trying to take off a certain point 
or to make a point against the Gov
ernment, There is no doubt that 
what the nation today is looking for 
In this House is a new lead. This 
House is not only * debating society: 
it has to focus all the aspirations of 
the peot>*e of India, who have elected 
all of us who are here; end therefore, 
It is incumbent upon us to gltfe a new 
lead to this nation at this time.
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16.01 Sirs.
[Shrx Dinesh Chandra Goswami in 

the Choir].
Sir, the crisis through which we 

have seen—and I do not only refer to 
the economic crisis—is in fact inter
national The whole world today is in 
the midst of a major crisis. To name 
just three countries: China, for exam
ple, is pn the verge of another cultural 
revolution. The United States has 
reached a situation where the politi
cal system seems to be on the verge 
of a total collapse. Great Britain, the 
Mother of Parliaments, is in a situa
tion today where they are down to a 
three-day week and there is a crisis.

The point I am making is that India 
certainly is going through a crisis. It 
is a crisis of many dimensions. There 
is the economic aspect. Certainly no
body can deny it, and I would say 
that not only do we not deny it but 
we have very clearly posed the situa
tion in the Economic Survey that has 
been placed on the Table of the House.
I strongly repudiate the suggestion 
that Government is either cal ous or 
is in anyway unresponsive to the 
people. We are aware of the grave 
economic crisis that we are facing.

But, Sir, it is also true, despite 
what the Opposition people may say, 
that to a large extent the factors be
hind the economic crisis have been 
totally outside our control. It is not 
necessary for me to go into this at 
length. I am sure there will be other 
occasions; apart from the President’s 
Address, there will be the budget; 
there will be a debate on the Plan, 
but may I point out that over the Jast 
two or three years, as the President 
has mentioned, there have been unpre
cedented and unpredictable develop
ments. Brought for example. May I 
say with due respect to Shri Morarji 
Desai who is a very senior Member 
and who entered politics long before 
I was bom—-X should give him the 
courtesy and consideration that he 
quite rightly demanded—even if he 
had been the Finance Minister, t do 
not think he could have prevented
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the drought, jfiven if he had been the 
Emance Minister, when one crore of 
reiugees came to this country, would 
tie gave turned round and said that
w* want to $ave money and we will 
ngt feed them? £ven if he had been 
the I'manc© J^mister, do .you think 
tha^when the war came and we bad 
*9 W 01* crqres upon crores of rupees 
to safeguard our integrity, he would 
#of have spent it? (Interruptwns) 
“We bav§ listened to him with great 
respect. The point I am making is 
that many of the factors that are 
responsible for the economic crisis 
today are beyond our control.

There was mention of international 
pneej The hon. House knows how 
t,ne increase in on prices or the in
crease in the price ot other commodi
ties has totally upsat our fifth five 
year plan calculations. So, the point 
Uat i aja making is that we are fully 
aware of this crisis. We are facing it. 
'lhis is not a party matter. This is a 
national issue, and this is an issue 
upon which all of us combined have 
to meet and have to seek a solution. 
It is no use simply trying to put the 
blame upon the Government. This 
is a national matter. But, I will say 
this, bandhs, gheraos, strikes, lock
outs and sabotage—do we not realise 
that all this sort of activities will 
bring to a total s ta n d s till the econo
mic mechanism in this country? Who 
is going to really bear the brunt of 
this? It is not the affluent section of 
society which is going to suffer. It 
is really the poorer sections of society. 
Whereas we can welcome constructive 
criticism and cooperation on the eco
nomic front, I would urge that the 
question of increased production and 
smooth movement and rational distri
bution of goods are no longer a party 
matter; it is a national matter and we 
have got fo work {<>#«&$* in this, 
liven with regard to this problem of 
economic crisis or the political, crisis,
1 should say that it j* something even 
teepee ,* tfiat fffflly in a way it
& * w ? * 1 m  *risfc. *.

%  charg# against the Ooppstfion 
is not so much mat they are trying to 
discredit Ui$ Cwjgiess. The p^ngr^af 

jjg much more powerful than all 
fhe^ people put together and will 
rtvnain so. In the last StO .years the 
Congress party has bee^ through 
many ups and downs, and after every 
crisis ^ has emerged stronger than 
before. We are not worried about the 
criticisms of the Congress party, be
cause we &uow that with ail its fail
ings and weakness^ the Congress 
party is much more deeply rooted to- 
the soil than the other parties. My 
charge against them ig also not for 
the un edify mg attacks, personal 
attacks that have been made upon the 
Prime Minister if not in the House, 
elsewhere. What the Prime Minister 
has baen able to achieve by her 
leadership in 1969 and 1971 has assured 
her a honoured place in the history 
cf the nation and none of them will 
be able to change that. We are a’ so 
confident that she will continue and 
she is the onlv person who can’ rise 
to the occasion and again give a new 
lead to this country That is not our 
problem. My charge is not this

My charge is this. There has been 
a concerted attempt by the Oppositions 
parties to sedulously propagate defeat
ism, doubt and despair for petty 
political purposes In the final 
analysis it does not really make much* 
difference which party wins the elec
tion. Once again I am sure we are' 
going to win and you will see when 
the results start coming out. Some
body may win here and somebody 
may lose there, but the only point is 
what happens to the people of India? 
Are we going to destroy the fabric o f  
national unity? Are we going to des
troy those principles of secularism, 
socialism and democracy that are 
enshrined in our Constitution? It 
these foundations are weakened, 1 
submit that India gets weakened. It 
is «ot a qy&stkm of one party «* the 
other narty,, *  i* tkm (fwestio* 
fundamen$ai> tbmis upon Which fhte 
nation Ik troiMs v
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1 listened with great attention to 
the speech mad« by Proi MavaianKar. 
JH« is an intellectual and a political 
scientist, I am flso a student at 
politics to some detent. He ha  ̂ men
tioned the terrible events that have 
taken place in Gujarat. There is no 
doubt that what happened in Gujarat 
is a national tragedy- It does not 
concern the people of Gujarat a-one. 
It is a matter of concern for every 
Indian regardless of where he comes 
from, whether from Kashmir or from 
Kerala.

SHRI PILOO MODY (Godhra): 
Why has not Mr. Dikshit or the Prime 
Minister gone there?

DR. KARAN SINGH: I srm not argu
ing about the question of dissolution 
and so on. I am sure the Prime 
Minister will take the correct decision 
at the eoirsct time and she will in her 
reply deal with this matter. I was 
only f-ubmitting the broader implica
tions ol this matter. Are we suggest
ing that the parliamentary norms and 
parliamentary institutions in this 
count i v have become irrelevant?

SHRI S. A. SHAMIM; Yes.

DR. KARAN SINGH: If we suggest 
that, as Mr. Shamim very faciley 
said, we will have to think of the 
consequences. Do you realise that 
once you accept a situation in which 
parliamentary norms and parliamen
tary institutions no longer have any

relevance, you ate creating conditions 
in the counti ’ "'here the very founda
tions, upon which the Constitution is 
based, by which we are all sitting in 
this House, are weakened and destroy
ed. Sir, a totalitarian government 
may be more efficient in shooting 
down people; I accept that. But the 
poirt is this: is that the sort of situa
tion that we want to develop in this 
country’  I would very deeply urge 
my friends on the other side to please 
cfltfside* 'thir rrtatter. Where wi*I 
political legitimacy come f#dm in thtt

country, if it does not come from Un
people? What are tfidAfe'modefe through 
which political legitimacy would 
come/ Are we going to accept a situa
tion m which a situation can imme
diately b  ̂ created in any State wnere 
the whole political and parliamentary 
piocass becomes irrelevant. This, I 
feel, is not a party matter. This is a 
iuatter over which everybody sitting 
in this House will have to ponder, 
because when we came into this 
House we have taken a pledge on the 
Constitution, .and so we must ponder 
over where the situation is leading 
us.

The youth in this country is 
certainly restive. There is credibility 
gap. I am not sure how many of the 
hon. Members, particularly of the 
older generation, are aware of the 
terrible credibility gap that is deve
loping between the youth and other 
sections of the community. It is a 
terrifying phenomena. The young 
people in this country are beginning 
to lose any interest in the whole 
system of parliamentary democracy; 
they are beginning to get alienated 
Again, it is not a question of fatft 
finding. I am trying to bring to youi 
notice this phenomenon which is 
getting more and more deep-rooted. 
If that happens, if the whole genera
tion gets alienated from its roots, the 
situation is going to be extremely 
difficult.

The younger generations are sound 
at heart. I have absolutely no doubt 
about it. I would like to narrate an 
incident which took place only the 
other day, about two days ago. As 
you know, some young doctors are 
fasting in front of my house. When 
I left my house in the morning I went

up to them and asked “how is it that 
you come to my house only {luring a 
birthday? Last time you came to me 
wlhen k  was the birthday of one of my 
children, a boy. TotJay happens to ho 
the birthday of my daughter.’* Then 
I went out. ''When I Htta^ned in fhe 
a&etfeottt/l Mid a message from them
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vthat they want to come and give a 
.birthday card to my daughter.

MR. CHAIRMAN: Will you kindly 
. mention the date so that we could also 
- make a note oI it?

DR. KARAN SINGH: I invited them 
.in. They all come in. There was a 

birthday cake and we distributed it 
among those who were present. Of 
cours*. the hunger-strikers did not eat 

. anything; let me put it dear on record!

So, the point I am making is this. 
If there is a proper approach to the 
youth, they will respond. There may 
be differences of opinion; that is a 
different matter. I am not worried 
about the difference of opinion. In 
■any democracy there are bound to be 
differences of opinion. But if there 
is total alienation between the gene
rations, then it is something which is 
very serious.

I find that my good friend, Shri 
Jyotirmoy Bosu, is not present in the 
House. What sort of example are we 
setting to the youth when the hon. 
Members of this House gherao the 
President when he comes to address 
the Members of Parliament? If you 
in that way display lack of faith in 
parliamentary institutions, what can 
you expert from the youth? The 
point is this.

SHRI SHYAMNANDAN MISHRA 
(Begusarai); We cannot defend that. 
But what business had your partymen 
to act as the policemen or security 
officers?

DR. KARAN SINGH: If the hon. 
Members sitting on the other side try 
to come to this side and approach the 

‘Prime Minister to that way, are we 
tiot going to defend her?

DR. KARAN SINGH: My point is 
this. What I am trying to say is that 
there must certainly be a change. 
There must be a fundamental struc
tural change in the system. The admi
nistrative system, to which Shri 
Morarji Desai has referred, has to be 
changed; I am quite clear in my mind. 
We cannot get the sort of results that 
we want with the out-moded and 
rigid system of bureaucracy. In the 
whole economic field there has to be 
change. As far as politics is concern
ed, it has got to be purged of corrup
tion. I entirely agree with everybody 
who has said that. But I think this 
attempt to put his label only on one 
side is entirely wrong. Corruption is 
a thing which is eating into the vitals 
of this nation. If this corruption is 
not got rid of, I may tell you that the 
whole process of parliamentary gov
ernment in this country wil itand 
totally discredited Wt are second to 
none in our determination to root out 
corruption from this *try We are 
sure that the Prime Minister is going 
to take a major le?d this matter 
and try and see that the situation is 
improved.

This is not the only changc needed. 
What is needed, if I may submit, is 
even deeper than that; it is a change 
in the value system that we have 
adopted. The re-introduction of 
certain spnitual values, if I may use 
the term, not in a denominational 
sense, into this country is essential if 
India is to become great. Here are 
the Ashoka Lions under which you, 
Sir, sit. Why was Ashoka great’  
Because he introduced the spiritual 
values of the Buddha into the country. 
Why was Gandhiji great? How was 
that frail man able to shake the British 
Empire? Because h* was based upon 
certain spiritual values. It is, there
fore, essential that these spiritual 
values of which we are proud have 
got to be re-introduced into the body 
politic of this nation.

m  _ These are our concepts which we
PT¥ )0  MODY; Prime have given to the entire world. We

SMinteter ‘yes; but not the President, do not want to import alien ideologies
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from abroad. These are our concepts 
which are able to give the lead to the 
entire nation. This is what is needed. 
It is not encouraging violence; it is 
not encouraging lawlessness; it is not 
encouraging chaos. What is required 
is the re-introduction of Indian values, 
spiritual values, not violence, law
lessness and chaos. It is irom chaos 
thai tho enemas ol riua pr\ going 
to succeed.

Mcty J say wuu all Lie emphasis at 
my command that the enemies of 
lncua arc not sitting silent. Wo do 
not have any enmity against any 
country. But there are countries 
which look upon us with enmity. I 
do not want to go into all that. I 
have myself lived on the mouth of 
the vaiiano all my life. I know what 
th  ̂ situation is. I know there are 
powerful forces, they have got tre
mendous resources They avc now 
m-jkmp provncalho speeches. They 
are plotling m,jinsl India,

May I submit again with all the 
emphnsiri at my command that this is 
the time when we require to stand 
muled. Our brave armed forccs are 
on th * boiderg of this country. We 
have totu' jfcaith in them. But I 
would i opc-at with ail the emphasis and 
power at my command that the armed 
forces by themselves cannot defend 
the country unless we in this country 
are united.

Let ui not forget the history of 
India down through the centuries, Let 
us not forget that when we try to 
spread an atmosphere of weakness, of 
depression, of ftssiparous tendencies, 
in this country, that is the time when 
the enemy abroad becomes strong. Let 
us not forget that. Therefore. I would 
submit that despite the prophets of 
doom who have spoken, we have faith 
in our people. We have got to have 
faith in the people of India. They are 
the people who through thick fend thin 
down through the centuries have 
always sustained the nation. If the

leadership hag failed, it is the people - 
of this country in whom we must have * 
full faith, who have sustained the. 
nation.

We are now going through a aqua
tion in wnich the whole nation is 
cal’ed upon to make up a vast co
operative effort. We have, got to have 
confidence m our principles; we have 
got to have confidence in ourselves 
and, ultimately, we have got to have 
confidence in the destiny of our great 
nation.

tff, t  
f t  % f r̂r % *FT V 3?V

sto m  : srvt sff, srrs % *'?rf4“ 

i^rnfr^ ffcfe
frft, ffST ^T ÎT I

-SHRI A. DURAIRASU (Peram- 
balur): Mr. Chairman, Sir, I am 
grateful to you for giving me an oppor
tunity to participate in the discussion 
on the Motion of Thanks to the Presi
dent’s Address, on behalf of my party, 
the Dravida Munnetra Kazhagam.

At the very outset, I would like to 
say that the President’s Address to a 
joint session of both the Houses of 
Parliament has become a monotonous 
annual ritual without any form or 
content. Many hon. Members who 
preceded me referred to the inexor
able facts of daily worsening econo
mic situation and the spiralling prices 
of essential commodities going beyond 
the reach of the common people. When 
the people of the country ask for 
food, this Government has not been 
able to meet their primary demands 
This Government does not stop there* 
A recent example of this Govern
ment’s attitude to the demand of the 
people for adequate supply of food-

mm mi  .......   ...  ....  .  i up.,,.... ...................... ............  ...... * J
♦The original speech was delivered in T̂amU.
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grains at fair price* Hi well known to 
au 01 us in tnis House. When the 
people o| a State wanted adequate 
supply of foodgrains at fair prices, 
when the people ot the State rose as 
•one man against the impotent and 
inefficient State Government; the 
Central Government imposed the 
President’s ru e over the State, but 
did not improve the foodgrains supply 
situation. 1 would like to say with all 
the force at my command that a 
solution to the difficult problem faced 
by the people of the country does not 
lie m more assurance and hopes 
thrown about in a speech. We also 
■see the sorry spectacle of such assur
ances given by the President year 
after year in his Address not being 
implemented by the Central Govern
ment. The Dravida Munnetra Kazha- 
.gam Members of Parliament did not 
participate in the President’s Address 
mainly because of the reasons I have 
just now enumerated.

After the assumption of Office in 
Tamil Nadu, the D M X  Government 
have successfully brought about Green 
Revolution. By adopting modem 
scientific methods of agriculture and 
-also with the help of improved varie
ties of high-yielding seeds, the Tamil 
Nadu has not only achieved self- 
sufficiency but also surplus in food
grains production. The Tamil Nadu 
Government have supplied foodgrains 
to many other States at their hour of 
need. The President in his address 
has pointed out that the scarcity of 
essential commodities and interrup
tions in production and supply have 
been caused bv strikes, bundhs and 
unrest. I would point out here that 
the ruling partv at the Centre has 
unashmnedlv lolned hands In one 
particular State with one political 
partv which spear-hea&a such violent 
agitations.

(zfarr) : w*t~
¥FW W wft j wsjrrfjr

Wfi w ft t  50*far

ME. CHAIRMAN: The quorum bell 
is being rung.

Now there isr quorum. The hon. 
Munber may continue,

SHRI A. DURAIRASU: The Presi
dent in his Address has stated that 
the State Governments should realise 
the importance of achieving procure
ment targets. The Central Govern
ment could distribute only as much 
quantity as the State Governments 
procured and made available to it. 
On February S, 1974, while inaugurat
ing a two-day Seminar on “Strategies 
for rural development”, our Hon 
President stated that despite a bum
per year, hopes of improved procure
ment have n°t been fulfilled, on the 
contrary, there were complaints of 
large-scale withholding of stocks and 
hoarding I do not know, Sir, whe
ther you will be able to appreciate 
the difference in approach adopte 1 by 
the President in a pub’ic platform and 
in his address to the joint session of 
both the Houses of Parliament During 
1973-74, the number of educated un
employed youngmen was of the 
order of 40 lakhs. The production 
has not incxea*?ed in any ssctor includ
ing Agriculture When the President 
says that the Centre could distribute 
only what the States procured, I 
would like to remind you, Sir, that 
the power of distribution of essential 
commodities is in the hands of the 
Central Government and that power 
is not being used justly and properly. 
I would give you one example. In 
Tamil Nadu there are several spinn
ing mills producing yarn. Cotton is 
also cultivated on a large scale in 
Tamil Nadu, T am sorry to say that 
th*. distribution of "yam produced in 
Tamil Nadu from the cotton produced 
in Tamil Nadu is in the hands of the 
Central Government. Lakhs and 
lakhs of handloom weavers in Tamil 
Nadu are being deprived of their 
livelihood To te1! the naked truth, 
thPv arc on the streets now. The
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ment has come to Rs. 1000 crores. In 
addition, currency notes to the extent

Stole can only remain a
ment spectator of the woes of millions 
o f hkoawrh weavers in the State 
{because they do not have the power 
*of distribution of yam produced in 
‘the State. Th© Opposition Party 
TVtembers in this House, particularly 
the Members belonging to the Dravida 
Mizlmetra Kaztoagam, have repeatedly 
wrought to the notice of the Central 
Government the pitiable plight o»f 
lakhs of handloom weavers in the 
State. But, all their pleadings have 
fallen cn deaf ears. The distribution 
of psscntial commodities? continues to 
be with the Central Government. The 
Tamil Nadu State Ministers have 
personally contacted the Central 
MirisWs in this regard. But, till now 
no concrete steps have been taken by 
the Central Government to find a 
solution to the hardships of lakhs and 
lakhs of handloom weavers in Tamil 
"Nadu. In the case of sugar, cement, 
yarn produce in Tamil Nadu the re
quirements of the people of Tamil 
Nadu cannot be met by the State Gov
ernment because it has no power of 
distribution. When the State Govern
ment demands more powers to find 
solutions to the hardships and the 
problems of the people, to give food 
and cloth to the people, to reduce the 
rigours of unemployment in the State, 
to alleviate the miseries of millions of 
people, it is given a different colour 
by the Central Government. All kinds 
of unwarranted motives are attributed 
to the genuine demand of State auto
nomy by the Tamil Nadu Government. 
It is said that the State autonomy is 
nothing different from separatism. 
Such an~ unreasonable and unjust 
argument is advanced tv  the people 
•at the Centre when the State Govern
ments demands more powers in the 
intents and welfare of the people of 
the State. I would like to sav that 
the demand for State autonomy is just 
the demand for powers to be vested 
in the $tate Government Rft that the 
State Government will be in a posi
tion to h*lo the Txeorrte in meeting 
their primary requirement r>f life.

Puring 197S-74, th* tf*>a*Hng
resorted to by the Central Gcfteng-

of Bs. 10,000 crores had been printed 
by the Central Government. Besides, 
it is accepted by all that the circula
tion of black money in the country 
would be of the order of Rs. 5,000 
crores at the minimum. With the 
steep increase in money supply and 
willi the downward trend in produc
tion, it is normal under the<f,conomic 
laws for the pi ices to go uj? steeply. 
The inflation has enveloped the entire 
country due to the unimaginative 
economic policies and bad financial 
management of the Central Govern
ment. In my humble opinion, the 
prices will go down only when the 
production picks up and when the 
money supply in the form of printing 
of notes is reduced. But, when one 
looks at the present * economic situa
tion prevailing in the country, I 
wonder whether the Central Govern
ment is capable of controlling the 
inflation in the country. In spite of 
the fact that the Central Government 
have got all legislative powers and 
more +han enough administrative 
institutions, the tax evasion goes on 
merrily, the black money is flourish
ing, the inflation continues unabated. 
The burden of direct and indirect 
taxes has broken th<» will of the people 
to survive. The people of the country 
are nt th* end of their tether.

Sir, recently th^re was an agree
ment signed between our Prime 
Minister, Shrimati Indira Gandhi and 
the Prime Minister of Sri Lanka, 
Shrimati Bandaranaike about the 
stateless citizens of Sri Lanka. Sir, 
I want to bring to your notice that 
the stateless citizens of Sri Lanka 
have no other alternative except 
to opt for Tamil Nadu because they 
are aU Tamilians. Besides, in Tamil 
Nadu they have got now a Govern
ment devoted to th« welfare of the 
Tamil people. But there is also a 
limit for the State of Tamil Nadu to 
bear the additional burden of having 
people from Sri Lanka. When this 
problem is so intimately connected 
with Tamil Nadu, the Central Govern-
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ment led by Shrimati Indira Gandhi 
did not think it proper to have con- 
yultaUons with the Chief Minister of 
lamil Nadu and the Council ol 
Ministers of Tamil Nadu before this 
rgreement was negotiated with tho 
Prime Minister of Sri Lanka. In a 
democratic set-up the State Govern
ment has its rightful place and m 
matters affecting the state, it is just 
and proper that the Chief Minister of 
the State should be consulted befor. 
agreement affecting the State are 
Tiegotiated. This is not just the view 
of the Tamil Nadu State Government 
I would like tu say that the entire 
public opinion *n the State holds this 
view.

Our late-larvented Chicj! Minister, 
/»**ignar Anna anu oui ptulhont 
ever-active p ' Ch U Mu isv 
Di Kalaignar Kai manidhi have 
pcved the way fot Tamil Nadu becom 
ing the surplus State m ioodgrains The 
p.^p’e of Tamd Nuuu and the Gov
ernment of T r  ill Nadu are eaper 10 
pioduce moit >nd iiin»o of foodgraws 
“But their efforts aie halted because of 
the paucity of fertilisers. Tho Stale 
Government cannot also get fertilisers 
from other sources.

spotw jt jn fa  3fi, 
spot if sffr r̂ r̂fr t  i
MR CHAIRMAN; The quorum bell 

rung. Now there is quorum The 
hon. Member may continue.

SHRI A. DURAIRASU: The
fhctones for producing the fertilisers 
fre also not there in Tamil Nadu. Tne 
State Goverrnner* has got no powers 
to import fertilisers from Russia or 
from Japan. The power of setting up 
factories for producing fertilisers 5s 
also with the Central Government. 
The State Government wants such 
powers to establish factories so that 
they can fulfil the aspirations of the 
people. The demand of the State 
Government of Tamil Nadu for auto
nomy is just; powers, which are now

concentrated in the h»y»ifo of the 
Central Government, to be vested with 
the State Government ao that the 
Government at the State level will be 
able to implement the assurances for 
the general welfare of the common 
people.

Even after 25 years of independence 
untuuelu*oiiity has not yet been abo
lished in the country. The dream of 
the father of our Nation, Mahatma 
Gandhi, has not yet become a reality. 
This becomes more poignant when 
you find that the Central Government 
has ftot all administrative and legisla
tive powers to abolish unlouchabJUy 
in the country. When China commit
ted aggression on our country, \vlien 
Pakistan committed aggression on our 
territory, our country, with all Us 
cultural diversities and difteient lanpu- 
1 > d against thc aggiet>sors like
v’i<‘ man For the entire world, India 
was-’ in nut a Leacon light. The national 
unity exhibited at the time ot external 
il*ir\nero hy thfj people of thp country 
was unprecedented anywhere in any 
d:mou 1U 01 thewotld. But
what do We  ̂ The untouch-
al>ihty is bei’ iL perp<’tunted with the 
support of p htical forces in the 
country. Regional feelings and paro
chialism arc in the forefront. I am 
sure, Sir, you know the atrocities 
committed b / the Shiv Sena on the 
minority population from the South 
living in Bombay. In Maharashtra, 
the Congress Party of Shrimati Indira 
Gandhi is in power. The Malayalam 
and Tamil speaking people living in 
Bombay have no protection for their 
life and property. On the other hand* 
you will find that in Southern States, 
more particularly in cities like 
Madras, people from different parts of 
the country are living in amity and 
peace. When the nation’s unity if 
beint? threatened, I cannot appreciate 
that the President should speak of 
foreign policy achievements of his 
Government in great detail. This 
national unity fostered bv Mahatma 
Gandhf got the independence from the 
British. The very same national unity
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nurture toy M u 1 *i** J***harla* 
Nehru and other* ha* ^emitted demo- 
crafty t* get ftttfblished in the country 
But *0# the fabric of nation** unity 
is betnf tom ** under by regional 
fanaticism which -we noticed in 
Bombay recently. The Central Gov
ernment continues to be a AUfent 
Witney el this social injustice. But 
the moment the people in Tamil Nadu 
talk about Hindi imperialism, the 
people here Bei angry. They are not 
angry at the atrocities being perpet
rated on the minorities in Bombay— 
the Malayalaim and Tamil speaking 
people. The Central Government 
should take immediate steps to control 
this situation. It will not be in the 
interest of the entire nation to allow 
these things to continue any longer

Before I conclude, I would just refer 
to the unbearable burden of direct 
and indirect taxes imposed by the 
Government In the year 1960-61, the 
ameunt of direct taxes was Rs. 420 
crores and Indirect taxes Ba. 1040 
crores. In the year 1971-72, the 
amount of direct taxes was Ks. 128ft 
crores and indirect taxes Rs. 4511 
crores. There is no doubt that the tax 
burden would have gone up still 
further in the later years. With such 
heayy taxation and with prfces going 
up every day, how do you expect the 
people of the country to make their 
both ends meet? Instead of removing 
poverty from the country, the Central 
Government may help in the removal 
of poor people from the country. I 
hope it will not he wrong for me to 
say,that it is due mainly to the wrong 
economic policies and bad financial 
management on the pert of the 
Central Government the* Hie people 
of the country are facing untold 
miseries and hardships. The Centre! 
Government must act expeditiously in 
finding out the basic reasons |or all 
th* aeofcomra life and take eherg&c 
steps to tffesolve them. Every year 
the President gives his address to the

S C s tx rJ S J rs ^ ^ .
thorough debate takes plaee In thl* 
t m  LS—10

1898 (SAlCA) Zgn
Address (M)

House. After this titual, the problems 
of tthe people continue 1fi raw** and 
in fact their problems get n p M  
yeajr after year, I  would also say 
the Central Government w #  «ct 
impartially in the interest el the unity 
of &e epuntry in puttipg down «ueJ* 
atrocities as we witnessed in Hksmbay 
recently.

With these words, I thank you <er 
giving me an opportunity to say a fe«r 
words on the Motion of Thanks on the 
Prefideitt’s Address.

SHRI A. K. M. ISHAQUE <Besir- 
hat): I associate myself with the vote 
of thanks proposed by Shri B. K. Das- 
chowdhury to the President for his 
Address. I was listening to the speech 
of Shri Morarji Desai with rapt atten
tion. I thank him for breaking his 
silehce after 27 months and contribu- 
ted something to the debate for which 
he Was elected, though during this 
period he, for reasons best known to 
himself, kept Ibimself away from the 
service of this House. I only expected 
that Morarjibhai would at least con* 
demn tile method of the street which 
was introduced into the Central Hall 
by the Marxist Communist Party 

this year when the P!resident came to 
address the two Houses assembled to
gether. Unfortunately, he failed me 
as he failed many persons in tibe coun
try. He did not have a word to con
demn this method of the street intro
duced into the Central Hall for the 
first time in our parliamentary his
tory. Even though Morarjibhai did 
not condemn this, I on behalf of the 
nation and of myself condemn this 
action of the Marxist COmrtmnist Party 
and eay that this extra-constitutional 
method would not do. Whenever the 
Marxist Cbifemtmist Ptatiy came tetrf 
power, they tried to take1 advantage 
of the Constitution to wfeeck it from 
within. We have ieen an example of 
it in Wert Bengal. People feave gfcten 
thefe Hie Tirtht reply they deserved. 
Morarjibhai has ^mmjtted the grea
test bidder of *071 in not condemn
ing tttte ejrtre-cOnatitutional method 
adapted *y ' me Mtodst Communist 

'Party. *
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When lpa i^ ip ate  in this debate, I 
fed  through1' what!'fextliii»i$ stage we 
are passing. ■ Our FHme ■ Minister has1 
very *orreeffy beenwarhing the na
tion throughocit the year that we ire 
fa cin gcon sp iracy  ^hatched against 
Indi*. Oxfar a year ago, we heard that 
Iran was being armed to the teeth, the 
sole purpose of it being to strengthen 
or safeguard the interests of the Gulf 
States. Against whom, nobody knows. 
Only two weeks back, we heard that 
the Anglo-American powers have 
beensettingup anaval base in Diego 
Gaccia. Qnlyth© ether day I was in 
Orissa and I found that Shri Biju Pat- 
naik had given a call of total secession 
from India*

Thege divisive forces are at work 
in the country in the name of regio
nal autonomy. This portends a dan* 
serous trend in the country* This is 
the background in which democracy 
is functioning in India. I had expec
ted Shri Morarji Desai to refer to this 
and to gwe a proper warning to the 
country and to suggest what methods 
we ought to adopt But nothing came 
from him*

I shall start with the opening sen
tence of the President where he very 
rightly said:

“You reassemble at a time of dim* 
cujty and trial” . As you know, all 
politics in India is concentrated round 
food and other essential commodities. 
We have seen that when food was left 
to private traders and to open market 
there was one phenomenon throughout 
the ages. At the harvest time, prices of 
foodgrains went down even below 
economic levels. When they went out 
of the faxtners hands and into those 
of the hoarder*, the prices were go
ing up. We have been seeing this 
for. the last 200 yeat*. During the 
lean months prices go u®» as much 
as m  or even 3*0 per cent ever the 
prices rulfng at the harvest time.

The fX'sel*, ^  the count** wver 
... * » »  W te  wh«t eould h*v# been the ,
■ ■ Prjc** lood^uih. J w n ; ..van., § » :
much uncrtaintyinUu, pdcoM nQ d- 

, th ov fa n , *  decWon ww t«- 
ken thatat least a fixed price for 
foodgrains Should be ensured, and i f  
we aj^ito do any good to the poor of 
the country, this must be ensured to 
the people. Therefore, a decision was 
taken to take over the foodgrains 
trade. It would not only ensure a 
fixed price throughout the year but 
it was the first and foremost necessity 
for the country. It would also save 
the small farmers from being exploi
ted and ruined by the exploiters and 
by the hoarders. ttie Opposition par
ties throughout the country only saw 
to it that this .policy which is meant 
for the amelioration of the poor peo
ple does not succeed. The Commu
nist (Marxist) Party who otherwise 
always advocated even State trading 
in foodgrains carried on a campaign 
against the procurement in West 
Bengal in close collaboration with 
other parties throughout India to see 
that tihis policy fails.

SHRI SAMAR MTJKHEHJEe  (How
rah) : Slander.

SHRI A. K. M. ISHAQUE: This is 
how the Opposition behaves in the 
country. Now, our purpose is to go 
in for State trading in foodgrains; 
but it requires a tremendous machi
nery if we start from Delhi and reach 
the remotest parts of India. There
fore, one cannot jump to State trad
ing overnight One has to pass through 
several phases and this taking over 
of foodgrains trade was one of the 
measures.

aft KWift wit (aflwjr) *
| I TOT

m . (M A ltim # : Let thebrfl be 
rung.—-Now, there i* quorum. The 
hon. Member may continue.

.. SHHI A. K. J1 I8<tt«gjE:‘ str. the 
law pf th$ market!* thai the supply



and demand detfp&fee the price. The 
peculiar feature ifc foodgrains wwa* 
days in India b  to#t tha* law ol sup
ply and demand alone does not deter
mine the price. I will givie you one 
***mpte. Only in May, 1073, when 
a call for the bandh was given in 
West Bengal, and only 10 day* before 
that call was given, rice was setting 
at Rs. 2.10 a kilo. Just one day before 
the day of the bandh, the price of 
rice went as high as Rs. 3 a kilo. 
Then, immediately when the bandh 
was over, the price of rice was again 
coming down. Then there w*3 an 
announcement that the Centre would 
not be in a position to supply all the 
food required for West Bengal. Im
mediately on the announcement of 
this, the price of rice was again going 
up.
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Again the price rose to Rs. 2.50 per 
kilo. That is why the market is be
having like that. Opposition parties 
are forcing an abnormal phenomenon 
to appear in the resent situation. They 
will go to the people and ask them to 
vote and they will ask them to ex
tract as much profit as possible out 
of the difficult situation. This is the 
opposition we have in the country. 
They alone are responsible for all 
these troubles that we are passing 
through. The Prime Minister and the 
President immediately after our war 
with Pakistan was over gave a eall 
to have a moratorium upon bundhs, 
lock-outs and strikes. The need of 
the hour is production. If we ban 
produce then and then alone Hie pro
blems could he solved, but then all 
attempts are made to hinder produc
tion.' I suggest a way must be found. 
The organised sector has got the bar- 
♦gnfrnfag powetj, but the bargaining 
power must not be used a* a licence; 
it should nbt be misused. They can
not be allowed *o hold the country 
to ransom. We do not h#$e any dif
ference between the private sector and 
the public sector undertakings. One 
'can understand' a strike or h*rtal in 
a private Arm, but We cannot under
stand this type of hartal or>*trike in
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the public sector undertaieit^ After 
all it is npt otoly the duty of 
the country to feed the labour; 
the labour has also got a duty 
towards the country. Public un
dertakings do net belong to any 
capitalist or private individual In 
my opinion a code of conduct his to 
be formulated and the labour force 
of the country should be told that 
the right of bargaining will be thus 
far in the public sector undertakings. 
They should be told that their rights 
in public sector undertakings are li
mited. They should also be told to 
contribute to the national wealth. It 
is a good feature that from this year 
we will be having some profits in ttv* 
public sector undertakings. This has 
to be consolidated. The labour must 
be enthused to consolidate it.

I shall malte one suggestion for uti
lising the labour force a8 effectively 
as possible in this country. In our 
country the man at the top draws 20 
times more than the man at the bot
tom. That is itself disincentive. I 
suggest that in public sector the ra
tio should not be more than 5:1. In
centives must be introduced for the 
public sector undertakings so that we 
can have full utilisation of the labour 
force. If we do this then and then 
only the production will look up and 
the problem will be solved by itself.

17.M hrs. *
SHRI C. « .  MOHAMED JECOYA 

<Man|eri); Mr. Chairman, the mem
bers of the smaller parties are at a 
handicap, because the time at their 
disposal is short and they cannot 
s^eak on .gftrofcl subjects. $ut, we 
have got'ft point of view to represent. 
Even though a small nuflfiber in this 
House, wfe represent a chunk of the 

f-’popi&atton *feuf#de, and there ate 
some problems which we alone will 
be able- to raise in this House. So#*I 

<4hai! conflnte myself t o th e  points 
braised by mo'in my amengmfttm
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0tpx V W  a * m 'i*  * «  C M rj
*
My in t  DoiMI is  about the ?>eiiti- 

,c*l pmwwB te tfc» patriot who had 
)U k« put in tte Hqpallah KeMtfcm, 

«rw part of Uti« KMbdat Mo- 
vn oaot. atBrtai by (Bw rthtfl. Bvcn  

the flfiwE.fo Government, to 
Which the Congreas to alao * partner, 
N 4 *Unii than pension* the Central 
{fcw w aent liava so far refused to 
give tbtym pension. I am surprised to 
find that Shri Dikahit takes hia tea- 
sons in history from the British im
perialists end the tfan 8ttngh people. 
There ia the history written by Cong* 
ressmen which they can read. There 
to one history book "Kerala and 
Congrees” written by Barrister A. K. 
Filial and other history hooks writ
ten by various authors which state 
that thi* was part of the Xhilafat 
Movement started by Gandhiji Of 
course, there were some communal in
cidents in the end, but what was fee 
oause of all those agitations and strug- 

t gles started by the Congress? There 
,we&e instances of violence, murder 
atod similar things. But, simply be
cause of that, the patriots who parti
cipated in those struggles were not 
denied political pension. Tor aix 
months them was no Britiah rule in 

> the Mopallah area beefuwe they save 
a taravfe fight to tlie Britishers. If 
you cannot give them the pension, 

' do not give them, but please do not 
humiliate them by saying that they 
were not taking part in thfe sthlggle 
for freedom. I am very sorry to say 
'that Shri Bflfshii has taken this Hand, 
the stand which Has been taken by 

• the Jan Sangh on thto lasue. I hope 
that at least the Prime Minister would 
take some interest in this and aee 
that those brame patriate axe not de
fied  the pension whicfe they era, of 
*muvh, gettfef from the State Govern- 
«bent. Hfcw the Central Government 
Is following the liml «* A e *m  Sangh 
”*& tidt toana. I do not know from 
where Shrl tHkihit learnt Ida history. 
Wfe must h*#fc read the Mstery books 
w ritten** Brttlah reactkmariaaand

imperiaHsta. I  hope he wm at least 
wad the htotixr̂  written tti4 Coog- 

the KM C kaders.
Than I com* to. the Atygmh Muslim 

JJniversity, M  was esUWished 
with the sweat and tail of the Muslim 
community. It has now fast Us mi
nority character jbeoauaa Professor
Nunu Hasan has with indicant haste 
introduced and passed the Aligarh 
iftuslim University Amendment A ct 
Ey«n though on the eve o f the UP 
elections the atatutes ware amended, 
the community will not be satisfied 
unless the Act itself is amended. I 
believe that the Ffcime Minister in one 
of her speeches in Agra or Aligr&h 
gave an assurance to the people that 
this will be considered. It is high 
time that the sentiments of this com
munity is respected.

SHRI C. M. STEPHEN (Mavattu- 
Puzha): No such news-item has ap
peared in the press.

SHRI C. H. MOHAMED KOYA: 
You do not read the newspaper be
cause you are busy with the elections.

Since the Aligrah Muslim Univer
sity is the only institution of the Mus
lim minority community, its minori
ty character must be respected by 
amending the Act,

Then, there is the question of the 
Urdu language. Even though it has 
been promised on the eve o f the elec
tions in UP, I think steps will have 
to be iakn to declare Urdu as the se
cond language, at laaat in those States 
where it is spoken. Even before in
dependence, Mahatma Gandhi took 
the jview that the national language 
o f the country will be Hindustani, 
written both in Davnagari and Per
son .fcpipk But, for historical reasons 
this was ont implemented.

SflW S. A KABBR (Bombay—- 
South-Central): You oppoM it.r j

h u b  c . fit. MOBUfKD M W A; 
V«i, you m  *WH. w« oppoMd it  
w * tMMr «»*JirtroA*ctton
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Of BMiOMtoi. We only wanted Urdu 
to be ,4ft* jwcoad language. That is 
the demand not only of our party but 
Of Die comunity «• a whole. UFot only 
our community but wen the Cong- 
ressmen have demanded that Urdu 
should be the second language—

SHRI S. A, KADER: They demand- 
ed not Urdu as the language but they 
eaid that Urdu is the language of the 
Muslims.

SHRI C. H. MOHAMED KOYA: We 
never said that. Even at that time 
the President of the Anjaman Tarquie 
Urdu was Sir Tej Bahadur Sapru. 
Pro-Hindu Mahasabha and Jana Sangh 
papers published from Delhi, Pratap 
and Milap are in Urdu.

SHRT S. A. KADER: There is the 
Muslim League Resolution on Urdu 
that it is the language of the Muslims.

SHRi C. H, MOHAMED KOYA: 
You read the Resolution of the Muslim 
League carefully. Our view is that it 
is not the language of the Muslims. I 
am a Muslim but I do not speak Urdu.

SHRI S. A. KADER: So am I. I do 
not speak Urdu.

SHRI C. H. MOHAMED KOYA: 
Urdu Is not the language of the Mus
lims.

SHRI S. A. KADER: It is the langu. 
age of India.

SHRI C. H. MOHAMED KOYA: But 
that is forgotten.

MR. CHAIRMAN: If both of you 
agree, then it is not the language of 
the Muslims,

SHRI C. H. MOHAMED KOYA: It 
to the* language spoken by a large 
ehuak of population fe Uttor Pradesh, 
Bihar, Rajasthan, etc. it is being neg
lected. There Is no doubt about it.

Then, there is the question of repre
sentation for the eOmtnunity in the 
«aMcet, WiU the Prime Minister and

the Government take care to see the 
statistics as to what is the represen
tation oi Muslima in the services? 
What is the representation of Muslim 
community in the nationalised Banks? 
What are you going to do about that? 
They say, it is on merit Did not this 
community have any merit before 
Independence? How suddenly they 
lost their merit? If they lost their 
merit after Independence* it is your 
fault.

Is it a question of merit alone? I 
do not think it is a question of merit 
alone. It was said by the Railway 
Minister, Shri L. N. Mishra, in this 
House that there was a discrimination 
in the Railway services. What quali
fication you want for porters in the 
Railways? What qualification you 
want for postmen? It is not a question 
of merit. It is a question of discrimi
nation. Something will have to be 
done. Otherwise* it wHT 1>e really an 
injustice done to the minority com
munity.

I know, the Prime Minister has said 
that this is, in a sense, a Muslim coun
try. We are not a negligible minority 
community. Barring Bangladesh and 
Indonesia, we have the biggest popu
lation of Muslims in this country.

One more point and I have done. 
The Government had given some assis. 
tance to the Burma refugees during 
the war time and the Government has 
decided to take it back. These poor 
people are suffering. I would like the 
Government to issue an order thSTthe 
loan given to them is written off as 
they have done in the case of gold
smiths.

SHOT f t *  :
hwmRi #  Titj'iftr aft % wftr- 
» w r  7T t#  i a i w  % ro n *  w
Wflf* % fW - <BfT JW If I WT 
1920 *  war m  yjk wnfowiT 
t o w  #  trm JpH;t farr fcfor 
iftww «nw #  »fl*T
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v h H *  nrf % «n w  ^  fT  <r  #  
tNr Tir g f t  wr turn *r 

^ «T «W T 9 ^ ir ft»rr t
»mw ■far Ttar %  vrerwre 

«nrw «rWt t ,  ^snrft |, iftar-
*Tt  ̂$ vrfv*T VT |5ftH W  TpT

S r^ ftoT aiw  w s w fs t  
t  ifhr^sft ^rf % t^r t o  ^  ^ r  i 

^ r  ft? w  ^  ^  m r
WT«T $ ft> ^  WTFRRRr vift
tnw <tx?fr  t  ^T r̂rc
w m k  i

3 *  t o t  *$ t o  v m  fa  r̂rsRr 
ifrxn&t * r f  s fa  t§  f — 25 mtif
t o  Tt #3 WHMW
* rw ? rtt w r *5t *rrfV « i$  an% #  
t o s i ^ I  i m  r a » t  $ fit Jft 
^  % if 3»? if a t *mnr If

5 #  Tt f e  3T3»— *jft 5tt ’# »
gsr % f i w  ir t o t  *n t t o t  % 
m w  *f fl*f "fW a w  sr^t 'run-, v t f  

^ r  #  <n| fo r  Jf 
f i m  to n  $ t $Sf v t >rcr% 
% f t #  w t  TT*rr *Tfs«f i

<ny»fa aft % e f r o m  ^  *rft 
witffrtwt q?r arw ijt % n v  <?r 
«rnw *f wrc W ft— %*r % f*ra * t  
srcgw fairr&tarSTO m w p i r  
$, f *  Vf fii* 3T5 % TO »pfrff Vt, 
TO ^SPTft , TO t ’Srtt *t v  
%, f*TO ffTjJ % TO d W I  % flT«r ĴR*IT 
| > w refT  wpt *rra* % n ? ^ f  I  
ftt *w  * r  **»n»r $r, $*r **r %
t a  vt »n* *?t «# , fcr 

% ft#  f lw m  
$ f% $* m fttw  ^ « w  m r w  
«wwr *f I3 » fr w n r  $ r*
zrir <rc f t  fittr B tf it fiw  *w i

t « t * i e  f f U r e s ^ f l f f t t u r
W PtTRTTt f c W d t i h r «  

«nrar m  m  «fiNmr ^ p t ,  «*tot 
i ?H » aT$ ̂  t w  n fip f f ithnr w  
fm T»nil A$l»rrtM i*iTtTi«5pifir
îT ^T WTWT WK ^  ^  WTT fr TWl-

ift ^ 3it ̂  *  f t  f ’r TT85«Tftr *pt im«r
ig ft i ^  ypr wx n m

tr * (t %^r\ w ifi, Trs?sTfff Aft* 
* m % i t h v t v r j ? ^ r  $m  

vm  w t % fa  v *$tfh
^  $ *§  ?i$f | i

*  tit qr$ *P̂ 1T f  fa  Tl̂ Mfd 5ft %
^ 3̂ 5 «rr i ^ ?ft *rft >̂̂ 1

% fa  f^ n fr T O fR  ftRT ^  ^ m t r  
«iT3r ^ r r  «lt % %wt r̂ | ih r  n% 
XVZK ?T eft m  1971 ^ 5ift 
yw  ŵr % ^  f*rr *tt

^ faTOr ^  <ftr ^  i 
%f%?T ^  f̂V ^  sprarar ?Nt ^r^rr 
^ %, % ^ t
^  yt ^ <rmr sftr 3^ *ft% re 
3FRTT 5RT5RT t  TOT ^ T  ft?

% SFST WHT ^ ? f t  f  #
#  ^ff % IRPC TT̂ mff % sfNtw ^  
m M  w m  ^r^ft g, ^  ^  ftn^r- 
fisrvnS vt w m  w m  ^ t it  ;§  ^r 
% m m  r̂t art art t o  %

an? ^ < h W f «ft?Rr fr o  
Kitit «P?if ftw * m  |, %f^r ft#*  
rtw  ifhc vnfN- w^rf «Ft »i$r f*m 
t o t  | , ^ r  ^  hth  q^ n %  % M  
^  F̂T Xî t̂ EPFW VTrTr <mpft jr 1 

5PRTT % fe  t  wpfr WtTR
ir o s  iftt ansr ^ 3»r *ftvr finr i 
m t  ift  «rr| | ftf 

^  n fw  mrr air T|r | i 
fir  >i? «n£t f  f t  « r tw ^ f r a m
f t  ?ress % ^  s r o i r  t p  

u t»  if «nff mrx m  "nft |, <rtWf



jot
Address (M) 

jpt >%
q*?t 11  tfmx i t  t  iqpirf wft |, 

f t  * tn $  |, %fa*T p r*
q p r q f i sfa  

3 *  *F?r <rt finmc tft w  aifanr 
fa  w < h tr  *t *  tftor #  itcm^r ^T 
| i vrw jyft fRrt fadt ^  
w ft $ tft I ,  sfa% *fnft $ttft |  tfr 
w % « A # ^ r f ?  *  sfar vtarn 
vpff ^ $?WT 11 $  w^>
w  x ^ n w r f> ^ r  ?r t o  $t?ft
| «T |JI| *T HVT R̂(T | *t fTRfVi
*T *t ’s ftt *T $ t % fw f t  <r?tft |  i 
%fa* s*rft ^  t o  ffcft |

*r ^  qfaRft vftz *par 
^  q f^ ft—-3W ^ ff  t  ^RTFeT 3t
sntftt ^ r % f W f a r e s r t I  ^
3 n % % fa ^ & n rt % fa* Sr f̂r»r ffarrar 
V T ^ t ,  ^ H T t^ fv d s ftu rf ^t 5̂cTT9T 

f  I

q v  TO> s ro r if iia r ftw t*  fa*r, 
*>t ^  fa%, vmm 5wt t |  eft &r- 

*rrfw t  fa  ^rrtt *r t+ ft  ft ft  tffc 
*rm  ^ fartsfir ?ft*r f  fa  f̂r
3Tfj[ 8̂ t fV f̂a tor % $*T W R
qft aro: W — ^  i *  ^  w & |—
% fa^ «TTT ®FT 3T̂  T̂SRT qr*ft [̂TT ^  

ft*nr I 'TOIT tJTT % 5tfp>T% *fr VT^Tvft 
$ I

*ftTR^ *ft( $t in% trn**r #
'p r o # ’ *Pt ^ W  f*RT ipTTTcT 
if ifaft w t  *li SlWf ̂  *HTT W , 
%PFT fT7% VOT- $f «n| ^  $fT 
fa  tfrr $*** irfim M f q r *  « m  
1 W  VTr«T ^  qt V»t 
hw t w ,  i t o  v  wwf^qr ^  *rW 
WSt TBt <*m»fr <Ĵ  I

v i  TOf *Ft M r  y? t  ?ft
^  irnirm $ itr* fWNft ^Tf*ff ir 
? (W W  ’TOfT j  fa  ^  iftw ^ r 
^r t o t  ?t p̂TT

ŵfŵ r ^r vt f*n^ ^prW 
^fr 5®rrfi  ̂ tfrc ^ t ’gtPTRr ^  —
^r ft  m $l * r  TOsT |, p̂r ^  
^  t, ^  iirw  f  fa  ^  *nc$ % 
^  t o  fm , vfe %*t vx

?ft 2Ĵ  w*nr OTctf % %mk 
%Tfr ft  xm r  | i

s^r ¥T«ff % ?rw f  TT^T% 5ft 
% nfnnww qr ^  »i% x * m  «pt 
^«5?r qrorr f  i

SHRI HANABAHADUR SINGH 
(Sidhi): We have been discussing the 
President’s Address, and, as far as I 
am concerned, listening to all the 
view-points that have been aired here, 
j think that all along we have not 
discussed the root causes of the illness 
that is facing our polity to-day. The 
time to ponder to-day ie not what is 
wrong, but it is more fitting that we 
should think about what can be done. 
And I would like to place before you 
a few thoughts that are quite thought 
of as lost so far in the discussion' in 
this House.

I respectfully would say that in our 
present context of things, our whole 
arrangement or set-up on the out
moded concepts of the Greeko-Roman 
political thought is not suited to us 
and it is an anathema to the genius 
of this country. With all due respect 
to the noble men that helped to give 
us the frame-work of the Constitution 
that we have to-day, I would say that 
this country has had a greater past 
than the political thoughts On which 
the present constitutional frame-work 
has been set up. So it is time that 
apart from looking to and remedying 
all other situations that have arisen 
in this country we should Also give 
thought to whether the Greek or
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[Shri Ranabahadur Singh],
Roman political thought is the end of 
all polities thinking. i  think that 
other ideologies and thought# too have 
started to evolve. If we take cfpi- 
tal&m that too has started to be socia
listic since the New Deal came up in 
America. And when we look at 
Socialism, the Sovietized Socialism, 
that too has started to be diluted when 
Prof. Liberman came into the field in 
Soviet Russia. Obviously when two 
parallel lfines start to converge some
time in the future they are going to 
meet. What is that point?

PROF. MADHU DANDAVATE: 
Infinity.

SHRI RANABAHADUR SlNGH: 
Sir, the learned professor missed the 
point when I said they start to con
verge. As a growing nation, Sir, can 
we elose our eyes to that future point 
where these two lines can possibly 
m«et? If we do, Sir, then, It is at our 
Peril. Obviously, Sir, this future 
point, where these two ideologies are 
going to meet, will carry the good 
points of both. Because, that is a part 
of the inherited experience of man
kind. We have always benefited by 
the past mistakes. But I would res
pectfully say that that point where 
these lines might converge is not na
tionalisation. It "has to go "Beyond 
nationalisation. It shall go so far be. 
yond nationalisation that wen we 
nationalise an industry we shall not 
at that conceptual State put career 
bureaucrats after the nationalisation. 
We will put there the people and it 
shall also go beyond capitalism. Be
cause, whenever go beyond capitalism 
the motive of profit too can be sub- 
limited into trusteeship.

This is not an idealistic exercise. It 
holds out an immediate solution to 
our problems today.

Sir, Foodgrain trade take-over 
would have been a different proposi
tion if the whole operation had been 
carried out with the people «* equal 
partners with the officials, i  say ‘as

equal partners'. X lay the stress these. 
I canhot go into the details oif the 
whole thing because my tkn* is
limited.

If we take Goal NattotfaafcatiOn, It 
would again have beqa a meaningful 
thing if the workers were involved in 
that nationalisation as equals aftd Hot 
as slaves with a new sat of masters.

We have to move from Nationalisa
tion to what 1 would wishfully call, 
Population, for that, I would res
pectfully hope, is the point where 
these two lines converge.

I say this not by way of offering 
cut and dry solution, but I say this, 
only to invite the thought of all our 
well-meaning people inside this House 
and outside to give thought to this.

Populization, as I look at it, is more 
vigilant than the vigilantive forces of 
the capitalism. At the same time it is 
more social than the People’s Courts 
of China. It goes beyond all these 
concepts, for, it is sparked by the most 
ancient truth that was acquired by 
mind of this country, who had lost 
their last infirmity,—in the words of 
Milton—which happens to be the frai- 
lity of all noble minds. Milton said:

“Frame is the spur that the clear
spirit doth raise

That last infirmity of noble mind/*

PROF. MADHU DANDAVATE: It 
is the nobility of all noble minds.

SHRI RANABAHADUR SINGH: 
So, Sir, may I respectfully invite all 
of you honourable Members and 
through you all our countrymen to 
take up this challenge of this new 
concept and give our counts^ a 
lease of life—so that posterity may 
say that this was our flfeest liou**?"

( W W d  i
w u f t  w ifc w ft  

n $ w % e f i P W



zm r % fax* w p  jprr
f[ j ? jit % ffPT 5?gWt <r«3T |  f t :  iR
*r K̂T'Ct SHfR wtit *ft ^ *T*n*JTO 
srtr % wtttit sr mrj w tot,
3P*T *t WRcTT 9TT% tft TO ?ft f®- ---..- -  ̂.IV..._\ —.%■ -  ̂f* ->N*n r jw *T < *t Tiwr^TT *n T T O t w t o t  
*lPKWl % ^  xfftfTOS cH^% & w r g N..   ---■■..̂. .̂.. ..v *S _  -  _.."vT̂7Tfr h t k r t  ^>t * r * m r  s r r  spt 
? w  sffrr fe q r i f t  « tt^ t «rr % fa *  

$?Tr | fa  jfnroft *nf *  ^  fa 
•̂cetw  I, JTfmi | srrfc r̂rfg: | i

* ^ ? f  | fa s?r kvftt w?t âroft %far
* srrr w t I  fa *refr %
3ft TTTT ^trTT ft 3"£t ^FT^r & I
ft eft ^ t t  f  %m  « w  |  ? tV  ^pt 1 1  
sp rft STTrT ^  I  f a  m r  sraft srsft *PT 
t h t  fft w  eft ifc r*r s ftr  ^  g r ^ r  i
^  W T *f VffrTT J  f a  R̂T *T£ ITPT^R 

I  fa  T̂T> *p*r ^rfw  ft 
*?ftfarr ^ r  ?FRT ^??T ft I T O  ^t ft 
STSTR *F^t 5ft % SF̂ TT ŜTT̂ ciT |T fa  ^
^ft rfr t o t̂t cri f̂t fa  stfjt sft *  
&rsRm |, *r> facrnrr sr*rmt ft ^  srefta- 
'3r*T̂r *ft ft *ftr stft % £*nft
wrm? r̂nr ft sftr ^Nrrmff 
^r *m -m  ft i ft w r  *reft
tft *r «R?rr m^Tr g fa  fjRT ?rcf 
TBS * t  TO? i f  5T^T T^T T O T
|  ^?fr ? ro  ^  gf t r o n if t  q r  * f t  *r « rf? r 
T’#  ? r w  frnr^r ®n% ^ w t  ^ft% ^ t  
^ r  i

ft frfsR>«T v^rc *sr̂ t wifirr
R f VTfn ?fqt ^HTnt %(\X TTORT <T
w v t  f w  v ffa r  % m  T̂rara* ^  T ^ t
I f a w t ^ r f  7 5  zrr so  w q  w ftm
ftir r^ n ifr rs r  i5 o ^ « p f t e ^ * n f t « T j t  
fr o  Tfr ^ i ^nrr fvrvr toPt t>fa 
smw | ^  *n: «njt f w

%  m * c  q g t f W  T?ft |  I f*T  M W f 
r f t  W W W  i f t  9 T ffT  V t <TT ^ P ft  
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^rr% 1 ^rft t o  ^  | fa  ^rrrr 
* iW i*  ^  ^ fawrr |«n | %far 
TnrFm to t tc  % wraiw
?ft «fNrtr«r̂  % fawr JNr ^
jtrt % 1 fN ’hR* t  ^
»ft OTt«T ?r^ 1 1 f  «mr r̂ srr^rr ^ r r  
5 fa  23 srn?rf ^ ftft?r to t  
nrr jj, «rr̂  f̂t «trtt t^tt, o t . 
^ttto- fa*rr t  *frc irnr «ft 
^r?rr Tf̂ rr Wfar ^ rrt wr%  5f ^  
?WR spt f^ lfr I  fatr f «  ?r 
f c f r  t̂?rr f t  ’srr̂ nr 1 «̂ t spjft
% t o  t  ?nwt TT?rr ^ r r  f  fa 
fRT^ rrsmXH % 3ft ?Tf?T̂ TT wz%x 
^«ft % f̂tn- | 3ft lT?5t t  3RI%, 
s^fat vw ft ^r n m  ^prt |
^r?rr «ftr #*ft r̂ % w r t j  
?mft % 1 f^ft ?r% ?t rrsr̂ n?T m 
f̂r r̂nr % ^nr t̂ ^ f t  r̂ ^ f t  grr 
r̂r ^  ftr r  r̂rf%rr 1

^T«r ^t ft TO  5Ft-
5t %ft ^ r  ^ r r  f  ^ r fa  ^  ^stj
% W  ^  ^T«Ft 5FT̂TT «TT I
T̂T | fa spar cT̂ t ^ ¥TT TOT

?TR  ̂ cT̂fT oft tft£t »TT | TO
sfrreOT ^ f#  F̂TT nr̂ rft r̂̂ T̂ TcTT 
^  f ^ y g RPta: cTSf? 3ft JTHT I — ^T
? ^ t  f̂r ^  ^r f̂ rrr £ tit t ?  
^  f̂t?T arr w  <rsr ^ r r  | srtr 
^t ^  3W  ^T  ft 3TRJTT 1
^ ft w f  % foaftanr Jf «ft
^t#?nft % arsp ift ^  ?rr̂ T

' t o  ^t ^  ?ft ^t r̂ wjcr 
Tprr i

gnjt cfv smft t o  im ftiftir ^r 
to*w  ^  ^  TT̂ r ^ T » ^ r t  ntrft
3ft ^ ^  «TT fa ^wft TO TO ?rv 
«*fTOT n̂% TO5 WT3T wrft F̂FTffff
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; [ ^  ^rm }

#wrif *>t ih w  ffarr ®rr ^ t
ittK W f*T t  ?ft 5*T  ̂#t8T
inw n*rr wr̂ pt i ^tort t£srr $ \
fiwr srvrt irW f % Trsnvf % awr
t̂ JRu Wf ft  W  ft STToT *WtWf n 
ffW^f j  ’STt^T
w t fw u r c fr t  i ^ r f t r ^ n r ^ ’^rf^ 
fa  s?r qft ggw-ft *iwmf *Y 
w « i w  * f  1

t o  ^f^spft m  *rro t  *  
«TFT % m*ft v& ^ S R T ^ rt
5 1 «n*ft arc? 3*r Hfrrlf % *rw 
if t  $nr 11 5ft vm *&  fre£t *Fft 
|  sft tsraw  if̂ fV ^  ^tt ^  vt r̂%
% W f% T O  f r  1966 r̂
qftarr ^  *r?% % ?ft, cfr
«t̂ n*r *r?% ^  37 fpsrr M r «flr 
^fcsr* «**% wt 38 1 f̂tr sr̂ nc 1967 
«fr 'rtarr t  sn̂ ro’ *rs% 3ft 23 f̂hc
ffT^W Wt 38 TOTT fa% *fa 1969 $
*rfr«r * t  34 «frc ffw r  35 p̂rpc 
fa% I %fa?T ^T ^fW r % WTFT 
*r%  aprtsmr ^  ^  forr tot 

r̂rf?r % <fps%apt %?mx 
t o  forr w r  i TnTOFr *r
w t t  | 1 ^r % t o  
*nrf̂  fa i**rr w f fw  t̂ctt |  i 25
«rf vr <r*r yr f̂crr §  $ * * *
VErTC T̂cT pr T̂T g?r 5TfTT »̂t ?T5®T 
5fWt 'fiff fw ft I  «rk 3THTO

*>t*w r̂rar aft srreft | 1 f
-------   ^ £î  - —4*— -..  ----- "V-f jR T r ji?  1̂ w I  *  5TTcr *tpt n 
TOT5TT *T<cft  ̂ ?rft* *TPT % ŝft
% yfqynCt | # ^ r  jft^r wft ^  t  
«n®r wr% 1 f  f̂t ^ r r  f  ftr M jr ift 
arttr «pr vff «r &  fnft w  o th  
Îwr fTffft v fffv  ^nft ÎT *PT ^WfR 

Wt p»fT WTW WT t5 Jt[ f  <15

-,̂A -■■ -- ■ - *> •» . . .... ... ̂' m '*% ,u »**• .. . . '■ :.>.vjikTTf irê TTfi ^ v ̂ »r | w t w j  ̂ ttht 
vnT9iWRr ?rrt w t, srf̂ f1* 

Rwtflfl »t? TrtT MA»I? *ft *R- 
OT, M M , Iw if^d i fT«5frolTo mTK 
€t*nr «rt, iyfirN rwrpff #  ijt  w  
^ t t  f f r ’ i ^  r̂ ^r%  % fa ir v rr
S|?r 3 3 ft <rf*r I ap f̂t Ijf^nT
5ft»r, w*rww %th &Rht wVt 
*n«TCK TR?f t  fRT ? ^
eft ^ n  gf%  3 ( # f  T R ^  TORI 
^  5?flf I  I 5*T ^rr apw I  STfRT I 
^  ?W f t  HTffdts tor ^taf |i 
qjt? w r^  Jr firw w  t  1

w®?f % ^rw #  sr^TRf sfn- 
^ rw r t o t t  g 1

**0 %h'm 3rfSRT°T ) :
TCPT̂ T OTFrfa- 5̂ft If TT^TfcT % 
ir fm rm  q r sr^cr o^ramr st?rtr ^  
^nr«f 5T 2f t^  % to [  ^tst p rr g- 1 ftra^r 

fe r % 9ft3P wm f̂ ^ r  TT*?qfa % 
yfir^nror « r ^ r t  «pt f  i 
q r f t  f ^ P r  ssff % w rrfw  w & ft 
% r̂nsnJT ^ r  T^r «nr « ik  ^  ^
^rtfjpr « R ^ r « r r ^ w T ? p t f « f t ^  

tts? % gj'n: 3ft v fe m f frnft |  
«nftPF, Ti^Fftf t y  *rr y p irfi»» ^ r  < r  

ft'fT ‘< iff  ̂ rr |  m  ^  1 
^  ^  ^  ja r  ftm  |  f¥  fr o  w f t -  
f̂ ff» ^ fevt»r % t t^ t%  ^ft ^  w

litx  *Wl ^ T  :3Ri Vt«Ff VT
? n % m w < i ^ * f l ( c i ^ > w t f  ^ w tm
W& %mwx 3ft HFT̂T
«rr ?rff s t t  f  «-^*rr |  %  
gpf ^t*i# t  mar m  m m  o t  

i f t a t f M t f  n * '* f f i i { f , ' 
^ f t f r  % ?jpt «nw f*ff ^  1 ^
*P$WT ft fV'TTWr W w  H v w t u
^jr ^  1 ir  w iw  t  ^  t w  «w i<  
Jf fp i sftr ^  f f  ?tPsn ^w-a,(f Hifl«ft
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^  ^  ^  $ <rorr
% t  9TT*% «frc t , % W SffilT
■ft urortffeRT *rrrft
inrc m ft v m p ff  ft farr |, 

torr t  cft^% *m r 
<ra? at q^naf 1 “>  ft? TOTTC TO*
ftfaff ft *tft f t f t f  1

5FS$ ft 3TRT ^  ^RTT | fa  
^  3,800&TC5TTW sfcsrf I f̂ TT®r
% gjqr *p r  p -  ^  IV farcw qft 
^rf ft ^  *rr?Rrr i
*MKIcK |5RRf ft *TT rft 5IWC ?T̂T £
*rr ftff f  *n  w r ,  ^ i k  snff 1 ^
^  f«rr |  ^fsrmT # ^ttc
HŴ Tf 'Ip tf, *TS«T ST&rft 400 ?*RT
r̂r r̂ qfan 1 ft* mf^ff % f%

ftg T3TR % qr w  1 eft ^  §̂T 
-ih" w r ? ?̂r r̂r sr*r fjt 4Mi
| TTCT T O  fftft §T£ ftt 5̂ TFff
t c  ^  qf^ qrmT t  i w ftsfifr^ far 
*r F̂Rfr $ sfR aFftr «bt ^  3r?t *pt 
f*P%?Tft ttszt *k w  ^  |  i x m  
TOfHT sftc snfnr % snrsr ^  f% 
3ft *ft m*r t r o  ft, ffoTFTT ft *t«t
sr̂ fr ft frsRr ?n*rr | ^  «r̂ r qrr 
(TpT s%i*rtere*ir ft s k  ?rfrft &rc 
snw ^ t  <tt ^  *r% eft °rf «rp
$t *TOT ft W T I  I TT3T-
sftfNr Trfbff ft ^ r  ft s r r  sraft 
■ft vtfe r tft M  fto ^  tfk  
5rf m ^ r  ft %qx 5ttw  sftar ^  snrft 
% fen* ?w  tft Tto *5t i

w r  qft toptt ^ r  *w $  ft $*rrft 
o t t  ft sforr fft?r srft:
$*rfr f c f i  «Pt ft ? r  ?nft fr«r ft w  
sranrc % ^ r f  T̂Tft sfr % *rw 
ft irtf ftf%?r ^ff t c  ^ m r  *r3ht 

irtr ft ̂ nft zpxqfprr «rf w r  
firthft’Trlbff ft j w  1 ^

ft N̂rT gUT t  5T mft ^T,J^5t
q r ^ j m  *(% *<**
$  m rft $ *fte ^ r ’v t^ M ^ m r^ rr  
?ppft | «rt F̂t f^Fft qrtftro 
fqf^: frdgfr ^ ff ft inptffiwp ^figy>r 
f t ^ l ^ r  q r i f t ^ r ^ r r t  i 

| t o h x  ^rft m  «fk  ^nft t o  

Rwwr* % w  TOTK % wm ??rw 
*r% Pnrtsft ^ ff ^t r̂tm ^rr 1 ft
TOcTT p 25 9̂T ft vTNhRT
T̂ lift ftf^T ^  ir-ar^finr

Trfbffft ^  ^pftfsfr w n c to t  
STRt TITf ̂ t fOTT I ^HeTT̂ t

w rft ft mft r̂r snmr t o t  ^ r«rr 
ssrjfw | 1 srrcr ^rx? ^ftf?rw «rt 

| 1 M ^ ^ r o ^ r r a t f t ’sw 
?TTfTfff f w  «rr f% T̂T ^Tfft t  f% f̂t 

r̂nrr *siT̂ ft f .

«nft %
f ^  ^HdT Mg'mft | 1 ft ^
r̂î dl ŝftfftq̂ r %ftx %i«r<d« sjft *FT 

cROTI fft̂ r, ftfer ^  ĉFT cRWTf 
«raT $t »rf | *̂rnt ft^t ^  vt trt 
ft T | 5TT«f 5TT ^  * < 1 ^T apT WT^R 

^  f  f% *m  w r  ^  «n^r f R  faraft 
?ft ?TTT % STFT 1 1  55ffTTft T̂Tftft I 
tjz$ % gm  f̂t w  f, 3ft fW W  m f 
I  ^T % ^  ft f̂t ?nft STHlf ^RT 
frV?: ^ t t  wrf|TT 1

•Sf'td <f spy ?rnff TK fft^nr ^ tft 

% frcr w t t  fft  ̂ *rftjt ^ft «ft 1 
W t^ «rrft ft t r  f f  f 

ft f%*ft ^ t ? ^ t ^ f t ^ r  m $t $  1 1 
ftf^rr ynrr »T3ff ^t ip? f̂t htt ^

5RT̂sr ft ^  to tp : fft^
vftgt vft TTT ?T̂ r I

^rrft % 5tk fsnr ^t fft^iff $
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j f  % w o t
x|| 1

s t f f ^ w ^ r r w r r l t  # * r ^ * r ^ r  
^TOTTO^rr

«p*r£t ^  ftft<* % «ft srnt stt v* 
v f  % OTi?t Trnft *Ft %xr tfr 

v t f w w  ^ ? t  t  l  s r a  ? f t  f w w  * t f t  a r r s r  

srr *£ | i ?rar^^t tr, ^spp’W Fr 
$r*$fa*TTOnt TO **, STTaRTmfl7 
r̂r :̂ fattrft <rer % *fr*T t^ft ^rfcr 

• f t t t t  s r r ^ t  t  t f h r  v ^ c T  ^ r f r r  * ? r r

T3TRT p r  T̂5RTcT % £t ? f t  ^TT«ft *T 

7 %  1 1 H \ m ' 4 t  % x r i  a f t « r %

3* $ *To *|7<if fa? % <imr ̂ T ^
< 3 T  « T T  %  1 f t  5 T T « T ? T T  t f t  * f t  f a

t o  ^fa «rnr *n% t  
^ r  srrqr r *  ^  r * r * j  ®fr̂  

r̂rrr ?ftr * m  ̂ t r  % ^ ? n r  ̂ r
1 5f t  5 T S T P T  T T ^ t  3 f t  ^ = r  S f * r  

5PT ^fR  t*ft STfa* f®  STP5T rr# «ft 
ft to  qr STFT «ft ftf SRTT9T TFT *T% I 

f̂TTfa ^T^t *£Tt ?flr ?T* tft 
^ r s r r a r  % * r  ? f t r .  f ^ r r r  * r * %  ^  q r  ? t t t  t f t<a
srspm ST5TJTT 1 f^nr  ̂f% «ft 

f̂tTR^ft ift fmr* ifcrr f ^r% 
w r  «Ft ?̂r t o  «nrr t o f t  qj^r 
1 1 3 ^ * r r ^ r * fw * f lT  fa 

% s p  sh o t  t̂̂ tt | &%ft 
mcFwer <&TFt #  spttar ^t ^  
qp̂ TR ^t ^twT % T̂®r̂ K qĵ TTn 
^ t ^ r f e r ^ l  I fFT%^ftwt»rqT^rr- 
q^t *r o t f t  ^  w m  n̂r t o r t  ^ft 
TO I  fa  ^T <3W  ^  $t*T ^Tlffe 
TOt^sr ̂ Ft $  q̂ Fsr ?r̂ t T̂crr, irsrnrar ^A. ft- __—̂aâL  -- .—*S, %.T̂mT̂ rr
w # t tim  frr% ^ft = 2 ^  i 

v& r̂r*ft r̂ it*  fa  »fr?Ft w t 
*Ffr? «rt^rc#?ftw?ftq5r3m ft| 
w f f a  T j ; 3 r w  * r  s f w t ^ T  %  o t : ,  ^

i-f^Fr# % 5f*qT w  15% mt , wtvr 
TOT^rt ^ r a R r ^ ^ ^ h ;  v r  f^rflr 
^  % ^ jc ft *rf tit |t  wx 

37̂  xm  % faq ?ft#t wr%
w  i 3P ir« fr*ft^ t|^  

3r«rrS 3rr Tft «fr4 btt T?t sft ^ r  to t  
5f^r t t t  ^  «ft 1 3ft %  ^ r
^  "3̂ % fsrq; i t  «Fr src^r srfar

|  I tr? Vt m x  W  3TT?ft |  ?ft
s w  ^  ^«r 11 ^ fa r 3^ ffrar«irarw 
^■srPTrl, «rsTsr*=«rr <fcr ^nrft ^ ^ fa t 

% fspr apflt T^ft f̂tfft  ̂T »T̂ nT 
?ft %̂ rr ttsht I  1 %fa^ -^t % ^
W  ^ r I  f¥ 2<> ’TFT ?tt ^  5fafr 
wft FT 3TTT T̂ t ?f%n 5T̂ t €r f  r̂ T% 
fa ^ 3 ftf®  ift^ rq T  5ftT^fT^t^%  

^frf ?T> ^tt<t ^nr »T ^rfr 
?tV qt?fr ^ ^Tr(T, f̂ rTr fr*fr ^t irri % 

fq; ?nf^ p«rrfq̂ r «pt 1 ^  ^nr 
T̂ffT f̂TT r̂rm ^ fTT f^ R T  t  I S*T,% 

faTT %TT ^Fft f̂r 3TT fK r̂ ?TK TOT 
^  'S’FRTT T^FH fsRTT | ?TTT%
«ft ^  r̂̂ nr ffar 1 1 % wfift
¥ rr f 3rr sr^rft jft^ft ^t i?? M  
^ r r f t  3 t t  » r ^ f t  | ,  < = f t * f r  ^ t  t t r t  3 t t  

?TTcrr 1 1 %far ^  5r«fnr «pt 3ft f
I  3Tj? WRT̂  ^ n ft j t o  ^t ?T|t f̂ Tcft
I I 3 ftf^ «fr^ r fflrr|

§̂ft I  » fsRT sram: SFT TORTtJr 
spt «ft iftnrift ir^rl ^ v t fw  ^  | 
IX  tit w  ^T % mtT JT̂ t SF̂   ̂ I 

 ̂«rT9TT 7̂% «T fa ^  3ft ff*T 
3TT T̂ t |  OTFt f?T*?T I

F̂Tt ^ t  fW  |  apjVr WW
W 3 « rp T | I

3r̂ r cR? fa* &rr ^r «^P«r |f 
4  iiYc <r«rf ii^RT^ % 3?r  ̂ aw% 

f®  ^ ft »nr «T5T̂ ft wjjf % fa 
^  TT3?T 5̂5IT Tĵ t |  I TOVfTT^rW



Tfc fc, fW  WTT % OT ** fTSRr
|  f  wrnr̂ t srcrrrr ^ r r  

f  i f̂ rar %tt  ̂f̂ ra* s rtr to  to t  
sp* farm t  ^  <% *?fr % ■*%
g$r ?r̂ f ^rr ̂ rrf̂  , tp f̂t *rrgsr
ft  ^  crĉ  3r ar̂ srfcr to t q#*rr
fara% STsr srert srr̂ r ^  f t  f^rar
?t **3: far iprrrcT % f t  T h r ?rr t
stfW R k  % ?it t% t  T^ft r̂̂ T
qr iRTTcT mr ST̂ Ft ?nft
5 *T I 5T«rf 5ETT JT̂ TTT̂  f t  faP̂ RTft
srnr sth f t  ^  ^
ftr*%5T(t sft* qto f t  f  i
f̂ narR5fmT% *tft ?p w
f t  srir irO firrir^t & i fareFT *fr 
*pT5t r̂ # p r *fm ^  i  mzjr-
?rit$ % tff?r f t  3ZT Tjft f; # *R 
%T<T f  i t  f t  WHfnpFT fj I TP
ft ^nm ft i^fr fip%rrt t, -prrr 
JSW|, f5FT% ST5?** ^TTSHtf? TTTTT 
^TT qScTT £ far far*T ST̂ PP ^  TT̂  
t̂V i w. 5̂ r r̂r̂ r $ far fr*  &*tt

* f® vrnrrr ft , '̂r fr fT^rft *m
Tp% TT TT̂ r ut ^  1 *ffrft ttp- pr
^tr % mr  f^rr r̂nr i ^  rr  ̂ tt^t

w t t  t? | fam% fare ^ r  f t
srr ctpfct # ?rtT >ift w *  *  tfh-ift
T̂RT 3T5 *PPcft t  3*Tff *Ic*T f%3T T̂T 

*T% I 3? STH cPl% 3 TO ft  
srr To ti *rgT7rr̂  cf«TT s w f #  *jft rrV"
<rc ^st $*r to 7 tt  ̂ rgrrarjr fasnf ̂  

|  fa: iriT^tfT^ ^  fr
t̂, srTO ft  %ir crf̂ HT̂  f t  f̂, ”mrr 
f̂TOT ?Tfft ft TgT |  i ^ rft 5ft 

f^urarT^T^-f 1 ^TTsiKrrltosnw
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fâ rr m r  1 srt f*s t w *
% fm , wfarp: Jf f t  f t  m r  srk 
srfa’Nm^rFT f t f  ^  tot—

JT?ff w r , Trerq ^r tot
11 f|̂ Pfr ^rr^rf̂  ?ff ft ft
ftfw ft nf t i

spsr f̂  ̂ ĉttt t̂ ,srr̂ rr ^
far rvsfifa f t  % ^far̂ r«t ^
%T9T ŝfr frrTO % r̂crr farsror ff v
% f̂tK t t m  |  far f % ^r 3;% ^  
t, ff?r ̂ t̂ ff ft $5 ft to t  I ftx
fâ r ft to t  t i ?rfarOT̂  
^t jft ?rrf^d |  ^ rft f *̂wt 
*nsTr r̂rfafT 1 rnnftf̂ F ^rfiw
^r^t T̂̂ ft f̂̂ ft, ĴTT̂ t % AIWIfT
jn^ ̂ ^rt ft xm f  f̂ rq 
t̂ rnvit T<iT T̂'TT ffrr̂ffT <?Ht ft fPR

t̂t r̂nr t o t  t̂nr f t r  ^ fs^ ff qr 
fa3PT qx̂r fnft 1 T̂% f«T»T
’tp" 5TJr srrf»rfr ^r r̂r̂ R fâcrr |  «rtr 

f  T̂r r̂r% ^^rtfr ft
«frf fâr ?Tfr ^  1 irftt .ttt 
far «rM t yftrr r̂rbft f  % frqrnT

9̂T q-nt 337TT ?TK f̂OT^qT TT fasrT
srnr qr̂rr 1 ^rff »Mr ^tt^ ft 
®<i sr̂ t cRr4H | 1 tF ro * ^
5STRT îrnTT sfa f̂t TT'T̂TT T̂ ^  fc;tt 
% 7% |  3TW W  ^T T̂T I

17.48 hrs.
The Lok Sabha then adjourned till 

Eleven of the Clock on Wednesday, 
February 27, 1974/Phalgunn 8, 1895 
(Saka).

PHALGUNA 7, 1895 (SAKA)

GMGIPND P.M.R.—3293 L.S.—I C. -5248—25-4-1974—1010


	84 26-2-74.pdf
	408chitra mam




